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The Lok Sabhametat
Eleven of the Clock

[MR. SPEAKER inthe Chair]
[English]
(Interruptions)

SHRIANBARASU ERA (Madras Central)
: Avery serious development hastakenplace in
the Tamil Nadu Assembly. Lives of MLAs are
underthreat.

(Interruptions)

MR. SPEAKER: That will notgoonrecord.
(Interruptions)®

MR. SPEAKER: Please take your seats.
Question Number681. ShriLokanathChoudhury.
(Interruptions)®

MR. SPEAKER : Thisis aQuestion Hour.
Wecantakeituplateron.
(Interruptions)*

MR.SPEAKER: |cannottakeupthematiers
relatingtothe Assembly in Parliament. Thisis
not going on record.

(Interruptions)”
MR. SPEAKER: Nothingis goingonrecord.

Questic:yNumber 681. ShriLokanath
Choudhury.

11.02hrs.

ORALANSWERS TOQUESTIONS

[English]
Production of bulk drugs

681. SHRILOKANATHCHOUDHURY:
SHRIMATIGEETAMUKHERJEE:

Willthe PRIME MINISTER be pleasedto
state: )

(a) the total production of bulk drugs inthe
country annually andthe share of |.D.P.L therein;

* (b) whether.D.P.L. is under obligation to
sellanumber of bulk drugs to the multi-nationals
and private sector drug companies at a price
lower than their ex. ding market prices;

(c)itso, thedifferences in prices of various
bulk drugs suppliedby |.D.P.L. andtheirmarket
prices; and

(d)thelesssutferedby 1.D.P.L. asaresult
thereof during 1992-93?
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THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRO): (a)to (d) : A

. Statementis laid cnthe Table of the House.

STATEMENT

(a) The total estimated production of bulk
drugs in the country in 1992-93 is Rs. 1045
crores and IDPL’s shareis about 10%.

(b) No. Sir, However in respect of price
controlled bulk drugs, all companiesincluding
IDPL are obligedtosellat prices notexceeding
the Govemment notifiedprices underthe Drugs
Prices Control Order.

(c)and (d). Does notarise.

SHRILOKANATH CHOUDHURY: Atthe
outset, | wantto draw your attention andteli the
hon. Ministerthatthe (a) partof my questionwas
about the total production of bulk drugs inthe
country annually andthe share of IDPL therein.
Butunfortunately, the reply giventopart(a)is
ofabout 1992-93 only. ldonotunderstand English
Itis being done because ithas been referredto
the BIFR when the unit is sick. Therefore,
whether itis deliberate or accidental, the hon.
Minister will see to it.

Anyway, | would like toknow whether under
the present drug policy thereis a provision that
the 30 per cent of the bulk drugs produced by
other companies willbe giventothe formulators.
Ifthatis so it means. all the companies in the
country who are producing butk drugs hatve
obligedthe Govemmentonthat. | wouldliketo
know aboutthepurchase orthetotaldrugsbythe
Govemment, bothbythe Centre and the States.
Andwhatisthe percentage thatis being given by
IDPL? | want to know these two pieces of
information to strengthen my further question.

SHRIEDUARDO FALEIRO: It isnotonly
the IDPL but every signal manufacture of bulk
drugs must give at last 30 per cent of his
production, give to what is known as non-
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associated manufacturers of formulations or
non-associatedformulators. Theidea ofcourse
is thatthere should not be monopoly in making
the bulk drugs and also in making the
formulations. So, at least, 30 per cent is
necessarily, not by IDPL alone but by every
single manufacturer of bulk drugs, to be passed
onortobesoldtoformulators. So, thatis being
doneby IDPL. Infact. IDPL is sellingmorethan
80percenttonon-associated formulators. That
is being done but it is not, ads the question
suggests. There isnoobligationtosell atalower
price or anything of that sort. It is sold to
multinational corporations which are operating
here, it is sold to Indian companies in the
organized sector, which means large scale
Indiancompanies, itis sold to other enterprises
also, incidentally, insmaller quantities. Thisis
being done as percommercial considerations
and market practices. Andthatis howitis.

SHR! LOKANATH CHOUDHURY: My
point was whether your policy is that all bulk
manufacturers will give 30 percentandwhether
all of them are doing that. So, you have to
categorically say whetheritis beingdone. You
sayit.

SHRIEDUARDO FALEIRO: Theyhaveto
doit.

MR. SPEAKER: There is a difference
between“they havetodoit”and“they are doing
it".

SHRIEDUARDOFALEIRO: Ifthey arenot
complying, if there is any incident of non-
compliance. then, actionistakenagainst them.

SHRILOKANATHCHOUDHURY :iwould
liketo know whether any objections have been
receivedthat they are notcomplying.

SHRI EDUARDO FALEIRO: No. no
objection or representation hascometous.

SHRILOKANATH CHOUDHURY: When
the question of fixation of the prices of the bulk
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drugs by the BICP comes, whether their cost of
productionis takenintoconsideration? when this
was referredto BIFR, whether the Govemment
hastakenadjoummenttoonthis, especially your
Ministry? And in taking the adjournments,
whether the loss which the company before
revival willincur, they have calculatedit? What
will be the loss and who will bear it? And my
point., Sir, isthat. ...

MR. SPEAKER: Youhavetobe very very
orecise. Yesterday. we could call only four
estions.

SHRI LOKANATH CHOUDHURY: | am
puttingitinone question. Itis only one question.

MR. SPEAKER: Let itnotbe averylong
onequestion.

SHRI LOKANATH CHOUDHURY: It is
inter-related. The questionis, why adjoumment
isbeingtaken and why the structural adjustment
plan that was submittedis notbeing finalised?
What is the totalloss that the company willincur
and whetherthe company has asked for more
creditlimitand borrowing? | would like to know
whetherthathasbeengivenandif not,then, does
the Governmentwantto close down the factory?
We wanttoknowwhatisbeingdonetohave self-
sufficiency in the field of drugs and whetherthe
Government on the political line has a policy
matter by this period or whetherithas decided
toclose downthefactory.

SHRIEDUARDOFALEIRO: If| mysayso,
the hon. Member has asked several and very
complex questions.

The cost of productionis takeninto account
whilefixingthe pricesboth by BICP and utimately
by the Department. And there are guidelinesto
this effect. Those are very clear guidelines.

Onthe question of revival plan, | would like
toinformthe hon. Member, throughyou, Sir, in
the House, that revival plans has notyet been
submitted by Govemment. Itis under prepara-
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tion.

Onthe question of delay, my | mention here
thatIDPL is thefirst public sector undertakingin
the drug centre to submit arevival plans before
BIFR. It involves a lot of consultations and
negotiations with the State Governments. We
have five units in five different States. For
instance, thetransferoftile of land, as the Member
has rightly pointed out, and also, there are large
amounts of overdues to the extent of Rs. 400
crores. Itis a very complex mattr, itis a very
vastmatter: We are ~ite confident that within
two orthree months roughly, we will be able to
putthis planbeforethe BIFR, aftergoing tothe
State Governments, aftergoing tothe different
Ministries.

SHRILOKANATH CHOUDHURY: Whatis
the date whenitwas referred to BIFR? Wasitin
May 1992? Your Ministry has taken the
adjournment onthe 29th of March.

SHRIMATIGEETAMUKHERJEE: Iwould
like toknow whetherthe Govemment referred
some units of IDPLto BIFR forrevival, leaving
out two of its units at Madras and Muzatarpur
despite the fact that they were making some
profits. If so why?

SHRI EDUARDO FALEIRO: No, Sir. All
have beenreferredto BIFR. Those two were not
making profits. Unfortunately they were making
losses. Quite apartfromthat, they have allbeen
referredto BIFR.

SHRIMATI GEETA MUKHERJEE: Now
thosetwo have beenreferredto BIFR. Whenwas
itreferred?

SHRIEDUARDO FALEIRO: Allfromthe
beginning.

SHRI MANORANJAN BHAKTA: All the
public sector companies, including IDPL are
incurringhuge lesses. lwould like to know from
the hon. Minister about aparticular questionthat
this matter was examined by Haathi Committee
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andagood number of recommendations have
been give for implementation; whether the
Government has implemented all the
recommendations ofthe Haathi Committee. It is
n-erstood the even countries like Bangladesh
= gone in for it in toto. Totally they have
memented the Haathi Committee report. |
would like to know the reply fromthe hon. Minister.

SHRI EDUARDO FALEIRO: Haathi
Committee report is indedthe basic document
forthe drugpolicy. Mostofthe recommdnedation
have beenimplemented fromtime totime. We
arenowatastage where anewdrugpolicyinthe
processofbeingformulated. Wehave submitted
the background paper to the Parliament for
discussion. Itis in your hand, Sir, to decide as
to when itshould be discussed inthe House.

Industrial growth in Gujarat

*682. SHRI KASHIRAM RANA: Will the
Minister of PRIME MINISTER be pleased to
state:

(a)the present rate of industrial growthin
Gujarat vis-a-vis growth rate in other States;

(b) whether the Government have any
concrete plan tobringthe rate ofindustrial growth
in Gujarat to the national average during the
current Five Year Plan; and

(c)if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
SHRIMAT! KRISHNA SAHI: (a) The Central
Statistical Organisation does not compile State-
wise Index of Industrial Production.

(b)and(c). Toboostindustrial production,
the Central Government formutates policies and
programmes for the country as a whole. State
Govemments formulate their own policies,
programnes,projects/schemes for implementing
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industrialgrowth in their respectives States.
[ Translation)

SHRI KASHIRAM RANA : Hon. Mr.
Speaker, Sir, the reply givento my questionis
totally wrong as | have asked.

[English)

The present rate of industrial growth in
Guijarat vis-a-vis growthrate in other States;

[Translation]
|have gotthe reply
[English]

The Central Statistical Organisation does
not compile State-wise Index of Industrial
Production.

[Translation]

I had asked aboutthe industrial growth rate
butthe hon. Ministeris replying aboutthe ndustria)
production. This shouldbe clarifiedonly then|
canask furtherquestion.

SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir, the hon. Member has asked about the steps
taken by the Govermmentto bring the industrial
growth rate of Gujarat at per with the national ,

average. (Interruptions)

MR. SPEAKER: No, itis about industrial
growth first. How much has been the increase
capacityetc. ?

SHRIMAT! KRISHNA SAHI: My
bmission is that State-wise Index of Industrial
Production is not compiled the Gujarat State
Govemment has also stated the same this. |
would like to apprise the hon. Member that the
Gujarat Comvmunity has eameda good name in
the whole world for its enterpreneurship and
hardwork.
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[English]

Industrial Growth Rate canbe compliedfrom
an Index of Industrial Production.

[ Tran:s‘larion]

My reply is this, but | would like to State that
Guijarat is far ahead of our national average.
Maharashtra and Gujarat comes under the
category of development andprogressive States.
Therefore, | wouldlike to tellthemthat the state
Government Saidthatindustrialgrowthrateis
notcomplied atlevel ofthe States. However, we
have some statics which indicate that Gujarat
has higher industrial growth rate than other
states. For example Gujarat stands secondin
per capita growth factor output andthird in per
capitabank deposit. Alongwith that, Gujarathas
4-9percent of the total population whereas its
contributioninfactory sectoris 10.6 percent, it
meansthatin proportion of populationitis double
the national average. (/nterruptions)

Yougetconfused very quickly, pleaselisten
tothe reply. (/Interruptions)

Gujaratstands second inthecountryin per
capitaaverage, eventhenyouthinkthatwe are
taking Gujarat below the national average.
Govemment of India wishes that Gujarat should
have good industiial development and national
average and this should continue. The State
shouldmove aheadonthe path of development,
we do not want it to ball back.

SHRI KASHIRAM RANA: Mr. Speaker,
Sir, thefigures given and what has been stated
by the hon. Minister that Gujarat is ontop in
industrial developmentis awrongimpression. In
188-89 the domestic product of Gujarat was
43.80percentwhich has come downto 3.56 per
cernt 1990-91. Thecriteriaof Govemment isthat.

[Enghsh]

Growth rates are worked out from the
estimates of the State domestic products.

VAISAKHA 1,1915 (SAKA)
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[Translation]

Onthebasis of the criterion the growth rate
of Gujarat is coming down, the mills are closing
downandindustrial sicknessis growingand rate
hasbeen reduced.

MR.SPEAKER: Whatis your question?

SHRIMATIKRISHNA SAHI: | am coming
tothe question. The State Govemmentdoes not
getthe whole amount of assistance of industrial
developmentgiven by the Central Government.
Inthe year 1990-91 the amount of assistance
allocated was Rs. 7.13 crore but the State
Govemnment gotRs. 1.69crore only. Inthisway,
the industrial growth rate in Gujaratis declining
day by day and the industrial progress has
become imbalanced.

MR. SPEAKER: If you will ask question
like this, only two questions can be covered
during the entire question hour.

SHRIMATIKRISHNASAHI: Mr. Speaker.
Sir, | would like to know the measures being
taken by the Government to increase the
industrial growth rate in Gujarat so that the
entrepreneurs and industries may get some
help. I will also like to know the steps beingtaken
bythe hon. Ministerforthe benefitof entrepreneurs
andindustries there.

SHRIKASHIRAM RANLI: Mr. Speaker, Sir,
I need your protection as the hon. Member has
askedsomany questionstogether, | havetothink
before replying.

Firstly, he has objected overthe reply given
inRajya Sabha. lfthe hon. Member has read the
reply givenin Rajya Sabha carefully, itis clear
thatthe Government does not want to hide any
tact. tis clearly stated that State Governments
compile their statistics themselves but these
statistics can notbe comparedwitheach otheras
their basis is different. | would like to repeat that
itwill be appropriate to calculate national aver-
age onthebasis of not State domestic product
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andthat comparison will also be correct.

It will be easier for me if the Honorable
Member please repeathis question.

MR. SPEAKER: Hehas askedthe reasons
for gettingonly Rs. 1.68 crore out of the total
amount of 7.13 crore allocated by the Central
Government for Gujarat. If you have any
informationinthis regardpleasegive it, otherwise
send itlater. (/nterruptions)

SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir, the point that there is misapprehension
among people about the progress madebythe
State regarding industrial development, | would
liketo state that-

[English]

Guijaratis among the leadingindustrialised
States inthe country.

{Translation)

MR. SPEAKER: Alt right, you please
resume youseat.

[English]

SHRI KASHIRAM RANA : | would like to
know fromthe Hon Minister, through you that
actionthathasbeentakenand willbetakenboost
the growth centresin India, particularly in Gujarat,
So,faras growthcentres areconcemedaliover
the country, in each district. there is a growth
centre but centres are notworking properly now.
So. Iwould like to know from the hon. Minister
astowhataction willbe takenbythe Govemment
of India.

[ Translation)

SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir, underthe growth centres scheme there are
total 19 districts in Gujaratand out of those 11
have been considered backward fromthe point
of view of industrial development. There centres
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have beenselectedunderthe Growth Centres
Scheme and are located in backward district
bharuch, Kach and Banaskantha. Central
Govemmenthas given Rs. 3croreto the State
Government under this scheme. The State
Govemmentwill utiliseits won funds anddemand
for moreallocation. We will give more money for
this when this fund is fully utilised and some
progress is made in the work. Just now Rs. 3
crore havebeen givenforthe threecentres.

[English)

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAO): lwant to say something. |
amnot goinginto the detail of the figures but in
principle, Ithink, thereis aneedto have some
statics here which give us the comparative growth
ofindustry from State to State. Atthe moment, the
answersaysand itisafactthatitis notavailable
because itis notbeing maintained. | would like
totelithe honorable House that this information,
| think, is necessary and we will see how to
collate, collectand keep thisinformationona
basis of comparability. The Minister of State has
saidthatevenif ismaintainedatthe Statelevel,
these NGCs are sodifferently basedthat itis not
possible to make an all-indiacomparison. That
alsoneedtobedone. Iwouldliketoundertakethis
andinformthe house.

MR. SPEAKER: Thankyou.

SHRIHARILAL NANJIPATEL: Theindustrial
growth in Gujarat is only between Vapi and
Valasd. Kutch and Squrashtra are remaining
undeveloped. Industrialgrowthcentreis givento
Kutch, Barooch and Vagra. | would like to know
from the hon. Minister as to when will it start
functioning to improve industrial growth.
Secondly, Iwould alsoliketoknow the industrial
policy formulated for Gujarat specially.

[ Translation]
SHRIMATIKRISHNA SAH!: Mr. Speaker,

Sir, lhave already given reply about the growth
centres. Three districts viz. Kutch Barooch and



13  OralAnswers

Banaskantha have beenidentified for this pur-
pose. These are backward districts and the

Governmenthassanctioned Rs.3croreforthem.’

Now it depends onthe State Government how
quickly it spends this amount. if more funds are
asked for, we will provide more. He has raiseda
question about the industrial policy of Gujarat.
The State Government’s policy announcedin
1990is in consonance with the Central Policy.
This policy is meant for balanced industrial
development of all districts. Therefore, atarget
hasbeenfixed to provide employmentto 10lakh
people underthe Eighth Five Year Plan.

SHRI CHANDUBHAI DESHMUKH: Mr.
Speaker, Sir, lwould like to know whether the
Governmentintends to accelerate the rate of
industrial growth inthe tribal areas of Gujarat or
not. Despite the factthat the subsidy is available
on this ground industries are not being set up
there. lwouldlike to know whether Government
wants to set up industries there or not.

MR. SPEAKER: The Government's policy
isthereto setupindustriesintribal areas. isthe
Governmenttryingto give anyfillipto it or not?

SHRIMATIKRISHNA SAHI: Mr. Speaker,
Sir.Icannctgive aseparatereply forthis. Itneeds
to be considered separately. This is a State
subject. After the announcement of the new
industriai policy this is the responsibility of the
State Governmentto implement this policy.

MR. SPEAKER: All nght. Give him this
information afterwards.

SHRIHARISINH CHAVDA : twouldlike to
know the action taken about for settingup of the
growthcentres in Bananskantha. Atthe same
time | would like to submit that bankantha has
beenabackwarddistrict.

MR.SPEAKER: Thisis amatter concern
ingwhole of India.

SHRIHAVISINH CHAVDA' The conceptof
growth centre is a creation of the Central
Government. What steps the Governmentis
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SHRIMATIKRISHNA SAH!: lfyou wantto
know about the progress made inthe districts, |
willinform you after collecting the information
fromthe State Government. (Interruptions)

[English]

MR. SPEAKER: Please understandthatyou
are asking question about asmall unitinsome
district. This Minister is not likely to have that
information.

[ Translation)

You are not putting question even though
you understandit and atthe same time you are
not allowing others to put questions.

Investmentby KVIC

'684. SHRIMATISHEELA GAUTAM:
SHRIRAJESHKUMAR:

Willthe PRIME MINISTER be pleasedto
state:

(a)the amount invested by the Khadiand
Village Industries Commussion in various listed
andrecognisedinstitutionsin Maharashtra. Bihar.
Gujarat. Uttar Pradesh and Tamil Nadu upto
March 31, 1993:;

(b) the number of institutions in Uttar
Pradesh and Bihar which have been included
under direct list of the Commission during the
lastthree years: and

(c) the number of institutions to whom cer-
tificates have beenissuedin Uttar Pradeshand
Bihar during the period?

(English)

THEMINISTEROF STATE INTHE MINIS-
TRY OF INDUSTRY (DEPARTMENT OF
SMALLSCALE INDUSTRIESANDAGROAND
RURAL INDUSTRIES) (SHRI M
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ARUNACHALAM): (a)to (c). Astatementislaid
onthetable ofthe house.

STATEMENT

(a) The position of respect of the amount
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invested in various listed recognised and di-

. rectlyaided institutions of KVICinMaharashtra,

Bihar, Gujarat, Uttar Pradesh and Tamil Nadu
upto 31.3.93 will be known after the Annual
Accounts for 1992-93 are finalised. Hdwever, .
the positionason 31.3.92is asfollo

Amountinvested (Rs. in lakhs)

Name ofthe State Khadi Village Total
Industnies

Maharashtra 532.37 358.33 890.70

Bihar 244747 300.821 274829

Gujarat 346 3691 4037

Uttar Pradesh 6370.12 773.89 7144.01

Tamil Nadu 358322 1501.51 50.84.83

(b) The number of institutions in Uttar Pradesh and Biharwhich have been taken on the direct list

of KVIC duringthe last three years is as follows:

Name of the State Upto Upto Upto *
1989-90 1990-91 1991-22
’
Uttar Pradesh 159 407 569
Bihar 56 56 61

(c) As on 31.3.92, the number of institutions
in Bihar and Uttar Pradesh which were granted
khadicertificates are 123and 711 respectively.

[Transiation]

SHRIMATISHEELA GAUTAM: Gandhi’s
vision of development of Khadi and village
industries for the development of the country
seemstobe getting shattered due to nepotism. |
would like to know whether according to the
information of the Comptroller and Auditor General
of indiasome Organisations have misusedfunds
to the tune of Rs.41.55 crore on the pretext of

_ promotion of Khadi and villageindustries? Please

clarifyit. Secondly, please state the number of

-recognisedinstitutions of Uttar Pradeshinvolved

init? Has the Government curtailed the list of
Cottage Industries.

[English]

SHRIM. ARUNACHALAM: Inpart“B’ of
the mainquestion | have replied asto howmany
institutions have been registered in the past
threeyearsinU.P. We havecome to knowthat
alotofinstitutions have been registered. We are
going to giveinstructionsto the Commission not
toregister further institutions.
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[ Translation)

SHRIMATISHEELA GAUTAM: Theway
reply givenis not satisfactory.

MR. SPEAKER: A written reply has been
given. Youmust have readthat.

SHRIMATISHELLA GAUTAM: Itdoes not
containthe requisite information.

[English]

MR. SPEAKER: Please do notwastetime on
this; ask the second supplementary.

[ Translation]

SHRIMATI SHEELA GAUTAM: Colour
Televisionsarebeingmanufacturedinthe cottage
industry sector through khadi and Village
Industries Commission in collaboration with
KELTRON and UPTRON. This programme
shouldbe funded. At the same time the tenure of
the Chairmanis going to expire on 8 May. | would
liketo knowwhether the Governmentis goingto
give him any further extension of service?

[English]

MR. SPEAKER: Thelastpartofthe question
isnot allowed. Youmay reply aboutthe T.V.

SHRIM. ARUNACHALAM: Sir, | wouldlike
to say thatif TVs are manufacturedin the rural
areas, wearegivingassistance fromKVIC. After
the amendment of the Act in 1987, we have
included modemindustries also.

[ Translation]

SHRIRAJESHKUMAR: Iwould notlike to
go into the r'eply that was given by the hon.
* Minister. There is a certificate committee in
Khadi Commission which issues certificates.
The Certificate Committee sanctionedloans to
many fake organisations without issuing any
certificate. There isalotofbunglinginit. The

VAISAKHA 1, 1915 (SAKA)

OralAnswers 18

Governmentinstitutions have beenlooted. But
the ruleiis that aninstitutions have been looted.
Butthe ruleis thataninstitutioncannotbe granted
loan without certificate from the Certificate
Committee. | would like to know, through you,
whetherthe Government proposes to conduct
any enquirvinto the affairs of institutions which
havebeengivenloas. Secondly, the daily stock
of Khadiandvillage industries is worth Rs. 15-
20 crores. Even the stock registeres are not
maintained by the Commission. |would like to
know whether the Government proposes to
maintain stock-registers inthe organisationin
ordertocheck bunglings onthis account. If so, by
whenitwill be done.

[English]

SHRI M. ARUNACHALAM: Sir, the hon.
Member is correct in saying that the certified
institutions alone canbe given KVTC aid. lfthere
is any specific complaint from the hon. Member,
|welcomeit. | willtake appropriate actiononthe
complaint.

SHRI HARISH NARAYAN PRABHU
ZANTYE: Mr. Speaker, Sir, the working of the
Khadiand Village Industries Commissionis not
very satisfactory. | know that no evaluation has
beendone by the Government.

Iwantto know whetherthe Govemmenthas
appointedany Expert Committee to review the
performance of the Khadiand Village Industries
Commission's programme and suggest
comprehensive changesinthe policy.

SHRI M. ARUNACHALAM: Sir,in March,
1993, there was a Convention of Khadiworkers
in Delhi. The hon. Prime Minister had attended
and addressed the Meeting. There, the people
hadraised certainissues, The Prime Minister
was pleasedto announce that a High-Powered
Committee under this Chairmanship will be
constitutedto look intothe grievances. itislikely
tobe announcedsoon. Any suggestion fromthe
hon. Members from any side of the House is
welcome.
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[ Translation)

SHRIRAMVILAS PASWAN: Mr. Speaker,
Sir. I hold that Khadi-gramodyogis the largest
institution that can help provide rural employ-
mentandalsotopromote theseindustries. ltwas
started by Gandhiji, but its objectives have not
been afulfilled. | have to submitwith great sollow
thatatpresentthere are 5lakhs 76 thousand 916
villages in the country and according to the
guidelines of the Planning Commission even if
one persons from each village is provided ten
thousand rupees then the Government would
require Rs. 57,600 crores. However, lastyear
this budget was only Rs. 900 crore andthis year
only Rs. 1100crore. Inthis context. | would like
toknow from the Governmentastowhat were
the main features of the Report of the Review
Committee which was constituted in 1985 and
which submittedits reportin 1987. Iwould also
like to know the action taken thereon.

|English]

SHRIM. ARUNACHALAM: Sir, Ramkrishna
Ayyar Committee had submittedits Report. And
onthe recommendation of the Committee, the
Acthadbeenamended. As faras employmentis
concernedsofar.the KVIC has reachedto 2.1
lakh villages. Our aimto reach the remaining
villages by the end of this century.

[ Transiation]

SHRIRAMVILAS PASWAN: Mr. Speaker,
Sir. Members of the House are curious to know
the recommendations of that Committee. Itis
such a big question. The Review Committee
Submitted itsreportin 1987. Since then 6 years
have elapsed and the Government has not
declaredeventhe main points of the reportofthe
Committee and has also not made clear the
actiontakenthereon. You shouldtell us atleast
afew points of the report.

MR.SPEAKER: Notall, but say oneortwo
pomits of the reports of the Committee.
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SHRIM. ARUNACHALAM: The Report of
the Committee had already beenplaced. Ontheir
recommendation only, The KVIC Acthadbeen
amended. They had recommended some other
things also viz. establishing a marketing
corporation . They are all underconsideration.

SHRIG.DEVARAYANAIK: We are happy
thatthe Governmentis spending a huge amount
on this programme but at the same time, the
Governmentis not very keen, whetherthe funds
hadbeen releasedproperly ornot. Some vested
interests in KVIC are swallowing money in the
name of Gandhi and Khadi. | want to know
whetherthe Governmentis reviewingall these
points. | also want to know whiter there is any
proposal beforethe Government toreviewallthe
previous events as towhathad happenedinthe
KVIC.

Isthere any proposalbefore the Govern-
mentfor proper utilisation ofthe Fundthroughthe
Khadi Commission?

SHRIM. ARUNACHALAM: As farasthe
establishment of the Review Committee is
concerned.  have already replied. The Prime
Ministeris reviewingit.

| Translation)

SHRI RAM NAIK: Mr. Speaker. Sir, Part
the number of new institutions registered. It
shows that in Uttar Pradesh there were 159
institutions during 1989-90 and during 1990-91
this numberwas 407. Itmeans thatthere was an
increase of 248institutionsinone yearandin the
following year there was an increase of 162
institutions. The number of new institutions
registeredin Bihar duringthe past there years
hasbeen onlyflvé. Mr. Speaker, Sir. generally.
registration of new institutions ismade through
the State KhadiBoardandthe disputed areasare
registeredthrough Direct List. The number 569
1s very high. thadcomplainedin this regard that
there is much corruption and last month when
this 1ssue was raised, the hon. Pnime Minister
hadinformed thatan enquiryinto twas conducted
the report of that inquiry was received only
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yesterday. Now | wouldlike to know whether my
complaint regarding corruption being practiced
inthe registration of directinstitutions hasbeen
foundtrue as per the inquiry reportor not? If so,
1would like toknowthe actionbeingcontemplated
by the Governmentinthis regard.

SHRI M. ARUNACHALAM: The hon.
Member has levelled certain allegations against
KVIC. As | said on an earlier occasion, the
additional security has gone into it. He has
submitted his report. He has said that the
production capacity of the three Dhradun units
was in doubt. It is also not beyond doubtful
whetherthatthe Dehradun units manufactured
theblanketsintheirown premises makeinguse
of eitherraw-wool procured by themor raw-yam
procured from their permissible units. Prima
facie. there seemstobe collusion betweenthe
advisor ShriSharma andthe office-bearers and
officials of the KVIC in tarming out orders for
barrack blankets on the three Dhradun unitsin
preference tootherunits. He has also suggested
thatthere is need forturtherdetailedinveshgation.

Was have instructed the KVIC to submit
theircomments within savendays. We have also
instructedthat KVIC be askedtotake stringent
actionandimmediately reporttothe Government
purchase will be given which has resulted in
suchmalpractice.

The Governmenthas nointentiontoshelter
any guilty person (Interruptions)

MR. SPEAKER: He has replied4o your
question .

(Interruptions)
SHRIM. ARUNACHALAM: | have saidthat
we have given instructions not register any

institution.

Sicknessin Small scale Industria!
Sector

'685. SHRI SYED SHAHABUDDIN® Will
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the PRIME MINISTER be pleasedtorefertothe
reply givenonMarch 24, 1993 to Starred Ques-
tionNo.417 andstate: '

(a) whether the Government propose to
undertake a census of small scale industrial
unitswith 1992-93 as the reference year;

(b) whether the incident of sicknessinthe
smallscaleindustriaisectorhas increasedduring
the lastthree years;

(c)the number of sick units assisted fromthe
National Enquity Fundsinceits inception andthe
total outlay involvedtherein;

(d) the number of such units assisted out of
the centrally sponsored Margin Money Scheme
with the total outlay thereon upto 1992-93 ; and

(e)thetime bywhich RBlis exceptedtoissue
guidelines to banks for the rehabilitation of such
units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGRO AND

RURAL INDUSTRIES (SHRI M.
ARUNACHALAM): (alto (e). Astatementis laid
onthe Table ofthe House.
STATEMENT
(a)No, Sir.

(b) No, Sir. Acomparison of data on sick units
with number of registered SSl unitsforthe years
1990 and 1991 (latest available) does notreveal
anincrease Inthe incidence of sickness.

{c) According to Small Industries
DevelopmentBankof India (SIDBI). noseparate
data regarding assistance to sick units under
national enquity fundis readily available. The
assistance sanctioned and disbursedby SIDBI
underN.E.F.t0 S.S.1 units (Including sick SSI
units)during April. 1990toMarch 1993 (i.e. the
penod of existance of SIDBI) is as follows:
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1. No. of units assisted - 1760
2 Enquity Amou\ni sanctioned-

3 Amountdisbursed

Rs.6.86 crores.

Rs.5.10crores.

Thebalance outstandingonaccountofN.E.F.
(asonMarch31, 1993) isRs. 13.16 crores.

(d) Sofari.e. uptoMarch 1993 asumof Rs.
259.26lakhs have beensanctionedto 17 States/
U.Ts. Information available from eight States
which also accountfor81.7% of the total fund
sanctionedtillnow, reveals that withasumofRs.
211.86lakhs sanctionedtothem, 857 sick units
were assisted.

(e) RBI has already issued guidelines on
6.2.1987 and subsequentty modified andupdated
on8.6.1989,8.1.1991 and 1.7.1992. Further
gudelines by RBI willdepend onthe acceptance
ofthe report of Nayak Committee by the RBL.

SHRI SYED SHAHABUDDIN: If the
Governmenthas notconduced arecentsurvey
anddo not propose to conduct one, we have no
option butto realy onthe survey conductedin
1989-91 for the period 1987-88, which was
releasedin February 1992.

Accordingto this, there are 19.4lakh unitsin
the small scale sector with atotal investment of
Rs. 20.000 crore roughtly and the production
capacity of Rs. 57,500 crore. Now in March,
1960. 2.19lakh units were reported to be sick,
which is 11 per cent of total number of units
registered at thattime.

Now the Minister says that he has noidea
aboutthe incidence of sickness of this sector.
Since no survey has been conducted, | do not
understand how the registration figure can give
anindication of the incidence of sickness?

Therefore, | would like to know from the hon.
Ministerwhether itis his case thatthe sickness
has notincreased since 1990, during the last

threeyears, eitherinthe form of absolute number
of sick units ofinterms of percentage of the total
number of sick units registered.

SHRIM.ARUNACHALAM: Accordingtothe
RBI figures, the percentage of sickness has
comedown by one percent.In 1990, the sick
unitsinsmall scale sectornumbered2,18,828.
That is about 15.9 per cent. In 1990-91 the
number of sick units was 2,21,472 which was
about 14.8 per cent of the total number of units.

SHRISYED SHAHABUDDIN: What about
the latest figures? The hon. Minister has the
figure of 1990 according to the survey and |
asked, whetherduringthe last three years, itis
hiscase that, inthe total number of sick units in
the percentage of the total number of units, the
incidence of sickness has gone down. Hehas not
repliedtothat.

Mr. Speaker, | cometothe second question.

These 2.19lakh units which were reported
sickinMarch 1390 hadanoutstandingbankloan
of Rs. 2,427 crore which means each units was
indebgated roughlyto the extent of Rs. 1 lakh or
Rs. 1.25lakh. Now, the Minister hasin his reply
given wtgat remedialmeasures havebeentaken.
Ithas been statedinthe reply that during 1990to
1993 under Small Industries Development Bank
of India 1769 units were assisted to the extent of
Rs. 5.1 crore, and under the marginal money
scheme 857 unitswere assistedtothetune of Rs.
2.11 crorewhichmakes agrandtotal of 2626 sick
units assistedtoanextentof Rs. 7.22 croreduring
thelastthree years.

Now the Minister has already admitted the
level of sickness. It seemstomethatthe remedial
measures takenbythe Government arelike a
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flea-bite. There are thousands of unitswhich are
non-operational. About2.19 or 3lakhunits are
sick, out of which only 2600 units have been
assisted and against an outstanding credit of
roughly each unitbeingindebatedtothe extent of
Rs. 11akhorRs. 1.25 lakh amount given per unit
is Rs. 25,000 which means, in fact, that the
Govemmentwas throwinggood money afterbad

money. |donotunderstandthisstrategyfortrying

to nurse back the sick units to health.

Therefore, Iwouldlike tounderstandfromthe
hon. Minister what further measures do they
propose, in order thatallthe sick unitsinthe small
industrial sector are adequately covered and
nursedbackto health atleastduringthe nextfive
years.

SHRI M. ARUNACHALAM: The Naik
Committee has submitted its report onthis issue
andithas recommended some measures. The
RBI hastodecide on that. As far as the credit
policy announced by the Reserve bank of India
very recently on 7th Aprilis concemed, they have
suggested somethingto the banks; thatis, they
asked the RBI to increase credit flows to SS|
sector; they evenpreferred an action planforthis
purpose. The existinginstructions forsanction of
loansto the SSIsectorwould be replacedby a
simplified procedure and the details would be
announcedby the RBIsoon.

SHRISOMNATHCHATTERJEE: They have
nevertranslated itinto action. You are repeating
parrot-like.

SHRIM. ARUNACHALAM: Thatis forthe
Govermnment to do. An ombudsman type of
institution will be created to look into the
grievances of the small scale sector andto give
aboosttomarketingof SS| sector thebankshave
been askedto provide working capitalto SSlin
marketing their products. The definition of sick
units are being examined and will be modified/
how far they can be improved. A formal
communication will be coming from the RBI.

SHRI GOPINATH GAJAPATHI: We are
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wellaware of the innumerable small scale units
whichhavetumed sick owingtovariedreasons.
May | know fromthe hon. Minister, through you,
Siracouple ofthe main measures taken by the
Govemmenttoassist technocrats whose small
scale units have beensizedby variousfinancial
institutions owningto industrial sickness?

SHRI M. ARUNACHALAM: Sir, | cannot
follow his question.

MR. SPEAKER: The technocrats of small
scale units are suffering. Can you helpthemand
how?

SHRIM. ARUNACHALAM: Sir, the SIDBI,
the Small Scale Industrial Development Bank of
India, is having various schemes fortechnocrats.
They can avail facilities through them.

SHRI SOMNATH CHATTERJEE: Mr.
Speaker, Sir, we always hear so much aboutthe
schemes and guidelines and all that. But the
trouble is that atthe operational level, these are
neverimplemented. |would liketoknow fromthe
hon.

Minister, how many units have applied for
assistancebecause we only find 1769 units have
beenassisted. On whatbasis these units have
been chosen? They have the problems of
marketing and the problem of getting financial
assistance. When SIDBI law was passed, we
weretoldthataninstitution of wonderful nature is
being setup and allthe problems of the smali
industries are going to be metnow and goingto
be removed. Butstill the financial problems is
there. The marketing problems are there. Now,
with the reduction in import duties and the
customs duties, even the raw materials, some
small components, which were being
manufactured in the small scale sector, are
going tobeimportednow andthey arefacing the
biggestdifficulty now. | cantell youthat with the
reduction of the customs duties, airconditioners
are being brought as personal package;
refrigerators are being brought as personal
package. The small units manufacturing
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airconditioners are going out of circulation
becausethese are coming cheaper with the
reduction of the customs duties. These are
very importantissues. Thatis why, | said, it
was all * | am sorry. | am withdrawing that

MR. SPEAKER: Offthe record.

SHRISOMNATHCHATTERJEE: But the
pointis merely trotting outthose would notdo.
Mr. Prime Minster, this is a very important
sector. You know that. Please pay some
attentiontowhatever heis saying. Thisis not
beingdone. The biggestemploymentsectaris
the export units. Shrimati Krishna Sahi agrees
with me. So far as exports performance
concerned, itis thebest. Butthisis the most
neglected sector.

I requestthe hon. Ministerto tellus what
concrete steps are youtaking; how many units
have appliedfor assistance; how much have
you given and cn whatbasis.

SHRIM. ARUNACHALAM: Sir, Idonot
have the figures as to how many units have
asked forassistance. Outof thetotal sick units
of2.21,472 units, 16,140units with outstanding
bank creditof Rs. 693.12 crore were reported
to be potentially viable: by the commercial
banks at the end of March 1991. The banks

SHRI SOMNATH CHATTERJEE: How
many units have applied for assistance ?

SHRIM.ARUNACHALAM: Ido nothave
thatfigure. | will collectit and palliton to you.

SHRI SOMNATH CHATTERJEE: The
mostimportant thing, youwiltcollect.

THE PRIME MINISTER (SHRI P.V.
NARASIMHA RAQ): Comparatively between
1990 and 1991, there has been a slight
improvement. What Shri Somnathistalking
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aboutis very very recent measures, which would
neverhave hadanyimpacton 1990 and 1991 and
those figures. Andif thatimpactis needed, we shall
certainly study me give him.

[ Translation]
Don't mixthose two Botls are seperate things.

SHRISOMNATHCHATTERJEE: You have
said Aprilto March. Hon. Prime Minister Siryou
have saidthatitis April, 1992toMarch 1993....

(Interruptions)
[English)]

KUMARIMAMTA BANERJEE: Sir, you will
appreciate that the number of unemployed youth
are increasing day by day and it is a chronic
problem of our country now. The small scale
industries was proposedto setuptoencouragethe
unemployed youth and the women. But now itis
lagging behindbecause of the negative attitude of
thefinancial institutions and the lack of cooperation
fromthe Government level also. Sir, youwillbe
surprised to know that out of the total there lakh
industries, which are nosick inthe country, inmy
State more than 35,000 industries are sick. There
is no scope for the unemployed youth; no
employmentopportunity. (Interruptions). Why do
not youallow metospeak. This questionis about
unemployed youth. |am asking for the unempioyed
youth. (Interruptions)

[Transiation]

SHRICHHIDIPASWAN: When youmove
out its work, who will cook can food at from -
(Interruptions)

[English]
An hon. Member: It is not good. (Interruptions)

MR. SPEAKER: Who saidthis? Please stand
up, apologise andwithdraw. youhavetoapologise
and withdraw.

(Interruptions)

*Notrecorded.
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[Translation)

SHRICHHIDIPASWAN: Mr. Speaker, Sir,
myintentionwas not malatide, itwas JrssaJoke.

i,

MR. SPEAKER: This is nota Joke.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEVELOPMENT OF HEAVY INDUSTRY
SHRIMAT! KRISHNA SAHI : You have to
withdraw yourwords (Interruptions)

SHRICHHEDIPASWAN: lamsorry, if she
has been hust by what|said. (Interruptions)

[Engihish]

MR. SPEAKER: You shall have also to
apologise. Youdo not understand the meaning
andimplication of whatyou are saying.

| Translation)

SHRI CHHEDI PASWAN If that 1s not
enough. | aplogise as well.

KUMARI MAMTA BANERJEE: | would
Iike to know whether the Government will setup
an expert Committee to go into the details and
give some necessary reliefto the unemployed
youthsothattheycanstandontheirfeet. Secondly.
Iwe uldalsolike toknowwhetherthe Govemment
will set up more and more new industnes to
encourage the unemployedyouth.

SHRI M. ARUNACHALAM: The
employment has increasedconsiderably through
the small scale sector. As far as educated
unemployed youth is concerned, We have a
scheme which isbeingimplementedthroughthe
DICs. Ifthe hon. Memberhas any suggestion. we
will go into it and we will try to implement it.

| Translation)

RABIRAY: Mr. Spcaker, Sir. Iwantto ask
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a very specific question. Is the hon. Minister
aware, as saidby Somnathiji also, thatthere is
less employment oppcrtunities in small scale
sectorincomparisontobigindustries? Thereis
adeliberate delayin payment by the bigindustries
to the small scale industries for the supp'y of
goods made by the latter. Paymentis made in six
monthsorinone year. The Govemmentis asked
to solve this problem faced by the Small Scale
Industries. | would like to know whether any
consultationinthis regard hasbeen held withthe
Ministry of Law and justice and whether the
Governmentcontemplates tosetup any special
tribunal. | would like to know the reaction of the
Govemment overthepropositionthatthe payment
too the Small Scale industries for the goods
supplied to the big industries would be made
within 30 days.

[English]

SHRIM. ARUNACHALAM: Sir, itis a fact
thatthe large scale industries are delaying their
payments. | think, the hon. Member might be
awarethatinthe current Sessionwe have passed
the Bill. (Interruptions)

SHRI RABI RAY: What about the
implementation?

SHRI M. ARUNACHALAM: We have just
now passedthe Billand we have toimplement it.

DR. KARTIKESWAR PATRA: Sir. the
assistance sanctions and disbursed by SIDBI
underN.E.F.to S.S.I. units during April, 1990 to

March 1993 is as follows.

Equity amourt

sanctioned - Rs.6.86crores
Amountdisbursed - Rs. 5.10crores.

The restamountthatis Rs. 1.76 crores could
notbe spent. In the House, we are very much

* concemedof developments of sick units. | would

like to know what are the reasons why this
amount could notbe spentsofar.
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Anotherthings isthatin seventeen States,
the amount of assistance sanctioned is Rs.
259.26 crores. Outofthat, theamount sanctioned
for eight Statesis Rs.211.86 crores andforthe
remaining nine States, only Rs. 37.40 crores
have beensanctioned. So, some sortof regional
imbalance has been committed. | would like to
know what steps are being taken by the
Governmentto avertimbalance in sanctioning
the assistance tobackwardstates.

SHRIM. ARUNACHALAM: Sir, itis afact
that the refinance scheme is not up to the
expectation. We are planningto have areview
meetingwith the handinginstitutions.

[ Translation)

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir, | wouldfirstrequest youto please
chastise the hon. Ministerbecause hehas misled
this august House with the reply he has given.
This is the Economic Survey-1992-93. If the
Hon. Prime Minister glances throughit, he would
findthat as per his own estimate the number of
sick industrial units in small scale sector has
" increased fromthe lakh eightythree thousandto
two lakh twenty one thousand within the period
from 1988 to 1991. He has manipulated the
figures and made an addition of aboutfifty seven
thousand unitsinitwhich were notin existence.
Therefore, his reply is miselding and you shouid
wam him notto give suchfalse statementsinthe
House.

MR. SPEAKER: Beforethat, letme under-
standthe point.

(Interrupt, ~*

SHRIGEORGE FERNANDES: Sincethe
hon. Prime Minister in his reply to the questici
reaised by one of my friends Shri somnath
Chatterjee has made acomparisonbetweenthe
presentpolicy andthe previous situationto make
his pointclear, | wouldseek certainclarifications
- onthe followinglines | am goingto read.
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[English]

“The Growth of the sectorin 1991-92
thatis, of the small-scale sector-was
in spite of a number the availability of
requisite raw materials and credit
squeezeandariseintheinterestrates
leadingtosevere erosion ofthe liquidity
position of the SS| units.”

[Translation]

Doesthehon. Prime Minister agreetowhat
hasbeenstatedinthe economicsurvey of 1991-
92-93andplacedbefore the House recentlyinthe
month of February?

[English]

SHRI M. ARUNACHALAM: Sir, | do not
know. | have to goback and study.

[Translation)

SHRI GEORGE FERNANDES: Mr.

Speaker, Sir, whattype of replyis it.

[English]
MR. SPEAKER: He says that he will study
and reply.

[Transiation] ~ *

SHRI GEORGE FERNANDES: Haven't
they studied it ? This economic survey was not
preparedrhe. Alithishas beenwrittenit. Was he
notaware of allthis when he placedthe \document
before the House and did not the concemed
officers apprise him of all that is written in it?

- (ln'tem‘qﬁons)

MR. SPEAKER: This should notbe so

(Interruptions)
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[English]

MR. SPEAKER: Economic Survey con-
tains a log of information. Allow himto lookinto
it.

[Translation]

SHRIGEORGE FERNANDES: Economic
survey is the document of the Government of
India. Did notthe concemed officers fumishany
information to him regarding the document?

[English]

He cannotbe allowedto micisadthe House.
He is misleading the House. . Ynterruptions)
Govemmentis misleadingthe Huuse. (Interrup-
tions)
[ Translation]

SHRINITISH KUMAR: Mr. Speaker, Sir,
the hon. Ministeris giving reply without knowl-
edge and without going through the document.
(Interruptions)

'MR. SPEAKER: This should notbeso.
(Interruptions)
[English]

SHRIANNA JOSHI: Sir, if the Minister s not
ready, please hold himon.

[Translation]

MR. SPEAKER: There is no needto hold
himon.

- |English]

Ihave carefully heard himandhe was saying
something about 1990-91 increase. Let itbe
examined property andthenhe will reply, notlike
this.

[ Translation]

SHRI GEORGE FERNANDES: Mr.
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Speaker Sir, | wouldlike torequest you againto
please hold on this matter. The matter shouldbe
investigated. Heis sayingthatwhathe said was
wrong. (Interruptions)

SHRIMATI BHAVNA CHIKHLIA: Mr.
Speaker, Sir, through you, | would like to submit
thatthe biggest problemin Indiaisincreasing
populationand unemployment. Educated youth
fail to get jobs and in that condition they take
recourse to small scale industries. The hon.
Prime Minister has stated just now that the
number of sick units is very large and the
Governmentis trying toimprove their condition.
| would like to say that lack bf providing timely
subsidy has been one of the factors of the units
tumingsick. Has the Govemmentformulated a
scheme to provide subsidy to small scale
industries in time so that they do not become
sick.

(English)

SHRIM. ARUNACHALAM: Sir, the capital
subsidy has beenwithdrawn by the Govemment
of India in 1988 itself. Now, the subsidies are
being given by the State Government. Itis upto
the State Govemnments to see that it is being
distributed Fairly.

WRITTENANSWERS TOQUESTIONS
SanskritasaComputer Language
[English]
' 683. DR. A. K. PATKL: Will the PRIME

MINISTERDbe pleasedtostate:

(a)thebroad details of the studies conducted
andapproachpapers prepared regardinguse of
Sanskrit in computers in view of claims of
computer scientists in America since 1985 that
Sanskritis arule govemed language forcomputer
processing; and

(b) the progress made in this regard and the
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funds allocatedfor the purpose during the last
threeyears? '

THEMINISTEROF STATE IN THE PRIME
MINISTER OFFICE (SHRI BHUVNESH
CHATURVEDI): (a)and (b). anexploratory study
in the area of Sanskrit for Natural Language
Processing, specifically of computational
rendering of Paninian grammar and machine
Translationwasinitiatedin 1989 atthe Centre for
Development of Advanced computing (C-DAC),
Pune, an autonomous society under the
Department of Electronics. This study
concentrates on the systematic (rule based)
generation of Sanskrit words and sentences,
beginning with the roots and analysis/recognition
of sentencesffinishedwords. Inorderto conduct
language Processingactivities with excellence
andcompetence, the Department of Electronics
have broughttogetherthe language Institutions
&Organisations with the expertise in Computer
throughthe “Technology Developmentfor indian
Languages™ (TDIL) Programme. Sanskrithas
alsobeenincludedinthis programme anddifferent
projects have been identified relating to
information processing in Sanskrit. These
include:

i) Development of corpora of text of
Sanskrit and exploring information
processingstructuresin Sanskrit Shastras.
These projects are being carried out by
Sampurnanand Sanskrit University.
Varanasi.

ii) Utilisation of Sanskrit in computer
based semantic Processing (Kriya
Research). This projectis being carried out
by Academy of Sanskrit Research (ASR)
Melkote, Kamataka.

i) Computer assisted learning and
teaching programme for B.Ed and M.Ed.
students and software development for
Computer Assisted Sanskrit Teaching/
learning at Lal Bahadur Shastri Rastriya
Sanskrit Vidyapeeth, New Dethi. Jawaharial

Nehru University (JNU), New Delhiis also'

APRIL 21,1993

WrittenAnswers 3%
supporting then in terms of software

development. N

iv) Preparation of curriculum guidelines
and course material for introduction of -
Sanskrit Vyakarana. Nyaya, Meemansa
and Nirukta to linguists and computer
scientists at Shri lal Bahadur Shastri
Rashtriya Sanskrit Vidhyapeeth, New Delhi,
Rashtriya Sanskrit Vidyapeeth, Tirupati
Gurukal kangari University, Haridwar.

The progress made sofarunderthese
projects consists of the following:-

i) Development of corpora of text of
Sanskritcontainingtest entry of more than
8 lakhs untagged norms have been
completed.

ii) Software packages relatingto various
topics in Paniniangrammar, for generating
Shabda Roop and Dhatu Roop have been

developed,

iii) A Parser of analysing Sanskrit
sentences with respectto parts of speech
hasbeendeveloped

iv) Computer Aided Learning and
Teaching has beenincludedis asubject for
B. Edstudents at ShriLal Bahadur Sahstri
Rashtriya Sanskrit Vidyapeeth, New Delhi.

AnamountorRs.58.12lakhs has been
releasedto the projects relatedto Sanskrit
duringthe lastthree years.

Writing and Printing Papers

686. SHRIK. PRADHANI: Willthe PRIME
MINISTER be pleasedto state:

(a) the projects démand of writing and
printing papers in the country by the 2000 A.D:

(b) the total cost of all kinds of papers
imported during 1991-92 and 1992-93:
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(c)the annual production of various types of
papersinthe country;

(d) the installed and actual production
capacity of various paper manufacturingunits in
the country; and

i

(e)thestepstakentoincrease the domestic

production of alltypes of paper?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATIKRISHNA SAHI): (a) The projected
demand of paper and paperboardinthe country
bythe year200 AD is estimated at about 28.35
lakhtonnes.

(b) Importofpaperboard andmanufactures
during the two years is as under:-

Year Value (Rs. crores)
1991-92 145.00
1992-93 12834

April 1992- Dec. 1992)
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(c) Theproduction of paper andpaperboard
during 1992is estimated tobe about 21.001akh
tonnes.

(d) Thetotalinstalled capacity of 340 units
inthe country is 35.00 lakh MT. Atpresent 77
paper units with an installed capacity of about
6.45 lakhtonnes are not reportingproduction.

(e) The paper and paperboard industry is
meetingtheentiredomestic demandforcommon
varieties of paper and paper board. The
Govemmenthave, however, tacenfollowingsteps
to encourage production of paper and paper
board inthe country.

i) Paper units based onuse of minimum
75% puipderivedfrombagasse, agricultural
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residues and other non-conventional raw
materials have been exempted from
industrial licensing subject to locational

angle.

iiyManufacture of writing and printing
paper and uncoatedcraft paper containing
not less than 75% by weight of pulp made
fromrice and wheat straw, jute, mesta or
bagasse ormixture thereof or mixture of two
ormore of the pulps of the aforementioned
materials is exempted from excise duty.

ili) Import of waste paper and wood pulp
is freely allowed without the need for an
ImportLicense atalow rate of customs duty
(20% and 10% respectively).

(iv) PaperMills agro-residues and other
non-conventional raw matenals atleast upto
50% are charged excise duty at
concessional rates.

Integrated Rural Energy Programme

687.SHRIN.J. RATHVA: Willthe Minister
of PLANNING AND PROGRAMME
IMPLEMENTATIONbe plgased to state:

(a) whether the Government have
implemented/introducedintegrated Rural Energy
Programme in Gujarat during the Eighth Five
YearPlan;

(b) if so. the details thereof:

(c) whether the Government propose to
implementthis Programme on priority basis in
the tribalandbackward areas:

(d)if so. the details thereof: and

(e)if not, the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PROGRAMME

IMPLEMENTATION (SHR!I GIRIDHAR
GOMANGO): (a) Yes, Sir.
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- (b) to (d). Gujarat was one of the eight
selected States in the Country where a pilot
programmefor Integrated Rural Energy Planning
was taken up inthe Sixth Five Year Plan period
(1981-84)itself. This pilot programme became
aregularplan programme inthe Seventh Plan
covering all the States and was continued in
Gujarat also in the Seventh Plan period. The
Integrated rural Energy Programme is being
continued and expandedinthe Eighth Plan. A
provision of Rs. 350 lakhs have been made for
this programme in the State Plan outlay of
Gujaratforthe Eighth Plan. 19blocks havebeen
conered, sofar, underthis programme in Gujarat.
Outofthese blocks covered, 7 blocks areinthe
tribalanbdbackwardareas. ltis proposedtotake
up more IREP blocks in the tribal and backward
areasin Eighth Plan. Inthese, and also other
IREP blocks, the minimum needs for domestic
energy forthe rural house holds below poverty
line are proposedtobe met, besides the promotion
ot appropriate devices for meeting otherenergy
needsfor subsistence anddevelopment.

(e) Questiondoes notarise.

[Translation)

-

Industries by Foreign Investorsin U.P.

688. DR. MAHADEEPAK SINGH
SHAKYA; Will the PRIME MINISTER be
pleasedtostate:

(a) the details of the proposals received
fromforeign investors for setting up of industries
atvarious places in Uttar Pradesh during 1992-
93,and

(b) the time by which these proposals are
likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHNA SAHI): (a) Foreign
collaboration approvals are intended only to
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determine the terms and conditions of
collaboration. Foreigninvestment approvals do
not usually indicate location of the industries
and, consequently, such data are notcentrally

(b) Theimpiementation of aprojectdepends
onits gestation period which varies fromproject
toproject. '

Allotment of Wasteland

689. SHRIMATISURYAKANTA PATIL:
Wilithe PRIME MINISTER be pleasedtostate:

(a)thetotal area of Govemmentandprivate
wastelandidentified by the National Wasteland
Development Board and the total area of land
acquired and developed sofar, separately;

(b)whetherthereis anyproposaltogive the
acquired wasteland on'ong-termbasistothe
landless farmers, agricultural labourers and
cooperative societies for agricultural work,
plantation, pasture and horticulture;

(c)if so, the details thereof; and
(d)if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF WASTELANDS
DEVELOPMENT)(COL. RAMSINGH): (a) No
detailed survey for identification of wastelands
has yet been conducted but accordingto one
estimate, the total extent of wastelandsin the
countryis 129.574 million hectares, outof which
93.685 million hectares non-forest wastelands
including private wastelands. The National
Wastelands Development Board does notacquire
anywastelandforthe purpose of its development.
However, afforestationitree planting activity over
anarea of 10.64 million hectares of public land
and 268.98 crores of seedlings distribution for
planting on private lands have been achieved
upto 1991-92 under various schemes of the
Central and State Governments.
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(b). (c) & (d). The National Wastelands
Development Board has no proposaltoacquire
landinorderto give it onlongterm basis to the
landless farmers, agriculture labourers and
cooperative societies. The Board promotes
development of wastelands in non forestareas
withouiacquiringthem.

[English)
Drinking Water Problemin Orissa

690. DR. KRUPASINDHU BHO!: Willthe
PRIME MINISTERbe pleasedto state:

(a) whetherthe Govemment of Orissahas
requested for Central assistance to tackle the
drinking water problem inthe drought affected
area of this State;

(b)if so, the details thereof; and

(c)the actiontakenthereon alongwith the
funds allocated by the Union Government for

this purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a)to(c). The Governmentof Orissa
has sentarequeston4,March, 1993forspecial
Central assistance of Rs. 10 crores under the
Accelerated rural Water Supply Programme to
fightdrought conditions. The letter of the State
Govemment mentionsthatdroughthassetinthe
districts of Malkangiri, Nowrangpur, Koraput,
Rayagada, Gujapati, Kalahandi, Bolangirand
Mayurbhanj. The letteralsoinentions thatinthe
coastal belt, because of dry conditions and
consequentsalineintrusion into tube-wells and
sanitary wells, the case of diarrohea and other
gastarointestinal diseases have beenreported
specially inthe 24 blocks inthe coastal districts
of Cutack, Puri and pars of Balasore. The
assistance sought s for relief in the shape of
sinking of deeper tube wells, rejuvenation of
existingtube wells, deepening of sanitary wells,
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sinking of new sanitary wells, construction of
water harvesting structures etc.

Government of India provide central
assistance under ARWSP for supply of drinking
waterfacilities in villages not having adequate

" sources of water supply including those affected

bydrought. Underthe ARWSP, Rs. 18.77 crores
ofcentralassistance hasbeenreleasedto Orissa
in1992-93andPs.5.57 croresin 1993-94, sofar.

Light Transport Aircraft

691. SHRISHANKERSINH VAGHELA:
SHRIATAL BEHARI VAJPAYEE:

Willthe PRIME MINISTER be pleasedto
state:

(a)the progress made inthe development
of Light Transport Aircrafi sofar;

(b) whether this project has been facing
financial crisis; '

(c)if so, the details thereof;

(d)whetheraRussian Companyhas offered
tobuy the complete project:

(e)if so, the terms and conditions thereof:
and

(f) the reaction ofthe Govemment thereto?

THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Since the
initiation of the Project in 1989, the National
Aeronautical laboratory, Bangalore (now known
as National Aerospace Laboratories) has
completed a detailed feasibility study and is
about to complete the full Project definition
stage. A market survey forthe proposed LTA
hasbeenmade. Three wind tunnel campaigns
have also beencompletedandthe configuration
ofthe aircraftis under finalisation. Negotiations
and discussions with potential Indian Private
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and public sector industries are currently on for
collaboration forthe design, developmentand
fabrication of the prototype of the aircraftandits
subsequentproduction.

(b) and (c). Initially there were some
difficulties in meeting the entire cost of the
projectestimated atRs. 80crores duetofinancial
constraints. However, with the identification of
sources forthe funding of the project, itmay be
possible to fundthe project.

(d) No, Sir, no such offer has yet been
made.

(e)and (f). Donotarise.
[ Translation]

Manpower in Public Sector
Undertakings

692. SHRIRAM TAHAL CHOUDHARY:
Willthe PRIME MINISTER be pleasedto state:

(a) the efforts made by the Govemment to
rationalise the manpowerin varnous public sector
undertakings: and

- (b)the extentto which the manpower has
been rationalised in these public sector
undertakings duringthe last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY
(SHRIMATIKRISHNA SAHI): (a)and (b). The
Boards of Directors of Public Enterprises are
empowered undertheir Articles of Associations
toappointand remove officers andstaffaccording
totheir requirements. Hence the responsibility
for rationalisation of manpower lies with the
board of Directors. The details of the major steps
taken in this regard by public enterprises are
gwveninthe statement laid on the Table of the
House.
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STATEMENT

Details of major steps taken for
rationalisation formanpower by the public sector
enterprises:

(i) Registration of sick industrial PSEs with
the Board for Industrial and Financial
Reconstruction for formulation of revival/
rehabilitation schemes.

(i) Evolving similar rehabilitation/revival
schemes for non-industrial sick PSEs by the
concemedMinistries/Deptts.

(iii) Introduction of voluntary retirement
schemewith aviewto reduce surplus manpower.

Itis too early to estimate the impact of the
above measures on rationalisation of manpower.
However, thetotalnumber of employeesinthe
publicentemrises duringthe lastthree years for
which data are available, is given below:

Yearending No. of employees
(in lakhs)
31.3.1990 22.36
31.3.1991 22.19
31.3.1992 2184
Cryogenic Engines
693. SHRI BRIJ BHUSHAN
SHARAN SINGH:
DR. RAMESH CHAND
TOMAR:

Willthe PRIME MINISTER be pleasedto
state:

(a)whethertheprices of the latestcryogenic
engines manufactured in Russia are likely to

increase due to full convertibility of Rupee:

(b)if so, the extent thereof
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(c) whetherthe payment of these engines
was agreed uponin Indian currency:

(d) whether payment has been made for
theseengines; and

" (e)ifso, the time by which these engines
are likely to be manufactured?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVED!): (a) No, Sir.

(b) Does notarise.
(c) Yes. Sir.

(d) Part of the payments have been as per
the milestones agreed uponin the Agreement
withthe Russianagency.

(e) The Cryogenic Stages aretobe defivered
to Indian Space Research Organisation (ISRO)
in 1995-96.

[English]

Software Service Supportand
Education Centre

694. SHRI ANNA JOSHI: Willthe PRIME
MINISTERDe pleasedtostate:

(a)whetherthe European Community and
Indiahave agreedto setup a Software Service
Supportand Education Centre to provide thrust
tosoftware exportto EC Countries;

(b)it so, the details thereof:

(c) whether any decision has been taken
aboutthe location of this Centre; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a)to (d). Yes.
Sir. Ithas been decided to set up the Software
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Service Supportand Education Centre atBan-
galore. The objectives of the Centre are to
improve the levelof sophistication andthe aware-
ness of the strategic importance of information
Technology in India and to enable the Indian
software industry to become familiar with the
Europeansoftware engineeringtools, standards
andmethodologies.

[Translation]
Development of Silk under KVIC

695. SHRI TEJSINGHRAO BHONSLE:
Willthe PRIME MINISTER be pleasedtostate:

(a) whether the Government have
formulated any scheme forthe development of
silk under the Khadi and Village Industries
commissioninMaharashtra:

(b) whether any financial assistance has
been providedforthis purpose during 1991-92
and 1992-93:

(c) if so. the details thereof;

(d) whether any proposal for providing
financial assistance for production of silk under
KVICis pendingwiththe Government:

(e)ifso, the reasons therefor; and

{f) the time by which approvalis likelytobe
accorded? :

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALLSCALE INDUSTRIESAGROAND
RURAL INDUSTRIES)(SHRI M.
ARUNACHALAM): (a) KVIC has formulated
schemes fordevelopment of silk Khadiin all sitk
producing Statesinindia. These schemes are
applicable to Maharashtra. Funds are being
providedforthese.

(b) and (c). The financial assistance
provided by KVIC to Maharashtra State during
1991-92 and 1992-93 under silk Khadti is as
under:-
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(Rs. in lakhs)
1991-22 1992-93
Working Capital 028 026
BankFinance 2814 3586
Capital Expenditure Loan 11.79 025

Capital Expenditure Grant 301

(d) to (f). No proposal for financing Silk
. Industryis pending withthe Government.

[English]
Export by Small Scale Industries

696. SHRISUDHIR GIRI: Willthe PRIME
MINISTER be pleasedto state:

(a) the extent of contribution to the broad
sectors of exports by the Small Scale Industries
during each of the last three years;

(b) the percentage of financial assistance

providedto the Small Scale Sector by various
financialinstitutions during the period,;

(c) the principalitems of goods exported
by the Small Scale Sector during the period;
and

(d) the estimated potential of employment
inthe Small Scale Sector duringthe Eighth Five
YearPlan?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALLSCALEINDUSTRIESANDAGRO
AND RURAL INDUSTRIES)(SHRI M.
ARUNACHALAM):
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(b) FINANCIAL ASSISTANCE TO S;Sl SEC-
TOR

(1) Outstanding advances of scheduled
commettial Banks to SS| sector.

Asonthelast Percentage oftotal

dayof SSI advancestonet
bank credit

March- 1990 158

1991 145

1992 155

(i) STATE FINANCIAL CORPORATIONS
ASSISTANCETOSSISECTOR

Year Percentage of SS|tototal
1988-89 734
1989-90 722
1990-91 729

(iii) FINANCIAL ASSISTANCE TO SMALL
SCALE SECTORBY IDBI/SIDBI

Year Disbursementpercentagetototal
disbursement

1988-89 65.7

1989-90 68.3

1980-91 652

1991-92 709

(c) The principal items of goods exported
include engineeringgoods, drugs and pharma-
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ceuticals, Dyes intermediates, soaps and deter-
gents, cosmetics andtoiletries. Readymade
garments, leather products, marine products.
sports goods etc.

(d) Thetotal employment by the end of the
°Eighth Planperiodinthe SSl sectoristargetted
at 150lakh persons.

[Translation)
Non-Conventional Energy Sources

697. SHRIRAM PRASAD SINGH: Willthe
PRIME MINISTERbe pleasedtostate:

(a) the details of the financial assistance
provided by the Govemmenttorthe development
of Non-Conventional Energy sources duringthe
lastthree years, State-wise:

(b)whether any systemhas been evolved
to monitor the disbursement of such assistance;
and

(c)if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF NON-CONVENTIONAL
ENERGY SOURCES AND MINISTER OF
STATEINTHEMINISTRY OF AGRICULTURE
(SHRI S. KRISHNA KUMAR): (a) State-wise
financial assistance provided by the Central
Government for the development of non-
conventional energy sources during the last
three yearsis given in a Statement below.

(b)and(c). Yes, Sir. The disbursement of
financial assistance to various States is moni-
tored by way of obtaining utilisation certificates
.andstatementof accounts as perthe guidelines
laid down by the Government in prescribed
protorma.
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Wage Employment Programmes

698. SHRIRAMLAKHAN SINGH YADAV:
Willthe PRIME MINISTER be pleasedto state:

(a) whetherthe rural youths are beingen-
couraged/trained to take-up self employment
underthe wage employmentprogrammes;

(b) it so, the details thereof; and

(c)the places where this programme has
alreadybeenintroduced?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H.
PATEL): (a) and (b). The Centrally Sponsored
Scheme of "Training of Rural Youth for Self
Employment(TRYSEM), startedon 15th August,
1979is afacilitating component of IRDP.

The objective of TRYSEM is to provide
technical and entrepreneurial skilis to rural youth
from families below poverty line totake up self-
employment in the broad fields of agriculture
and allied activity, industries, services and
business activities. In 1983, this objective was
enlarged to include wage employment.

The target group comprises of rural youth
betweenthe ages of 18-35 years from families
livingbelow the poverty line.

(c) TRYSEMisbeingimplementedthrough
outthe country.

Landto SCs/STs

699. SHRI CHHEDI PASWAN: Wili the
PRIME MINISTERbe pleasedto state:

{a) whetherthe Union Government have
fixed anytargetfor States and Union Territories
for handing over possession of surplus land to
the persons belongingto scheduledcaste and
scheduledtribe communities; '
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(b) it not, the reasons therefor;

(c)the difficulties beingfaced by the State
Govemmentsinthisregard; and

(d) the stepstaken/proposedtobetakento

overcome those difficulties?

THE MINISTER OF STATE IN THE
MINISTRY OF RURALDEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a)and (b).
Targets for distribution of ceiling surplus land
arefixedin consuttation with the State Govern-
ments. Subsequentto the Conference of Chief
Ministersin October, 1991 itwas decidedthatall
ceiling surplus land should be distributed by
31stMarch, 1992. A special drive to distribute
the balance ofthe landwas launchedthereatter.
The performance in this regard was also re-
viewed at a Conference of Revenue Ministers
held on 14th march, 1992. It was specially
decidedthatall available surplus landfree from
litigation should be distributed by June, 1992 and
that 75% of landinvolvedinlitigationinrevenue
courts mustbe freedfrom such litigation tomade
itavailable for distribution and that this distribu-
tion be completedby 30, September, 1992.

As a result of all these efforts since
October, 1991 2. 12 lakhs acres of landhasbeen
distributed and only 75646 acres of land free of
litigation, remains to be distributed throughout
India. Since the inception of the programme
50.30lakh acres have been distributed among
eligible persons, out of which 17.46 lakh acres
havebeendistributedto S.Cs. benefitting 17.22
lakh S.C. persons. Similarly, 7.01 lakh acres
have been distributedto 6.90 lakh persons.

(c) and (d). It has been the common
experience of State Governments that
proceedings of the Court have proved to be
dilatory. The Courts have notbeeninaposition
to expedite the disposal df these cases. The
States have been advisedto constitute Land
Tribunalunder Article 323-B of the constitution
or setup Special Benches of the High Court for
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speedy disposal of ceiling surplusland cases.
The States have also been requestedto settie
early, thecases pendinginthe revenue courts.

Khadiand Village Industries in Madhya
Pradesh

700. SHRIMAHENDRA KUMAR SINGH
THAKUR; Will the PRIME MINISTER be
pleasedtostate: }

(a) whetherthe Union Governmenthave
formulated any scheme for the development of
Khadiand Village Industries inMadhya Pradesh;

(b) if so, the details thereof?

(c)whetherthe Govemmenthave provided
any financial assistance for the functioning of
Khadi and village Industries Commission in
Madhya Pradesh; during 1992-93and 1993-94?
and

(d)if so, the details thereof;

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY (DEPARTMENT
OF SMALL SCALE INDUSTRIESANDAGRO
AND RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) and (b). The Khadiand
Village industries Programmes in_ Madhya
Pradesh are implemented by the State KVI
Boardand directly aidedinstitutions of KVIC i
the State. The choice of areaforimplementation
ofKViprogrammes s done by theimplementing
agencies as perthe skill, potentiality, availability
of raw material andinfrastructure facilities.

(c)and(d). The Central Govemment pro-
vides funds to KVIC forimplementation of KVI
porgrammes underits purview. KVIC, inturn,
releasesfundsto different State/lUT KVI Boards
and directly aided institutions based on the
programmes agreed to at the time of budget
discussions by KVIC with these implementing
agencies. Budgetdiscussions for 1993-94 are
yettocommence.

Thefinancial assistance provided by KVIC
to the Madhya Pradesh during 1992-93 is as
under:-

6\_ Rs. inlakhs)

Grant Loan
1. Directly aided institutions 26.56 16247
2 State KViBoard 1561 23246
[English) production and export of Maruti Cars/Vans/

Production of Vehicles by Maruti
UdyogLimited

6143. SHRIMATI VASUNDHARA RAJE:
Willthe PRIME MINISTER be pleasedto state:

(a) whetherthere have been growing de-
mandfor different models of Maruti Carsinthe

domestic as well asinternational market;

(b) if so, the steps taken to increase the

Gipsyinthe country;

(c) the achievementmade during firstyear
ofthe Eighth Plan; and

(d) the target setforthe Eighth Five Year
Planinthis regard?

THEMINISTEROFSTATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
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KRISHNA SAHI): (a) Maruti vehicles havegood
demand in domestic market. Inthe exportmar-
ket also, Maruti Vehicles have been well ac-
cepted. i

(b)to(d). MarutiUdyogLimitedisincreasing
its production capacity by 70,000 Nos. The
facilities willbe completed by September 1994.
In 1992-93, MarutiUdyog Limited produced over
1,28,000 vehicles, the highestever. in 1993-94,
Maruti Udyog Limited is planning to produce
1,50,000 vehicles.

Sickness in Industrial Sector

6144. SHRI ARVIND TULSHIRAM
KAMBLE: Will the PRIME MINISTER be

pleasedtostate:

(a) whetherthe problems of sicknessinthe
industrial sector has been increasing every
year,

':VAISAKHA 1,1915 (SAKA)
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(b)if s, thetotal number of sickindustries

inthe country atpresent; .

(c) the number of Committees constituted
toidentify the causes of sickness andto make
recommendationsin this regard; and

(d)the dates on which these Commiittees
were constituted, their main recommendations
andthe actiontakenby the Governmentsofar
toimplement these recommendations?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAH:: (a) and (b). Data on sick

_Industrial Units assisted by banks in the country’

are compiled by the Reserve Bank of India.
Accordingtothe Reserve Bankof india data, the
extentof sickness inthe small scale and non-
small scale sectors in 1990-1991 (latest
available)was as follows:-

As atthe end of March, 1990

As atthe end of March, 1991

Numberof SSI

sick units 218829
Numberof Non-

SSisick units 1455

221472

1461

(c)and (d). Since 1981, the has appointed
~ thefollowing Committees to issue of industrial
sickness:

The Reserve Bank of India had appointed
aCommittee in 1981 to go, inter-alid, into the
main constraintsinthe matter of rehabilitation of
sick units problems faced by banks andfinan-
cialinstitutions involved and to suggest reme-
dial measures etc. The committee had recom-
mended enfactment of acomprehensive legisia-
tion to deal with the problem of sickness. Ac-
cordingly, the Sick Industrial Companies (Spe-
cial Provisions) Act, 1985 was enacted andthe

Boardfor Industrial and Financial Reconstruc-
tion set up with a view to securing timely detec-
tion of sick and potentialty sick industrial com-
panies, determining their viability and evolving
appropriate rehabjilitation measures in terms of

The Reserve Bank of india had appointed
another Commiittee in February, 1986 to con-
sider the problems of identification and rehabili-
tation of sick small scale industrial units. The
Committee submittedits Reporton 31.1086.
Theimportant recommendations of the commit-
tee relatedto incipient sickness, definition of
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sick units, parameters for reliefs and conces-
sions, etc. Based on these recommendations,
the Reserve Bank of India issued detailed
guidelines to Banks in February, 1987. These
guidelines were reviewed/modifiedinJune, 1989,
January, 1991 andJuly, 1992.

The Reserve Bank of India has also ap-
pointed another ‘Committee for SSI' underthe
Chaimanship of Shri P.R. Nayak, former Deputy
Govemnorin December 1991, inter-alia, to look
into the rehabilitation of sick SSI units. The
Committee submitted its reportin September,
1992,

The Committee has recommended a
modified definition of a sick SS unit, whereunder
aunitmaybe classified as ‘Sick’ whenany ofits
borrowal accounts remains overdue fora period
exceeding2-1/2years andthereis erosioninthe
networth dueto accumulatedcashlossestothe
extentof SO percentormoreofits peak networth
during the preceding two accounting years; re-
tain of cells within the banks at regional centres
to deal with sick SSls, constitution of State-level
tribunals under a Centratlegislation onthe lines
of BIFR; changes in the State-Level Inter-
Institutional Committee (SLIIC) and arolefora
District-level counter past of (SLIIC inmonitoring
andoverseeingthe banks’progress inthe quick
determination of viability of sick units.

The Reserve Bank of India has constituted
aCommittee on3rd December, 1992 toundertake
anin-depth study of the problems of sick/weak
unitsin leather industry and suggest measures
for prevention of such sickness and for revival/
rehabilitation of sick/weak units.

Claims of Bhopel Gas Victims

6145. SHRISUSHIL CHANDRAVERMA,;
Wilithe PRIME MINISTERbe pleasedtostate:

(a) the number of courts functioning at
Bhopal to decde the claims of Bhopal gas
ictims:
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(b) the total number of claims made by the
MIC gas affected people and the number of
claims sofaradjudicated upon by these courts;

(c)thetime frame contemplatedtodispose
ofallthe claimsfiledbythe gas affected persons;
and

(d) the steps taken to expedite all these
claims atthe earliest?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FALEIRO):
(a)Ason31stMarch, 1993, 32 Courts of Deputy
Commissioners were functioning at Bhopal.

(b) As per the information given by the
GovemmentorMadhya Pradeshthetotal number
of claims filed as on 31st March, 1993 was
6,39,793. The number of claims adjudicated
2747.

(c)and(d). The process of adjudicationis
semi-judicial and it is not possible for the
Govermnment to indicate the time when all the
cases are likely to be disposed of. The situation
is being monitored closely and all necessary
assistance providedto the Organisation of the
Weltare commissionerto have the claims settled
atthe earliest. Efforts are alsobeingmadeto set
up more courts quickly to expedite the disposal
of claims.

Acquisition of Property for Memorial of

Baba Saheb Bhim Rao Ambedkar
6146. SHRIV.SREENIVSAPRASAD:
SHRIG. DEVARAYANAIK:
SHRI TARA CHAND
KHANDELWAL:

Will the Minister of URBAN DEVELOP-
MENT bepleasedto state:

(a) whether the Dethi Administration

proposes to acquire property at26 Alipur Road,
Dethi for setting up of memorial of Late Dr.
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B.R.Ambedkar;

(b) if so, whether the Union Government
have releasedthe requisite funds forthe same;
and .

(c)ifnot, the reasonsthereforandthe steps
the Government propose to take for release of
funds?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDEVELOPMENTAND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) Yes, Sir.

(b) and (c). Provision of funds is under
consideration of the Govemment.

Development of Anti-Filarial Drug by
CDR.

6147. MAJ. GEN. (RETD.) BHUWAN
CHANDRA KHANDURI: Willthe PRIME MIN-
ISTERbe pleasedto state:

(a) whether the Central Drug Research
Institute has recently developed an effective
anti-filarial drug for elephantiasis;

(b) whether the Government propose to
commercialise this drug; and

(c)if so, the details thereof and progress
made inthat regard so far?

THE MINISTER Of STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Yes, Sir.

VAISAKHA 1, 1915 (SAKA)
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Central DurgResearch Institute (CDRI), Lucknow
has identified acompound possessing potent
antifilarial activity in animal models.

(b) The question of commercialisation will
arise after human safety and efficacy havebeen
established through clinical trials.

(c) Doesnotarise.

Assistance through National Renewal
Fundto Gujarat

6149. SHRIMAHESH KANODIA: Wilithe
PRIMEMINISTER be pleasedtostate:

(a) the details of the industries provided
assistance in Gujarat through the National
Renewal Fund during the lasttwo years; and

(b) the criteria adopted and the manner in
which this assistance has been provided in
Guijaratduring the period?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND
DEPARTMENT OF HEAVY INDUSTRY)
(SHRIMATIKRISHNA SAHI); (a)and (b). Inthe
firstinstance, assistance is provided from the
national renewal fund for meeting payments of
the Voluntary retirement Scheme (VRS) in
Central Public Secure Enterprises including
those in Gujarat. Details of such allocations for
theyear 1992-93 and 1993-94 are given inthe
attached statement. Apart from assistance for
VRS payments, funds havebeenmade available
to the nationalised textile sector for meeting
immediate liquidity requirements.
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[ Translation) [English)
Per Capitaincome in Uttar Pradesh Shares of Public Sector Undertakings

6150. SHRIARJUN SINGH YADAV: Will
the Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleasedtostate:

(a) whether per capita income in Uttar -

Pradesh has declinedin 1991-92 ascompared
t0 1990-91;

(b)if so, the percapitaincomeinthecountry
in 1990-91 and 1991-92; and

(c)the estimated per capitaincomeinthe
country during the first quarter of the current
financial year?

THEMINISTER OF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) The per capitaincome (per
capita net state domestic product at current
price) of Uttar Pradesh hasincreased from Rs.
3557in 1990-91to Rs.4012in 1991-92.

(b) The percapitaincome (percapitanet

national product at factor costatcurrent prices)
of India hasincreasedfrom Rs. 4934 in 1990-91
toRs.5529in 1991-92.

(c) The percapita Income inthe country is
estimated on annual basis, and hence, is not
available forany quarter of the year.

6151. SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be
pleasedtostate:

(a) the estimated resources likely to be
mobilised through sale of public sector under-
takings shares during 1993-94;

(b) the details of the each public sector
undertaking disinvested during 1992-93 and
proposedtobe disinvestedin 1993-94 andthe
actual amount realied by each public sector
undertaking during 1992-93;

(c) the reasons for shorttall in target for
1992-93 and steps taken for realisation of target
during 1993-94; and

(d) the proposed changes in the
disinvestment procedure, if any?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a)to (d). As perthe Budget
Speechtor 1993-94, asumof Rs. 3500 crores
is to be mobilised through disinvestment of
equity in public sector undertakings. The details
ofthe shares sold andthe mount released during
1992-93 are given in the Statement. Since the
prices for PSU shares quoted by the bidders
were less than the referal price fixed by the
Government, all the shares offered were not
sold. For disinvestment during 1993-94 the rec-
ommendations of Dr. Rangarajan Committee
will be keptin view.
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Allocation to Capart

6152. SHRIH.D. DEVEGOWDA: Willthe
PRIME MINISTER be pleasedto state:

- (a) thetotal amount aliocatedto CAPART
duringthe lastthree years by the Union Govemn-
ment; and

(b) the actual amount disbursed during the

. VAISAKHA 1,1915 (SAKA)
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lastthree years to each State?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): (a) The total
amount allocatedto CAPART during the last
three years by the Union Government is indi-
catedbelow:

Year Amountallocated  (Rs. incrores)

Budget Estimates Actual Release
1990-91 2874 2365
1991-32 3550 2091
1992-93 2920 4210

(b) The actual amount disabused by
CAPART duringthe lastthree years State-wise

isindicatedinthe Statement enclosed.
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Supply of Safe Drinking Waterin
Maharashtra

6153. SHRIVIJAY NAVAL PATIL: Willithe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) the names of those districts in
Maharashtra State where 50 percent ofthe urban
households have no access to safe drinking
wateraccordingtothelastcensus; and

(b) the stepstakento provide safe drinking
waterinthose districts?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a)and (b). Watersupply isa State
subject. It is the responsibility of the State
Govemments and urbanlocal bodiesto provide
safe drinking water to the people living in the
urbanareas.

As perthe available information furnished
by the Government of Maharashtra, the overall
status of urban water supply inthe State as on
15.3.1993is asfollows:-

Total Urban Populationas per 1991 census
-3,10,36,000 population served with water sup-

ply:-

(a) House connections 1,95,65,000
(b) Street standposts 1,09,88,000
(c) Totalcoverage 3,05,53,000

(d) Percentage coverage 98%

Replacement of Damaged Ariciesin
Government Quarters

6154. SHRIMADAN LAL KHURANA: Wilt
the Minister of URBAN DEVELOPMENT be

pleasedtostate:

APRIL 21,1993
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(a) whether a decision for replacement of
alldamaged over-headtanks, doorand window
shutters, WC and Cisterns etc. was taken in
1990;

(b)if so, the details therebdf;
(c) whethersuchitems have beenreplaced;
(d)if not, the reasons thereof;

(e) whether any investigation has been
madeinthis regard; *

(f)if so, the details thereof; and
(g)if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHR! P.K.
THUNGON): (a) to (c). As per discussion held
inthe Ministry of Urban Developmenton 1 1th
September, 1990, allthe overheadtanks, doors,
window shutters, WC and Cistems etc. reported
damaged in 1990 were replaced in various
Government colonies in South Delhi.

(d) Does notarise in view of reply to (a), (b)
& (c)above.

(e)No, Sir.

(f) Does not arise in view of reply to (e)

(g) Alithe items reporteddamagedin 1990
havebeen replaced.

Conversion of L ease MHoldinto Free Moid

6155. SHRI RAMDEW RAM; Wil the
Minister of URBAN DEVELOPMENT be

pleasedtostate:

(a)whether DDA has receivedapplications
fromvarious Cooperative Group HousingHouse
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Building Societies in Delhi for conversion of
lease-holdintofree-hold; and

(b)if éo, the details thereof and the action
takenin this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBANDEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) Yes, Sir.

(b) Inthe case of flats constructed by the
Group Housing Societies onthe land allotted by
the DDA, 12 applications for conversion of
properties were received upto 31.3.1993, out of
which one was foundin order. Inthe cases of
lessees of plots in Cooperative House Building
Societies, 1231 applications werereceived upto
31.3.1993, out of which 444 cases havebeen
decidedffinalised.

Shortage/Price Rise of Essential Drugs

6156. SHRIAMAR ROYPRADHAN: Will
the PRIME MINISTER be pleasedto state:

(a) whether there was acute shortage of
drugs like Bcomplex and other tonics duringthe
lastyear;

(b) whether prices of these drugs have
increasedrapidly;

(c) whether the prices of lariago
(Choloriquene) were also raised more than 30%.

(d)if so, the reasons for all such scarcities
of these drugs and Price rise; and

(e) the prices of a strip of Lariago Tablets
in July 1992, November 1992 and in March
19937

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI EDUARDO FALEIRO):

(a), (b)and (d). No general shortage of drugs like
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B-Complex andtonics came to the notice of the
Govemment, exceptfor some temporary short-
age of brandedformulations forwhich therapeu-
tic equivalents were normally available.

The price or price controlled drugs are
fixed/revised from time totime in accordance
with the provisions of DPCo, 87 after careful
scrutiny of the recommendations of the BICP.
This mechanism ensures that the price in-
crease is actually correlated with the increase
in input costs. In case of formulations falling
outside Price controlled category, manufactur-
ers are freetofix the prices. As and when any
unreasonable Price increase is noticed,
Govemment intervenes to prevail upon the
company concemedtobringitdowntoreasonable
level.

(c)and(e). lanagoisbased onthebulkdrug
Chloroquine Phosphate, which is a price con-
trolled drug. The price approved by the Govem-
mentof Chloroquine Phosphate (coated) 250mg
Tabs.was Rs.7.97, Rs.9.33and Rs. 9.33 per
12’s Strip duringJuly’92, November’92, March
93respectively.

Growth Centresin Orissa

6157. SHRI SIVAJI PATNAIK; Will the
PRIME MINISTER be pleasedto state:

(a) whetherthe Govemmenthave agreedto
sanction some growth centres in Orissa;

(b) if so, the locations of these growth
centres and the time by which these are likely to
besetup; and

(c) the assistance provided to the State
Govemnmentfor these Growth Centres?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL (DEVELOPMENT AND
DEPARTMENT OF HEAVY
INDUSTRY)(SHRIMATI KRISHNA SAHI): (a)
and (b). Under the Growth Centre Scheme,
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Orissahasbeenallotted 4 growth centres out of
which 3 have beenidentified and announced.
The names of identified growth centres are:
Chatrapurindistrict Ganjam, Chiplimain district
Sambalpurand Duburi indistrict Cuttack.

(c) A sum of Rs. 1.5 crores has been
releasedto Orissa as Central assistance under
the scheme.

Crisis in SaltIndustry

6158. SHRI R JEEVARATHINAM: Will
the PRIME MINISTERbe pleasedto state:

(a) whether the salt incustvy is facing
difficulties as huge quantity of slat is lying
unsoid;

(b)ifso, the remedial steps proposedin this
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regard; and

(c)the estimated demandand production of
saltduringtheIstthree years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY)(a) and
(b). There has been a record production of 135
lakh tonnes of salt during the year 1992 due to
favorable weather conditions resulting in in-
crease in the stock position from 58.33 lakh
tonnesto81.89lakhtonnes. The ex-factory price
of salthas also substantially come down which
isafavorabletrendinsotaras consumers are
concerned. Govt. has notreceived any report
regardingcrisis inthe saltindustry.

(c) Demand and production of salt during
the lastthree yearsisindicated below:-

Year Prod. Demand

Edibleuse Indl. use Export  Total
1990 124 46 46 6 %8
1991 124 47 .47 6 100
1992 135 9 50 6 105

(InLakh Tonnes)

Recruitment Centres for Servicesin
Assam

6159. SHRI PROBIN DEKA: Will the
PRIME MINISTERbe pleasedtostate:

(a) the details including ¢« locution of the
Recruitment Centres for th= three Services

functioningin the country, State-wise;

(b) whether the Government propose to

open more such Centres in Assam; and

(c)it s, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(a) A Statementis attached.

(b)and(c). The existing Recruitment Cen-
tres in Assam are considered adequate.
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[Transiation]

investmentin Public Sector Undertakings
' ofMadhya Pradesh
6160. SHRIKHELAN RAMJANGDE:
SHRIPRAKASHV. PATIL:

Wilithe PRIME MINISTER be pleasedto
state:

(a)the details of public sector undertakings
inMadhya Pradesh andMaharashtrainwhich
capital investment has decreased during the
lastthree years;

(b) whetherthe efficiency and the profits of
these undertakings have increased as result
thereot;

(c) it so, the details thereof; and
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(d)the steps taken orproposedtobetaken
by the Governmentto increase the efficiency
andthe profits of these undertakings?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) As on 31stMarch, 1992
there were 33 Central Public Sector Enterprises
having their registered offices in Madhya
Pradesh andMaharashtra Investmentinterms
ofloans and equity has decreased as on 31-3-
1992 in comparison with the position as 31-3-
1989in only Enterprises viz. Hindustan Petro-
leum Corporation Ltd. Maharashtra Elektrosmet
Ltd., Videsh SancharNigam Ld. and Indo Hokke
HotelsLtd. .

(b) and (c). Details of net prwofitis given as
under.

(Rs. inlakhs)
Name of PSE NetProfit/Loss
1991-82 199091  1989-90
Hindustan Petroleumn Corpn. 12976 12014 200026
Maharashtra Eleldrosmeft Ltd. 736 219 210
Videsh Sanchar Nigam Lid. 10414 7856 7201
lindo Hokke Hotel L1d. 10 -16 o1
(d) Improvingthe Performance of Central  [Engfish]
PSEsis acontinuous process. Enterprise spe- ) )
cific actionis takenby the concemed adminis- Foreign Consultants for Public Sector
trative Ministries/Departments andthe enter- Undertakings

prisestoimprove the performance. Someofthe

measures taken are modemisation andreha-

bilitation plan, financial, managerial and
organisational restructuring, changg in product-
mix, technological Upgradation, signing of
memoranda of Understanding, efc.

6161. SHRIM.V.V.S. MURTHI: Will the
PRIME MINISTER be pleasedto state:

(a) whether some foreign consultants were
engaged through the World Bank to study the
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restructuring plan of some public sectorunder-
takings in the country;

(b)if so, the details of the foreign consuilt-
ants andthe public sector undertakings studied
andthe reportprepared by them; and

(c) the details of the blue pring, if any ,
prepared by the Government to restruct the
public sector undertakings onthe basis of the
report submitted by these foreign consultants?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (DEPARTMENT
OF INDUSTRIALDEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY)
(SHRIMATIKRISHNA SAHI): (a)to(c). Infor-
mation is being collected and willbe laid on the
Table ofthe House.

indo-German Negouauon onNon-
Conventional Energy Programmes

6162. SHRISANAT KUMAR MANDAL.:
Willthe PRIME MINISTER be pleasedto state:

(a) whether a high level scientific delega-
tion from India recently held talks with senior
officils of Bonn’s Ministry for Research Tech-

nology;
(b)if so, the details of the discussion held;

(c) whether Germany has agreed to pro-
vide assistance forincreasinguse of renewable
energy sourcesinruralareas;

(d) if so, the projects on whichthe Govemn-
mentpropose to utilise the German aid;

(e) whether any special arrangement be-
tween Indian Council of Scientific and Industrial
Research andthe GermanResearch Centre for
health and Environment has been finalisedin
this regard; and

(f)if so, the details thereof?
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THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Yes, Sir. A
High Level Scientific Delegation from India held
talks with federal Ministry for Research and
Technology (BMFT), Bonnon 11.9.92,

(b) The need for expansion and
intensification of carefuly slected projects was
stressedinconformity with the concept of retum
forthe science and technology investmentin
terms of industrial output. It was explainedthat
Indiais according high priority to the areas of
Non-Conventional Energy Programs, suchas
solarand Wind Energy. The two sides reviewed
the implemented recommendations ofthe re-
portof the Evaluation Committee and discussed
future activities. Inthe areas of Materials, it was
agreedtosupportprojects in the field of Surface
Engineering, Materials for Solar Energy and
Ceramics. It was decided to hold in 1993 a
Workshop on Surface Engineeringin Germany
and Workshop on Materials for Solar Energyin
India. The Ministry of Economic Cooperation
(BMZ) of Germany announcedapositive attitude
towards technical andfinancial cooperationin
the coalsector, in particular with regard to coal
benefication andfluidised bed combustiontech-
nology. The otherareas of discussions were on
Geology, Biotechnology adMarine Research.

(c) No, Sir.
(d) Does notarise.

(e)and(f). No, Sir, however, boththe sides
welcomedthe Special Arrangement between
Council of Scientific & Industrial Research
(CSIR) of Indiaand GSF-Forschngszentrumfor
umweld and Gesundheit GmbH of Germany to
be signedin the near future.

Development of Dry-Lands in Andhra
Pradesh

6163. SHRI DHARMABHIKSHAM: Will
the PRIME MINISTER be pleasedt state:
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(a) whether the Government of Andhra
Pradesh hasforwardedaschemeforthe com-
prehensive developmentof backward areasand
dry-lands in Andhra Pradesh,

(b) the details of this scheme and the
financialassistance soughtfromthe WorldBank,
and

(c) the stage at whichthe matter stands at
present?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL
DEVELOPMENT(DEPARTMENT OF RURAL
DEVELOPMENT) (SHRI UTTAMBHAI H
PATEL) (a)to(c) Yes, aproposalonAndhra
Pradesh Poverty Alleviation Project was
received by this Ministry from the Department
of Economic Affairs of the Ministry of Finance
for seeking comments of this Ministry on the
technical aspects, feasibility of the projectand
availability of plan provisionto coverthe entire
cost Thisprojectproposalisdesignedtoaddress
directlythe question ofimproving income levels
and standard of iving of those sections of the
societywhoarebelow povertyline andistargetted
towards the poor, especially, rural poor

The project 1s based on two-pronged
approach, viz (1)land-baseddevelopmentand
prowvision of infrastructure including education,
health, etc and (1) Creation of infra structure,
including prowision of inputs such as education,
health, women & child welfare, etc Underthe
firstapproach, the project sets out details of the
developmentoflandsthroughdry-landfarming,
soillandwaterconservationmeasures, system-
aticlanddevelopment, etc AnamountofRs
444 00 Crores has beenprovided for suchiand-
based schemes Underthe secondapproach,
infrastructure facilities will be onentedtowards
weakersection The totalcostofthe projectis
Rs 1148 00 crores and it 1s intended to be
implementedinaspanof4yearsi e 1992-96
The Ministry of Rural Devetopment has sup-
ported the project and has forwarded ts com-
mentstothe Department of Economic Affairs for
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seekingnecessary assistance fromthe World
Bank The Departmentof Economic Affairshas
sought some clanfications from the Govern-
mentof Andhra Pradesh, which are awaited

Liberalisation of Tradingand Industrial
Licences

6164 SHRIPRAKASHYV PATIL Wiilthe
PRIME MINISTER be pleasedtostate

(a) whetherthe Government have issued
gudelines to allthe State Governmentsregard-
ing the liberalhisation of trade and industnal
licenses for the entrepreneurs except on re-
stricteditems ad per the new industnal policy of
the Govemiment,

(b)ifso, the details ofthe guidelnesissued,
and

(c) the reaction of the State Governments
thereto?

THEMINISTER OF STATEIN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI) (a) No, Sir However, State
Governments have been urged to focus on
infrastructure, procedural reforms,, settingup
facilitation cells and State level co-ordination
commuttees, regular monitoning of entrepre-
neursprogressetc nordertoattractindustnes
totheir respective States

(b)and(c) Doesnotarise )

Recommendations made by National
Commission on Urbanisation for Sikkim

6165 SHRIMATI DIL KUMARI
BHANDARI Will the Minister of URBAN DE-
VELOPMENT be pleasedtostate~

(a) whetherthe National Commissionon
Urbanisabon has made some recommendatons
for Sikkim,
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(b)it so, the details thereof;

(c) whetherthese recommendations have
since been accepted by the Govemment; and

(d)itso, the steps takenforimplementation
ofthese recommendations?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) No, Sir.

(b) to (d). Does not arise.

Allocation of Funds for Rural
Development Schemes of Maharashtra

6166. PROF. ASHOK ANANDRAO
DESHMUKH: Will the PRIME MINISTER be
pleasedtostate:
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(a)thetotal amount aliottedto Maharashtra
under different rural development schemes;
and

(b)the amount actually utilised out of it so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAI H. PATEL): (a) and (b).
The total amount allocated under major rural
development schemes viz. (i) integrated Rural
Development Programme (IRDP), (ii) Training
of Rural Youthtor Self-Employment (TRYSEM),
(ii) Development of Women & Children in Rural
Areas (DWCRA), (iv) Jawahar Razgar Yojana
(JRY), (v) Accelerated Rural Water Supply
Programme (ARWSP) and Drought Prone Area
Programme (DPAP) tothe State of Maharashtra
andit’s corresponding Utilisation during 1992-
93are asunder:-

(Rs. in lakhs)

S. No. Rural Development Schermes Allocation Uikisation
1. I.R.D.P. 5228.00 4011.51

(uptoFeb., 1993)
2 TRYSEM 31200 21912

(upto.Jan.,1993)
3 DWCRA 65.65° 19.86

(upto Oct. , 1992)
4. J.RY. 25049.79° 1234865

(uptoFeb., 1993)
5 ARWSP 242370 317100

" (uptoFeb., 1993)

6 D.PAR. 1343.00 0231

(upto Jan. 1993)

“Figures relateto Release



13 Written Answers
Accidentofindian Air Force Helicopter

6167. SHRI RAM NAIK: Will the PRIME
MINISTERbe pleasedtostate:

(a) whether anindian Air Force helicopter
crashednear Bombay while landingabroadthe
Sagar Laxmi of the Oil and Natural Gas
CommissiononNovember 11, 1992;

(b)if so, whetherthe above incidentwas
inquiredinto;

(c)ifso, the reasons forthe crash;

(d) the number of persons whowere onthe
crashedhelicopter;

(e) the particulars of the persons who have
notyetbeentracedout; and

(f) the steps taken or proposedto be taken
totrace out the above persons?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
MALLIKARJUN): (a) Yes, Sir.

(b) Yes, Sir.

(c) The Court of Inquiry has attributed the
cause of the accident to transmission failure of
the Main Gear Box, causing an uncontrollable
state of flight which led to a rapid descent and
crashintothesea.

(d) 18 (4 Crew members and 14
passengers). .

() Nil.
(f) Does not arise.

Development of North East Region
6168. SHRI DWARKA NATH DAS: Will

the Minister of URBAN DEVELOPMENT be
plesedtostate:
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(a)wetherprojects of North East Zone like
Central Varsities in Silchar and Tejpur, 1T in
Guwahati, Agricuttural University inManipuran
NAA works at Guwahatihave beenentrustedto
CPWD;

(b)whetherthese works have beenstarted;
and

(c)tnot. the reasons thereforandthe steps
taken by the Union Govemmentin this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHE MINISTRY OF
WATER RESQURCES (SHRI P K.
THUNGON;): (a) Projects of North East Zone
like Central Universities at Silchar, Tejpur. 1T
Guwahati and Central University in Manipur
have notsotfarbeen entrustedtothe CPWD.

Theworkof "extensionto Passenger Ter-
minal at Guwahati Airports” has been entrusted
by the National Airports Authority tothe CPWD
as adepositwork.

(b) The Civilwork including plumbing work
of the extension to the Passenger Terminal

building at Guwahati has ben awarded.

(c) Does not arise in view of reply to (b)
above.

Registration for Small Scaie Sector

6169. SHRI GOPI NATH GAJAPATHIL:
Willthe PRIME MINISTER be pleasedto state:

(a) whether the Government have
streamlined the procedures for the registration
of small-scale units;

(b) it so. the details of the new procedure:

(c) whether the Government have also
advised the State Governments to simplify the

procedure for small scale units accordingty; and

(d) if so. the details thereof?
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- THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGROAND
RURAL INDUSTRIES)(SHRI M.
ARUNACHALAM): (a) and(c). Yes, Sir.

(b)and(d). The Provisional Registrationis
now required to be issued to the entrepreneurs
in the shortest possible time or across the
counter after examining the following factors
which do not require afield visit:

(i) Requirement of industrial licence.

(ii) Original value of investmentin plant &
machinery.

(iii) Ownership/controlled/subsidiary na-
ture by other industrial undertakings of the
concemed SSI.

(iv) Locational restrictions, if any.

Affidavitinrespectof (i) to (iv) aboveis to
be considered sutficient evidence to grantthe
provisional registration certificate.

A unit, having been granted provisional
registration, applies for permanent registration
once itcommences production. Upon receipt of
application, the permanent registration certifi-
cate is normally granted within a period of one
month subjectto completion of formalities indi-
catedatthe time of issue of provisional registra-
tion certificate. Guidelines incorporating the
simplified procedures have been issuedtoall
State Govemments.

Fertiliser Units by IFFCO and KRIBHCO

6170. SHRI  MULLAPPALLY
RAMACHANDRAN: Will the PRIME MINIS-
TERbe pleasedto state:

(a) whether the Indian Farmers Fertilizers
erative Limited have any fertiliser unitin South-
em States;
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(b)if so, the details thereof;

- (c)whetherGovemmenthave any proposal
to setup any fertilizer units in Kerala; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILISERS (SHRIEDUARDO FALEIRO):
(a) No, Sir;

(b) Does notarise.

(c) No, Sir.

(d) Does notarise.
Mobile Courts

6171. KUMARI PUSHPA DEVI SINGH:
Willthe PRIMEMINISTER be pleasedto state:

(a)whetherthe Government proposetoset
up mobile courts inthe States;

(b) it so, the guidelines sent to difterent
Statesin this regard; and

{c) the reaction of the State Governments
thereto?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R. BHARDWAJ): (a)to(c).
The administration of justice inthe Subordinate
courts comes under the purview of the State
Governments/High Courts concerned. How-
ever, inthe context of the resolution approvedin
the Joint Conference of Chief Justices, Chief
Ministers and Law Ministers held in August
September, 1985, the scheme circulatedtothe
participants by the then Chiet Justice of India for
the setting up of mobile courts was sentto allthe
State Governments/U.T. Administrations in
February, 1986, as an alternative dispute reso-
lution mechanicism and with a view to expedite
thedisposal of cases. ltis for the State Govemn-
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ments concemedto set up mobile courtsintheir
States.

Charges for Conversion of Leasehoidinto
Freehold System

6172. SHRI VILAS MUTTEMWAR: Will
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherin all cases of conversions of
leasehoidinto freehold system, the conveyance
deeds are registered on payment of stamp-duty
andregistration charges and the consideration
amount for this purpose is the amount of
conversion charges including the surcharge

where applicable;

(b) if so, whether any direction has been
issued/proposedto beissuedto the Collector of
Stamps, Dethiinthis regard,

(c)if so, the details thereof;

(d) whether the Government are aware that
the Collector of Stamps, Dethiis charging stamps
duty onthe amount of Sale Agreement over and
above the said consideration amount; and

(e) it so, the remedial action proposedin
this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES(SHRI P.K.
THUNGON): (3)to (c). Theinstructions dated
14.2.92 relatingtoconversion of leasehoidtenure
of land into freehold provide for payment of
stamp duty & registration charges based onthe

" amount of conversion charges including the
Surcharge where appiicable, in case where the
title to the property is vested in the lessee.
However, where lease deed/titie deedis yettobe
executed, the party is required to pay normal

(d)and(e). Action ofthe Collectorof Stamps
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isin accordance with the instructions in cases
where attomey applies forconversion.

Quality Raising for Building industry

6173. SHRI SARAT CHANDRA
PATTANAYAK: Will the Minister of URBAN
DEVELOPMENT be pleasedto state:

(a) whetherthe Goverment are consider-

ingany proposalto introduce a quality raising for
buildingindustry;

(b) it so, the details thereof; and

(c) the time by which it is likely to be
implemented?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a)to(c). Bureau of Indian Stan-
dards (BIS) has introduced the ‘Quality Sys-
tems Certification Scheme’ according to
1S:14000series of standards which are identical
totheintemationally accepted IS0 9000 series
of standards on quality systems, in September,
1991. This scheme also covers the building
industry. The details of the scheme are givenin
the attached statement.

STATEMENT

This scheme envisages grant of Quality
Systems Certitication. The Systems Certifica-
tion. The System Models are as under:-

Model I-IS 14001:1988 Quality Systems-
Model for Quality Assurance in Design/
Development, Production, instaliation and
Model II-IS 14002: 19689 Quality Systems-
Modetfor Quality Assurance in Production
andinstallation.

Modei il-IS 14003: 1989 Quality Systems-
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Model for Quality Assurance in final in-
spectionand Test.

Itisinformed thatin order to prepare the
industry for availing Quality System Certifica-
tion, BIS offers services under the following
threeplans:-.

(a) Conducting an in-house QUALITY
SYSTEMS APPRECIATION
PROGRAMME forthose units who have
decidedto goinforthe IS 14000 series of
standards and also on the steps thatthe
industry should take towards starting a
quality systems programme in the

(b) In respect of those units who have
already taken the above step and have
completeddocumentationandperhaps are
inthe process of conducting intemal audit,
asecond scheme of conducting QUALITY
SYSTEMS SURVEY is being provided by
BIS. This will enable the firm to know that
where it stands and take any corrective
action where required as a result of the

survey.

(c) For those units who are nearing
compietionof instaliing the Quality Systems
and have also conducted intemnal quality
audits, a scheme of offering TRIAL
ASSESSMENT by trained BIS officersis
alsobeing launched. This will enable the
unitto initiate corrective action based on
the assessment sothat theirconfidenceis
increasedin making a formal application
under the Quality Systems Certification
Scheme.

Inthis connection brochures containing the
guidelines as well as prescribed application
forms are available at the various Regional and
Branch offices of the Bureau of the Indian
Standards.
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Production/Export by Maruti Udyog
Limited

6174. SHRIMATI SAROJ DUBEY: Wil
the PRIMEMINISTERbe pleasedtostate:

(a)the annual production capacity and the
totalnumber of cars manufactured by the Maruti
UdyogLimitedinthe year 1991-92;

(b)thetotal number ofcars exportedby the
Companyduringthe lastoneyear;

(c) the countries to which these cars were
exported; and

(d) the total amount of foreign exchange
eamedBy the Maruti Udyog Limited from this
expoit?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY)(SHRIMATI
KRISHNA SAHI): (a) Theinstalled capacity of
Maruti Udyog Limitedis 1,30,000 vehicles per
annum. During 1991-92, Maruti Udyog Limited
produced 1,21,167 vehicles.

(b)and(c). During 1992-93, Maruti Udyog
Ltd. exported 14568 vehicles" to the following
countries:-

Italy, Hungary, Poland, Portugal, Malta,
Buigaria, The Netherlands, Spain, Russia, Ar-
gentina, Australia, Bangladesh, Bhutan, Chile,
Gambia, Mauritius, Nepal, New Caledonia, Ni-
geria, Papua New Guinee, SriLanka, Sudan,
Syria, Tanzania, Uganda, Zambia, Djibouti, North
Korea.

(d)Maruti Udyog Limitedeamed US$52.2
million® during 1992-93 through exports
(including deemed exports).

*Provisional and Unaudited.
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Researchand Development Units

SHRISANDIPANBHAGWAN
THORAT:
SHRINANDI YELLAIAH:

6175.

Willthe PRIME MINISTER be pleasedto
state: '

(a)the names of Research and Develop-
ment Units recognisedby Departmentof Scien-
tificand Industrial Research asonJanuary 31,
1993in Pharmaceutical sector;

(b) the totalinvestment and yearty expen-
diture together with major R&D achievements
company-wise for the last three years:

(c) the criteria adopted in according to
recognition to such units and maximum time
taken for giving approval and details of pending
cases; and

(d) the details of steps taken to streamline
the whole procedure andto provide moreincen-
tivesfor R&D and upgradationof technolo-

gies?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a) and (b) Total
number of R&D units recognisedby Department
of Scientific and Industrial Research (DSIR) as
on31.01.1993inphamaceuticals sectoris 136.
The names of these units alongwith their re-
portedannual R&D investments aregiveninthe
attached statement - Major R&D achievements
reported by these units are process develop-
ment andimprovementfor various bulk drugs
and formulations. Details of activities and
achievements made by In-house R&D units
including those in the pharmaceuticals sector
are compiled and published by DSIR in the
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publications “Compendium on In-house R&D
Centres” annually since 1985. Copies ofthese
volumes are placedinthe Parliament Library for
reference.

(c) Criteria adopted for according recogni-
tionto In-house R&D units is that the R&D unit
shouldbe anidentifiable entity, independent of
production activity, and should have reasonable
R&D infrastructure facilities, including man-
powerfor carrying out R&D and also identified
R&D projects/programmes. ltnormally takes 8-
10weeks for processing anapplication for rec-
ognition or other wise However. if a visitor a
discussion is considered necessary. it takes
another 4-6 weeks time. There was no case
pendingfor consideration forrecognition as on
31.01.1993inthe pharmaceuticals sector.

(d) Procedures for granting recognitionto
In-house R&D units were already streamlined;
an inter-departmental screening committee
meets everymonthto considerthe cases.

As per the Drugs (Prices Control) Order
1987, bulk drugs produced through original in-
digenoustechnology are eligible forexemption
from price control for a period of five years from
the date of commercialisation.

As per provisions under Rule 5(2) of |.T.
Rules accelerated depreciation aliowanceatthe
rate of 40% for plantand machinery setup based
oAindigepous technologyis allowed.

A béckground note on Review of Drug

‘Policy, 1986 containing inter-alia proposals

relatingtoincentives for R&D etc. for consider-
ation hias been placedonthe Table ofthe House
on 12.08.1992by the Department of chemicals
and Petrochemicals for seeking views of the
Hon'ble Members.
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STATEMENT

list of Disir Recognised in House R &D Units inthe Pharmaceuticals Sector

S.No. Name ofthe Firm Reported Annual R&D
Investments
(Rs. lakhs)

1. Aceto Chemicals Pvt. Ltd. 194

2 Acharya Chemicals ) 200

3 Alembic Chemical Works Conpany . 81.25

4. Alkem Laboratories Ltd 957

5. Alpha Drugs 856

6. Alved Biologicals Enterprises 8.00

7. Ambalal Sarabhai Enterprises 76.53

8. American Remedies Ltd 8.86

9 Amrutanjan Limited 7.86

10.  Anglo French DrugCompany 365

11. ArmourChemicals Ltd. 27.00

12.  AstralDL Limited 3392

13.  AtulProducts Limited - 129.95 -

14.  Bangalore Pharamceuticals and ResearchL 18.91

15. BDH Pharamceuticals Ltd.., 273

16.  Bengal l:nmuﬁity Limited 26.00

17.  Biocon In:iia Private Limited | 6.31

18.  BiogenicsIndialtd. bi 4.58

19.  Biological E. Limited 2498

20.  Boehringer-Mannheimindia Limited ’ 16.55
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S.No. Name ofthe Firm Reported Annual R&D
Investments
(Rs. lakhs)
21.  Boots Pharmaceuticals Limited 18343 *
BT)\( Chemicals Private Limited 1027
Burroughs Welcome (1) Ltd 75.77
24.  CadilaLaboratories Limited 193.75
25.  CamlinLimited 746
26.  CheminorDrugs Limited 7.05
27. Cibatul Limited 145.09
Cipla Limited 274.26
Citurgia Biochemicals Limited 3229
30. conceptPharmaceuticals Ltd. 6.17
31.  CynamidindiaLlimited 54.55
32.  DentalProducts of India Litd. 229
33 Dey's Medical Stores (Mfg) 60.44
3. DiviResearchCentre PvtLtd 10.60
35. Dr. Reddy’s Laboratories Lid.. 10261
36.  DupharlinterfranLimited 51.62
37.  EamestHealthcare Limited 540
38.  EastindiaPharmaceutical 22.78
39.  ElderPharmaceuticals Limited 1452
40.  Enzo-Chem Laboratories Pvt. Ltd. 384
41, ‘Eskayef Limited 96.99
42. E.Merck (India) Limited 2.
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S.No. Name ofthe Firm Reported Annual R&D
Investments
(Rs. lakhs)
43. FDC Limited 61.44
44.  Franco-Indian Pharmaceuticals 3464
45.  GlaxolIndia Limited 169.28
46.  GlobeOrganics Limited 12.00
47. Gufic Limited 10.57
48.  Haffkine Bio-Pharmaceutical 278
Hindustan Antibiotics Limited 200.00
50. Hindustan Ciba-Geigy Limited . 277.00
51. Hire‘math Chemicals Limited 395
52 Hi-Media Laboratories Pvt. Ltd 242
53 Hoechst India Limited 880.00
54, IClindiaLimited 192.00
55 Indian Drugs and Pharamaceuticals 67.17
56 Indian Herbs Researchand 16.83
57.  indo-PharmaPharmaceutical 449
58. Infar(india)Limited ’ 92.00
IPCA Laboratories Pvt. Ltd. 46.13
Jayantvitamins Limited 390
61.  Johnson&JohnsonLimited 104.03
62.  J.MitraandBros. Pri.vatre Ltd 25.92
Kanphalabs 1225

64.  Kerala State Drugs and Pharmaceuticals L 255
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S.No. Name ofthe Firm Reported Annual R&D
Investments
(Rs. lakhs)
Khandelwal laboratories 13.76
Kody Medical Electronics Ltd. 143
67.  KopranLimited 36.10
Lakme Limited 234
69. LanzLab 0.50
70.  LiTakaPharmaceuticalsLtd. 285
71.  LupinLabaoratories Limited 765.00
Lyka Labs Private Limited 3920
Maharishi Ayurvadic Products Ltd 10.01
74.  MslladiDrugs and Pharamecuticals 47.60
75. Max Indié Limited 7.50
76.  Medley Labaratiries Pvt. Ltd. 1.03
77.  Mehta Pharmaceuticals Pvt. Ltd. 6.10
78.  Merdian Pharmceuiticals 1.00
Merind Limited 120.00
Metroni Drugs Private Limited 276
81. - Miles IndiaLimited 545
8.  M.J.Institute of Research 40.21
83.  NandiChemicals Provate Limited 00
84.  NatcoFinePharmaceuticals 920
85. NewlandLab'sLtd 18.00
86.  Nivedita Chemicals (P)Ltd 360
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S. No. Name ofthe Firm Reported Annual R&D
Investments
(Rs. lakhs)

87. NR Jet Enterprises Ltd 15.07
88.  Oriental Chemicals Works (P) Ltd 1.08
89.  Parke-Davis(India) Limited Q21
9.  PenamLaboratoriesLtd 36.00
91.  PensemDrugs & Pharmceuticals 120
9.  Pfimexintemational Limited 1.66
93.  PfizerLimited 131.82
94.  Planned PharmaPwt. Limited 067
95.  Polypharma Private Limited 340
96. Procter & Gamble India Limited 236.17
97.  RallisIndiaLimited 39.70
98.  RanbaxylLaboratories Limited 533.50
99. Raptakos Brettand Co.Ltd. 33.17
100. RCAPhamalab 435
101.  Reckit& Colmanof IndiaLtd. 66.23
102.  Rhone-Poulenc(India)Ltd., 3290
103. Roche Products Limited 2121
104. Rousselindialtd 2162
105. SAF YeastCompany Limited 1.1
106. Sandoz(India)Ltd 31306
107.  Searle(India) Limited 5969
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S.No. Name ofthe Firm Reported Annual R&D
Investments
(Rs. lakhs)
108. Sekhsaria Chemicals PvtLtd. 11.90°
109. Sha;sun Chemicals (Madras) Ltd. 21.81
110.  Shree Dhootapapeshwarltd. 210
111, Siris Limited 46.08
112, Smith Strainstreet 30.53
113.  SOL Pharmaceuticals Limited 961
114.  Southindia Research Institute 6.03
115, Standard Organics Ltd 9.95
116. Standardresearchcentre 33.00
117.  Stangenimmuno Diagnostics 486
118.  StellerChemicallabs Pvt. L:td 21.90
119.  SumitraPharma. & Chem itd. 17.98
120. SunPharmaceutical Industries 81.99
121.  Synbiotics Limited 15.64
12. S.D.FineChemPvt.Ltd. 2340
123.  Tablets(India) Limited 1.32
124. TamilNadu Daha Pharmaceuticals 153.02
125, Themis Chemicals Limited 7.45
126. T.T.K.PhamaPwt.L:td. 753
127.  Unichem Laboratories Limited 67.37
128. Unique Chemicals (DivofJ.B. 29.38

129. Unique Pharmaceuticals ) 26.73
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S.No. Name ofthe Firm Reported AnnualR&D
Investments
(Rs. lakhs)
122, Uni-Sankyo Limited 0.78
131.  U.S.Vitamin(India)Limited 29.39
132. Wallace Pharmacetucals Limited 6.15
133.  Wander Limited 21.16
134.  WockhardtLimited 120.00
135.  WyethLaboratories Limited 52.99
136. Zandu Pharmaceticals Works 102.10
Coursesin Central institute of Plastic
Engineering and Technology, Mysore Coursed Nootstudents enrolled
6176. SHRIMATI CHANDRA PRABHA 1991-92 1992-93
URS: Willthe PRIME MINISTER be pleasedto
state: 1. PGd-ppt 20 3
(a) whetherthe Central Institute of Plastic 2.PD-PMD ad 2
Engineeringand Technology, Mysoreisimpart- » -

inglongandshortterm courses; and

(b) if so, the details of courses being con-
ductedby the above Institute and the number of
students enrolledineach courseduring 1991-92
and 1992-93?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS FERTILIZERS (SHRI
EDUARDO FALEIRO): (a) and (b). Central
Institute of Plastic Engineeringand Tech
(CIPET), Mysore conducted2longtermcourses
viz. Post Graduate Diploma in Plastic Process-
ing Technology (PGDPPT) and post Diplomain
Plastic Mould Design (PD-PMD) , each of one
yearduration during 1991-92 and 1992-93. The
number of students enrolled for these courses
areasunder:-

Besides long term courses, short term
courses, evening, training programmers tailor
made programmes and awareness
programmes/national Seminar were conducted
in 1991-92 and 1992-93involving 145and 424
participants respectively.

Murder Cases for CBlInvestigation

6177. SHRI KRISHNA DUTT
SULTANPURI: Willthe PRIME MINISTERbe

pleasedtostate:

(a)the number of murder cases referredto
CBlforinvestigation duringthe lastyear;

(b) the numberoutof them referred by State



137  Wiritten Answers
Governments, State-wise; and

(c)the progress made sofarin theinves-
tigation of these cases?

THEMINISTEROF STATEON THEMIN-
ISTRY OF PERSONNEL, PUBLIC
GRIEVANECS AND PENSIONS AND MINIS-
TER OF STATE IN THE MINISTRY OF AF-
FAIRS (SHRIMATI MARGARET ALVA): (a)
during the year 1992, 13 murder cases were
referredtothe CBI.

(b) Of these 13 cases, 7 cases were re-
ferredbythe State Governments The Statewise
break-up ofthese casesis givenbelow:-

State No.ofcases
1.Bihar 1
2. Andhra Pradesh 1
3. Gujarat 1
4.Goa 1
5.Haryana 9
6. Jammu and Kashmir 2
Total 7

(e) Of these 13 cases, investigation has
beenfinalisedin 3cases.

[ Translation]
Gas Based Petro Chemical industries

6178. SHRIDAU DAYAL JOSHI: Willthe
PRIME MINISTER be pleasedtostate:

(a) the places where gas based Petro-
chemicals industries have been setup during
the lastthree years and theirlocations thereof;

(b) the steps taken to encourage these
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industries;

(c) whether the Government propoée to
declare the Kota Industrial Area having gas pipe
line near by as petrochemicals industry Zone;
and

(d)if so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALERO): (a) Agas based
petrochemicasl complex has been set up at
N- -:~aneinMaharashtra by the Indian Petro-
chemicals Corporation Limited (IPCL).

(b) Industrial approvals have beenissued
for setting up gas based petrochemicais com-
plexes in Assam, UP (Auraiya) and Gujarat
(Gandhar).

(c) No, Sir.
(d) Does notarise

[English]
Unauthorised Constructionin Delhi

6179 SHRI RAMSHARAY PRASAD
SINGH: Will the Minister of URBAN DEVEL-
OPMENT be pleasedto state:

(a)the details of unsthorised constructions
in Union Territory of Delhi including DDA flats
during last three years;

(b) the action taken in this regard; and

(c) the action proposedto be taken by the
Govemnmentin future? )

THEMINISTEROF STATE IN THEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (c). Details of the
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takenin this regard as reported by Municipal
Corporation of Delhi, New DelhiMunicipal Com-
mittee, Delhi Cantonment Board and DelhiDe-
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velopment Authority duringthe lastthree years
areasunder:-

Written Answers

Municiapal Corporation of Delhi(M.C.D.)

Numberof unauthorised construction detected

Number of uthorised constructions demolished

Number of properties sealed
Number of FiR loded

New DelhiMunicipal Committee:
Number of cases detected

Number of cases demolised

18489

751

632

6

Remaining cases are under process under the Punjab Minicipal Act as aplicable inthe case

ofM.D.K.C.
DelhiCartonmentBoard
Number of cases detected 267
Numberunauthorised constriction removed 6
Number of cases compounded by imposition of fines 15

In the remaining cases action under the
provision of Contonment Actis in progress.

Delhi Development Authority

So far as DDA flats are concerned, the
number of unathorised constructions reported
during the last three years is 3862. During to
same period, 15125 unathorised constructions/
encroachments were removedby it. In addition
13 allotments/lease-deeds of flats were can-
celled, 34 unathorised constactionin DDA Flats
were demolished and in 54 cases the
unathuorised constrictions have been sealed.

Unauthonsed construction/encroachment
s acontinuing problemin Delhi. As and when
unauthorised construction/encroachmentedde-
canted, action is imitated under the relevant
laws by the concerned local authorities

Efficient use of Diesel

6180. SHRICHANDULAL CHANDRAKAR:
Willthe PRIME MINISTER be pleasedtostate:

(a) whether any study on efficient use of
diesel as afuel has been conductedby the Indian
Institute of Petroleum, Dehradun;
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(b)if so, the details thereof;

(c) towhatextentits likely to improve the
efficiency of engine and reduction of smoke in
vehicles; and

(d) the time by which it is likely to be
available forcommercial use?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRIGULTURE (SHRIS.
KRISHAN KUMAR): (a) and (b). No, Sir. No
Study on efficient use of diesel fuel device was
made by Indian Institute of Petroleum (lIP)
Dehradun. However, 3 projects were under-
taken by IIP on dual-fuel mode of operation of
diesel buses with Diesel-Methanol/ethanol with
the help of aretroifitkit during 1988to 1991, under
which 60buses covered atotal distance of about
41lakh kmsachieving diesel replacementof 12
10 15% anda average 33% reductioninvisible
smoke emission. Other parameters like engine
wear, deposit. lub oil degradation , etc. are
comparable with the diesel mode of operation.

(c) Upto 3% improvement in energy effi-
ciency and 33% reduction in visible smoke is
expected by usingth retgirfitkit.

(d) Commercial use of the alcohol fuel will
dependonits sustainedavailability andtechno-

economic viability.

Agreementon Industrial Cooperation
Forumwithisrael

6181. DR. P.R. GANGWAR: Will the
PRIME MINISTERbe pleasedto state:

(a) whether the Union Governmenthave
signed any agreement with Israel for settingup
aIndustrial Cooperation Forum; and

(b)ifso. the details thereof’

THEMINISTEROF STATE INTHE MIN-
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ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT OF DEPART-
MENT OF HEAVY INDUSTRY (SHRIMAT!I
KRISHNA SAHI): (a) No, Sri.

(b)Doesnotarise.

[Translation]
Natural Gas based Vehicles

6182. SHRIRAJENDRA AGNIHOTRI: Will
the PRIME MINISTER be pleasedto state:

(a) whethermanutacture of motor vechices
toberunon natural gasis likely to commence
inthe country shortly:

(b) whether the tests conducted in this
regardhave proved successful;

(c)thecompanieswhich are likety tomanu-
facturethese vehicles;

(d)the number of such vehicles proposed
to be manful accoutered each year and their
estimatedpnce thereof; and

(e) the time by which production of these
vehiclesis likely tocommence?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDSUTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) to te). Under the New
Industrial Policy manutacture ot all categories
of vehicles has beendelincsed, Govemmentis
not aware of any proposalto manufacture ve-
hicles basedon Compressednatural Gas (CNG)
.However, Ministry of Petroleum and Natural
Gas havetaken up a project for conversion of
petrol/diesel based vehicles torunon CNG on
anexperimental basis. Itis reportedthatafew
vehicles convertedto runin CNG have already
started operating and their numberis gradually
increasing.
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[English]

DeputationRules

6183. SHRITEJNARAYAN SINGH: Will
the PRIME MINISTER be Pleasedto state:

(a) whether any amendments have re-
cently been made inthe Deputation Rules for
Central Govermment Employeesto goon depu-
tationin Centresitself andin other States;

(b)whetherthese rules areapplicabletothe
State Govemmentemployees coming on depu-
tationto Centre; and

(c) the latest rules applicable to both
categories of employees?

THE MINISTEROF STATEINTHE MIN-
ISTRY OF PERSONNEL PUBLIC GRIEV-
ANCESAND PENSIONS ANDMINISTER OF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): (a) No, Sir.

(b). No, Sir.

(c) Deputation rules in respect of Central
Government employees are as contained in
D.M. No. 2/12/87-Estt. (Pay.ll) dated 29.4.88
andinrespect of State Governmentemployees
ondeputationto Ceritre are ascontainedin O.M.
No. 1/4/84 Estt. (Pay.|l)dated 26.12.84.

Languages Prescribed for UPSC Exami-
nations

6184. SHRIB.L.SHRAMA PREM: Wilithe
PRIME MINISTER be pleasedtostate:

(a) whether allthe languages citedinthe
Viiith Schedule of the constitution are allowed
for the purpose of written examination con-
ductedbyU.P.S.C,;

(b) whether there is any comulsory paper
for all the condidates irrespective of the lan-
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guages of theirchoice;

(c)if so, the details thereof;

(d) whether such compulsory paper con-
forms to the principle of equality and is not
discriminatory to any candidate; and

(e) the corrective steps proposed to be
takeninthis regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF PERSONNEL PUBLIC GRIEV-
ANCESANDPENSIONS ANDMINISTEROF
STATE INTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): (a) The candidates have the optianto
answerthe question papersin Englishorinany
one ofthe Indian languages includedinthe Vilith
Schedule of the Constitution in Civil Services
(Main) Examination.

(b)and(c). Thereis acompulsory paperto
test knowledge of English inthe various com-
petitive examinations conducted by UPSC ex-
pect Civil Services (Preliminary) and Com-
bined Medical Services Examination. in Civil
Services (Main) Examination, candidates other
than those from the North Eastern States and
Sikkim, are also required to qualify in any on of
the Indian languages chosen by them.

(d)and (e). The question of continuance of
otherwise of the compulsory paperin Englishis
one of the issues involved in the overall lan-
guage policy for UPSC examinations on which
the Governmentis yet to take afinal decision.

[ Translation]
National Renewal Fund

6186. SHRI SATYA NARYAN JATIYA:
Willthe PRIME MINISTER be pleasedtostate:

(a) the details of the measures taken to
make the National Renewal Fund effective with
aviewtosafeguardtheinterests ofthe Industnal
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workers affected in the process of industrial
reorganisation; and

(b) the amount of additional fund allocated
to NRF and the heads under which the entire
amountis tobe spent?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) The National Renewal
Fundwas setupin February, 1992 and guide-
linesforits operation were approvedin October,
1992. Subsequently. an Empowered Authority
headedbythe Secretary, Department of Indus-
trial Development has been constituted to ad-
ministerthe National Renewal Fund. The na-
tional Renewal Fund would cover the costs of
retrainingand redeployment of employees aris-
ing as a result of modernisation, technolegy
upgradation andindustrial restructuring. The
NRF will provide for compensation of employ-
ees affectedby restructuring or closure of indus-
trial units. both inthe public andprivate sectors
as also foremployment generation schemes
bothinthe organised and unorgainsed sectors
inordertoprovide asocial safety netfor affected
workers.

(b)Inthefirstinstance, assistance fromthe
National Renewal Fundhas beer: providedfor
implementation of Voluntary Retirement
Schemes of Central Public Sector Undertak-
ings amounting to Rs.829.66 crore in 1992-93
(revised Estimates)and Rs. 700 crore in 1992-
94 (Budget Estimates). Thisamountincludes
prowisionfor interim hiquidity requirements of
the textile iIndustry in the public sectoras well.

[English]

funds Under Jawahar Rozgar Yojanato
Maharashtra

6187. SHRI BABU HAIR CHAURE: Will
the PRIME MINISTER be pleasedto state:
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(a) whetherthe Union Government have
providedfundstothe GovemmentofMaharashtra
forimplicatingthe schemes to augmentwater
resources underthe Jawahar Rozagar Yojana;
ad

(b) if so, the details of the finds provided
duringthe lastthree years?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT )
{SHRIRAMESHWAR THAKUR): (a) Yes, Sir.
Million Wells Scheme (MWS) is a sub-scheme
of JawaharRogar Yojana (JRY). The objective
of MWS is to provide grants to poor. small and
marginalfarmersbelongingto SCs/STsandthe
category of freedbonded labourers, below pov-
enty line fortaking up irrigation and land devel-
opmentworks. 20% of the total JRY resources
ofthe State is earmarked for MWS.

(b) Funds provided by the Central Govem-
mentforimplementation of MWStoMaharashtra
State are as follows:

Year Relepesses made under MW
(Rs. inlakhs)
1990-91 - 3267.98
199192 - 2559.85
199293 - 341331
24114
[ Translation) ‘

Special Water Scheme for Drought
Affected Areas

6188. SHRIMATIBHAVAN CHIKHILIA:
Willthe PRIME MINISTER be pleasedtostatey

(a) whether any special water schemehas
beenformulated by the Governmenttoface the
drought situation ansingin some States every

year,
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(b)if so, the details thereof; and

(c)if not, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL): (a) No, Sir.

(b) Does notarise

(c)Such schemes are formulated by the
States onyeartoyearbasis dependinguponthe
problems inthe problemsinthe affectedareas.
However, drinking water schemes are takenup
for villages with No Source or indeadeaute
sources, including those in drought affected
areas. under the normal Minimum Needs
Programme and Rajiv Gandhi National
Darinking Water Mission/Accelerated Rural
Water Supply Programme. An outlay of Rs.
848.15 crores under State Sector Minimum
Needs Programme and Rs.740crores under
Centrally Sponsored Accelerated Rural Water
Supply Programme/the Technology Mission
hasbeen providedin 1993-94 for supply of safe
drinking waterin rural areasiincluding villages
affectedbydrought.

|English)

Land Acquired and Giventolandless
Areas

6189. SHRIS.N.VEKARTA:
SHRIMATI SURYAKANTA
PATIL:
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Will the PRIME MINISTER be pleased to
state:

(a) the total land accurired by State Gov-
ernments and Union Territories duringthe last
three years , State-wise sofar; .

(b) the rates of claims paid to the land
ownersthereof; and

(c)thetotalland out of the above acquired
land given to landless farmers, State-wise
alongwith the details of further proposals inthis

regard?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a)to(c). The
details of the land acquired different States and
the Union Territories duringthe last three years
underthe State laws for Ceilingonland Holding
andthelanddistributedtothe landless rural poor
is givenin the statement enclosed. The confer-
ences of ChiefMinisters/Revenues Ministers of
States made recommendations to expedite the
dis-tribution of ceiling surplus landto the land-
less poor. As a result of the se recommenda-
tions, Special Drive for distribution of ceiling
sumpleslandfromOctober 1991 hasbeenunder-
taken. This Drive s still going on.

Therates of claims paidtothe landowners
whose landvestedinthe States underthe above
laws very from State to State.
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[Translation)

Drought Prone Areas in Madhya
Pradesh

6190. SHRIRAMESHWAR PATIDAR: Wil
the PRIME MINISTER be pleasedtostate:

(a)the details ot areas declared as drought
prone inMadhya Pradesh during 1992-93;

(b) whether the Union Government pro-
pose to[rovde additionalfinancial as sistonice
forprovidingdnnkingwater andirngationmeans
inthis areas;

(c)ifso. the details thereot: and
(d)if not, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a) During
1992-93, the on-going Rough Prone Areas
programme (DPAP) was implemented in th
already identified droughtprone aras of Madhya
Pradesh. The areas are 49 blocks of the six
distrcis. namely, Betul, Dhar. Jhabua.
Kharagaon. Shahold and Sidhi. No additional
area of Madhya Pradesh was declared drought
prone dunng 1992-93;

(b)to (d). Under DPAP_ an amountof Rs.
404.50 lakhs was providedto the State during
1992-93. The guidelines for DPAP provide that
20% of the annual allocation should be utilised
forthe development of water resources of which
minorimgationisacomponent. Under different
programmers of Rural Drinking Water Supply .
the total amount provided top Madhya Pradesh
duringWater Supply, the total amount provided
to Madhya Pradesh during 1992-93 was Rs.
3154. 7 lakhs which includes Rs, 61.3 lakhs
provied to Shahadol district under the Mini
Mission project of Rajiv Gandhi national Drain-
ingwaterMission. Forestofthe DPAP dstit.the
Centralfundfor Rural water Supply is allotted by
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the State itself.

Drought Prone Areas programme.
Karnataka

6191. SHBI C.P.MUDALAGIRIYAPPA:
Willthe PRIME MINISTER be pleasedtostate:

(a) whether some Taluks (Blocks) have

- been recommended by the Government of

Karnatakatothe Union Government forinclu-
sion in the Drought Prone Area Programme
(DPAP):

(b)ifso. the details thereof: and

(cj the time by which the Union Govern-
ment 1s likely to take a final decision in this
regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a} Yes. Sir.

(b) and (c). The State Governemnt of
Karnataka have proposed inclusion 16 addi-
tional taluks under the Drought Prone Areas
Programme (DPAP)inthe State in additionto
the existing 7 1 blocks (taluks). The Prime Min-
ister/Minister Rural Developmenthas approved
seftingup ot aseparate Technical Committee to
examine this proposal and similar proposals
received from other Programme States.

[Translation)
Allotment of Shots/Kiosks in Delhi

6192. SHRIGOVIND CHANDRAMUNDA
Willthe Minister of URBAN DEVELOPMENT
be pleasedto state:

(aywhethernosops-kiosks are allotted to
the traders inthe Union Territory Delhiinspite of
continous paymentof ‘Tabhantformorethanthe
last20years.

{b)if so. the reasons theretor:



185 Written Answers

(c) whether the Government propose to
provide any such facility tosuchtraders;

(d)if so, the details thereof;, and

(e)if not, the reasons therefor?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE IN THEMINISTRY OF
WATER RESOURCES (SHR! P.K.
1 rtUNGON): (a)to(e). The New DelhiMunicipal
Committee and the Municipal Corporation of

Delhihave reportedthatthey are notallottingany

shop/kiosk to the traders in their Jurisdictionin
view of theircommitmentto the Hon'ble Spreme
CourtofIndiaon21.12.1989inthe case of Shri
SaudenSinghVs.N.N.C.(SLP (c)No.15257/87
.Furtheractioninthis regard, is every, wouldbe
taken after the verdict of the Supreme Courtis
received.

[English]
H-ACID Manufacturing units

6193. DR. R MALLU: Will the PRIME
MINISTERDbe pleasedtostate

(a)the details ofthe companies mandactur-
ingH-Acidinthe countryasonMarch 31, 1993,
State-wise;

(b) the installed and actual production ca-
pacity of H-Acid of these companies;

(c) whether the Government have under-
taken any studies on occupational/environmen-
tal and ecological aspects of H-Acid;

(d)if so the details thereof;

(e)whetherthe Govemmentproposetoclose
down the H-Acid manutfacturing units due to

their occupational hazards; and

(f)ifnot, the reasons therefor?

APRIL 21,1993
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THEMINISTEROF STATE IN THEMINIS-
TRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALERIO): (a) to (). The
informationis being collected andwillbe laidon
the Gable ofthe House.

DDAFlats UnderS.F.S.

6194. SHRI ANAND RATNA MAURYA:
Willthe Minister of URBAN DEVELOPMENT
be pleasedtostate:

(a) the number of flats under the Fifth Self
Financing Scheme allotted in Pashcimouriby
the Delhi Development Authority;

(b) the cost of construction of these flats
constructedtill 1990 and the amount demanded
fromthe allottes;

(c)the numberof allotment cancelledfornot
makingthe said paymentbythe allottees;

(e)if not, the reasons therefor?

THE MINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) The DDA has reported that
1656 SFSflats were allottedto the registrantion
schemes including the 5th SFS registration
scheme upto 31.12.90in Pashcimluriindifter-

entpockets.

(b) DDA has reported that the cost of con-
struction of SFS flats constructed till 1990in
PashnmipurirangedbetweenRs. 1.25lacsto -
Rs., 1.27lacsforcategoryllandRs, 1.90t02.23
lacstorcategory lll. However, the disposal cost
of the flats is worked out by DDA on completion
onthebasis of actual expenditure, anticipated
liabilities, if any , plus over head charges and
land premium as approvedby the authority on
‘no profit no loss basis’ andamount demanded
by DDAfromthese allottees rangedfroms, 1,97
100/- to Rs, 2,25, 000’ plus usual charges for.
Category-liflatsandRs. 2,23,. 400/-10Rs 2,28,



157 Written Answers
400/ plus usual cares for category-lli flats.

(c) 88flats were canceled by a DDA out of
above due top nen-payment.

(d) Yes, Sir, as reported by DDA
(e) Questiondoes notarise.

Decisions of Central Administrative
Tribunal

. 6195. SHRIJEEWAN SHRAMA: Will the
PRIME MINISTER bepleasedto state:

(a)the number of cases in which the deci-
sions of the Central Administrative Tribunal
have neitherbeenimplemented in his Ministry
inspite of passage of more than six months nor
any Review Petitions/SLPs have beenfiled;

(b) the reasons for not implementing the
decisions ofthe Tribunal; and

(c) the steps takento implement the deci-
sions of the Tribunal; and

THE MINISTER OF STATE IN THE
MINISTERY OF DEFENCE (SHRI
MALLIKARUN) (a) to (c). The information is
being collected and will be laid on the Table of
theHouse.

Proposals for New Industries in Kerala

6196. SHRI THAYIL JOHN ANJALOSE:
Willthe PRIME MINISTER be pleasedtostate:

(a) the number of applications/proposals
pending with the Union Government for setting
up of new industrial units in Kerala;

(b)the amount nvolvedinthese proposalis;

(c) their projected employment potential;
and

(d) the time by which these proposals are
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likely to be cleared?

THEMINISTER OF STATE INTHE MINIS-
TRY OF INDUSTRY (DEPARTMENT OF IN-
DUSTRIAL DEVELOPMENT AND
DEPARMENT OF HEAVY INDUSTRY)
(SHRIMATI KRISHAN SAHI): (a) 10 (as on
1.4.93).

(b) Proposedinvestmentinfixed assets, as
indicated by the applicants, is Rs.878 Crores.

(c) 1747 persons.

(d) All steps are taken for speedy disposal
of applications withinthe stipulated time frame.
However, when applications areincomplete in
some respect and clarifications are required
from the parties, or when applications are in-
completeinsome respect andclarifications are
required fromthe parties, orwhen the Adminis-
trative Ministries have notfinalised the policy to
be adopted for a particular item or have not
decidedindividual cases, itis notalways pos-
sible to stickto the time schedule.

[ Translation]
New Industries in Punjab
6197. SHRI MOHAN SINGH
(FEROZEPURY): Willthe PRIME MINISTER be
pleasedtostate:
(a) the number of the applications/propos-
alsforsetting up of new industrial units in Punjab

,pending withthe Governmentfor approval; and

(b) th time by which these proposals are

" likely to be clearec)?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-
MENT OF HEAVY INDUSTRY(SHRIMATI

KRISHAN SAHIY. (a) 32 (ason1.4.93).

(b) ali steps are taken for speedy disposal
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of applications withinthe stipulatedtime frame.
However, when applications areincomepletein
~ome respect and clarifications are required
from the parties. or when the Administrative
Ministries have not finalised the policy to be
adoptedforaparticularitem or have notdecided
individual cases. 1t is not always possible to
adhietothetime schedule.

Investmentin Public Sector Undertakings
6198. SHRI SHIVRAJ SINGH
CHAUHAN:

SHRI SURAJBHANU
SOLANKI:

Willthe PRIME MINISTER be pleasedto
state: '

(a)whether the Union Governmenthave
taken a decisionnottoinvestmorecapitalinthe
existing public sector undertakings;

(b) the policy of the Union Government
regarding capital investment in the existing
public sector undertakings afterthe announce-
mentof the new industrial policy and

(c) the criteria adopted in this regard?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY(SHRIMATI
KRISHNA SAHI): (a)to(c). The Industrial Policy
Statement of 24th July 1991 and Budget Speech
of 1991-92indicated that the portfolio of public
sectorinvestments wouldbe reviewed so asto
concentrate the further operations of the public
sectorin areas that are strategic for the Nation,
require hightechnology forthe economy andare
essential for ifrastructure.

[English]

Pay Scales of High Courtand Su-
preme Court’s Employees

6199. SHRI SURESHANAND SWAMI:
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Willthe PRIME MINISTER be pleasedto state:

(a) whether attention of the Government
havebeendrawntothenewsitemcaptioned'SC
Orders hike inpay for staff' appearingin ‘Times
of India’ dated March 18, 1993:

(b)ifso. whetherthe pay scales of employ-
ees of Supreme Court and High courtare much
higher as compared to pay scales of similar
postsinthe Central Government Offices;

(c)ifso. the reasons therefor:

(d)whetherin view of the Supreme-Court's
Judgementthereis any proposalto revise the
pay scales of Central Governmentemployees;
and

(e)if not, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF LAW. JUSTICE AND COMPANY
AFFAIRS (SHRIH.R. BHARDWAJ): (a)and
(b). Yes, Sir.

(c)Higherscales of pay have been allowed
totheemployees of DelhiHigh Courtand Spreme
Courtinpursuance of various judgments, orders
passed by the Delhi High Courtand Supreme
Count, of India.

(d)and (e). Thereis no proposaltorevise
the scale of pay of the Central Government
employees. The scales of pay of any category
of post which are revised as aresult of judicial
pronouncement are applicable only tothe cat-
egories of post for whomthe judicial order has
beenpassed.

[ Translation)
Declinein Prices of Fertilizers

6200. SHRIMANJAY LAL:
SHRINITISHKUMAR:

Wilithe PRIME MINISTER be pleasedto
state:
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(a) whether the Urea prices have fallen
sharply inthe world market as India-Chinaform
acartel as reported in the ‘Economic Times'
datedMarch 25, 1993;

(b) if so, the details thereof:

(c) whetherthe decline in prices of fertiliz-
ers is likely to affect hte fertilizers producing
unitsinthe country;

(e)the steps taken by the Governmentto
ensure that benefit of the reduction in prices of
fertilizersinthe international marketalsoeffects
the consumers?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO):(a)and (b). No
India - China cartel has been formed for pur-
chase of fertilizers. The prices of urea have,
however, come down in the world market re-
cently.

(c)and(d). Internationalprices of ureaand
theirimports do not affectindigenous production
as urea still continues to be under price control
and the subsidy scheme. However, the
indigenlus units producing phosphatic tertiliz-
ershavebeen adversely affectedfollowingde-
control of thesefertilisers w.e.f. 25.8.1992 and
decanslisationof DAPw.e f. 17.9.1992 asthe
cost of production of indigenous DAP units is
higherthan the revealing international prices.

(e) Urea is sold to farmers at controlled
prices whichis lowerthanthe costofindigenous
production and imports. | so far as DAP is
concemed. itcabefreelyimported andtherefore
farmers cangetthe benefitof any declineinits
international prices.

[English}

Assistance by Capartto Voluntary
Organisations of West Bengal

6201. SHRIBIRSINGHMAHATO: Wilithe
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PRIME MINISTER be pleasedtostate:

(a)whethervoluntary organisations of West
Bengal have been provided any assistance
through CAPART; and

(b)itis, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIPATEL): (a)and(b). Yes.
Sir. CAPART has providedfinancial assistance
to 976 voluntary organisations in West Bengal
amounting to Rs. 28.28 crorestill 31stMarch,
1993.

Performance of State water supply and
Sewage Boards

6202. SHRIVIJAY NAVAL PATIL: Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherthe Government have moni-
tored the performance of State Water Supply
and Sewage Boards dunngthe lastthree years;

(b)if so. the details of their performance:

(c) whether the performance of these
Boards were also reviewed recently:

(d)itso, the details thereof andthe remedial
measures to be take inthis regard: and

(e) the problems facedby these Boards in
implanting the vanous Centrally sponsored
schemes?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESORCES (SHRIP K. THUNGONY):
(a)to(e). Provision of water supply and sewer-
ageis a State subject. There are no Centrally
Sponsored Schemes forwater supply and sew-
erage nurbanareas. Consequently. the ques-
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tion of monitoringthe performance of state Water
Supply and Sewerage boars andproblemstaced
by them inimplantingthe Centrally Sponsored
Schemes does not arise.

[ Translation] ‘

3

Establishment of Wholesale Mandis

SHRIBRIJBHUSHAN SHARAN
SINGH:
SHRISATYADEO SINGH:

6203.

Will the Minister ot URBAN DEVELOP-
MENT b pleasedto state:

(a)whetherthe Delhi Development Author-
ity has prepared any draft plan for all the four
wholesale Mandis to be establishedin different
parts ofthe Capital;

(b)if so, the details thereof;

(c)whetherthe Governmentapprovedthe
proposal; and

(d) if so, the expenditure likely to be in-
curredonthe establishment of these mandis?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) to (d). The Delhi Development
Authority hasreportedthatasapartofthe Master
Planfor Delhi Perspective 2001 approvedbythe
Government, 4 Freight Complexes including
wholesale market are to be located in four
directionsin Delhii.e. North. South, SouthWest
and East. The exact cost 6fthese markets has
notbeenworkedout.

[English)
Problems of Bhopal Gas Victims

6204 SHRI HANNA MOLLAH: Will the
PRIMEMINISTER be pleasedtostate:
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(a)whetherthe Govemmenthave received
any representation fromthe Members of Parlia-
ment/Social Organisations onthe problems of
Bhopal Gas victims;

(b)if so, the details thereof;
(c)themainsuggestions madetherein; and

(d)theactiontakenorproposedtobetaken
bythe Governmentthereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): (a) Yes, Sir.

(b)and (c). The main suggestions in the
representations are;

(i) Continued payment of interim relief til
compensationis paid.

(i) Preparation of an alternative scheme
for disbursement of compensations.

(iii) Setting up of a Committee to monitor
the disbursement of compensation.

(iv) Setting up of amedical commissionto
mention the health of the victims

(d) It has been decided to move the Su-
preme court for release of amount from the
compensation forpaymentofinterimreleif. The
Governmenthad already taken steps to speed
up payment of compensation. More courts are
beingestablishedforthe purpose. Action Plan,
whichincludes medical rehabilitation is moni-
toredbythe Centralandthe State Govemments.

(Translation]

Chemical Fertilisers Unitsin M.P.
Rajasthan and Gujarat

6205. DR. LAXMINARAYAN PANDEYA:
Will the PRIME MINISTER be pleased to
state:
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(a) the details of public and private sector
chemicalfertilizers units inMadhya Pradesh,
Rajasthan and Gujarat;

(b) the types of chemical fertilizers pro-
ducedtherein,

(c) whether some of these units have de-
mandedtoincrease their production capacity;
and

(d) if so, the reaction of the Govemmént
thereto and actiontakenthereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF GHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO): (a)and(b). The
details of public and private, including joint
sector, chemical fertilizer units in Madhya
Pradesh, Rajasthan and Gujaratare given be-
low:-

Khetri (public sector)

Name ofthe Co./Unit Name of the product
1. M.P.
(i) National Fertilizers Limited., Urea
Vijaipur (Public sector
(i) Steel Authority of India Limited., Ammonium Sulphate
Bhilai (Public Sector)
(iii) Bhilai Engineering Corporation SSP
Limited., Bilaspur (private sector)
(iv) DharamsiMorarji Chemicals Co, SSP
Limited., Kumari (Private sector)
(v) Swastik Ferlizers Limited., Indore SSP
(Private sector)
(vi) Harshvardhan Chemicals andMinerals SSP
Limited, Khargone (Private sector)
{vii) Khaitan Chemicals and Fertilizers SSP
Limted, Jhabua (Private sector)
(viii) Rama Phosphates Limited, Indore SSP
(Private sector)
(xi)  Unialke Ferlizers Limited., Raisan SSP
(Private sector)
2 Rajasthan
(i) Shriram Ferlizers and Chemicals Urea
Kota (Private sector)
(ii) Hindustan Copper Limited., SSP
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(v) Cynides& Chemcials. Surat
(Private sector)

vy Polymer(GSFC)- Vadodara (Joint sector)

(viy RamaFertilizers Private Limited .
Junagadh (Private sector)

(viiy Growmore Fertilizers. Nandesar
(Private sectaor)

Name ofthe Co./Unit Name of the product

(iii) Bharat Chemicals and Fettilizers SSP
Limited, Alwar (Private sector)

(iv) Liberty Pesticoides and Fetilizers SSP
Limited, Udaipur (Private sector)

(v) Madhuvan Chemicals and Fertilizers SSP
Limited. Udaipur (privarte sector)

(vi) Phosphate IndiaLImired, Udaipur SSP
(Private sector)

(vt} Surviplour Chemicals Limited.. SSP
Udaipur (Private sector)

(viil) Udaipur phosphate and Fertilizers SSP
limited, Udaipur (Private sector)

(1x) Suraygrh Fertilizers and Chemicals
Limited.. Surajgarh (Private sector) SSP

{x) ChambalChemicals andFerlizers
Limited.. Gadepan (underimplement- Urea
action) (Private sector)

3 Gujarat

(i) Gujarat State Fertilizer Co. Urea

Limited. Vadoddara (Joint sector) Ammonium Sulphate
DA

(i) Gujarat State Fertilizers Co. DAP
Limited. Sikka (joint sector)

(i) GujaratNarmada Valley Fetihzers Urea
Co. Limited.. Bharuch (joint sector) CAN&

Complex Fetilizers
Ammonium Sulphate

Ammonium Sulphate

ssP

SSP
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Name ofthe Co./Unit Name of the product
(viii) Adarsh Chemicals and Fertilizers SSP
Limited, Udhna (Private sector)
(ix) Anil Starch Produicts Limited., > sSSP
Bhavangar(Privatesector)
(x) GujaratSuperphosphate, Ahmedabad SSP
(Private sector)
(xi) Dharamsi Morarji Chemical Co. Limited., SéP
Amreli (Private sector)
(xiiij Narmada Agro Chemicals Private
SSP

Limited., Junagadh (Private sector)

(c) and (d). M/s national Fertilizers Limited
has submitted an expantion propsoal regard-
ingtheir Vijaipurunitforproduction of 1350 tpd
ofammoniaand2200topd of urea. The prelimi-
nary inter-departmetal examination of the pro-
posal has been completed.

ltmay, however, be mentioned thatunder
the New Industrial policy of July, 1991, no
licenceisrequredfor expansion orsettingup
anew fertlizers unit. ’

Reservation Policyin IFFCO, PHquur

6206. SHRIRAM PUJAN PATEL: Willthe
PRIMEMINISTER be pleasedtostate:

(@) whether reservation policy is being
adheredtoin IFFCO, Phulpurforappointment
andpromotion of persons belonging to Sched-
uledCastes/Scheduled Tribes:

(b) if so. the total number of employees
workinginlFFCO andthe percentage of posts

of various categories on which the persons
belongingto receivedcategories areworking;

and

(c)thetimebywhichthereservedpostsfor
Scheduled Castes/Scheduled Tribes arelikely
tobefiltedup?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALE!RO): (a)Indian Farm-
ersFertilizer (\Zooperafive Limited (IFFCO)is

-aCooperative Society registered under the

Multi-State Co-operative Societices Act, 1984
andhas adopted the reservation policy regard-
ingScheduled Castes/Scheduled Tribes w.c {.
1.1. 1991 in all units/Divisions i~ uding its
Phulpurunit. - '

(b) The total number of employees work-
inginlIFFCOason * * 1993andthepercentage
ofpots of varioi s categories on whichthe per-
sons belonging to reserved categories are
working is given below:-

Group No. of Percentage Percentage
employees of ST of SC
employees employees

A 1587 . 0.12%

1:51%
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Group No. of Percentage Percentage

employees of ST ofSC

employees employees

B 1303 0.15% 4.37%
C. 2821 0.38% 9.96%
D 485 Nil 19.17%
Total 6196 0.24% 7.34%

(c) Infuture, vacancies in IFFCO, willbe
filled up in accordance with the Government
policy relating to reservation for SC/ST and
efforts would also be made toclearthe backlog.

PendingIndustrial Licences of Orissa

6207.SHRIMRUTYUNJAYANAYAK: Will
the PRIME MINISTER be pleasedtostate:

(a) the number of applications pending with
the Government to for setting up of Industrial
unitsin Orissa; and

(b) the time by which these proposals are
likely to be approved?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY DEPARTMENT
OF INDUSTRIALDEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY
(SHRIMAT! KRISHNA SAHI): (a) 13 (as on
1.4.93).

(b) All steps are taken for Speedy disposal
of applications within the stipulated time frame.
However., when applications are incompletein
some respect and clarifications are required
from the parties , or when the Administrative
Ministries have not finalised the policy to be
adoptedforaparticularitemorhave notdecided
individual cases, it is not always possibie to
stick tothe time schedule.

[English]
Foreign Exchange Spentby CMC Limited

6208 DR. RAJAGOPALAN SRIDHARAN:
Willthe PRIME MINISTER be pleasedto state:

(a)the amountofforeign exchange spentby
the CMC Limited during the last three years on
globalization and diversifiations of its activities;
and

(b) the benefitaccruedtothe company as
aresultthereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVANESHCHATURVEDI): (a)and (b). An
amount of Rs. 45 crores (approximately)has
been spentbythe CMC Ltd. onglobalisationand
diversification efforts. These primarily consisted
of establishment of an overseas office in Lon-
don, acquisition of acompany and enteringinto
jointventures abroad, duringthe lastthree years.

The acquisition of Baton Morgue Interna-
tional, Inc.. subsidiary in USA has provided a
frontendforbusinessinthe U.S. and helpedin
building niche areas expertise in banking sector
internationally.

The goobalisation efforts have resultedin
generating export earnings oif approximately
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Rs.15crores duringthe lastthree years.

Stagnationin Industrial Sector

6209. SHRIC. SREENIVAASAN; Willthe
PRIMEMINISTERbe pleasedtostate:

(a) whetherthe growth of some industrial
sectors has been stagnatedduringthe lasttwo
years;

(b) if so, the details of such sectors; and

(c)thereasonsforstagnationintheirgrowth?

. THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY DEPARTMENT

VAISAKHA 1, 1995 (SAKA)
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OF INDUSTRIALDEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY
(SHRIMATIKRISHAN SAHI): (a)and (b). Ac-
cording to the Index of Industrial production
releasedby the Central Statistical Organisation,
the statement showing sectors details of the
industnial growth duringthe lasttwo yearsandfor
the current year upto November, 1992 is en-
closed.

(c) Poor performance of the industrial sec-
tor duringthe lasttwo years could be attributed
to the demapnd constraints in general, inad-
equate supply of imported inputs in case of
certainindustries and stabilisation measures
adoptedinthe wake ofbalance of paymentcrisis
during 1991.



STATEMENT

Index of Industrial Production on (Ba'_se,_ 1980-81=1000

(Provisional)

Code Industry Group Weight % Charge
Group .
Apr-Mar Apr-Nov
S N S ...1e%09 o 1991-92 1992-93
20-21 Food Products 5.3270 12.0 4.1 44
22 Beverage. tobacco & Pdts 1.5710 1.7 13.6 -13.7
23 Cotton Textiles 12.3090 12.0 8.6 34
- 25 Juto, honp & mesta textiles 1.9998 42 -11.2 -14.2
26 Textile Products 0.8170 -32.0 - -5.0 -17.0
27 Wood & Wood Pdts. &
furnt. & fixtures 0.4480 12.1 -6.2 -6.7
28 Paper & Paper Products 12.5130 2.6 2.8 7.0
32 Non-mettalic minerals Pdts 2.9990 1.7 6.2 1.3
33 Basic Metals & alloy
industries 9.8020 10.5 58-1.8"
34 Metal Products & Parts 2.2800 8.4 -7.0 -5.4
35 Machinery, Maschine tools 6.2400 8.7 2.9 1.7
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| Translation]

Setting up of Alcohol Plant

6210. SHRI LAKSHMI NARAIN MANI
TRIPATHI: Will the PRIME MINISTER be
pleasedtostate:

(a) whethervarious sugarmills functioning
in Uttar Pradesh have submitted applications to
the Union Governmentto set up alcohol plants:

(b) if so, the details thereof; and

(c) the time by which licences are likely to
beissuedtothese mills?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): (a) No, Sir.

(b)and(c). Donotarise
Per Capitaincome and Expenditure
6211 DR. LAL BAHADUR RAWAL: Will
the Minister of Planningand Programme Imple-
mentationbe pleasedto state:
(a) the per capitaincome and expenditure

inregardto each of the States/Union Territories
duringthe lastthree years;

(b) whether the per capita income and
expenditureis less thanthe national averagein

APRIL 21,1993

Written Answers 180
Uttar Pradesh; and

(c)ifso, the stepsbeingtakentoincrease
it?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) The per capita net state
domestic product (NSDP). atcurrentpriees, by
States and Union Territories forthe three years
1989-9010 1991-92, as wellamonthly percapital
ruraland urban household consumption expen-
diture atcurrent priecs forthe three years 1987-
8810 1989-90. the latest yearsforwhichdataare
available are givenin Statements |1 & I, respec-
tively. The all Indiaestimates are alsoindicated.

(b) The State of Uttar Pradeshhadlowe per
capita NSDP than the all India average per
capital national income (net national product)
duringthe lastthree years 1989-90to 1991-92.
The per captia household consumption expen-
diturein Uttar Pradesh has alsobeenlessthan
that at all India level expecpt in case of 45th
Round Rural.

(c) The Government of Uttar Pradesh has
beenimplementingdevelopmentplans for rais-
ing per capitaincome and consumption expen-
diture. The planinclude investmentfor the de-

‘velopment of agriculture, industry, infrastruc-

ture, irrigation, rural development, education,
healthetc. Inaddition, programmesto generate
directemployment and income to the poor are
alsounderimplantation.
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Bee-keeping Centres

6213. SHRI RAJENDRA KUMAR
SHARMA: Will the PRIME MINISTER be
pleasedtostate:

\

(a) the number of bee-keeping Centres
located in the country under the Khadi and
village Industries, State-wise;

(b) the amount being spent annually on
thesebee-keeping Centres; and

(c)the number of people employedinthese
Centres?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALEINDUSTRIES AND DEPART-
MENT OF AGROAND RURAL INDUSTRIES
(SHRI M. ARUNACHALAM): (a) There are
following 17 Beekeeping Centers under KVIVC
throughoutthe country:-

1. Centra Bee Research and Training
Institute, KVIC. Pune (Maharashtra).

2 " RegionalBeResearchCenterKVIC,

Pathankot (Punjab).

3 Regional Bee Reserch Centre,
Sakerapatna (Kamataka).

4. Field Observation Station, Vijayari
(A.P.)

5. Field Observation Station, Khetri
(Assam).

6. Field Observation Station., Pallavilai

(T.N.).

7. Field Observation Station,
kadasilkadavu (Kerala)

8 Field Observation Station,

Khasmallick (W.B.)

VAISAKHA 1, 1995 (SAKA)
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9. Field Observation
Muzaffarpur (Bihar)

Station,
10. Field Observation Station, Haldwani
(U.P.)

1. Field Observation
Mohkampur (U.P.).

Station,

12.  Field Observation Station, 24
Parganas(W.B.)

13. Field Observation Station, Gudalur
(T.N.).

14 Field Observation Station, Baliapal
(Orissa)

15. Field Observation Station, Latur
(Maharashtra).

16 Field Observation Station,,Hastinapur
(U.P).

17.  Field Observation Station. Gonda
(U.P.).

(b) An amount of Rs. 72.05 lakhs was
disbursed in respect of Beekeeping Industry
under KVIC duringtheyear 1991-92tothe above
centres

(c) 138 Technical Staff are employed in
thesecentres.

[English)

Simplificationof Rules for Small Scale

- Industries

6214. SHRIGEORGE FERNANDES; Will
the PRIME MINISTERDbe pleasedto state:

(a) whetherthe union Government have
advised the State Governmentsto simplify var-
ous rules and regulations applicable to small-
scale industries to promote their growthandto
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prepare anactionplan; and

(b) if so, the details thereof?

THEMINISTEROF STATEINTHEMIN- -

ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGROAND
RURAL INDUSTRIES (SHRI M.
ARUNACHALAM): (a) yes, Sir.

(b) The simplificationinthefollowing areas
hasbeensuggestedtothe State Governments:-

(i) Tax regulations. enforcement (Sales
Tax, Local Taxes etc.)

(i) Environmental control and clearance
procedures (State Poliution control Boards)

(iii) Enforcement of Labourlaws (retums,
procedures, inspections efc.)

(iv) Safety and health related regulations
(v) Localregulations

(vi) Registrationprocedures

(vii) Procedures of allocation incenties raw

supportetc.)

APRIL 21,1993
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(viii) Procedures for providing infrastruc-
ture/facilities (Loans, power, land, water supply,
otherservices)

(ix) Redressal and grievances removal

systems
Units of BHEL

6215. SHRI G. MADEGOWDA: Wili the
PRIME MINISTER be pleasedtostate:

(a) the details of the units of BHEL in the
country, location wise;

(b) the details of the units which are running
inloss atpresent; and

(c)threasonsfortheirincurringlosses?

THE MINISTER OF STATE IN THE
MINISTERY OF INDUSTRY DEPARTMENT
OF INDUSTRIAL DEVELOPMENT AND DE-
PARTMENT OF HEAVY INDUSTRY
(SHRIMATIWKXRISHNA SAHI): (a) Astatement
isenclosed

(b) and(c). Only one unit, out of 13 units of
BHEL, namely, insulator Plant, Jagdishpuris at
present incurring loss. the main reason has
beenless than optimal capacity Utilisation.

STATEMENT
S.No. Name ofthe Manufacturing Unit Location
1. Heavy Electrical Plant Bhopal
Madhya Pradesh
2 Transformer Plant Jhansi,
Uttar Pradesh
3 Heavy Electrical Equipment Plant Hardwar,
Uttar Pradesh
4. Central Foundry Forge Plant Hardwar,
Uttar Pradesh
5 High Pressure Boiler Plant Trichy,

Tamil, Nadu
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6216. SHRIRAMSINGHKASHWAN:

SHRIRAJENDRAAGNIHOTRE:

Wilithe PRIME MINISTER be pleasedto
state:

(a) whetherthe Government have made
any assessmentin regard to the possibilities of
increasing generation of energy through solar
energy, wind energy, Mini and Micro hydro-

(b)it s, the details thereof?

. S.No. Name of the Manufacturing Unit Location
6 Seamless Steel Tube Plant Trichy,
TamilNadu
7. Boiler Auxiliaries Plant Ranipet,
Tamil Nadu
8 Heavy Power Equipment Plant Hyderabad,
AndhraPra €
9. Electronics Division Bangalore,
Kamataka
10. Electro Procelain Division Bangalore
Kamataka
11. Industrial Valves Plant Goindwal,
Punjab
12 Insulator Plant Jagdishpur,
Uttar Pradesh
13. Components Fabrication Plant Rudrapur,
Uttar Pradesh
[Transiation] THEMINISTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
Generationof Energy fromNon-conven-  SOURCES AND MINISTER OF STATE IN
tional Sources THEMINISTRY OF AGRICULTURE (SHRIS.

KRISHNA KUMAR): (a) and (b). Yes, Sir. The
Govemmenthave made assessmentin regard
tothepossibilities of increasing energy genera-
micro byd electric projects. There s a signifi-
cantestimated potential of generating energy
from various non-conventional and renewable
sources of energy inthe country. Source-wise
potentialis given at Statement-|

The status of installation of non-conven-

tional energy systems & devices for different

applications in the couhntry is given at
Statement.ll
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Approximate potential of various tupes of non-conventional and Renewalbel Sources of Energy

& technology in the country.

Source/Technology

Account Potential /Availability Remains
Total Solar Energy 50% 1015 Equvalent
Insulationin India KEIWyear
Wind Energy 20,000MW
AggregatCapacity -
Mini-Micro Hydro 5,000MW Aggregat Capacity
UIVALENT
Biogas Plants 12 Million (Nos) Expected Wood Savings
‘ (Achievablein 57.44Myear Equivanet
about 15years) Expectedmanur
Production:
180MT/year Equivalent
Improved ChulHE 120 Million (Nos) Expectedwood
‘ Savings
84 MT/year
wood/wood
Equivalent
STATEMENT -l
Physical Achievements ata Clance
Sl.  Programme Units Cumplative Achievement
UptoDec., 92
1. Familysizebiogasplants Nos. 16,62,783
2 Community/Institutional
Biogas Plants Nos. 865
3. ImprovedChulhas Nos. 133,50,851
4. SolarThermal Systems AreasinM2 229,731
5. SolarCoOkers Nos. 2.38.906
6. Photovoltaic Power Units KWP 331.02
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Construction of SFS Flats in Kondli

6217 SHRI RAM VILAS PASWAN: Will
the Minister of URBAN DEVELOPMENT be

pleasetostate:

(a)the progress of the work of construction

of 976 SFSflats in Kondli-Gharoli Complex by

the Delhi Development Authority;

(b) whetherthe unprecedented delay has

SI.  Programme Units Cumplative Achievement
UptoDec., 92
i

7. Photovoltaic Community Nos. 719

lights/TV and community

" facilites

8. Photovoltaic Domestic Nos, 11,600

lighting Systems/lanterns .
9. Photovotaic StreetLights Nos. 29,289
10. WindPumps Nos. 2,983
11. WindBatterycharges Nos. 107
12. WindFarms Mw. 43.025
13. Mini-Micro Hydro MW 87.665
14. Urjagram Energy Surveya Nos. 1,626
15. Urjagram Projects Nos. 170
16. Biomassbasedcongeneration

of power MW 30
17. Biomass Gasifiers/Stirling XW 70

Engines
18. battery operatedvehicles Nos 154
19. Alcoloperated vehicles Nos. bl
[English) resultedin heavy cost of construction of these

SFAflats; and

(c)itso, the remedial measures the Gov-
ermment have taken so farto overcome such
problemin orderto provide relieftothe allottes?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHE MINISTRY OF
WATER RESOURCES (SHRI P.K
THUNGON): (a) The DDA has reportedthatthe
present progress of the houses in questionis
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about10%

(b) Accordingto DDA some delays dotake
place in execution of projects and delay in this
particular case is not very unusual. Since th
work s being done the original contract agree-
ment, there will be no rise in the construction
cost of these SFS houses except the nromal
input escalation clause which isprovidedin all
the contracts. The initial problems have now
been sorted ouranditis expected thatthe house
willbe completed by mid 1994.

(c) All steps are being takenby the DDA to
expedite the completion of the project

Jobs for Rural Workers

6218. SHRISHRAVAN KUMARPATEL:
Willthe PRIME MINISTER be pleasedtostate:

(a) whetherthe Khadiand Village Indus-
tries Commission has drawn up aprgramme for
creation of jobs for rural workers in non-farm
sector,

(b) if so, the broad features of these
programme; and

(c) the number of additional jobs likely tobe
createdthereunderin Gujarat, Madhya Pradesh
and Maharashtra by the Khadiand Village In-
dustries Commission?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAGROAND
RURAL INDUSTRIES (SHRI M.
ARUNACHALAM): (a)to (c). One of the basic
objectives of the Commission is to generate
non-farm employment for weaker sections of
the society inthe rural areas. In pursuance ofthe
above objective, a special employmentgenera-
tion scheme has been launched in Saharsa
district of Bihar and Kaahandi district of Orissa
onapilotbasis. Onthe basis of the experience
gained in the Saharsa and Kalahandi, this
programme will be introduced in the selected
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districts during 1993-94. Inthe Eighth Five Year
Plan, this programme shall be implementedin
50districts inthe country.

Blind Candidates for Civil Service Exami-
nations

6219. PROF K.V. THOMAS: Will the
PRIME MINISTERbe pleased to state:

(a) whether Government are aware of the
recent Supreme Court’s Judgementthatblind
persons can be allowed to write Indian Civil
Service Examination; and

(b)if so, the steps taken forimplementing
the decisions in this regard?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF PERSONNEL, PUBLIC GRIEV-
ANCESAND PENSIONS ANDMINISTEROF
STATEINTHEMINISTRY OF PARLIAMEN-
TARY AFFAIRS (SHRIMATI MARGARET
ALVA): (a) Yes, Sir

(b) The matteris under examination.

Development of Small and Medium Towns
of Andhra Pradesh

6220 SHRIBOLLA BULLIRAMAIAH: Will
the Minister of URBAN DEVELOPMENT be

pleasedtostate:

(a) the funds aliocated by the Union Gov-
emmentto Andhra Pradesh fordevelopment of
various small and medium towns under the
Integrated Development of Small and Medium
Towns during 1991-92, 1992-93 and 1993-94;
ad '

(b) the details of year-wise expenditure
incurred on the Development of Small and
Medium Towns inAndhra Pradesh during 1991-
92and 1992-93?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
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MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHR!I P.K.
THUNGON): (a) Under the Scheme for Inte-
grated Developmentof SmallandMedium Towns
(IDSMT),. Central assistance amountingtoRs.
80.00 lakhs and Rs. 89.215 lakhs had been
releasedtothe Govemmentof Andhra Pradesh
duringthefinancialyears 1991-92 and 1992-93
respectively. During the current financial year
1993-94, nofunds have beenreleasedsofarto
the Govemment of Andhra Pradesh.

(b) These pojects are administrated and
implementedbythe State Govemments. Hence
details of year-wise expenditure including State
componentunderthe IDSMT Scheme are not
maintained by the Central Government. How-
ever, periodical progress reports are received
fromthe State Governments. As intimated by
the State Government, an expenditure of Rs.,
1937 lakhs has beenincurred againstthe Cen-
tral assistance of Rs. 1154 lakhs and matching
contribution made by the State Government
from 1979-901il131.3.1993.

Mud-Housing Technology

6221. SHRIRAMKAPSE: Willthe PRIME
MINISTER be pleasedtostate:

(a) whetherthe Central Building Research
Institute (CBRI), Roorkee, has developed a
nonerrosive water-repellentmud plastertomake
mud houses durable;

(b) whether the said Institute has identified
several otheritems for using theminthe mud
housing programme;

(c)is so, the details thereof; and

(d) the steps taken to utilise the mud-
housing technology to solve the problem of
shortage of housingin rural areas?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a) Yes, Sir.
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(b) and(c). Thefollowing otheritems have

* beenidentified;

1. ?Iinth protection formudwallsto avoid
erosionduringrains.

2. Improved methodto make thatched
roof.

3 Wastewaterdisposal systeminindi-
vidual houses.

4. Hand flush water-seal low cost la-
trines.

(d) Demonstrétio,ns, exhibitions andtrain-
ing programmes have been organised at differ-
entplaceto popularise the techniques.

Closure of Ammonia/Caprolactum Plant
of FACT

6222. SHRI K. MURALEE DHAHRAN:
Willthe PRIME MINISTER be pleasedtostate:

(a) whetherthe Ammonia and Caprolactum
plants of FACT, Kerala have been closed;

(b)if so, the reasons therefor; and
(c)the stepstakentore-opentheseplants?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRO): (a) to (c).
Fertilisers and Chemical Travancore Limited
(FACT), Keralahad suspendedthe operation of
their Udyogamandal Oil Gasification Planthav-
ingacapacity of 140tonnesperday of ammonia,
from 10.10 1992. its operation has become
uneconomic because of high energy costand
availability of imported ammonia at chapter
price. However, these plants were temporarily
putonlineinthe lastweek of December 92 on
account of a general shortage of ammonia.

FACT has notclosed downtheir Caprolac-
tamplant.
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MergerofH.L.L. withTomco

6223. SHRI RABI RAY: Will the PRIME
MINISTERbepleasedtostate:

(a)whetherthe attention ofthe Govemment
hasbeendrawntoreportsthatHindustan Levers
Limited and Tata Oil Mills Company have de-
cidedtomerge;

(b) if so,the details thereof; and

(c)whetherthe Govemment have any defi-
nite information in this regard, if so.the details
thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R.BHARDWAJ): (a) Yes,
Sir

(b) and (c). Such an amalgamation re-
quires approval of the Courtunder Sections 391/
394 of the Companies Act, 1956 anhe Courtis
requiredto give notice of such applicationtothe
Central Governmentformaking representation,
if any, under Section 394A of the Act. No such
notice has been served onthe Central Govern-
ment by the Court

[ Translation)

Employment Opportunitiesin
Maharashtra

6224 SHRI VILASARARO
NAGNATHRAO GUNDEWAR: Willthe Minis-
ter of PLANNING AND PROGRAMME IMPLE-
MENTATIONbe pleasedto state:

(a) whether Zero Budget is being imple-
mentedin Maharashtra;

(b) if not, the schemes which are being
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implementedto increase the employment op-
portunitiesinMaharashtra;

(c)the amount allocatedtoMaharashtrafor
this purpose duringthe lasttwo years; and

(d)thetargetfixedforthe previous yearand
the extent upto which this target has been
achieved?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHR! GIRIDHAR
GOMANGO): (a) Under the constitution, its
entirely the responsibility of the State adminis-
tration to adopt suitable Budget methodology.
Accordingto available information, the State
Govermnment of Maharashtra has adopted what
they callthe Development Based Budgeting.

(b) Employment opportunities in
Maharashtra, asin other States, are generated
through implementation of various sectoral
programmes. In addition, the following special
schemes arebeingimplementedinMaharashtra
toincrease employment opportunities:

(i) TheCentrally Sponsored Integrated
Rural Development Programme
(IRDP), Jawahar Rozgr (JRY) and
Nehru Rozgar Yojana (NRY)

(iiy Special Employment Programmes
inthe State Sector - (a) Employment
Guarantee Scheme (EGS), (b) Seed
Money Assistance for Educated
Unemployed, and(c) Sanjay Gandhi
Swavalamban Yojana.

(c)and(b). The outlays forthese schemes
inthe last two years and the available informa-
tionontargets andachievementin 1992-93are
giveninthe statement
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Central Assistance for Projects of Madhya
Pradesh

6225 SHRIMAHENDRAKUMAR SINGH
THAKUR: Will the Minister of planning AND
PROGRAMME be pleasedto state:

(a) whetherthe Madhya Pradesh Govem-
ment have made any requestto increase the
Central assistance for its projects during the
cumrentfinancial year;

(b) if so, the details thereof; and
(c)the reaction ofthe Govemmentthereto?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) No, Sir. Therewas no request
fromMadhya Pradesh Govemmenttoincrease
the Central Plan assistance during he current
financial year.

(b)and(c). Donotarise.
English)
Action Plan for Walled City

6226 SHRI TARA CHAND
KHANDELWAL: Willthe Minister of URBAN
DEVELOPMENT be pieasedtostate:

(a) whetherthe Delhi Administration has
chalked out an action plan for walledcity, Delhi
aspartofanurbanrenewal scheme;

(b) if so, the details thereof;

(c)whetheranyfinds has been allocated
forthe saidscheme; and

(d)ifso, the details thereof andthe progress
likely to be achieved duringthe year 1993-94?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
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MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b). Delhi Development
authority have reportedthat aplanforre-devel-
opment of Walled city at Shahajahanabadcom-
prising three general complements namely,
commercial deongestion, conservationand ur-
ban renewal and construction has been pre-

pared. ‘

(c) Municipal Corporation of Delhi have
reportedthatforthe year 1992-93 plan outlay of
Rs. 100lacs has been approvedfor structural
improvement and rehabilitation of Katras and
Rs. 200 lacs for the construction of flats atMata
Sundari Roadandotherareas in the walled city
andits extension.

(d) As reported by MCD during 1993-94 it
is proposedtoinitiate repair works for 80 Katras
and actionis also proposedto be initiated for
construction of flats in Chunks IV and V of Delhi
Ajmeri gate Scheme and incremental dwelling
units/fats fordangerous Karats duringthe years
1993-94 after obtaining land from DDA in the
outer periphery.

National Academy for Training to Judicial
Officers '

6227.SHRIV.S. VIJAYARAGHAVAN:
Willthe PRIME MINISTER be pleasedto state:

(a) whethera National Academyfor train-
ing of Judicial Offices is proposedtobe set up
inKerala; '

(b) if so,the stage at which the proposal
stands atpresent; and

(c) the amount, if any allocated for the
vuposeduring 1993-94?

THEMINISTEROF STATE iN iHEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI H.R. BHARDWAJ): (a) At
presentthereis no such proposal underconsid-
eration ofthe Government
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(b)and(c). Do not arise

Exit Policy in Public Sector Undertakings

6228. SHRIHARADHAN ROY: Willthe
PRIME MINISTER be pleasedto state:

(a)whetheralarge number ofemployees
of the sick public sector undertakings have lost
their jobs as a result of introduction of “Exit
Policy’;

(b) if so the number of the employees
affectedin each such undertakings; and

(c)thebasis for calculating the number of
these employees?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) to (c). No, Sir. The sick
public enterprises which are covered underthe
definition of sickness under SICA are required
tobe refereedto BIFR for formulation o revival/
rehabilitation plans. The number of employees
to be affected by the restructuring of the
organisations shall depend on the
recommedations ofthe BIFR.

Unauthorises constructions

6229 SHRIPIUS TIRIKEY: Wilithe Min-
isterof URBAN DEVELOPMENT be pleasedto
state:

(@) The numberof unauthorised construc-
tion of houses in the Sainik Farm Area of South
Delhi;

(b) the steps taken/being taken for the
demolition of such unauthorised constructions;

(c) the number of officials of MCD who
were supposedto checkthe illegal construction
inthat area andwhetherthey have been pun-
. : :
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(d)if so,the details thereof; and

(e)the actiontaken againstthe architects
and contractors involved in the unathroised
constructions?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a)to(e. Theinformation is being
collected and will be laid on the Table of the
Sabha

Const Audit Reports of Private Compa-
nies

6230. SHRIUPENDRANATH VERMA:
Willthe PRIME MINISTER be pleasedto state:

(a)the names of the companies dealingin
drug, cement, fine chemicals, sugar and
Vanaspatiwhich have failedto submit cost audit
reports to the govermment during the last three
yearsincludingthe currentyear,

(b) whether certain companies havema-
nipulatedthe cost audit report and gove incom-
pletedata;

(c)ifso,the namesthereof and in respect
of which year they found to have submitted
incomplete details; and

(d) the action taken against the compa-
nies so detected and the effects of the action
thereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R. BHARDWAJ): (a) State-
ment | showing the names aif companies deal-
ingindrugs, cement, fine chemicals sugarand
Vanaspati which have failed to submit Cost
Audit Reports to the Govermment duringthe last
threeyears attached-|

(b) and (c). Statement-Il showing the
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names of companies dealingindrugs. cement,
fine chemicals, sugarand Vanaspatiwhich did
not submit complete information/data in the
Cost Audit Reportis attached-1|

(d)review of cost audit reportis acontinu-
ous process. In cases where incomplete data
was detectedthe matterhasbeentakenupworth
the costauditor/concemed company forfumish-
ingthe requisiteinformation/data. Cases where
anamolies were noticed, have beenreferredto
the concemed administrative Ministries for fur-
thernecessary action.

STATEMENT-

The names ofthe companies dealing in drug,
Cementfine Chemicals, Sugarand Vanaspati
which have failed to submit cost audit reports
to the Govemment during the last three years
including the current year

CHEMICALS
1. M/s. Sir Silk Limited.

2.M/s. Krishana Sahker Karkhana
Limited.

3.M/s union Carbide India Limited.
4. M/s Hindustan Steel Limited.
VANASPATI

1. M/s Kishan chand and Co. Oil dustreis
Ltd

2.M/s Oswal Woolen Mills Ltd.

3. M/s. Premier vegetable Products Ltd.
4.M/s Jain Sudh Vanspati Ltd.

5. M/sMehta vegtable products (P) Ltd.

6. M/s Vegetabie vitamin Food Cco. (p)
Ltd.
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7.M/s. Prabhat Solavent Extraction
Industires (p) Ltd.

8. M/s. SriMansingka Oil Mills Ltd.

9.M/s Ganga VanaspatiLtd.

10.M/s. Kusam Products.

11.M/s RES Vanaspati.

12. M/s Markanda VanaspatiMills Ltd.
FORMULATIONS

1.M/s.InterPharma

2.M/sJandJ Dee ChemLab. (p) Ltd.

3.M/s Cure Well (1) Ltd.

4. M/sIndo-Co Remedies Ltd.

5.M/s.INGA labs.(P) Ltd.

6. M/sJ.L. Morisonand Jones (l) Ltd.

7.M/s E. Merck (1) Ltd.

8.M/s Lykalabs.

9.M/s Boehringer mannhiem (I) Ltd.

10. M/s Ethnor Ltd.

11. M/s Franco India Pharamaceuticals
(P) Ltd.

12. M/s Griffon Labs. (P) Ltd.
13.M/siPCALabs (P)Ltd.
14 M/s Rallis India Limited.
15. M/s'Lupin Labs. (p) Ltd.

16. M/s Cadila Chemicals Ltd.
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17.M/s Elikem Labs. (p) Ltd.

18. M/s Gujarat Pharma & Chemcials
Works Ltd.

19.M/s. CaedilaLabs. (P) Ltd.
20. M/s Jayant Vitamins Ltd.

2 1.M/s Bengal Chemical and
Pharmaceutical Ltd.

22.M/s Calcutta Chemicals Co.Ltd.
23/M/s Cluconate Limited.

24. M/sQufie Ltd.

25.M/s. Pfizer Itd;

26. M/s Nila Products Ltd.

27.M/s. Roche Products Ltd.

SUGAR

1.M/s Gangawsati Sugar Ltd.
2.M/sT.N.SugarCorpn. Ltd.

3. M/s Saler JungMills Co.Ltd

5.M/s Chand pur Sugar Co. Ltd.

6.M/s Chatta SugarCo. Ltd.

7.M/s Gangeshwar Ltd.

8.M/s LUH. Sugar Factory Ltd.

9. M/s. Khaliabad Sugar Milis (P) Ltd.
10. Ws The Mewar Sugar Mills Ltd.

11. M/s Nawadganj Sugar Mills Co. Ltd.-

12. M/s K.M. Sugar Milis Ltd.
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13.M/s. Ratna SugarMills Ltd.

14.M/s. R. B. LchmanDas Sugarand
General Mills Ltd.

15. M/s. iswari Khbetan Sugar Mills (p)
Ltd.

16.M/s. Nand Ganj Sihori Sugar Co. Ltd
17.M/s. UP. State Sugar Corporation

18. M/s Brima SugarLtd.

19. M/s Tungbha-dra Sugar Works (p)
Ltd.

20.M/s Nagaland SugarMills Co. Ltd.
(govt. Co.)

21.M/s West Bengal Sugar Industrial
Corproation

22. WsHMP Sugarltd.
23.M/sKanoria Industries Ltd.
24. M/s. Bihar State Sugar Corporation
25. M/s Cauvery Sugar & Chemical Ltd.
CEMENT
1.M/s. Veda Cement Industries Ltd.
2.M/s. Cormandal Fetilizers Ltd.
3.M/s. India Cement Ltd. (One Unit)
4.M/s Sree Gajamukha Cement (P) Ltd.
5.M/s. Kamataka Cement Lid.
6.M/sU.P. State Cement Corporation Lid.

7.M/sCement Corpn. of indaLid. (OneUnit
Pending)
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8 M/sSabooMineals {P) Ltd.

9. M/sJaipurUdyogLtd.

10. M/sKalyanSundram Cement
Industries Ltd.

11. M/s. Sabbo Cement(P) Ltd.

12. M/sDevShree CementLtd.

13. M/s Continental CementWorks (P) Ltd.
14. M/s Priyadarashini Cement Ltd.
15. M/s. Swadeshi Cement Limited
16.M/s.J&KCements Ltd.
17.M/s.J & K Minerals Ltd.

18. M/.s Raymond Woolen Milis Ltd.
19. M/s Radha Krishna Cement Ltd.
20. MW/s. Kamdaar Cement Ltd.
21.M/sIP ISP CementLtd.

22. M/s. Mawmullah Cherra Cements
Ltd.
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Bulk Drugs

1. M/s Uniloid Ltd.

2.M/s. Curewell (1) Ltd.

3.M/s.Mehta Pharmaceuticals (P) Ltd.
4. M/supinLabs. (p) Ltd. .
5. M/s Procter and Gamble (1) Ltd.,
6.M/s Chowgule & Co. (Hindi)Ltd.
7.M/s Jayant Vitamins L;d.
8.M/sSunratalabs. Ltd.

9. M/s Wockhard (1) Ltd.

10. M/s Uni UQB India (p) Ltd

11.M/s. Parke Davis (1) Ltd.

12.M/s. Searle IndiaLtd.
13.M/sBCPL

14.M/s Calutta Chemicals Co.Ltd.

15. M/s Pfizer (l) Ltd.

STATEMENT-A
S.No. Nameofthe Yearended  Product
1. M/s Tamiinadu Dadha 1989-90 BulkDrug
Phammaceuticals Ltd.
2 MisSabooMineals (P)Ltd. 198920  Cement
3 MsLupinLabs.Ltd, 198990  BulkDrug
M/s Oswal Agro Mills Ltd. 198980  sugar
5 Ms/CibatulLimited 199081  BukDrug
6  MisAtulProductsLimited 199061  BulkDrug

\Y
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S.No. Nameofthe Yearended Product
7. M/s. Orissa Cements Ltd. 1990-91 Cement
8. M/s Hindustan Ciba Ge;gy Itd. 1990-91 BulkDrug
9. M/s. Synthetics & Chemicals 1990-9;1 Chemicals
i Limited
10. M/s. Raptakos Brett & Co. Ltd. 1990-91 Bulk Drug
11. M/s Sandoz (1) Ltd. 1990-91 BulkDrug
12, M/sCamlinLimited 1990-91 Bulk Drug
13. M/s Bayer ([) Limited 1990-91 Bulk Drug
14. M/s Associated Cement Co. Ltd/ 1990-91 Cement .
1 5,- M/s. Cipla Limited 1990-91 Bulk Drug
. 16. M/s Hardilla Chemcals Ltd. 1990-91 Chemicals
17. M/s. Jai Prakash Industries Ltd 1990-A1 Cement
18. M/s Tamilnadu Cement Corpn. 1990-91 Cement
Ltd.
19. M/s Cynamid India Limited 1990-91 BulkDrug
20. M/s Mysore Cements Limited 1990-91 Cement
21. M/s Unichme Laboratories Ltd. 1990-91 BulkDrug
* Mis.Shree Cements Limited 199091  Cement
23 M/s Indian Petrochemicals 1990-91 Chemicals
Coproation Limted
24. M/s SomeswaraCements & 1990-91 Cement
Chemicals Limited
25. M/s Merind Limited 1990-91 Bilk Drug
26. M/s Ambalal Sarabhai 1990-91 Bulk Drug
Enterprises Limited
27. M/s H oechst India Limited 1990-91 Bulk Drug
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S.No. Nameofthe Yearended Product

28. M/s. Biochemical & Synthetics 1990-91 BulkDrug
Limited .

29. M/s. Maharashtra Vegetable 1990-91 Vanaspati
Products Limited

30. M/s. Hindustan Antibiotics 1990-91 BulkDrug
Limited

31 M/s. The Jeypore Sugars Ltd. 1991-92 Sugar

3. M/s.K.C.P. Limited 1991-92 Sugar

Paradeep Phosphates Limited pleasedtostate:

6231. SHRIGURUDAS KAMAT: Willthe
PRIME MINISTER be pleasedtostate:

(a) whetherthe Paradeep Phosphates
Limited hasbeen lyingclosed;

(b)ifso,the reasons therefor; and
(c)the steps takento reopenthe plant?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): a)to(c). Owing
topoor offtake of DAP consequentuponremoval
of price control and subsidy on phospahrtic
fertilizers, as also stiff competition from lower
priced imported LAP. inventory level of DAP
with PPL has gone up considerably. PPL has,
therefore, stopped productiontemporarilly with
effectfromist April, 1993. As soon as the market
situation with reference todemand and price
shows improvement, production couldbe re-
sumed.

[Translation)
Banon Sale of Land

65232 SHRIPHOOL CHAND VERMA: Will
the Minister of URBAN DEVELOPMENT be

(a) whether ban has been imposed on
making registration of selling some part ot the
landinthe same Khasria by the farmers ofthe
villages adjoining Delhiand

(b)if so, thereasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATEINTHEMINISTRY OF
WATER RESOURCES (SHR! P.K.
THUNGON): (a) and (b). No, Sir.The Delhi
Administration has reported that however in
certaincasesitwas notedthat sale deeds were
presentedbefore the Sub registrar without ex-
actly defining the land whichis proposedto be
transferred. This was particularly soin respect
of jointholdings. It created problems onaccount
of possessionofthe land sotransferred and also
forrecordingthe changeinpossessioninthe
revenue records. Accordingly, the administra-
tive instructions were issued by Delhi Adminis-
trationto the effectto ensure act defining of the,.
landonsuch sale deeds.

Duty onimport of Newsprint
6233. SHRIMATISUMITRAMAHAJAN:

Will the PRIME MINISTER be pleased to
state:
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(a) the quantity of news print imported
annuallyto meet the demand;

(b) whether any duty is charged on the
import of news print, pulp and waste papers;

(c)ifso,therate atwhichdutyischargedon
theseitems; and

(d)if not, the reasons therefor?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): () Theimport of newsprint
during the lasttwo years was as under:

(Lakh Tonnes)
1991-92 229
1992-93 153
(April-December) (provisional)

APRIL 21,1933
~ Cyprus;

(b)and(c). Thereis no customs duty on
import of newsprintand wood pulp forthe manu-
facture of newsprint. Import of waste paper,
however, attracts a customs duty of 20%.

(d) Different rates of duty (including full
exemptions) to these items have been pre-
scribed considering various factors such as
demaind and supply position ofthese items, the
costofimported material vis-a-vis indigenous
material, etc.

[English)

Thermal Power Generating Sets by
BHEL

6234. SHRI MANORANJAN BHAKTA:
Willthe PRIME MINISTER be pleasedtostate:

(a) whetherthe Bharat Heavy Eelctricals
Limited (BHEL) has commissioned the first of
the two thermal power generating saets in

WrittenAnswers 228

(b)if so, the details thereof;

(c)whetherB.H.E.Lhasalsoachievedany
success exporting such power generatingsets
to European Countries; and

(d) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) Yea, Sir.

(b) Electricity Authority of Cyprus had
awarded a contract to BHEL for the supply,
transportation, crection, testing and heading
overoftwosets of 60 MW turbine, generatorand
auxiliary equipment for Dhekelia ‘B’ thermal
powerstation. Thefirstsethasbeenhanded over
tothe customerforcommercial opration as per
contract. The progress of the secondsetis also
asperschedule.

(c) Yes, Sir.

(d) BHEL has also executed acontract for
the supply, commissioningand handingover of
two sets of 60 MW turbine, generator and aux-
iliary equipmentfor Delimara Power Stationin
Malta. Themachines have beenhandedoverto
the customer as per schedule and are giving
satisfactory service.

Out of Turn Allotment of DDA Flats

6235SHRIMADAN LAL KHURANA: Will
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) thenames ofthe personstowhomthe
DDA flats typewise were allotted on out of turn
basis fromjanuary 1, 1992toMarch 31, 1993;
and

(b) the specific grounds of making aﬁot-
ment, the areas where the allotmentmade, date
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of aliotment, the name of the recommendingand

sanctioning authority and the made of payment
thereto

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRYOF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b): The Delhi Develop-
ment Authority has reported that 51 flats under
MIG, LIG and Janatacategory and 49flats under

VAISAKHA 1, 1995 (SAKA)
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SFS schemes have been allotted/allocatedfrom
January 1, 1992toMarch 31,1993.

Lists showing names of the persons,
grounds of allotment, areas where ailotment
made, date of allotmentandnames of the recom-
mendingandsanctioningauthority are givenin
the attached statement> The made of payment
foroutof tum allotmentis according to the option
given by the applicantin his prescribed applica-
tionfrom.
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" Construction of Water seal Toilets

6236 SHRISUSHICHANDRA VERMA:
Willthe Minister of URBAN DEVELOPMENT
be pleasedto state:

(a) the steps taken by the government to
encourage the construction of water sealtoilets
inthe urban areas;

(b) the pattern of financial assistance for
construction of water sealo toilets and the esti-
mated cost of each suchtoilet; and

(c) the fund allocation for the purpose to
each State Government during the last three

APRIL 21,1993

Written Answers 252
years and the amount utilised by them?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b) Inorderto eliminate the
practice of manual scavenginginthe country,
Government of India have launched aScheme
for conversion of dry latrines and construction of
water seal low cost sanitation units in urban
areas. The Scheme involves a mix of subsidy
from the Government of India and loan from
HUDCO for eliminating the dry latrines on a
whole town basis. The pattern of financial
assistanceis as follows:-

UPTOPLINTH
EWS uG " MIG HIG
Loan 50% 60% 75% 75%
Central Subsidy 45% 5% nil nil
Beneficiary contribution 5% 15% 2% 2%
Rate of interestp.a.(Gross) 105% 10.5% 10.5% 105%

The estimated cost of each suchconver-
sion/construction upto plinth levelin the major-
ity of State and Union Territories is less than
Rs.2,500. The costin North Estern where the
Hydro-geological conditions, availability of
material, and man power make the cost allittle
higher than other States.

(c) While allocations had initially been

made for the States on the basis of urban popu-
lation and prevalence of manual scavenging,
however, due tothe uneven progress in various
States, loans and subsidies are released on the
basis of project reports submitted by the States
concemed. The sanctions, loan and subsidy
releasedtothe varnous states under this Scheme
duringthe last year are enclosedin the attached
statements | and |l
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Grantsin Khadi Boards in States

6237. SHRIRAMDEW RAM: willthe PRIME
MINISTERDbe pleasedtostate

(a) the amount provided in the from of
grants under various heads to various Khadi
Boards duringeachofthelastthree Years, state-
wise;

(b) whetherthe Khadiand Village Indus-
tries Commission has monitored the utilisation
of the amount during the period,

(c)if so, the details thereof;

(d) whetherthe Govermnment have received
by complaints regarding mis-appropriation of
thesegrants; and

(e) if so, the details thereof and the action
takeninthisregard?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAQROARD
RURAL INDUSTRIES (SHRI M
ARUNACHALAM): (a) to (e): Information is
being collected and will be laid on the Table of
theHouse.

[Enghish]
Encroachment of Parks

6238 SHRI AMAR ROYPRADHAN: Will
the Minister of URBEN DEVELOPMENT be
pleasedto state:

(a) whether parks meant for children are
generally encroachedby Public Schools and
Hotels;

(b) the action taken under the rural against
such encroachers;

(c)whetherencroachmenthasbeenmade
onapark of DDA by Hotel Vasant Continental,
Vasant Vihar, New Delhi with the connivance of
DDA authorities;
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(d) whether footpaths have also been en-
croachedby Vasant Continental Hotal, Modern
Bazarandothertaxistands owners by convert-

ingthosefootpathsinto placeforcarparking; and

(e) if so, the action proposed to be taken
against the officials responsible for such en-
croachments?

THE MINISTER OF STATE E IN THE
MINISTRY OF URBANDEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON):(a): Delhi Development Authority,
Municipal Corporation of Delhiand New Delhi
Municipal Committee have reportedthatnopark

‘meantforchildren has been enrioched by public

schools andhotels.

(b) Does notarise in view of reply topart (a)
above. ’

(c)and (d)MCDhas reported that bems of
the road namedas ‘MunirkaMarg' arecatch and
are used by the visitors of Vasant Lok Marg
where the Modem Bazarandthe Vasant Conti-
nental Hotel are situated for parking their ve-
hicles. There is no permanent parking at the

footpath.

(e) Does notarise in view of reply to parts
(c) & (d) above.

Collaboration with GEC Alstom

6239. SHRIM.V.V.S.MURTHY: Willthe
PRIME MINISTER be pleasedto state:

(a) whether the Government propose to
have joint venture with the British French joint
firm GEC Alstom for hightech electrical prod-
ucts and communications materials; and

(b) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI.
KRISHNA SAHI) (a): Presently, no such pro-
posalisunderconsideration.

(b) Does notarise.
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Letters of Intent for Industrial Units in
Bihar

°  6240.SHRISYED SHAHABUDDIN: Will
the PRIME MINISTER be pleasedto state:

(a)the number of applications/proposals
for the issue of Letters of Intent for setting up
industrial units in Bihar pending with the Union
Government as on April 1, 1992 and April 1,
1993;

(b) the number of applications disposed of
during 1992-93 and the number of Letters of
Intentissued; and

(c) the number of fresh applications re-
ceivedduring 1992-93?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND
REPORTMENT OF HEAVY INDUSTRY
(SHRIMATIKRISHNA SAHI):(a) 67 applica-
tions were pendingas on 1.4.92and 33 apolica-
tions were pendingason 1.4.93.

(b) 39 applications were disposed of during
1.4.921031.3.93including 6 Letters of Intent
whichwereissued.

(c) 5 applications were received during
1.4.921031.3.93.

Poverty in North Eastern States

6241. SHRI SANAT KUMAR MANDAL:
Willthe Minister of Planning and Programme
implementation be pleasedto state:

(a) whetherthereis adifferent yardstick to
guage the extent of poverty atthe national level
inthe North-Eastern States, fromthatof else-
whereinthe country;

(b) whetherthe institutional framework in
the regionis entirely different fromthe rest of the
country,

(c) if so, the reasons therefor;

(d) the format which is being followed at
present for assessment of poverty inthis region;
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and

(e)the manner in whichthe decision mak-
ingforformulatingandimplementing of vanous
poverty alleviation programms was
decentralisedinthe North-Eastern States?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) and (d): The poverty line
defined atall India levelis uniformly usedfor all

~ the Statesincluding the North eastern states.

Planning commission estimates State-wise
number of persons below poverty line on the
basis of quinquennial survey of household con-
sumption expenditure conducted by the Na-
tional Sample Survey Organisation expendi-
ture conducted by the National Sample Survey
Organisation. The Poverty linein India, based
on the recommendations of a Task Foroe on
Minimum Needs and Effective Consumption
Demandwhich submittedits Reportin 1979, is
definedasthe percapita monthly expenditure of
Rs.49.09in rural areas and Rs.56.64 in Urban
areas at 1973-74 prices. The poverty line de-
fined this way is updated for the reference year
using private consumption expenditure deflator.
Allthose persons whose monthly average ex-
penditure is | ess than the poverty line are
considered as poor.

(b),(c)and (e): INthe North Eastem States,
Arunachal Pradeshhas atraditionalthree-tier
Panchayarti Raj System. However, Jawahar
Rozgar Yojana (JRY)is beingimplementedin
the State atthe level of Anchal Samitis (block
level) and notby Gram Panchayats because
they do not have necessary powers and ad-
equate staff support to implement schemes of
JRY. In Assam also the three-tier system is
prevailing. Manipur has a two-tier Panchayati
RajSystem whereas, Tripura has only asingle
tier system where there are only Gaon
Panchayats. Meghalaya, Mizoram andNagaland
have the traditional Council of Collage elders.
The formulation and impiementation of the ac-
tivities under poverty alleviation programms is
done by the District Rural Development Agency,
with the help of the systemprevailinginthe state.
Especiallyin Nagaland, Village Development
Boards are actively involvedin impiementation
of the development programms.
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Foreign Aided Projectsin
Maharashtra

6242. SHR!I ARVIND TULSHIRAM
KAMBLE: Willthe Ministerof PLANNING AND
PROGRAMME IMPLEMENTATION be
pleasedtostate:

(a) whether the various foreign aided
projects are behind the schedule due to cost
escalation;

(b) the details of foreign aided projects
presentlyunderimplementationin Maharashtra;
and

(c) the details of progress evaluation re-
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ports project-wise?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a) No Sir. as perthe information
available withthe Department of programme
Implementation all externally aided projects are
notbehind schedule due tocostescalation.Only
one outof six projects underimplementationin
Maharashtrais delayed and has cost escala-
tion.

(b) and (c). The details of six externally
aided projects under implementation in
Maharashtra alongwith their overall progressis
giveninthe enclosed statement.
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Growth Centres

6243. SHRIH.D.DEVEGOWDA: Willthe
PRIMEMINISTER be pleasedto state:

(a) the details of Growth Centres sanc-
tioned and already setup sofar, State-wise;

(b) the total approved costof each Growth

(c)theamount actually spenton each such
Centre setup sofar, State-wise; and

(d)thetotalarea of land acquired for each
Growth Centre?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
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MENT OF HARRY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) to (d): Underthe Growth
Centre scheme announcedin June, 1988, itis
proposed to develop seventy growth centres
throughout the country out of which 65 centres
have beenidentifiedandannounced. Eachcen-
tre would be developed at a cost of approxi-
mately Rs. 30 crores. Based onthe appraisal of
the project reports submitted by the state Gov-
emments for selected centres, sofar 37 growth
centres have been sanctioned, and a sum of
Rs.61.74 crores released by way of Central
assistance. A statement on the growth centres
sanctioned andthe amount released state-wise
isannexed.

The scheme is beingimplemented by the
State Governmentg who are inthe process of
creatinginfrastructural facilities including ac-
quisition and development of land for the ap-
provedcentres.

SINo  Name ofthe Growth Centre

Amount released
(Rs. inlakhs)

1 2 3
ANDHRA PRADESH
1. Hindupur 200.00
2 Khammam 50.00
3 Ongole 200.00
4 Vizianagaram-Bobbili 200.00
GOA
5 Electronic City (Verna Plateau) 50.00
GUJARAT
6 Gandhidham 50.00
7. Palanpur 50.00
8 Vagra 200.00
HARYANA '
9 Bawal 200.00
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SINo  Name ofthe Growth Centre : Amountreleased
(Rs. inlakhs)

1 2 3

JAMMU & KASHMIR

10. Samba 20000
KARNATAKA

1. Dharwad 200.00
12. Raichur 200.00
13. Hassan 20000
MADHYA PRADESH

14, Borai 30000
15. Chainpura 100,00
16. Ghirongi 500.00
17. Kheda 300.00
18, Sattapur 50.00
19. Sittara ‘ 20000
MAHARASHTRA

2. Akola 200.00
21. Chainpura 200.00
2 Dhule 200.00
2. Rainagiri 200.00
PANJAB

2. Bhatinda 600.00
2. Pathankot 27400
RAJASTHAN

%. AbuRoad 200.00

27. Bikaner 200.00
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SINo  Name ofthe Growth Centre Amountreleased
(Rs. inlakhs)
1 2 3
28 Jhalawar 50.00
29. Dholpur 50.00
TAMILNADU
30. Erode 50.00
31 Tirunetveli 200.00
UTTARPRADESH
2 Bachauli-Bazurg 50.00
< <2 Banthara 50.00
. Chaudharpur 50.00
3. Mungra-Satharia 50.00
37. Khurja 50.00
Total:- 6174.00

Purchase of Landby CPWDin
Guwahati

6244. SHRIDWARKA NATH DAS: Will
the Ministerof URBAN DEVELOPMENT be

pleasedtostate:

(a) whether the Central Public Works De-
partment had purchased land in Gwahati for
General pool quarters;

(b)if so, the details thereof;

(c) whether the construction of these
quartters havebeenstarted; and :

(d) if so, thetime by which the construction
work ofthe quarters is likely to be completed?

THEMINISTEROF STATE INTHE MIN-

ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRESOCERS (SHRIP.K. THUNGON):
(a): Yes, Sir.

(b) Landmeasures 14 Bighas 4 Kathasand
18Leechas. PaymentforRs.10,73,000.00and
Rs.6,82,574.00totaling Rs. 17,55,574.00 were
made to the Deputy Commissioner, Guwahati
on31.3.1991 and 24.4.1991 respectively. How-
ever, Possession of the land has notyetbeen
handedovertothe Central Publicworks Depart-
ment.

(c) No Sir, in view of reply against (b)
above.

(d) Not applicable in view of replies to (b)
and(c)above.
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Canteen Stores Department facilities
'toEx-sefvicemen

6545. MAJ.GEN.(RETD) BHUWAN
CHANDRA KHANDURI: Willthe PRIME MiN-
ISTER be pleasedtostate:

(a)whetherthe ex-Servicemen are entitled
tocanteen strobes Department (CSD)facilities;

(b)ifso, whetherthe governmenthave laid
down any norms orpolicy with regard to provid-
ing this facility to all ex-Servicemen,

(c)whetherthe Govemmerithavelaiddown
separate norms for ex-servicemen living in
under-developedhilly areas;

(d) if so, the details thereof;

(e)if not, the steps taken or proposedtobe
takenbythe Government to enable ex-Service-
men to avail of suchfacility:

(f) the number of CSD outlets in Pauri
Garhwaland Chamoil districts in Uttar Pradesh;
and

(g) whetherthe Government propose to
increase such outlets in these two districts
consideringthelarge number of ex-servicemen
and very poor communication systeminthese
districts?

THEMINISTEROF STATE IN THE MIN-
ISTRYOF DEFENCE (SHRIMALLIKARJUN):
(a): Yes Sir.

(b)to (e): To Provide ex-Servicemen ac-
cesstocanteenfacilities, they are attachedto
the station/unitrun canteen nearesttothem. At
places where separatedcanteens forthe Army,
Navy and Air Force exist, the ex-Servicemen
concemedareattached, asfaras possible, tothe
canteen run by the service to which they be-
longed. Atother stations, they may be attached
to the nearest canteen, irrespective of which
service runs it. No separate norms have been
laid down for ex-Servicemen living in under-
developed hilly areas. Canteen facilities are
provided wherever there is a heavy concentra-
tion of Ex-Servicemen. If there is no regular
canteen they are to be served by extension
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counters/mobile outlets of the nearest Unit Run
Canteen.

(f) to (g): The details of the outlets in dis-
tricts of cha@moli and Pauri Garhwal are given
below:-

1) URC of 18 Kumaon at Rudraprayag.

i) Extension Counter ofthe same unitat
Gaucher.

iil)  Mobile canteen ex-Garhwal Scouts
at Joshimath. which supplies
Gopeshwar and Tharali twice
amonth.

iv)  CSDretailshop atPauri.

v) Mobile canteens of the Garhwal Regi-
mental Centre atLansdown and
Kotdwara.

Atpresentthereis no proposal undercon-
siderationto increase the number of canteen
outlets inthese districts.

Brain Drain

A6246.SHRIHARISHNARAYANPRABHU
ZANTYE: Will the PRIME MINISTER be
pleasedtostate:

(a)the number of Indians goneto Use for
higherstudies duringthe lastthree years, year-
wise anddiscipline-wise inthe field of Engineer-
ing, pharmacy Medical, Managementscience,
Agriculture, Architecture and others, Statewise;

(b) the number of the student returned
homiee on completion of their studies from USA
duringthe period under reference; and

(c)the stepstakentocheckbrainfromthe
countryincluding package ofincentivesforthose
whoare retuminghome?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a)and (b). some
Indian scientists and Technologists do visit
foreign countries including USA for higher stud-
ies and some of them do returnto Inc'ia. But, it



23 written Answers
has not been possible to maintain a record.

(c) several steps have been taken from
time totime by the Governmenttopreventsuch
brain drain and also to attract Scientists and
Technologists settled abroadtoretumto India.
Some ofthese are:

- Inceaseinthe outlay forscience and
Technology Sectorin Successive Five
YearPlans.

- Creation of new scientific Depant-
ments/Organisations.

- Setting up of more centres of Excel-
lence/Advanced Studies in Universi-
ties and Academic Institutions.

- Creation of a special cellinthe Minis-
try of industry for assisting NR is for
setting up industrial units in this coun-
try. Some states have also set up
specialcells and departments for this.

- Provision fortemporary parchment of
scientists and Technologists under
the scheme of scientists poll.

Creation of supernumerary posts.

- Invitation to distinguished men and
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- Creation of core groups of protession-
als with necessary modern facilities
requiredforpurSuing researchin new
andfrontier areas of science.

- Science and Technology basedtrain-
ingfor entrepreneurial development.

- Delegation of enhanced Administra-
tive and Financial powers to SET
institutions toimprove working condi-
tions of scientists.

- Provision of facilities for import of
equipment for professionals retuming
from abroad.

- Manpower developmenttraining/re-

training programmes through associ-
ate ships/ellowships/courses.

Profits/Losses by IFFCO and KRIBHCO

6247. SHRI  MULLAPPALLY
RAMACHANDRAN: Wil the PRIME MINIS-
TERDbe pleasedto state the details of profits/
losses made by the Indian Farmers Fertilizers
Cooperative Limitedduringeach ofthe last three
years?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILISERS
(SHRIEDUARDOFALEIRO): (a): Indian Farm-

women of Indian origin settied abroad ers Fertilizer Cooperative Ltd. (IFFCO) and
forshortterm technicalassignments  Krishak Bharati Cooperative Ltd. (KRIBHCO)
to assistin frontierand emerging ar- eamed profits duringthe lastthree years as per
eas of Science and Technology. details givenbelow:-
Profit (Rupees in crores)
Year IFFCO KRIBHCO
1990-91 108.11 9465
1991-92 100.91 97.77
(Aftertax)
1929-93 63.82 126.14
(Anticipated) (Afetrtax) (Aftertax)
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Protection of Water Sources

6248 KUMARI PUSHPA DEVI SINGH:
Willthe Minister of URBAN DEVELOPMENT
bepleasedto sState:

(a) whether the Union Government are
laying strees onthe protection of water sources
through improved sanitation programme;

(b)if so, the guidelines issuedto the State
Governmentsinthis regard; and

(c) the State-wise funds provided by the
Union Governmentfor the above programme
duringthe Eighth Plan?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHE MINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON):(a) The Ministry of Urban
Developmentensures that efforts are taken to
protectthe drinking water sources andthatthere

. isnoadverse environmentalimpact, while clear-
ingthe project proposals revived fromthe State
Governments fortechnical clearance.

(b) Guidelines have beenincorporatedin
the Manuals on Water Supply and Sewerage
published by this Ministry.

(c) Thereis no Centrally sponsoredscheme

under this Ministry for the protection of water
sources.

[Translation)

Assistancetothe assigneesof
Sceiling surplus land

6249. SHRIRAM TAHAL CHOUDHARY:
Willthe PRIME MINISTER be pleasedtostate:

(a) whether any assistance is being pro-
vided to the assignees of dceiling surplus land
under Centrally sponsored scheme;

(b)if so, the details thereof; and

(c)the amountallocated to Biherunder this
pcheme?
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THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT DEPART-
MENT OF RURAL DEVELOPMENT (SHRI
RAMESHWAR THAKUR):(a) Assistance by
way ofgrantwds beingprovidedtothe assignees
of ceiling surplus land under a Centrally Spon-
sored Scheme.

(b) The Centrally Sponsored scheme of
financial assistance to assignees of ceiling
surplus, land was started in 1975-76 under
which the beneficiary was given a grant atthe
rate of Rs.2500/- per hectare. The Expenditure
underthe schemewas equally shared between
the Centre andthe States. However, noalloca-
tion has been proposedin the currentyear as
National Development Council has decidedto
transferthe schemetothe States.

(c) Theamountallocatedto Bihartill 1991-
92isRs.1441.47 lakhs.

(English]

Appointment of Distributors by
Maruti Udyog Limited

6250. PROF. ASHOK ANANDRAO
DESHMUKH: Willthe PRIME MINISTER be
pleasedtostate:

(a) whether the Maruti Udyog Limited ap-
points distributors for spare parts;

(b)if so, the terms and conditions for ap-
pointment of such distributors; and

(c) whethier there is any reservation for
Scheduled Castes and Scheduled Tribes in
grantingsuch distributorship?

THEMINISTER OF STATEINTHEMIN- -

ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHi):(a): Yes, Sir.

(b) The prerequisites for selection are:-

() Minimumfiveyears experienceinthe
distribution of autoparts.

(i) Average annual turnover of spare-
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parts in the preceding three years
shouldbe minimum Rs. 30 lakhs.

(iii) Adequate storage space exclusively
forMarutiparts. -

selectionis done onthebasis of experience
and location and area available for the ware-
house.
(c)no, Sir.
{Translation]
H.B.J.Based Fertilizer Plants
6251. DR.MAHADEEPAK SINGH

SHAKYA: Will the PRIME MINISTER be
pleasedtostate:

APRIL 21,1993

WhittenAnswers 288
withthe help of Hazira-Bijapur-Jagdishpurgas
pipeline;

(b) the estimated production capacity of
these plants;

(c)Whethertheirdemandforgasis being
metadequately;

(d) if not, the measures therefor; and

(e) the remedial steps proposed in this

regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILISERS
(EDUARDO FALEIROY): (a) and (b) The Fertil-
izerplants already set up based on HBJ pipeline
gas andtheirinstalled production capacity per

(a)thedetails of the Fertilizer plants set-up annumare given below:
S.No.  Name ofthe Plant Promoter Installedproduction
capacity perarnnum
(Inlakh tonnes ofurea)
1. Vijaipur Distt National 7.26
Guna(M.P) Fertilizers Ltd.
2 Aonla,Distt. IFFCO 7.26
Bareilly (U.P)
3 Jagdishpur, Distt. Indo-Gulf 7.26
Sultanpur (U.P) Fertilizers &
Chemicals Ltd.

(c)to(e): Thedemandof the above fertilizer
plants for gas for feed stock purposes is being
metadequately. However, for steam andpower
generation, these plants have arrangements for
using altemate liquid fuelsin case of reduction
ingas supply.

[English]

Construction Of Memorial

6252‘SHRI R. JEEVARATHINAM: Will
the Minister of URBAN DEVELOPMENT be

pleaseto state:

(a) whether the Government propose to
construct a memorial to late Rajiv Gandhi at
Sriperumbudur;

(b) if so, the details thereof; and

(c) the time by which the construction work
is likely to be commenced?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a): Yes, Sir.
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(b) and (c): The details of the projecthave
not been finalised and it is not possible to
indicate the likely date of commencement of
- construction atthis stage.

l' Japanese Investment

6253. SHRI SANDIPAN BHAGWAN
THORAT: Will the PRIME MINISTER be
pleasedtostate:

(a) whether there is a vast potential for
Japaneseinvestmentin India;

(b) if so, the fresh initiatives taken in the
recent pastto attractmaximum Japanesein-
vestmentin India and strengthen bilateral eco-
nomic cooperation; and

(c) the achievements made as a result
thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT HEAVY INDUSTRY (SHRIMATI
KRISHNASAHI): (a)to(c): Yes Sir. The various
policy initiatives detailed in the statement on
Industrial policy, 1991 and other economic
liberalisation’s announcedby Governmentare
aimed, inter-alia, at attracting foreign invest-
ment from various countries including Japan.
The details of the totalforeign directinvestment
inindia proposedby Japanese companiesinthe
foreign collaboi ation approvalsissued by the
Govemmentduringthe periodfrom 1990to 1993
areas under:-

N

Year Totalforeign Investment
(Rs. in Millions)

1990 50.0

1991 T 52713
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Year Totalforeign Investment
(Rs. in Millions)

192 6102.3
1993 4757
(UptoMarch)

Sainik Schools

6254. SHRIMAT! CHANDRA
PRABHAURS:
SHRIBIRSINGHMAHATO:

Willthe PRIME MINISTER be pleasedto
state:

(a) the number of Sainik Schools in the
country and the locations thereof, State-wise;

(b) whetherthe Govemment have receiveld
requests from State Government/Union Terri-
tory administrations for setting up of Sainik .
Schools in the country particularly intribal areas
inKamataka;

(c) if so, the details fhereof , state/Union
Territory-wise; and

(d) the decisiontaken by the Union Govemn-
mentthereon?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF DEFENCE(SHRIMALLIKARJUN):
(a) A list giving State-wise location of the 18
Sainik Schoolsis attached as statement.

(b) A Sainik School is established at the
specific request of a state Govt/Union Territory
Administration as the entire capital expenditure
and majorportion of the recurmng expenditure on
the schoolhastobebornebyit. Atpresentthe
Ministry of Defence do not have under their
consideration any concrete proposal from any
state Govtincluding Govtof Kamatakaforopen-
ing a Sainik school.

(c)and(d) Donotarise.
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Manutacture of Compressors

(aj whether the Bharat Pump and Com-

Listof Sainik Schools in the Country:-
S.No. Location State in which statede
1. Satara Maharashtra
2 Kunjpura Haryana
3. Kapurthala Punjab
4 Belachadi Gujarat
5. Chittorgarh Rajasthan
6. Korukonda Andhra Pradesh
7. Kazhakootam Kerala
8. Purulia West Bengal
9. Bhubaneswar Orissa
10. Amaravathinagar TamilNadu
1. Rewa MadhyaPradesh
- 12, Tilaiya Bihar
13. Bijapur Kamataka
14. Goalpara Assam
15. Ghorakhal Uttar Pradesh
16. Nagrota . Jammu & Kashmir
17. imphal Manipur
18. SujanpurTira Himachal Pradesh
[Transiation} (b)itso, the details thereof:

(c)the time which these compressors are

likely to be manufactured oncommercialbasis:
6255. SHRIRAJENDRAAGNIHOTRIEWIll  gng

the PRIME MINISTER be pleasedto state:

(d) the astimated production cost of such

compressors?

pressors Ltd. has developed some compres-

sorsrequiredin cars and heavy vehivies;

THE MINISTER OF STATE IN THE
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MINISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRIES (SHRIMAT!I
KRISHNA SAHI): (a) Yes Sir.

(b)'to (d): M/s . Bharat Pumps &
ComprassorsLtd. (BPCL) has developedhigh
pressure Compressed Natural Gas (CNG)
raffilingcompressorsto be usedfor filingCNG
in the transport vehicles (cars & heavy ve-
hicles). The company has already manufac-
tured and supplied 3 compressors to Gas
Authority of India Ltd. Two compressors have
since been commissioned at Ghaziabad for
running transport vehicles. The company has
already taken up the manufacture of CNG com-
pressors oncommercial basis. The estimated
production cost of such compressors will vary
from Rs.50 to 70 lakhs each depending on
specification, size etc.

Expansion of Kakarapara Atomic
Power Plant

6256 SHRISURAJBHANU SOLANKI: Wil
the PRIME MINISTERbe pleasedto state:

(a) whethertheworkrelatingto expan-
sion of 2x235M.W. Kakrapara Atomic Power
Plantis likely to be completedin the Eighth Five
YearPlan;

(b) whetherMadhya Pradeshislikelyto
be provided electricity fromthis plant; and

(c) ifso,thetotal quantum of electricity
likely to be provided annually to Madhya
Pradesh?

THE MINISTER OF STATE IN THE
MINISTER'S OFFICE (SHRI BHUVNESH
CHATURVED:I):(a) The firstunitwith a capacity
of 220 MWe of the Kakrapar Atomic Power Plant
has beensynchronisedinearly 1994. Thereis
no proposal atpresentfor further expansion of
Kakrapar (2 x 220 MWs) Power Station.

(b) and (c) The share of Madhya Pradesh
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is21.22% of the net electricity generated from
the Station.

Drugs purchased from Idpl

6257  SHRILOKANATHCHOUDHURY:
SHRIVISHWANATHSHASTRI:
SHRIMATI GEETA

MUKHERUEE:

Willthe PRIME MINISTER be pleasedto
state:

(a) whetherthe share of drugs purchased
bythe Govemmentprivate agencies and public
sector undertakings from the Indian Drugs and
pharmaceuticals Limited is meager as com-
paredtothetotalpurchases of drugs every year;

(b)ifso, the estimated drugs purchasedby
the Central and State Govemment agencies and
public sectorundertakingduring 1991 and 1992
and the sales made by IDPL to such agencies
duringthe period;

(c) whether preference is being given to
private drugmanufacturers thanthatto IDPL by
the Government agencies and pubiic sector

undertakings:
(d)if so, the reasons therefor; and

.(e)the steps proposedto make it obligatory
onthe partof Government agencies and public
sector‘undenakings to make maximum drug
purchases from IDPL?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDOFALEIRO):(a)and (b): The
estimated annual purchases of medicines by
Hospitals underthe Central and state Govemn-
mentsis about Rs. 500 crores. The estimated
purchases by these institutions from IDPL is
about 10°%; of the annual requirement.

(c)and(e): There isnoexclusive purchase
preference. The Central Government purchas-
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ingorganisations procure medicines normally
throughcompetive bids. The purchase preter-
ence givenby the Central Governmentpurchas-
ing organisations to public sector units is sub-
ject to the condition that the offer made by a
public sector undertaking is within 10% of the
lowestquotedrate and providedthe public sec-
tor unitconcemedis preparedto supply atthe
lowest quoted rate. There is no exclusive pur-
chase preterence for IDPL or any public sector
drug manufacturingundertaking of the Central
Govemment. Thereis no Proposaltoreviewthe
existing policy at present

Letters of Intent for Caustic Soda and
Chiorine

6258. SHRt ANAND RATNA MAURYA.
Willthe PRIME MINISTER be pleasedtostate:

(a)the number of proposals received by the
Union Governmenttoissue Letters of Intentfor
producing caustic soda, soda ash andchlorine
duringthe last three years:

(b) the details of such proposals to whine
letters of iIntent have been issued alongwith their
installedcapacites; and

(c) the proposals out of these rejected
during the period?

THE MINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): (a): Durningthe
years 1990, 1991 and 1992, 32 applications for
the grant of Industrial License for the manutac-
ture of Caustic Soda and Chlorine have been
received. The manutacture of soda Ash has
been delicensed with effect from 2nd August,
1991. However on application forthe manutac-
ture of Soda Ash was received in 1991.

(b)andc): The information is being col-
lected andwillbe aidon the Table of the House.
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[Transiation)
TeaGardens
6259.

SHRIMATISHEELAGAUTAM
SHRIRAJESHKUMAR:

Willthe PRIME MINISTER be pleasedto
State: .

(a) the names ot multinational and other
companies dealinginteagardens coveredun-
der Monopolies and Restrictive Trade Prac-
tices Act, State-wise;

{b) the arean acres andthe number oftea
gardens possessedby each of these compa-
mes,

{c) the latest position of capital and re-
served founds of each ofthem; and

(d) the amount remitted abroad by these
companies during the last three years sepa-

rately?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI'H.R.BHARDWALJ):(a) to(d):
The provisions relating to registration under
Section 26 of the MRTP Act have been omitted
with effecttrom27.9.199%. Assuchthere are no
companies coveredbythe MRATP Actatpresent.

A statement containing alist ofthe names
of 12topteacompanies coveredby the foreign
exchange Regulation Actason31.3.1991 and
alsothe MRTP Actas on27.9.91 showingthe
number of toa estates andthe estimated area
undertea, the latest paid up capital, reserves &
surrius and the amount remitted abroad during
each of the lates! three years is appended
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[English]

Foundry Plantby HMT Limitedin
Dubai

6260 SHRIK.PRADHANI: Willthe PRIME
MINISTERbe pleasedtostate:

(a) whetherthe Hindu Stan Machine Tools
(Intemational) Limited, the export subsidiary of
the HundustanMachine Tools Limitedis setting
up afoundryplantin Dubaiin ajoint venture; and

(b) it so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) and (b): HMT (Interna-
tional) Limited have proposed participationina
jointventure projectin Dubai, UAE for settingup
an Alloy Steel Industries Limited, (SRSI),
Coimbatore andM/s Ease Slash Al Gurg, Dubai.
The capital cost of the projectis 15.055 million
Dirhams. The share of the three partnersinthe
equity ofthe projectis tobe 7% for HMT (1), 33%
for SRS1and 60% for M/s Al Gurg.

Bagasse based Paper Millin Gujarat

6261. SHRIN.J.RATHVA: Willthe PRIME
MINISTERbepleasedtostate:

(@) whetherthe Govemment proposetoset
up any bagasse based paper millin Gujarat;

(b) if so, the proposed location, the esti-
mated cost and annual production of the said
mill; and

(c) the time by which the mill is likely to
startits production?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT AND RE-
PEATED (SHRIMATIKRISHNA SAMI):(a)to
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(c): Government has no proposal to set up
bagasse based paper mill in Central Public
Sectorin Gujarat. However Gujarat Industrial
Investment Corporation has field an IEM dated
30.9.91 with the SIA for setting up abagasse
based papermillat Vyara Songadh,Distt. Surat
(Guijarat)forthemanufacture of newsprint/glazed
newsprintinrolls orsheetforan annualcapacity
of 135,000 tonnes at a total cost of Rs. 414
crores.The Expected date of commencement of
commercial production has beenindicated in
thelEMas 1.1.96.

[Translation]
VigilancecasesinNBCC

6262. SHRI SURESHANAND SWAM!:
Willthe Minister of URBAN DEVELOPMENT
be pleasedto state:

(a) the number of Vigilance cases in the
National Buildings Construction Corporation
cameinto notice of the Government during the

lastthree years;

(b) the number of cases disposed of out of
them; and

(c) the action taken against the person
found guilty?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESEARCHES (SHRI
P.K.THUNGON):(a): 34

(b): 14

(c): Penalty was imposedon 19 officials.
[English]

Bench of Bombay High Court

6263. SHRIUDAYSINGRAO GAIKWAD:
Willthe PRIME MINISTER be pleasedto state:
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(a) whetherthere has been repeated re-
questsfor providinga Bombay High CourtBench
atKolhapur,

(b) the details of requests made in this
refereed; and

(c) the state at which the matter stands at
present?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS(SHRIH.R.BHARDWAJ):(a)to(c):
The Kolhapur District Bar Association and the
Hon, Member of parliamenthave sentrepresen-
tations from time to time for establishing a
Bench of Bombay High Court at Kothapur. No
action in the matter has taken by the Central
Govemmentas no proposal has beenreceived
fromthe Government of Maharashtra, inconsul-
tation with the Chief Justice of the Bombay High
Court, in terms of Section 51(2) of the States
Reorganisation Act, 1956

[ Transiation]
Size Brij Pla of Uttar Pradesh

6264 SHRI BRIJ BHUSHAN SHARAN
SINGH: Will the Minister of Planning and

Programme be Implementationpleasedtostate:

(a) whether the size of annual plan of Uttar
Pradesh has decreased due to the shortage of
resources;

(b) if so, the details thereof;

(c)the eftect thereof onthe development of
the State;

(d) whetherthe schemes of imgation, con-
struction of roads, electricity would havetobe
curtailed with the result thereof; and

(e)ifso,the action proposedtobetakenby
the Union Government to provide other re-
sourcestothe State?

APRIL 21,1993
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THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOMANGO): (a): No, Sir.

(b)to(e): The originalapproved Planoutiay
for the State of Uttar Pradeshis given below:-

Year Outlay
(Rs. incrores)

1990-91 3200

1991-92 3710

1992-93 3853

1993-94 4050
[English)

Digging of Borewells in Maharashtra

6265. SHRI ANNA JOSH!: Willthe PRIME
MINISTER be pleasedto state:

(@) whetherthe Governmentproposetodig
deep bore wells in Maharashtra with the World
Bank Assistance; and

(b) if so, the details thereof?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF RUBAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL) (a) Yes, Sir.

(b) The World Bank assisted Maharashtra
Rural Water Supply;environmental sanitation
and health education project providesfor atotal
of 1700successtulbore wellsin469 villagesand
1208 habitations in 10 districts namely Thane
,Pune, Satara, Sangli. Ahmednasgar,
Aurangabnad, Beed, Latur, Buldhan and
Chandrapur. From 1990-91 up to the end of
February,1993,1131 duccesstul bore wells in
278villagesand 718wadis have beendrilied, out
of which 1065 bore wells have been fitted with



305 Wiritten Answers

Indiamark llthand Pumps and 3 Bore wells with
power pumps.

Plotsto Institutions for Ashrams

6266 SHR! TEJSINGHRAO
BHONSLE:Will the Minister of URBAN DE-
VELOPMENT be pleasedtostate:

(a) whether plots have teen allotted to
various institutions for setting up of Ashrams by
the Govemments of Uttar Pradesh andMadhya
Pradeshduring 1992:and

(b) if so. the names of the institutions to
which plots have been allotted indicating the
terms and conditions governing allotment of
thoseplots”

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATERRECORES (SHR!P.K. THUNGON):
(a) and (b) Yes, Sir. Government of Madhya
Pradesh has informedthatithas allottedin the
year 1992 land measuring three acres to
Sathyanand Yoga Ashram.Athnerin Betul Dis-
trict on nominalrent Rs.1/- and normal terms
andconditions stipulatingthatif the landis used
forany other purpose than specified, the Gov-
ernmentcan cancelthe lease and resume pos-
session ofthe land. Information from UP Gowt.
is awaited and will be laid on the Table of the
Sabha.

[ Translation)
Sale of Chemical Fertilisers

6267 SHRIRAM PUJAN PATEL: Willthe
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PRIME MINISTER be pleasedtostate:

(a) the sale of chemicalfertilisers during
the Year 1991 and 1392 after the withdrawal of
sunsidy; statewise;

(b) whether the sale of chemical tertilisers
have fallenincomparisontothe Year 1990;

(c)ifso, theexten: vttallregisteredandthe
reasonstherefor;

(d) whether the production of tcodgrains
hasbeen adversely aftected duetolesseruse of
these fertilisers; and

(e)ifso, the remedial steps proposedbythe
Governmentinthis regard?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF CHEMICALS AND FERTILISERS
(SHRI EDUARDO FALEIRO):(a) to (c): All
price and movement contro! were withdrawn
from phosphoric and potassiciertilisersw.e.f.
25.8.1992. Thefertiliser sales data are main-
tained crop season wise. State-wise sales of
major fertilisers (viz. Urea, Dia Ammonium
phosphate andMurnate of Potash)during 1990-
91,1991-92and 1992-93(seasonwise) are given
in the enclosed statement. The sales of Dia
Ammonium| Iland il phosphate and Munate of
potash declined by 30% and 55% respectively
duringRabi 1992-93as comparedto Rabi 1991-
92 due todecontrol and consequent nise intheir
prices.

(d)and (e): Adverse inpact on the produc-
tion of foodgrains during Rabi 1992-33 has not
beenfelt.
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[English]

Declaration of Bhubankeswar as
software City

6268 SHRI SIVAJI PATNAIK: Will be
PRIME MINISTER be pleasedto state:

(a) whether Bhubaneswar has been de-
clared a software city and is likely to be linked
with Dallas in USA through satellite:

(b) if so, the details of the project and its
estimatedcost: and

(c) the time by which this projectis likely

tobe completed?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a)to(c): There
is no separate proposal to link Bhubaneswar
with Dallas. USA alone. Howeverithasbeen
decidedto establish a 64 kbps IBS Earth station
at Software Technology Park, Bhubaneswarto
serve as International Gate way.

Production of Cement

6269. SHRISUDHIR GIRI: Wilithe PRIME
MINISTERbe pleasedto state:

(a) whetherthe produciion ofcementhas
declined during 1992-93 as compared to the
productionin 1991-92;

(b)if so, the reasons theretor;

(c)thetargetfisedfor 1992-93and 1991-92
andthe achievements made;and

(d)the stepstakentoincrease the produc-
tion of cement during 1993-947?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
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KRISHNA SAHI): (a): No, Sir.

(b): Doesnotarise.

(c): The details in respect of large size
cementplants are as under:-

=
Year Target Production
(Million tonnes)
1991-92 520 50.61
199293 530 50.72

(d): The Cement Industry has been deli-
cate. Governmentis also rendering all assis-
tanceto CementIndustryforincreasingproduc-
tionby ensuring infrastructural support to the
Industry such as adequate provision of coal as
wellas wagone movement of cement.

Auxillary Embankment project to
Brahmaputrain Assam

6270- SHRI PROBIN DEKA: Willthe Min-
ister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleasedto state:

(a)the details of the auxiliary embankment
project submitted by the Government of Assam
toprotectthe Brahamaputra dyke onleft bank
from Borakhat Gumi to Kalatoli area in the
district of Kamrup; and

(b) the action proposedto be takenby the
Union Governmentin this regard?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHR! GIRIDHAR
GOMANGO):(a) and (b): The Flood Control
Scheme’‘Antierosionmeasuresto protect the
Brahmaputra Dyke onleftbank from Borakhat
Gumi to Kalatoli Area'-estmated to cost
Rs.150.24 lakhs, has already beenconsideted
acceptable by the Planning Commission. A
communicationwas senttothe State Govern-
ment of Assam in September, 1992, in this



31 WrittenAnswers
regard.

Appointments on Compassionate
Grounds

6271.DR. KARTIKESWARPATRA: Will
the PRIME MINISTER be pleasedto state:

(a)whetherthereis aprovisioninthe rurals
to provide employment on compassionate
grounds, in relaxation of normal rural, to the
family member (s) of deceasedcivilian Defence
employees;

(b)if so, the exact number of suchcases
pending for appointment to different grades,
grade-wise; and

(c)the actiontaken or proposedtobetaken
by the Government to expedite such appoint-
ments?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN)
(a): Yes, Sir.

(b): The various Service HQrs/Inter Ser-
vice Organisartions under the control of this
Ministry andtheir subordinate offices consider
these cases attheirlevel atperiodicalintervals.
No centralised tally of these is kept in the
Ministry.

(c): Action, as perthe guidelines issuedby
DOP&T fromtimetotime, is takeninsuchcases
and appointments are made within the pre-
scribed quota, Whichis 14.5% of the sanctioned
strengthin Group ‘C’ posts, and 4.5% in Group
‘D, posts. in exceptional cases, such appoint-
ments can exceedthese percentages provided
total reservation does not exceed 50%.

Allotment of Plots by DDA

6273DR.RAMESH CHAND TOMAR: Wil
the Minister of URBAN DEVELOPMENT be
pleasedtostate:
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(a) whetherthe Ghaziabad Development
Authority hadinvited applications for allotment
of plotsunderthe Deen Dayal Nagar Residential
Plotschemein April-May, 1992;

(b)ifso, the progressmade sofarinregard
toallotment of plots underthe scheme: and

(c)thetime schedule fixed in this regard?

THEMINISTEROF STATE ON THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES {SHRI
P.K.THUNGAN):(a)to (c): Informationis being
collected and will be laid on the Table of the
Sabha.

Ceiling Limit of Small Scale Industries

6274. SHRIFEORGE FERNANDES: Will
the PRIME MINISTER be pleasedto state:

(a) whether the Union Government pro-
poseto enhance the ceiling limit of small scale
Industries investmenton plantand machinery
fromRs. 60lakhto Rs. 3crore;

(b) it so, whether the small Scale Industries
Association has requested the Union Govern-
mentnotto enhance this ceiling limit; and

(c)ifso, the reaction of the Union Govern-
mentthereto? '

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALEINDUSTRIESANDAGROAND
SMALL INDUSTRIES (SHRI
M.ARUNACHAL AM):(a) to (c): There is no
proposal to enhau ice the ceiling limit of small
scaleindustries in plantand machineryfor Rs.
60lakhs to Rs.3crores. However, aproposalto
increase the investmentlimitto Rs. 3croresin
case of garment units, provided such units
accept 50% export obligation, is under consid-
eration.
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Exit Policy for Industrial Restructur-
ing

6275.DR.P.R.GANGWAR: Willthe PRIME
MINISTERDbe pleasedtostate:

(a)whether any comprehensive exit policy
designedas apartofthe industrial restructuring
process has been prepared; and

(b) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
‘ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHIa):(a): No, Sir.

(b): Doesnotarise.

Regarding Sickness in Petro Chemi-
calindustries

6276 SHRISHRAVAN KUMAR PATEL.:
Willbe PRIME MINISTER be pleasedto state:

(a) whether the petrochemicalindustry is
onthe varge of sickness;

(b) whether the Union Government have
received any representationin this regard;

(c)ifso, the details thereof; and
(d) the reaction ofthe Governmentthereto?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF CHEMICALS AND FERTILISES
(SHRIEDUARDO FALETRO):(a) Duetothe
over-capacity of petrochemicals in the world
market, leadingtolarge scaleimports in Indiaat
low prices, domestic petrochemicalindustry is
under severe pressure insome items like poly-
mers, some fibre intermediates like MEG etc.

(b)and(c) Domestic producers have been
representingto the Govemmentregarding high

prices of feedstocks, high capitalgoodsdutyand
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othersuchfactors which make themin competi-
tive vis-a-vis world producers.

(d) Fecent decisions of the Government
with regardto decanalisation of feedstockitems
like Naptha, LPG, Kerosene and the reductionin
the import duties in key feed stocks, capital
goods duty and lower excise duty on some
polymers are expectedto provide some reliefto
the domestic producers.

[Translation]

Drinking water Problemin Hilly Areas
of Bihar

6277.SHRIRAM PRASAD SINGH: Will
be PRIMEMINISTERDbe pleasedto state:

(a) whether the Government have con-
ductedany comprehensive survey for providing
drinking water in Bihar particularly in Hilly ar-
eas;

(b) if so, the details thereof;

(c) whetherthe Government have formu-
lated any schemes to solve the problem of
drinking waterinthese areas; and

(d) if so, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH.PATEL):(a)and(b): Yes,
Sir. The state Government was requested to
conduct a survey of statues of drinking waterin
all rural habitations including those in hilly ar-
eas, covering various aspects like quality of
drinking water, type of schemes partial or full
coverage, requirement of drinking water for
cattle etc. Upto Istmarch 1993, State Govern-
menthad completed Part | of the survey in 40
districts involving 55,933 villages. Partli of the
survey relating to quality of drinking water was
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completedin29districts. The surveyis ikely to
be completed by June, 1993.

(c)and(d): Supply of safe diinking waterin
rural habitations/villages istaken up underthe
normal plan; state sector Minimum Needs
Programme and Rajiv Gandhi national Drinking
waterMission/Accelerated Rural Water Supply
Programme. Furtherscheme willbe formulated
afterthe availability of the results of the survey.

[English)

Production/Consumption of Nevs-
print

6278. PROF.K.V.THOMAS willthe PRIME
MINISTERDbe pleasedtostate:

(a) the total producation of newsprintinthe
countryasonJanuary 31,1993:

(b) the total consumption of newsprintason
January31,1993;

(c) whether the Government propose to
implementthe report ofthe Kelkar Committee in
this regard;

(d)if so, the details thereof?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) to (d): The informationis
being coliected and willbe laid ononthe Table
oftheHouse.

integrated Infrastructural Develop-
ment

6279. SHRI SARAT CHANDRA
PATTANAYAK: Willthe PRIMEMINISTERbe

pleasedtostate:

(a) whetherthe Govemment are consider-
ingtointroduce Integrated Infrastructural Devel-
opment scheme during the Eighth Five Year
Plan;

(b)if so, thesalientfeatures ofthe Schemes;
~ and
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(c) the districts identified for the purpose
state-wise? :

THEMINISTEROF STATEINTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALLSCALEINDUSTRIESANDAGROAND
RURAL INDUSTRY (SHRI
M.ARUNACHALAM):(a) to(c); In pursuance of
policy Measures for promotingand strengthen-
ingsmall, tiny andvillage enterprises announced
on 6th August,1991, a scheme of Integrated
Infrastructural Development (including Tech-
nological back-up services) for small scale
industries in rural/backward areas is under
finalisation.

[Translation)

Assistanceto Voluntary Organisation
inMadhyaPradesh Through Capart

6280 SHRIKHELAN RAMJANGDE: Will
the PRIME MINISTER be pleasedto state:

(2)whetherany assistance has beengiven
tothe voluntary organisations in Madhya Pradesh
through CAPART:

(b) if so. the details thereof alongwith the
amountallocated:

(c) whetherthe functioning of these volun-
tary organisations has notbeen reviewed;

(d) if so .whether the target fixed by the
CAPART has notbeenachieved; and

(e)if so, the action taken by the Govern-
ment against these voluntary organisations?

THEMINISTEROF STATEIN THEMIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL
DEVELOPMENT)(SHRI UTTAMBHAI
H.PATEL):(a)and (b): Yes, Sir.CAPART has
providedfinancial assistanceto 205 voluntary
organisationsin Madhya Pradesh amountingto
Rs.3,44 crorestill 31stMarch, 1993.

(c) to (e): By and large the voluntary
organisations have achievedtheir objectives by
way of satisfactory implementation of the
projects. CAPART has asystem of monitoring
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of projects. The proposals received from the
voluntary organisations forfinancial assistance
are carefully scrutinized before sanction of funds
forthe proposed activity on the basis of the merit
ofthe proposal. After release of the firstinstal-
==nt, the voluntary agency is expeciedtosend
*eriy progress report. I most of the cases
.. “*nrissenttomonitorthe project. Incase
thewort :sfoundsatisfactory, the secondinstal-
mentis kleased. Ifthere are some discrepan-
cies, th voluntary agency is informed of the
same ¢ 1d advides to correct the execution
eunitahbh - However, in some cases where
misutilisation of funds comes to notice itis dealt
with appropriately, including cancellation of
grants, criminal action whereverwarranted and
debarmentof the organisations forfuture assis-
tance.

[English)
Power From Animal Waste

6281 SHRIBOLLA BULLI RAMAIAH: Will
the PRIME MINISTER be pleasedto state:

(a) whetherthe Union govemementhave
recived any proposals fromthe Govemment of
Andhra Pradesh for generation of powerfrom
animal waste; and

(b)if so, the action taken by the Govern-..

mentthereonsofar?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF NON-CONVENTIONALENERGY
SOURCES AND MINISTER OF STATE IN
THE MINISTRY OF WATER RESERVOIRS
(SHRIS. KRISHNA KUMAR): (a) and (b): No,
Sir. However, underthe Centralty Sponsored
scheme Community, Institutional and Night soil
based Biogas Ptants Programme, financial
supportis provided for setting up of large size
biogas plants, based on animalwaste, including
for gas utlisation systemfor generation of power.

Prices of Drugs

6282 SHRI RAM KAPSE: Willthe PRIME
MINISTERbe pleasedto state:

(a)the j proposals receivedby
{he Union{aovemmentfrom the drug manufac-
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turersto allow the increase in the prices of their
drugs during the lasttwo years;

(b) the details of the proposals in whichthe
Govemmenthave allowedthe increase; and

(c)the percentage of increase allowed in
the prices of these drugs?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDVARDO FALEIRO):(a) Theprice re-
vision/ffisretion of drugs is an ongoing process.
Whenever any represeuation for price revision
is received aftergearingthe requestercostdata/
information and suppertine dnumentafromthe
producers of drugs, the prices are fixed/re-
versed. The details askedfor regarding Repre-
sentation of the comoacies for the prices of
drugs duringthe last2 yearsis too volunteering
andthe time and labour required for compiling
the information will not be commensurate with
the results likely to be achieved,.

(b) and (c): On the basis of above
exemination and sorority, prices are fixed/re-
vised which are notified fromtimetotime inthe
official Gazette, copies of which are availablein
the parliament House Library.

Quality Upgradation of Products

6283. SHRI RAB! RAY: Willthe PRIME
MINISTERbe pleasedtostate:

(a)whetherthe Govemment hasbeenlay-
ing emphasis on quality upgradation of indus-
trial goods through adoption of the latest tech-
nologies;

(b) it so, the details thereof; and

(c)the stepsthe Govermmenthavetakento
motivate the industries to adverts strict quality
noms?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI): (a) to (c): it has been the
endeavour of the Government to encourage
industries to produce quality goods through



9 WiittenAnswers

adoptionof latesttechnology. Towards this the
department of Scientific & Industrial Research
have supportedseveral projects underthe Tech-
nology Absorption andadoption Scheme (TAAS)
Duringthe 7th Five Yearplanperiodandthere
after, the scheme, inter alia, envisages unpack-
ing, absorption/upgradation ofimportedtech-
nologies forwider domestic application andalso
for adhering the specified quality norms. The
usefulness in achieving the specified quality
norms. The usefulnessin adheringto standard
quality norms has been brought forth through
Seminars and Workshops organised by Indus-
tries Association working in tandem with Gov-
emment.

[Translation)

Projects of Maharashtra for Development
of Western Ghats

6284 SHRIBAPUHARICHAURE: Willthe
Minister of PLANNING AND PROGRAMME
IMPLEMENTATION be pleasedto state:

(a) whetherthe Union Government have
received certain projects from the Government
of Maharashtraforthe developnient of Westem
Ghat,

(b)if so, the details thereof;

(c) the details of the funds sanctioned for
rural developmentin the Westem Ghatduring
thelastthree years, year-wise; and

(d) the details of the achievernents made as
aresult of the financial assistance providedto
Adivasi areas during the last three years?

THEMINISTEROF THESTATEOF THE
MINISTRY OF PLANNING AND
PROGRAMME IMPLEMENTATION (SHRI
GIRIDHAR GOMANGO):(a) and (b): State
Govemment proposals for Eighth Five Year
Plan relating to Westem Ghats Development
Programme (WGDP) involve an outlay of
Rs.62,69crores. Schemes includedin the Plan
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proposals are under the sectors of horticulture,
animal husbandry, fisheries, minor irrigation,
sericulture, be-keeping, rubberplantation, soil
conservation, forests, socialforestry footbridges
and non-_conventional sources of energy.

(c): The schemes under the WGDP are
executedin designated Taluk of rural areas of
the State. The Special Central Assistance pro-
videdtothe Govemment of Maharashtraforthe
WGDP duringthe lastthree yearsis as under:

(Rs. crore)
1990-91 13.50
1991-82 1350
1992-93 13.62

(d): The Special Central Assistance released
tothe Government of Maharashtra under Tribal
Sub-Plan by the Ministry of Welfare during the
lastthree years is as follows:

(Rs. crore)
1990-91 1609
1991-32 1825
1992-93 1557

These tunds are in addition to the flow of
funds from normal State Plansto Tribal areas of
the State. Funds provided for Adivasiareas are
generally intended to be utilised for schemes

“whichinclude assistance for education, health,

suresetc.
]

Monitoring of Projects in Maharashtra

6285. SHRI VILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of PLANNING
AND PROGRAMME IMPLEMENTATIONbe
pleased to state the details those projects in
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Maharashtra State which are being monitored
by the Union Govemment?

THEMINISTEROF STATE OF THEMIN-
ISTRY OF PLANNING AND PROGBAMME
IMPLEMENTATION (SHRI &IRIDHAR
GOMANGO): Presently, the Department of

Programme Implementation is monitoring 27
projectsinthe State of Maharashtra. Inaddition,
5 projects passing through the State of
Mabharashtra are also underimplementation.
The details of these projects are givenin the
statement enclosed. The statement excludes
ONGC projectsinBombay High.
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Digsing of Wells in Madhya Pradesh

6286. SHRIMAHENDRAKUMAR SINGH
THAKUR: Will the PRIME MINISTER be
pleasedto state:

(a) whether20% of the amount providedto
Madhya PradeshunderJawaharRozgar Yojana
is being spent ondigging of wells; and

(b) if so, the details thereof?

THEMINISTEROF STATEINTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIRAMESHWAR THAKUR): (a)and (b):
20%ofthefunds underJawahar Rowahar Rozger
Yojana (JRY)havebeenearmarkedfor millions
wells scheme (MWS) in all'the States/UTs
including Madhya Pradesh underwhich open
irrigation wells, minor irrigation schemes like
irrigation tanks, waterharvestingstructures, etc
andalsothe development of lands belonging to
Scheduled C sets/scheduled Tribes and fred
bonded labourers are taken up. As per the
reports received 41047 wells have been con
structed and Rs. 4402.36 lakhs have been spent
underMWS inMadhya Pradesh during 1992-93
(upto December, 1992).

[English]
Encroachments on Government Land

6287. SHRI TARA CHAND
KHANDELWAL.: Willthe Minister of URBAN
DEVELOPMENT be pleasedtostate:

(a) whetherthe attention of the Govemment
hasbeendrawntothe newsitemcaptioned the
strange ways of DDA functioning’ appearingin
the Hindustan Times dated March 23,1993;

(b) it so, whether the cases of encroach-
ments tackled by the Delhi Development Au-

thority are on various lines:

(c) if so, the facts and the details thereof;
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and

(d) the steps the Government propose to
take tobringuniformity intaking action against
encroachers?

THEMINISTEROF STATEINTHE UR-,
BAN DEVELOPMENT AND MINISTER OF
STATE IN THE MINISTRY OF WATER RE-
SOURCES (SHRI P.K. THUNGAN):(a): Yes,
Sir.

(b)to (d): Accordingto Delhi Development
Authority, thetwo cases referredtointhe news
item are of different nature. Inthe first case an
attemptforencroachmentonthe acquired DDA
land in vacant park in Khasra No. 33/10 on
village Basant Nagar was foiled by DDA on
3.3.93. Since, itwas acase of fresh encroach-
ment on DDA park question of allotment of
alternative plotdoes not arise.

Inthe second case, certain demolition’s
were carried out by DDA during 1975-76 and
eligible were allotted alternative site in the vicin-

ity.
Super Computer

6288.SHRIV.S.VIJAYABAGHAVAN: Will
the PRIME MINISTER be pleasedto state:

(a) whether any Super Computer more
powerful than the Cray XMP has been devel-
opedindigenously;

(b) if so, the details thereof;

(c) whetherthe commercial production of
this computer has started;

(d) if not, the time by which the production
is likely to be commenced;

(e)whetheranyforeigncountryhasevinced
interestin this computer; and

(f)if so, the details thereof?
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MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE (SHRI BHUVNESH
CHATURVEDI): (a) and (b): The Centre for
Developmentof Advanced Computing (C-DAC)
Pune. an autonomies society underthé admin-
istrative control of the Department of Electron-
ics has developedthe PABAM sefroes of super
computers based on parallel Processing Archi-
tecture which have peak processing power
greater than that of the CBAY-XAM system
However atotal system solution equivalentto
CBAY XMP for wide applications is yet to be
realised by them.

(c) The PARAM series of supercomputers
developed by C-DAC are commercially avail-
able.

(d) Doesnotarise.

(e)and (f): Severalforeign countries have
shown an interest in these PARAM series of
supercomputer systems in versions suitable to
them Currently, Systems developedby C-IMC
have beeninstalled at the followinginstitutions
aborted:

- Institute for Computer Aided Design
(ICAD), Russia

- Universityof New Brunswick, Canada
- University of Brawn, Germany

Public Sector Undertakings in West
Bengal

6289. SHRI HARADHAN ROY: Will the
PRIME MINISTERbe pleasedto state:

(a) thedetails of the Public sectorundertak- -

ings in West Bengal atpresent;

(b) the details of the loss and profit of each

undertakingduringeach of thelastthree year-
andthe public sector undertakings which have
been closed down due to their running in
loss;
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(c)the main reasons for their sickness and
the steps taken to revive them; and

(d)themannerin which the interest of the
workers/employees is likely to be protected?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRIES (SHRIMATI
KRISHNA SAHI): (a): The details of public
Sector Undertakings with their registered Office
locatedinthe State of West Bengalhasbeen
indicatedin Appendix-IIl of Volume-I of Public
Enterprises Survey 1991-92 placed before the
parliamenton26th Feb., 1993.

(b): The details ofthe loss and profitof each
undertaking duringeach of the last three years
have beenindicated in the Public Enterprises
Survey, Volume-3 Public Sector Undertaking
has been closed down due to their runningin
loss.

(c): The general reasons for theirincurring
such losses are surplus manpower, outdated
technology, lack of proper work culture, cut
throat competition from Private Sector etc. im-
provingthe performance of Central Public Sec-
tor Enterprisesis a continuous process. Enter-
prises-specific actionis taken by the concemed
administrative Ministry/Department and the
enterprises toimprove the performance. Some
of the measures taken are modernisation and
rehabilitation plan, financial managerial and
organizational restructuring, change inproduct
mix, energy conservation, technological
upgradation, signing of MOU with Govemment,
efc.

(d): The National Renewal Fundhas been
createdto retrain/redeploy the persons affected
duetorestructuring of enterprises.

Subsidy to Fertilizer Units

6290. SHRIUPENDRANATH VERMA:
Willthe PRIME MINISTERbe pleasedtostate:
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(a) whetherthe Central Bureau of investi-
gation (CBI) has detectedcertain cases where
subsidy has been paidto the unit which did not
exist or produced fertilizer for which subsidy
was paid by the Fertiliser Industry Coordination
Committee;

(b) if so, the details of these cases;

(c) whether the Govemment propose to
investigate the matter; and

(d)if so, the details thereof?

THEMINISTEROFSTATE INTHEMIN-
ISTRY OF CHEMICALS & FERTILIZERS
(SHRI EDUARDO FALEIRO): (a)to (d): The
information is being collected and will be laid on
the Table of the House.

Fireinmarora Atomic Power Plant

6291. SHRIMAT|I VASUNDHARA
"RAJE:
SHRIGOPI NATHGAJAPATHI:

Will the PRIME MINISTER be pleased to
state:

(a) The total loss suffered due to the fire
accidentintheturbine generator unit at Narora
Nyclear Power Plant recently;

(b) whetherthe causes offirehave been
ascertainedand acommitteesetup for the
purpose;

(c) itso, the details thereof,

(d) whether any emergency has beende-
clared andtheplanthasbeenclosed down;

(e) Whether there was a possibility of
leakage of radiation in the Plant;

(f) theprecautionary measurestakenin
the plant after the accident and steps proposed
to avoid recurrence of such incidentin future;
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and

(g)thetime by whichthe plantis|ikelytobe
putin operation?

THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Inadditionto
the loss on account of interruption in generator
atacostof about Rs.293 crores were affected of
Unit-1 of Narora Atomic Power Station onMarch
31,1998

(b) and (c) Acommittee has been consti-
tuted by the Nuclear Power Corporation under
the Chaimanship of Dr.L.G.K. Murthy, Director
(Health 7 Safety) comprising senior officers of
Nuclear Power Corporation., Bhabha Atomic
Research Centre, BharatHeavy ElectricalsLtd.,
National Thermal Power Corporation andthe
Defence Research & DevelopmentOrganisation
to ascertain among other things the possible
causes which ledtotheincident. In addition, the
Atomic energy Regulatory Board has alsocon-
stituteda Committee under the Chairmanship of
the Director, Reactor Group,Bhabha Atomic
Research Centre to investmentamong other
things of cause oftheincident andto recommered
sets to prevent recurrence of such an incident.

(d) As ameasure of precaution an emer-
gency, confined to the plant was declared in
accordance with laid down procedure on the
moming ofthe incident and liftedthe same day.
Unit-llwas under maintenance shutdown atthe
time the incident took place in Unit-1 of the
station.

(e) The Reactor was shutdown immedi-
ately afterthe incident inthe turbine generator
andthere has been noleakage of radioavctiivity

(f) Aliprecautionary measures as laid down
down in approved procedures were adopted.
Presently both the units of the station areinasafe
shutdown state. The steps to be taken to avoid
recurrened of such incidents in future will be
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decidedupon afterthe receipt of the reportsifthe
Committees.

(g) The time within which the Unitcanbe
broughtbackinto operation will be known after
theextentofdamageis assessedandthe avail-
ability of equipmenttromthe suppliersis ascer-
tained.

Development of Cities of Sikkim

6292, SHRIMATI DILKUMARI
BHANDARI: Will the Minister of URBAN
DEVELOPMENT be pleasedto state:

(a) whetherthe Government Propose to
launch some projects through HUDCO orsome
other agencies forthe development of all cities
of Sikkim;

(b) if so, the details thereof and the esti-
mated amountto be spent on each project; and

(c)ifnot, the reasons therefor?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K.THUNGON):(a) to(c): The revised guide-
lines of the Centrally sponsored scheme for
Integrated Development of Small and Medium
Towns (IDSMT) providethatthe IDSMT scheme

APRIL 21,1993
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shallnotdependsolely onbudgetary finance but
shallmove towards supportfrom HUDCO/other
financinginstitutions. The revised guidelines of
IDSMT/ alsolay down separate sets of compo-
nents which are eligible for Central Assistance
(budgetary support) and loan assistance from
HUDCO/other financing institutions respec-
tively. Allstates/UTs includingthe state of Sikkim
canavail of loanfacilities through HUDCO/other
financing institutions for the development of
eligible components of identified towns. The
activities/components eligible for loan assis-
tance from HUDCO/otherfinancinginstitutions
are given below:

1. Slaughterhouse

2. Provision of tourist facilities

3,. Cycle/Rickshaw stand

4. Development ofparksandplayground;

5. TrafficManagementschemes andsocial
amenities

6. Construction of retainingwalls and slope
stability measures in hill stationtowns.

Under the revised quidelines of IDSMT
scheme towns are classifiedinto 4 Categories
to determine the financing pattem as given
below;-

(RUPEES IN LAKHS)

Category  Population Maximum  Central State Loan from
Project Assist share HUDCOYother
cost acne financing

promissible (loan) institutions

A Lessthan 100 36 24 40

20,000persons

B 20,000plus 200 72 48 - o]

50,000 persons

Cc 50,000 plus 500 120 a0 300

1,00,000persons

D 1,00,00plus 1000 180 120 700

3,00,000persons
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Substitute for Diesel and Kerosene

6293. SHRI MANORANJAN BHAKTA:
Willthe PRIMEMINISTER be pleasedto state:

(a) whetherthe Indian Institute of Petro-
leumin collaboration with the Agro-Federation
is working on aproject on substitute for diesel
and Kerosene by Jatoropha oil; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) and (b). Only
aproposal oncultivation, processing and utili-
zation of Jatrophajointly prepared by the Indian
Institute of Petroleum (IIP), Dehradunand Agro-
Forestry Federationhas been submittedto the
Departmentof Non-conventional energy Sources
(DNES)forsponsorship.

Setting up of Geo-Thermal Plants

6294. SHRISUSHIL CHANDRA VERMA:
Wilithe PRIMEMINISTER be pleasedtostate:

(a) the geo-thermal plants set up in the
country location and State-wise;

(b) the total electricity being generated
therefrom;

(c)thecostof installation of such plantsand
the cost of generation per unit of electricity;

(d) the total potential of geo-thermal re-
sources; and

(e)the targetfixed and achievedforgener-
ating electricity from geo-thermal plants during
eachofthe lastthree years?

THEMINISTER OF STATE INTHEMIN-
ISTRY OF NON-CONVENTIONALENERGY
SOURCES (SHRIS.KRISHNAKUMARY): (a)to
(c)L: About 250 hot springsin the temperature
range of 30C-130 have been indentgifiedinthe

VAISAKHA 1, 1995 (SAKA)

Written Answers 350
country. These hot springs are mainly locatedin
the Himachal Pradesh, Puga Valley (J&K) and
Tatapani(M.P) etc. Studies done sofarindicate
thatgeo-thegmal powergeneration is feasible
onlyinManikaran (H.P)and puga Valley (J&K)
based onreservoir capacity and fluied tempera-
ture. At other sites, the temperamental 5 KW
geothermal powerplantwas commissionedin
September, 1992atManikaranasanR&Dproject,
to gatheroperational dataand experience ata
costofabout Rs. 15 lakhs . The cost of generation
per unit of electricity inthe small experimental
plantworks outto about Rs.5-10.

(d) & (e): Based on preliminary surveys
undertaken so far, a potential of 4-5 MW has
beenidentifiedinthe Puga Valley.

Integrated Infrastructure growth
Centre

6295. SHRIM.V.V.S.MURTHY: Willthe
PRIME MINISTER be please to state:

(a) whetherthe Governmenthave any pro-
posalto establish an Integrated Infrastructure
Growth Centre to promote small scale indus-
tries dealing with agricultural products;

(b} ifso, the details thereot; and

(c)the number of suchcentres proposedto
be establishedin Andhra Pradesh?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALLSCALEINDUSTRY ANDAGROAND
RURAL INDUSTRIES (SHRI M.
ARUNACHAL/#M)(a) to (c): In pursuance of
policy measures for promoting and strengthen-
ingsmall, tiny andvillage enterprises announced
on 6th August, 1991 a scheme of integrated
infrastructural Development (including Tech-
nological back-up services) for small scale
industries in rural/backward areas in under
finalisation. However, in responseto tentative
draftguidelines circulated, the Government of
Andhra Pradesh has proposedthree | D Centres
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atWrangle, Nellore and Karmnool.

Outly Under IDS and MT Scheme
6296. SHRISYED SHAHABUDDIN: Wil
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) the total outlay under the Centrally
sponsored Scheme of Integrated Development
of Smalland Medium Towns since its inception
uptotheendofthe 7th Five Year Plan, state wise;

(b) the proposed outlay the 8th Five Year
Pian, State-wise;

(c) the outlay under the scheme for Bihar
since its inception and during the last three
years, year-wise; and

(d) the names of towns in Bihar taken up
underthe schemesofar?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTER OF STATE INTHE MINISTRY OF
WATER  REROSUCES  (SHRI
P.K. THUNGON):(a) The total approved outiay
forthe IDSMT Schemessincets inceptiontillthe
end of the 7th Five Year Plan was Rs. 184.00
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crores. Central assistance underthe IDSMT
scheme releasedto the various state Govern-
ments/UT Admns during the period 1979-80till
the end of the 7th five Year Plan is glven in
statement-l.

(b) The allocationforIDSMT Scheme for
the 8th Five Year Plan is Rs. 145.00 crores.
Underthe IDSMT Scheme, the quantumoffunds
releasedto each state Governmentduringany
financial year depends upon the number of
project reports in conformity with the guidelines
which are submittedby each state Govemment,
the allocation of towns to each State availability
offundsetc. Central assistanceunderthe IDSMT
Scheme released to the various State govemn-
ments during the financial, year 1992-33is given
instatement-il.

(c) Total Central assistance under the
IDSMT Scheme released to the State of Bihar
from 1979-80till 31.3.93is Rs.9.09 crores outof
whichRs.47.50lakhs, Rs. 15.00lakhs and Rs.nil
havebeen released during the years 1990-91,
1991-92 and 1992-93 respectively.

(d) Thenames of townsinthe State of Bihar
which have sofarbeencoveredunderthe IDSMT
‘Scheme ae given in statement-ill.

CENTRAL ASSISTANCE RELEASED UNDER THE IDSMT SCHEME TO VARIOUS
STATE GOVERNMENT/UT ADMWS. FROM 1979-80 TILL THE END OF SEVENTHFIVE

YEARPLAN.
SLNO. NAME OF STATEUT AMOUNT
_ . (Rs. inlakhs)

1. AndhraPr._ jesh $899.420
2 Assam 346.50
3 Bihar 847.145
4 Goa 100.50

Gujarat 873.750




SL.NO. NAME OF STATEUT AMOUNT
(Rs. in lakhs)
6. Haryana 345.500
7. Himachal Pradesh 36.48
8 Jammu & Kashmir 56.58
9. Kamataka 809.361
10. Kerala 574.830
1 Madhya Pradesh 1044.820
12. Manipur 77.100
13. Maharashtra 1367.616
14. Meghalaya 155.900
15. Mizoram A 99.000
16. Nagaland 97.80
17. Orissa 47250
18. Punjab 704.50
19, Rajasthan 878.66
20. Sikkim 78.890
21, " TamilNadu 1729.860
2. Tripura 109.400
2. Uttar Pradesh 1209.110
24, WestBengal 1147.73
UNIONTERRITORIES
1. A.&N.Islands 92.00
2 Dadra & Nagar Haveli 95.22
3. Pondicherry 1275
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STATEMENT-1I '
CENTRAL ASSISTANCE UNDER IDSMT SCHEME RELEASED TO VARIOUS STATE
GOVERNMENT DURING 1992-93
SL.NO. MAME OF STATE AMOUNT
(Rs. inlakhs)
1. AndhraPradesh 89.215
2 Himachal Pradesh 25.000
3 Kamataka 140.000
4 Kerala 25.000
5. Madhya Pradesh 60.000
6. Maharashtra 276.287
7 Manipur 103.080
8 Orissa 90.000
9. " Rajasthan 105.000
10. TamilNadu 229.408
1. " UttarPradesh 16.000
12 WestBenfal 1,.010
Total:- 1160.000
STATEMENT-N - SLNO.  NAMEOF THE TOWN
NAMES OF TOWNS IN THE STATE 4
OF BIHAR WHICHHAVE BEEN COVERED 4 Dattongan;
UNDER THE IDSMT FROM 1979-80 TILL
31-3-1993. 5. . Chapra

SLNO. . NAMEOF THE TOWN 6. Dumka
1. Hajipur 7. Chaibasa
2 Gopalgan 8. Begusarai
3 Saharasa
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SL.NO. NAME OF THE TOWN
10. Arrah

1. Hazaribagh
12. Bettiah

13. Giridih

14. Dhanbad
15. Katihar

16. Siwan

17. Kisanganj
18. Silamarhi
19. Buxar

2 Pumia

21. Nawadah
2. Bodhgaya
3 Madhubani
24. Biharsharif
25. Darbhanga
26. Jahanabad
7. Sahibgan;
28. Banka

Envoronment Audit Statements of

Companies

6297 SHRI SANAT KUMAR MANDAL:
Willthe PRIME MINISTERDbe pleasedto state:

(a)whethergovemmenthassince approved
the proposal regarding Environment Audit state-
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ments forming a part of the Companies Actand
their inclusion in the annual Reports of the
Companies;

(b)ifso, whether any formatfor such state-
ments has been drawn upinconsultation withthe
ministry of environment and forests;

(c)ifso, the broad featuresthereof;

(d) whether ithas been promulgatedforthe
generalinformation of the corporate sector, it so,
when; and

(e) if not, the stage at which the matter
stands atpresent?

THEMINISTEROF STATE IN THEMIN-
ISTRY LAW, JUSTICE AND COMPANY AF-
FAIRS (SHRIH.R.BHARDWAJ):(a)to(e) En-
vironmental Audit is provided for under the
Environment (Protection) Act, 1986. The Gov-
emmentis, however, considering aproposalto
amendthe Companies Act, 1956 requiringthe
companies to disclose inthe directors Report
such particulars regarding environmental pro-
tection, as may be prescribed.

Grantsto award Winners of Armed
Forces

6298. MAJ.GEN.(RETD). BHUWAN
CHANDRA KHANDURI: Willthe PRIME MIN-
ISTERbe pleasedtostate:

(a) whetherthe Government are awarethat
the State Government are giving cash-grantsto
the Gallantry and Non-Gallantry Award winners
ofthearmedForces:

(b)whetherthereis alarge variationinthe
amounts being given by the different States for
similar award(s);

(c) whether the Union Government have
made any attemptto rationalise these and bring
these to near-parity;
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(d) if so, the details thereof; and

(e)if not, the reasons and justification for
notdoingso?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRI
MALLIKARJUN):(a) and (b): Yes, Sir.

" (c)to(e): State Governments have been
advised onanumber of occasionsin this matter.
The matter has also been pursuedin Kendnya
Sainik Board meetings.

Reservation/Credit policy for small
scale sector

6299. SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be

pleasedtostate:

(a) whetherthe Govemment are consider-
ingdrasticchanges in the reservation andcredit
policy for small scale sector to allow the entry
of large units andforeigninvestmentwithout any
shingattachedtoencouragegreter= 1.3 = 7=7
and subcontracting;

(b)ifso, the details of the changes proposed
finalised and the anticipated results thereof;

(¢).the justification for the proposed
changes;and

(d) the reaction of the small scake industry
tothe proposedchanges?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAGROAND
RURAL INDUSTRIES (SHRI M.
ARUNQCHALAM) (a):No, Slr

'
, (H)to (d): Donotarise.
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Setting up of a Pesticides/insecticides
unitin Kerala

6300 SHRI- MULLAPPALLY
RAMACHANDRAN: will the PRIME MINIS-
TERDbe pleasedto state:

(a) whethera sturdy themof Krishak Bharati
Cooperative Limited has explored the possibil-
ity of setting up of a Pesticides/Insecticides
Units inthe State of Kerala;

(b) if so the recommendations made by the
stud_yTeam; and

(c)thé reactions ofthe Govemment thereto?

THE MINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO):(a): No,Sir.

(b)and (c): Donotarise.
(Transiation]
Maruti Vehicles

6301 SHRI RAMDEW RAM : Will the
PRIME MINISTER be pleasedtostate:

(a) the number of vehicles manufactured
by the Marnuti Udyog Limited during the last three
years model-wise;

(b) the total number of cars exported during
the last three years model-wise; and

(c) the profit eamed by the company during
eachofthe lastthree years, year-wise?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI) : (a)to(c): The requiredinfor-
mationis given in the attached statement.
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[English]

Technical services by Central Institute
of Plastic Engineering and Technology

6302 SHRI CHANDRA PRABHA URS:
Willthe PRIME MINISTERbe pleasedto state:

(a) whetherthe Central Institute of Plastic

engineeringand Technology, Mysore, is provid-
ing Technical servicesto the various industries;

(b) if so, the details thereof;

(c) the number ofindustries giventechnical
services fromJanuary 1992to December 1992;
and

(d) the revenue eamed as aresultthereof?

MINISTEROF STATEINTHEMINISTRY
OF CHEMICALS AND FERTILIZERS(SHRI
EDUARDO FALEIRO):(a) Yes, Sir. Central
Institute of Plastic Engineering & Technology
(CIPET), Mysore provides technical services
to various plastic processing industries.

(b) The types of technical services pro-
vided are:

(i) Constancy and advisory Services for
setting up plastic Industries.

(ii) Advisory services for entrepreneur/
Plastic Industries.

(iii) Development of New Products/Appli-
cations. ’

(iv) Testing services.

(c) 26 industries were provided constancy
services and 12industries testing services from
January.1992to December, 1992 by CIPET,

Mysore.

APRIL 21,1993

Written Answers 364
(d)Rs.7.93lakhs were eamed as revenue.

Bulk Drugs Manufactured by IDPL

6303 SHRILOKANATH CHOUDHURY:
Willthe PRIME MINISTER be pleasedtostate:

~ (a)thenames oftheimportantbulk drugs
and formulations manufactured by the Indian
drugs and Pharmaceuticals Limited;

(b)theshare of IDPL in the total production
ofthese drugsinthe country; and

(c) the prices of these drugs manufactured
by IDPL and by the private sector units during
1992-937

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND
FERTILIZERS(SHRIEDUARDO FALEIRO):
(a): The names of important bulk drugs and
some of the key formulations manufactured by
IDPL together withthe prices are indicatedinthe
attached statement

(b): Indian Drugs & Pharmaceuticals Lim-
ited produces about 10% of the total production
of bulidrugs in the country. The estimated share
of IDPL inthe total production of formulations in
the county is about 2%.

(c) Prices of scheduledbulk drugs are fixed
underthe Drugprice Control Order product-wise
andnotcompany-wise.The prices prevailingin
1992-93formajor bulk drungs producedby IDPL
have beenindicated inthe attached statement.
There are more than 10,000 formulatorsinthe
organisedas well as inthe small sacle sectors.
The centralised date doe prices of all manutac-
tures are notavailable. Thetime and effort likely
tobe involved in collection and compilations of
the data would not be commensurate with the
results likely to be achieved.
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STATEMENT OF BULKDRUGS AND FORMULATIONS OF INDIAN DRUGS AND
PHARMACEUTICALSLIMITED(I.D.P.L.)

Bulk Drugs

Government notified prices exceptfor
items marked which are outside price
control wheve the prices shown atthe

company'’s fixedprices.

1. PotassiumPenicillin

2. Sodium Penicillin

3. Procaine Penicillin

4. Streptomycin Sulphate

5. Tetracycline Hel

6. Oxytetracycline Hcl
7. VitaminB1 Hcl

8. VitaminB1 oral

9. VitaminB2
10.Vitamin B6

11 Folic Acid

12 Nicotinamide
13.Analgin

14 Sulphadimidine
15.Sulphadimidine

16.Sulphadimidine

17 Chloroquine phosphate

18 MethylDopa

" 19 Pheboberbitone

20 Ampicalkin Trihydrate

21 Acetprolamide

1021

1790

1661

1854

1363

1024

2400

350

334

400

290

375

1368

814

802
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FORMULATIONS

Vilas Pack Size Selling Price (Rs.)
1. Oxytetracycline 10mi fvial 594
2. Oxytetracycline 20mi Avial '8.06
3. Sod. penicillin 5 lacs vial 25 vials 125.90
4.Sod.penicillin 10 lacs vial 25 vials 17340
5. Fortified penicillin 4 lacs 25 vials 12338
6. Fortified penicillin 20 lacs 10 vials 11893
7. Fortified pencillin 400 lacs 10 vials 190.96
8 Penicillin Streptomycin 0.5 gm/vial 4.93
9.Penicillin streptomycin 1,0 gm/vial 6.52
10.Streplomycin sul 1,0gmyvial 5,53
11Streptomycin Sul. 0.75gm/vial 4.49
12 Ampicillin Sod. 500 mg /vial 8.66
131dizone 2miwvial ‘ 5.92
CAPSULES

1. Tetracycline 10x 10 95.53
2. Tetracycline 1000 846.72
3Threpcycline 6x10 63.29
4 Oxytetracycline 10x 10 87.30
5 Broacil 250mg.X4 7.09
6. Mseptin 10x10 76.45
7 Rifampicin 150mg-1000 1618.12

8 Famcin 450mg X3 14.25
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Vilas Pack Size Selling Price (Rs.)

9ldisule 100 51.35

10\Mdiglobin 100 40.65

TABLETS

1., Idifulvin 10 5.18

2. Analgin 10x10 40.93

3,.Cebexin 0 17.95

4. Chjoroquine 250 mg 1000 47247

5.Emdopa 10x10 15545

6 Hexavit 10 1.98

7.Sulose 10x10 64.19

8 Sulphagunidine 1000 391.04

9. Suiphagunidine 1000 29161

10. Aimage 10x10 11.04

11 Ixizone 10x10 16.85

(Transiation] (c) ifnot, the reasons therefor;
Freight Equallsation Policy (d) whether the policy is being reviewed by

the Govemment; and

6304 SHRIMATISHEELA GAUTAM:
SHRIRAJESHKUMAR:

Will the Minister of PLANNING AND
PROGRAMME IMPLEMENTATION be
pleasedtostate:

(a) whether the freight equalization policy
has been successful in achieving the very ob-
jective of decentralisation of industries includ-
ing all other economic purposes;

(b)if so, the details thereof

(e)if so, the details thereof?

THEMINISTEROF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHR! GIRIDHAR
GOMANGO):(a)to(e): The Freight Equalisation
Policy was reviewed fromtime totime to assess
the impact of the same on its objectives. The
latest review was done by the National Transport
policy Committee (Pande Committee, 1980).
The Committee recommended the following:-
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(i) ltis notthe only instrumentforachieving
balancedregional development. Other mea-
sures such as licensing policy, appropriate
" fiscal andcredit policy and provision of essen-
tialinfrastructural facilities are equally impor-
tant.

(i) The beneficial effectinterms of regional
dispersal as aresult of freight equalisation was
morethan offsetbytheincrease in realtransport
costs.

(i) Freight equalisation has hadlittie im-
pacton generatingemploymentactivity inback-
ward regions. Thereisacase forphasingout the
existingfreightequalisation scheme.

(iv) Freight equalisation forcommodities
of mass consumption willnot make a significant
difference in the final prices paid by the con-
sumer. This canbetterbe achieved througha
comprehensive distribution system.

The Govemmentacceptedthe recommen-
dation of the Pande Committee. The Freight
Equalisation Scheme was applicable only in
caseof cementandiron andsteel. Forcement.
the scheme was gradually phased out with the
decontrolofcementw.e . 28.2.1989. Inthecase
of lron and Steelthe Govemmentas apartofthe
recentliberalisation package, abolishedthe price
controlonironand Steelw.e f. 17.1.1992 while
retaining partial distribution controlin respect of
some sensitive sectors alike small scale sector
exporters ofengineeringgoods. forNorth Estemn
RegionandforRailways and Defence. Thusthe
freight equalisation scheme has been totally
abolished. The Governmenthave also decided
notto extendthe freight equalisation schemeto
any newitem. '

[English]

Setting up of Chemical Industriesin
Gujarat

6305 SHRIN.J.RATHVA: Wilithe PRIME
MINISTERbe pleasedto state:
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(a) whetherthe Government proposedto
setup some chemicalindustries inthe State of
Gujarat;

(b)ifso, thedetails of the proposals veceiced
by the Governmentinthis regard;

(c)theplaces selectedforthe purpose; and

(d)the time by whichthe above scheme is
likely tobe finalised?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND
FERTILIZERS(SHRIEDUARDO FALEIRQ):
(a)to (d): M/s. Indian Petro-Chemicals Limited
(IPCL).aGovernmentof India Undertaking pro-
pose to set up Chlor Alkali Plant (Chlorine-
115,000 TPA and Caustic Soda 130.000 TPA)
at its Gandhar Petro-chemicals Complex in
Gujarat. The company hasbeengrantedaletter
ofintentforthe purpose. The scheme including
technology tie-up etc. has beenfinalised by the
company forimplementingthe project.

[ Translation)
Appointment of AdvisersinNBCC

6306 SHRISURESHANAND SWAMI: Will
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) thecriteriaadoptedto appoint advisers
inthe National Buildings construction corpora-
tion andthe allowances paidto them; and

(b) the dates of the appointments and su-
perannuation of each of the Advisers appointed
therein?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K. THUNGAN):(a)and(b): The National Build-
ings Construction Corporation Limited has not
appointed any Advisers. However, Some Con-
sultants have been appointedinthe Corporation.
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Withregardtocriteria, retired persons of Public
sector Undertakings and Govermment Depart-
ments based on their expertise in a particular
fieldwere appointed as ConsultantsinNBCC.

Theallowances paidtothese Consultants,
the dates of appointment and superannuation of
each ofthe Consultants are giventin the state-
ment.
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Irregularities in Examination of
income Tax Inspectors Conducted by
Staff Selection Commission

6307 SHRIRAM TAHAL CHOUDHARY:
Wwillthe PRIME MINISTER be pleasedto state:

(a)whetherthe Govemmenthave sincegot
the CBlenquiry reportinregardtounfairmeans
used in the examination for recruitment of in-
come Tax Inspectors, 1988 conductedby the
staff selection Commission;

(b) if so, the details thereof; and

(c)the actiontaken thereon?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF PERSONNEL PUBLIC
GEIEVANCESS AND PENSIONS AND MIN-
ISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRIMATI

MARGARETALVA): (a): No, Sir. Thematteris
underinvestigationby C.B.|.

(b)and(c): Does not arise.
[English]
Growth of Small Scale Industries

6308 SHRIANNA JOSHI: Willthe PRIME
MINISTERbe pleasedto state:

(a)whetherthereisanadverse effectonthe
development of small and cottage industries

due to entry of multinationals in this field;

(b) the average growth rate of small scale

VAISAKHA 1, 1995 (SAKA)
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industries during each of the last three years;

(c)thetotalcapitalinvestmentinthe small
scale sectorandthe numberof small scale units
setup afterthg announcement of new policy of
Government and the extent to which new em-
ploymentopportunities have beengeneratedin
the country; and

(d) the remedialmeasures being taken by
the Governmentto check the slow industrial
from withinsmall scale sector?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALLSCALEINDUSTRIESANDAGROAND
RURAL INDUSTRIES (SHRI M.
ARUNACHALAM):(a): No, Sir. The smallscale
industries continued to maintain growth as the
small scale industrial units are estimated to
haveincreasedfrom 19.48lakhin 1990-91to
20.80lakh (Provisional) atthe end of 1991-92
showinganincrease of about 7%.

(b) Office of the Development commis-
sioner (small scale Industrials) computes Index
ofindustrial production on quarterlybasis. Based
onthisindex. the estimatedrate of growthinthe
smallscale sectorforthe years 1990-91,1991-
92 was 8.5% and 2.4% respectively and for
1992-93 (April-December) the growth rate is
estimatedas 6.7%.

(c) Afterthe announcement of New indus-
trial Policy, the information on the additional
fixed investment, employmentgenerated and
number of units setup in the small scale sector
is givenbelow:-

Additional Additional Additional
Investment Employment Number of units
(RS.crores) (Lakh Nos) (000Nos)

Oct, 1991- 186 2.80 72

March 92

April 1992 258 344 100

Dec.92.
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(d): The Government has always safe-
guardedtheinterestof smallscale Sector. The
important steps taken in the interest of small
scale Sectorare:-

(i) Exemption from/concessional excise

duty.

(ii) Concessional rates of interest onloans
upto Rs. 2lakhs.

(iii) Marketing facility ot their products
throughNSIC SSIDC's.;

(iv)Reservation of items for exclusive
manutacture inthe small scale sector.

(v) Reservation of items for Govemment
purchase

(vi) Price preferencein purchase from SSl.
(vii) Transport subsidy.

(viii) Scheme for Self-Employment for
Educated-Unemployed Youth.

(1x) Enhancementin the investment limit of
plantand machineryin respect of tiny units from
Rs. 2 lakhs of Rs. 5 lakhs and inclusion of
business andindustry related services as tiny
units and modification in definition of women
enterpnses.

(x) Simplification of rurals and procedures
regarding registration.

(xi) Intereston Delayed Payment to Small
and Ancillary Undertakings.

(xii) Widening of the scope of National
Equityfund Scheme

(xii1) Equity participation by other Indus-
trial Undertakings in small scale units Upto
24%,

APRIL 21,1993
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[Translation)

Constructionof housesin Villages

6309 SHRITEJSINGH RAOBHONSLE:
Wilithe PRIME MINISTER be pleasedto state:

(a)whetherfertileland adjoiningto villages
isbeing utilised for constructing houses;

(b) whether any proposalis under consid-
eration of the Govemment regarding construc-
tion of multi-storiedtlats in villages in order to
check the expansion and preserve the fertile
land;

(c) whether any finacial assistance have
been provided by Non-Resident indian for the
low cost housing schemesiin villages; and

(d) it so, the details thereof ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL
DEVELOPMENT)(SHRI RAMESHWAR
THAKUR):(a)No, Sir.

This Ministry has been implementing Indira
Awaas Yojana(lAY), asub-scheme of Jawhar
Rozgar Yojana(JRY). for the construction of
houses for sheduled casts scheduledtribes and
for bonded lasour bclow poverty line in rural
areas.

The housesunderlAY as for as practicable
are busttonmic habitats aproach orinaclusterdo
astofacilitates the development of infrastruc-
ture such as internal roads, drains, drinking
water supply etc and othercommon tacilities.
Careis alsotakento see thatthe houses under
IAY are located close tovillage and not faraway
soastoensure safety andsecurity: Neamessto
work place and social communication.

However incase this approach cannotbe
adoptedbecause of non-availability of cluster of
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plots of the beneficiaries havingtheirown house
plots scattered in the village or the existing
house havetobe replaced, IAY housescanalso
be be builtinindividual units.

(b)No, Sir.

(c) No, Sir.

(d) Doesnotarise.

[Enghsh]

Declinein Production of Public
Sector Undertakings

6310 SHRI GEORG- FERNANDES:
Will the PRIME MINISTER be pieased to
state:

(a)whatherthe production of some public
sector undertakings under the Department of

VAISAKHA 1, 1995 (SAKA)
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Heavy Industry has fallen short of their target
duringNovember, 1992;

(b)ifso, the details of these undertakings
;and

(c)the reasons for sahoprtfall intheirpro-
duction?:

THEMINISTEROF STATE IN THE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
INDUSTRIALDEVELOPMENTANDDEPART-,
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNA SAHI):(a): Yes. Sir.

(b): Astatementis enclosed.

(c): Poor order book position high wage
costs shortage of working capital, obsolete plant
andmachinery. shortage of powerand shortage
of raw-matenal. greatercompetition etc. arethe
major reasons for shortfall in thetr production
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Expansion Programme of Petro-
Chemical sector
6311 SHRISHRAVAN KUMAR PATEL:
Willthe PRIME MINISTER be plecasedtostate:

(a) whetherthe Government have chalked
outany comprehensive programme for expan-
sion of petro-chemical sectorinthe Eighth Five
year Plan;

(b) if so the details thereot and the esti-
mated investmentto be made therein; and

(c) the details of the schemes/programme/
contemplated for new petro-chemical com-
plexes/expansion of the existing ones therein
state-wise.

THEMINISTEROF STATE INTHE MiN-
ISTRY OF CHEMICALS AND
FERTILIZERS(SHRIEDUARDOFALEIRO):(a)
to (c): The petrochemical industry is spreads
overorganisedas wellas smallandtiny sectors.
Further more, petrochemicalindustry has not
been, by andlarge, delicensed. Unit-wise data
onallsuch units in operationis not compiled.

Letters of Intent (LOl) were earlierissued
for setting up crackers at Hazira, Auraiya,
Gandhar. Vizag, Haldia and Assam and for
expansion of NOCIL cracker. Itis expectedthat
based onmarketconsideration, these crackers
would get phased suitably.

Letters of Intent have also beenissuedfor
setting up aromatic-cum-PTA complexes at
ManalinearMadders and SaleempourinU.PIn
addition some of the companies have been
granted Loifor setting up/expansion of the ca-
pacities forbenzene, xylenes, etc.

The above projects involve investments of
overRs.30.000crores.

Expansion of Non-Conventional
Energy Sources

6312. SHRIBOLA BULLIRAMAIAH: Will
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the PRIME MINISTER be pleasedto state:

(a) the steps taken by the Government to
expand the network of Non-Conventional En-
ergy Sources in Andhra Pradesh;

(b) the number of projects/schemes al-
ready finalised, implemented and those still
under consideration; and

(c) the present position of each project/
scheme?

THEMINISTER OF STATE INTHE MIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUMAR):(a): The government has
taken a number of steps for expanding the
network of non-conventional energy sousesin
Andhra Pradesh. For the promotion and
utilisatiobn of renewable energy systems &
devicesinthe state of Andhra Pradesh, afull
fledgednodal agency, namety Non-conventional
Energy Development corporation of Andhra
Pradesh (NEDCAP) has been established.
Research development, demonstration and dis-
semination activities in the areas of non-con-
ventional energy sources are being undertaken
bythe state Govemment NEDCAP andautono-
mous institutions organisations invotved in the
NRSE programmes. Financialincentives such
as subsidy, soft-term loans bans fiscal incen-
tives in the form of depreciation allowance and
reliefin sales tax, excise duty and custom duty
are awareness campaigns are alsobeingunder-
taken.

(b) and (c): The number of systems and
devices undervarious non-conventional energy
measures programmes/projects already
finalised, under implementation & consider-
ation during the year 1992-93 in the State of
Andhra Pradesh s giveninthe attached state-
ment . The status of cumulative numbers of
NESE systems and devices installed in the
stateis slab giveninthe attached statement.
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[ Translation)

Construction of Rock Gardenin
NOIDA

6313 SHRIRAJENDHRA AGNIHOTRI:
Wilithe Minister of URBAN DEVELOPMENT
be pleasedto state:

(a)whetherNOIDAhas approvedascheme
toconstructarock garden in NOIDA;

(b)if so. the total area on which this rock
gardenistobe constructed:

(c) whether several industrial establish-
ments have offered assistance to develop this
project:and

(d)if so. the time by which the development
work of the proposedrock gardenis to be started
andthe costlikely to be incurredthereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTRY OF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI
P.K. THUNGON):(a):No.Sir.

(b)to (d)L: Does notanse in view of reply
topart (a)above

Reductionin staff of CAPART
6314. PROF. ASHOK ANANDRAO
DESHMUKH: Wilithe PRIME MINISTER be
pleasedtostate:

(a) whether there 1s surplus staft at Head
uarterof CAPART.
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(b)if so, whetherthe CAPART hasimple-
mented the policy of ten per cent reduction in
staff, and

(c)itnot, the reasons thereof ?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL DEVELOPMENT)
(SHRIUTTAMBHAIH. PATEL):(a)No. Sir.

(b) & (c) In pursuance of the Government
policy one postof deputy director General (capart)
hasbeenabolished.

[Translation)
Water Supply Schemes of Maharashtra

6315. SHRI BAPU HARI CHAURE: Wili
the PRIME MINISTER no pleasedto state:

(a)whether a few Drinking water Schemes
of Maharashtra are pendingforapproval withthe
Union Government:

{b) it so. the details thereof: and

(c) the number of Schemes likely to be
approvedalongwiththe time by whichthese are
likely to be approved?

THEMINISTEROFSTATE INTHE MIN-
ISTRY OF RURAL DEVELOPMENT (DE-
PARTMENT OF RURAL
DEVELOPMENT)(SHRI UTTAMBHAI
H.PATEL) :(a) Yes. Sir.

(b)and(c):-A Statementislaidonthe Table
ofthe House.



APRIL 21,1993 Written Answers 400

399  Written Answers

9911
99°¢l
££°01}
16701
ce9
lE0!}
186
168
€20¢

YAV

1S0D pajewis3

905} uoebuweyy 1o1siq eueyping dapeyBN DUy
€651 enje] eley uoehjoaq jouysiq eueyping peqenar ubuey
ceelt ejnjeL Je3eyeRp JoulsIq eueyping ejuey
02zl e)n(e | uoebweyy 1ouysiq eueyping uoebsenyg
268 exnie | payawn joumsiqg [ewjos A snieyyy
1SHE oulsig ([ewioa A exnie] seibiq IYPUIW 1epp
296 exnje | iypuoyouibueyer iypuoyn
668 exnjel BRoyQ omsig ejony eijoyQq
340 exnje] lled jousiq uibeuiey negq
eynje] nueyeq
vcol ouIsiq suey | idey
vopendogpeelory  pwsa  aweyos ey jo swey

IN3W3LVLS

ot



Written Answers 402

VAISAKHA 1, 1915 (SAKA)

Written Answers

401

"2661 dUN[ Ul PAAIBDaI SBWAYOS,

(ee61'€ L1
UO PAAIBDAL) BIEJES '1OLISI

UOISSI IUIY Ul SBWBYDS

S0'¢6 JO }SOD JO UOISIASY cl
(z661L1'G2
uoseas jeAnsa) buunp U0 PaAIadal) BWIYIS

€L11L 000°0€ jo uonendod Buneoy pue suosiad gz Alddng saiep pebuebeq 2

. SSHL 8951 e)n[e] eueyping jouisig eueyping ywer Y

100 pajewns3 uoljejndod paioalosd PUsIg 3WaYIs ay] Jo awenN "ON IS




403  Wnitten Answers

As regards Rural Water supply schemes
receivedinJune, 1992 fromthe Govemment of
Maharashtra, the State Government was re-
questedin August, 1992toprovide certaintech-
nical clarifications which have been receivedon
23rd March, 1993 and are under technical
scrutiny’s regards Gagangad Water Supply
scheme, the state Government was requested
vide letters dated 21.12.1992,23.2.1993 and
13.4.1993to restructure the proposalin accor-
dance with the guidelines of accelerated Rural
Water Supply Programme. The regarding re-
vised cost of the Mini Mission Projectis under
technical scrutiny.

(c): The decision of the Central Govern-
ment in regard to the pending schemes of
Maharashtrais likely to be communicatedtothe
State Govemmentby 31.5.1993.

Development of Khadiand Village
Industries in Maharashtra

-6316. SHRI VILASRAONAGNATHRAO
GUNDEWAR: Willthe PRIMEMINISTER be
pleasedtostate

(a) whetherthe Govermnment have formu-
lated any scheme for the development of Khadi
and village industry in Maharashtra,

(b) whether any financial assistance has
been provided to Maharashtra during the year
1992-93inthisregard;

(c)if so, the details thereof; and

(d) the financial assistance proposedtobe
givenduring 1993-947

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALL SCALE INDUSTRIESANDAGROAND
SMALL INDUSTRIES (SHRI
M.ARUNACHALAM):(a)to (d): The Khadiand
village Industries Programme in Maharashtra
are implemented by the state KVI Board and
directly aided institutions of KVIC inthe State.

APRIL 21,1993
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The choice of area forimplementation of KV
programmes is done by theimplementing agen-
cies as per the skill potentiality, aviablity of raw
maternial and infrastructure facilities. The Cen-
tral Government provides funds to KVIC for
implementation of KVI programmes underits
purview. KVICintum releases funds of different
state/Union Territory KVI Boards and directly
aided institutions, based on the programmes
agreed atthe time of budgetdiscussion by KVIC
with these implementing agencies since annual
Accounts for 1992-93 of KVIC are yet to be
finalised this information is not readily avail-
able. Budget discussions for 1993-94 are yetto
commence.

Shortage of Urea and Super Phos-
phatein Madhya Pradesh

6317 SHRIMAHENDRA KUMAR SINGH
THAKUR: Wilthe PRIME MINISTER be pleased
tostate:

(a) whetherthere is an acute shortage of

Urea and Super Phosphatefertilisersin Madhya
Pradesh;

(b)if sothe reasons therefor; and

(c)the steeps taken to ensure the availabil-
ity of these fertilisers in Madhya Pradesh?

THEMINISTEROF STATEINTHEMIN-
ISTRY OF CHEMICALS & FERTILISERS’
(SHRIEDUARDO FALEIRO):(a)to(c): There
is no exports of short supply of fertilisers from
the Government of Madhya Pradesh during
Rabi92-93 season. Inover allterms, the avail-
ability of Urea Madhya Pradesh during the last
Rabi season was in keeping with allocation
made under the essential commodities Act. As
againstan allocation of 4.64 lakhtonnes, the total
availability in the state was estimated at 5.25
lakhtonnes dunngthe reason.

Allphosphoric fertilisers including Single
SuperPhospha&e(SSP)havebeendeoomfolleg!
w.e.f. 25.8.1992. There hasbeengenerally agiut
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situation in the country including Madhya
Pradesh in respect of these fertilisers since
decontrol.

[English]
*  Paymentof SubsidybyFICC

6318. SHRIUPENDRA NATH VERMA:
willthe PRIME MINISTER be pleasedto state:

(a)whetherexcess subsidyis beingpaidto
the fertilizer producers by the Fertilizer Industry
Coordination Committee;

(b)ifso, the reasons therefor; and

(c)the stepstakentoinvestigatethe matter
andpunishthe persons found quality?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTILIZ-
ERS (SHRIEDUARDO FALEIRO):(a)to (c):
Subsidy paid to the fertilizer producers is the

- difference between the retention price of fertil-
izer product of a particular unit (as fixed by the
Government onthe basis of acombination of
norms and actuals with regard to various ele-
ments of cost, capacity Utilisation and con-
sumption of raw materials and utilities at the
prevalentinput price) and its market refisation
through notified sale price. While every effortis
made to ensure payment of eligible amount of
subsidy, instances do occurwhenitis foundthat
some excess payments have beenmade dueto
decrease inthe input price if aquarter, availing
of extra credit facilities or change in the mix of
captive and imported intermediates an com-
paredto the mix of captive andimportedinter-
mediates as compared top the motes assumed.
All such cases are examined in detail ands
steps are taken to recover excess payments.
The question of taking punitive action will be
considered where maladies are involved.

Setting up of wind Mills

6319.SHRISUSHIL CHANDRA VARMA:
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Willthe PRIMEMINISTER be pleasedtostate:

(a) the number of wind mills set up in the
country so far and the number out of these
presently functioning;

(b) theestimated electricity generatedfrom
an average sized wind mill;

(c) the financial assistance provided for
installation of wind mills inthe country during
eachofthelastthree years;

(d) the average costforgeneratingeach
KW from wind mills;

(e) the total potential of wind mills in the
country; and

() the places considered suitable for set-
ting up of wind mills in the country?

THEMINISTEROF STATE IN THEMIN-
ISTRY OF NON-CONVENTIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE (SHRI
S.KRISHNA KUMAR):(a): Anaggregate wind
power capacity of about 53.9 MW, comprising
wind electric generators of varying sizes from
55KW to 300KW, has been established inthe
country as on 31stMarch, 1993; out of which
windelectnc generators of aggregate capacity
51.5MW are presently functioning.

(b): the estimated electricity generation
from a 250 KW class wind electric generator,
installed at a location witha mean annual wind
speedof 6 meters/secondatthe hub height, is
about 0.5 million Kwhrs peryear.

(c): Underthe demonstration programme,
financial assistance providedto the State Gov-
ermnments during the last three years for setting

up wind farmprojects is as tollow;
1990-91 Rs 3.42crores
1991-32 Rs.9.00crores

1992-93 Rs10.17 crores.
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In addition, the Indian renewable Energy
Development Agency (IREDA), Sanctionedloan
assistance forwind energy projects in the Pri-
vate sector duringthe last three years, as given
bellow

1990-91 Rs.0.25crores
1991-92 Rs.5.53crores
1992-93 Rs16.31 crores

(d): The average capital investment for
setting up wind power projects is approximately
Rs. 35.000 per KW. The Cost of electricity
generationisinthe rangeof Rs.2.25t0Rs.2.75
Kwhr.

(e)and (f): The wind power potentialin the
country is estimated to be in excess of 20,000
MW.Wind surveys the being undertakenin 21
States/UTs with a view to identifying windy
regions andto assess the wind power potential.
So far Gujarat, Andhra Pradesh, Tamil Nadu
and Karnataka are known to have significant
wind potential. Based ondatacollectedsofar, 53
locationsin seven States/Union Teritories have
been identified as having potential for wind
power generation.

APRIL 21,1993
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Production/growthin Small scale sector

6320. SHRISYED SHAHABUDDIN: Will
the PRIMEMINISTER be pleasedto state:

(a)the annualrate of growth in the value of
productioninsmall scale sectorduring 1991-92
and 1992-93;

(b) the anual rate of growth in the capital
investmentin this sector duringeach of these

years;

(c)the annualrate of growthin employment
inthis sectorduringeach of these years; and

(d) the estimated value of goods produced
by this sector during the last year for which the
figures are available andthe estimated value of

subsidy?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY DEPARTMENT OF
SMALLSCALEINDUSTRIESANDAGROAND
REVAL INDUSTRIES(SHRI M.,
ARUNACHALAM):(a): The estimated rate of
growth worked out by of office of the Develop-
ment Commissioner (small scale industries)
forthe years 1991 and 1992-93is as follows:-

Year Productionat Increaseover  Annual Growth
Currentprices previousyear  rate(adjusted
(Rs. Crores) (atcurrent forpricerise

prices(%) (%)

1991-32 178699 150 24

1992-93 153766 16.0 6.7

(provisional)

(Upto Dec.92)

(b): An estimated number of 1.32 lakhs Croreswas made.

units was set up in small scalew sector during
1991-92 creating an additional fixedinvestment
ofRs.341 Crores. Itis estimatedthat 1.00lakh
additional units were added during April-De-
cember 1992in whichaninvestmentof Rs.258

(c): the estmated arinual rate of growthin
employment in the small scale sector (regis-
tered and un-registered) forthe year 1991-92
was 3.6% . Theinformationforthe year 1992-93
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is notyet available.

(d): Production at current prices in the
Small scale Sectorhasbeen estmatedtobe Rs.
178699croresin 1991-92 (provisional). Thereis
no scheme of subsidy on the value of goods
produced by this sector.

Seminar on Himalayanand Geophys-
ics

6321 SHRI SANAT KUMAR MANDAL:
Willthe PRIME MINISTER be pleasedtostate:

(a) whetherthe Government have taken
note of the discussions held recently at the
International seminar on Himalayan Geology
and Geophysics atthe Wadia Institute of Hima-
layan Geology, DehraDun particularty the sev-
eralchallenging problems posed presently by
the Himalayas:

(b)if so. the reaction of the Government
thereon;

(c)whetherany study hasbeenorisbeing
undertaken by the Indian espartos atthe wadia
institute and elsewhere tomeet the challenges
particularty the damaging effects of earthquakes.
landslides and avalanches has arresting the
degradation of its fragile environment; and

(d)ifso, the broadfeatures thereof?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNERSH CHATURVEDI)(a) and (b) A
Seminaron Himalayan Geology and Geophys-
ics was organised by Wadia institute of Hima-
layan Geology, Deehra Dun at Sehradumm
from 22-25March, 1993, where 100 paperswere
presented on various aspects of Himalayan
Geology viz, assigningages of rocks unraveling
complex structures andgeochemical evolution
of rocks and also on societal aspects such as
earthquakes, landslide hazards and environ-
ment. Wadia institute is constantly evaluating

various suggestions.
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(c) Yes. Sir.. Wadia Institute of Hmalayan
Geology, Geological Survey of India, otherinsti-
tutions and some universities are undertaking
research investigations on severalimportant
problems of Himalayan Geology andon natural
hazards.

(d) Indian Meteorological Department,
National Geophysical Research Institute, Geo-
logical survey of India Wadia Institute of Hima-
layan Geology and Roorkee University are the
main Organisation studying various aspects of
earthquakes (seismology). Department of Sci-
ence & Technology is supportinga nationallevel
coordinated project on landslides in which sev-
eralinstitutions are participating. Avalanches
arebeingstudiedby Snow and Avalanche Stud-
ies Establishment (SASE) of DRDO.G.B. pant
Institute of Himalayan Environment and Devel-
opment are studying environmental problemsin
the Himalayas. Apartfromthese organisations,
several university departments have under-
taken projects on various aspects of the
Himalayas and are supported by the Wadia
Institute. Department of Science & Technology,
Department of Electronics, Council of Scientific
& Industnal Research and Unwversity Grants
Commission.

Explorationof Helium

6322 SHRIMANORANJAN BHAKTA: Will
the PRIMEMINISTER be pleasedto state:

(a)whetherscientists of the Bhabha Atomic
Research Centre engaged in exploration work
have found extensive quantity of helium:

(b)if so. the details thereof:

(c) whetherthe country’s dependence on
imported heliumis likely tobe reducedinfuture
following the discovery of helium gasin Bihar;
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE



411 Written Answers

PRIME MINISTER'S OFFICE (SHRI
BHUVENESHCHATURRVEDI):(a)and(b) The
Scientists of the Department of Atomic Energy
have located Heliuminthe Thermal Springs at
Bakreshwarin WestBengaland Tantloiin Bihar.
“reHelium Contentper unitvolume inthe gas

-~k 2% atBakreshwarandabout 1.5% at
Tertloi.

(c) ind d) Presently exploration work is
goingor andatthisstageitisdifficulttoassess
< ature reductionintha country's dependence
onimportof Helium

Production/Consumption/import of
Chemical Fertilizers

6323 SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be
pleasedtostate-

(a) the production. consumption and
impuntty of chemical fertilizers inthe country in
terms of quantity and value during each of the
lastthree years

APRIL 21,1993
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(b) the actual consumption of chemical
fertilizers duringthe period, State-wise;

(c) whether there has been a significant
decline inthe use of chemicaltertilizers during
1992-93;

(d)ifso. the percentage of declineinthe use
ofthesefertilizers, state-wise andthe reasons
therefor:

(e)the remedial steps takeninthis regard;
and

(f)the measures proposedtoincrease the
production and use of bio-tertiizer and policy
guidelines farmedinthis regard, ifany?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHR!I EDUARDOQO FALEIRO):(a): Details of
production. consumption andimport of fertiliz-
ers andthe C&F value of imports during 1990-
91,1991-92 and 1992-33are asunder:-

(lakhtonnes)
Year Production Consumption Imports C&F value
: ofimports.
(Rs./crores)
1990-91 90.45 125.46 27.58 1335.82
1991-92 9863 127.28 27.69 1934.19
1992-93 9723 126,57 29.13 2216.00

(" imports on Government account only)

Since the cost of production difters from
unittountt, itis not possible to readily calculate
the value of indigenous fertilizers.

(b): Statement indicating the state-wise
consumption offertilizers (N+P+K) during 1990-
91and 1991-92is at Annexure-| attached.

The consumption of fertilizers interms of
N.P & K during 1992-93 has been estimated to
be 84.00 lakh tonnes, 31.91 lakh tonnes and
10.66 lakh tonnes respectively. State-Wise actual
consumption figures forthe year 1992-33arenot
available since the year has justended and it will
take time for the States to collect and compile
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thedata.

(c)and (d): While there has been afallin
consumption of phosphoric and potassiumfer-
tilizers, consumption of nitrogenous fertilizers
has gone up. Actual percentage of increase/
decrease inconsumption of fertilizers willbe
known after the firm figures of consumption
during 1992-33 are available.

(e) Conseguentupondecontrol of prices
of phosphatic and potassic fertilizers w.e.f.
25.8.1992. there was anncrease in prices of
these varieties ot fertilizers leadingtodecline in
theirconsumption. To cushiontheimmediate
impactofincrease in prices, Government an-
nouncedaconcession of Rs. 1000/- pertonne of
DAP and MOP and correspondingly forcom-
plexfertiizers depending onthe phosphaticand
potassic content. This concession was avail-
abletill31.3.1993  Certainconcessions have
alsc been giventc the domestic fertilizer units
50 as to bring down the cost of production.
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Further procurement prices of major cereals
havebeen hikedtocompensate the farmersfor
theincrease ininputprices, includingfertilizers.

(f)One national Centers at Ghaziabad and
six Regional centres one each at Hissar,
Jabalpur, Nagpur, Bangalore, Bhubaneswarand
Imphal have been set up with each having a
production capacity of 375 MT bio-fertilizer per
annum. Further. underthe National Project on
Development and Use of Bio-fertilizers. an as-
sistance of Rs, 13/- lakhs for settingup Rhizo-
bium production units and one-time grant of Rs.
1.5 lakhs for setting up of Blue-green Elgae
Centres are beingprovidedto vanous agencies
like State Governments, seeds and fertilizer
industries andir stitutional agencie. universt-
ties and voluntary organisations

Madras Fertilizers Ltd.. a companyinthe
public sector are also producing bio-fertiizers
withaninstalled capacity of 100 MT perannum

STATEMENT

State-wise Consumption of Fertilizers Dunng 1990-91and 1991-92

(in Tonnes offertilizer nutnents)

SNo Name of the State 1990-91 1991-92

Andhra Pradesh 1619749 1582312
2 Karnataka 832910 905703
3 Kerala 244380 224473
4 TamitNadu 830947 839199
5. Andaman and Nicobar 251 248
3 Pondicherry 21905 227
7 Gujarat 706386 733258
8 Madhya Pradesh 812355 809684
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(in Tonnes offertilizer nutrients)

S.No. Name of the State 1990-91 1991-92
9. Maharashtra 1317355 1264000
10. “ Rajasthan 371024 440929
1. Dadra NagarHaveli 991 1078
12. GoaDamanandDiu 7791 7582
13. Haryana 586292 637155
14. Himachal Pradesh 34602 33720
15. Jammu and Kashmir 42598 48036
16. Punjab 1197807 1244679
17. Uttar Pradesh 2240905 2248578
18. Chandigarh 1658 604
19. Delhi 10737 11299
20. Asam 37677 35521
21. Manipur 8214 8828
2. Meghalaya 2648 3335
<} Nagaland 1113 707
24. Sikkim 1536 1580
5. Tripura 9220 10493
26. Arunachal Pradesh 442 469
27. Mizoram 88 808
28. TeaBoard(N.E.) 59726 56302
29. Bihar 598455 603692
30. Orissa 192672 196012
31. WestBengal 753008 755486
Allindia 12546182 12728041
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Radio Activity Around Southern Coast of
Kerala

6324 SHRI MULLAPPALLY
RAMACHANDRAN: Willthe Prime Minister
be pleasedto state:

(a) whether any study has been made to
determine the increase in the level of radio-
activity alongthe Southern Coast of Kerala over
the years;

(b) if so. the findings of the study so made;
and

(c) the remedial steps beingtakento pro-
tectthe people and environmentofthe areafrom
radiation?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a)and(b). Yes,
Sir. an extensive radiation survey was carried
outby the Bhabha Atomic Research Centre in
the Monazite areas of the Southern coast of
Keraladuring 1970-71. Another extensive sur-
rey has recently been undertaken by the Re-
gional Cancer Research Centre, Trivandrumas
part of atoresearch project sponsored by the
Department of Atomic Energy . Resulits ob-
tained sofardo notindicate any increase radia-
tionlevels.

(c)Doesnotarise.

Regional Training Centre, Mysore

6325 SHRIMATI CHANDRA PRABHA
URS: Wilithe PRIME MINISTER of pleasedto
state:

) whetherthere is any proposalto set up
a Regionaltraining Centre at Maysore by the
Survey of India;

(b)if so, the details thereof;

(c) The estimated annual expenditure
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thereon; and

(d) the expected number of persons likely
tobetrainedtherein?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) All india
Cadastra (Survey Conference, held at Banga-
lore during February, 1993, passed aresolution
that Government of India(Ministry of Rural de-
velopment) should request Survey of Indiato set
up Regional training Centers at Mysore and
seven otherplaces. Nodecisionhasbeentaken.

(bH6 (d). Do not airs, Sir.
Performance of IDPL Units

6326 SHRILOKANATH CHOUDHURY:
Wilthe PRIME MINISTER be pleasedtostate:

(a)whether some units of IDPL are having
less capacity Utilisation;

(b)if so, the details ot such units;
(c) the drugs produced in these units and

the installed capacity and the actual production
ofthese units;

(d)the reasons forless capacity uitilisation
of these units; and

(e) the remedial steps proposed in this
regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDI FALEIROY): (a) Yes, Sir.

(b)and(c). The details are indicatedinthe
Annexure.

(d) Themainreasons are

(i)  Shortage of workingcapitalandcon-
sequent non-availability of raw mate-
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(i)
(iii)

(iv)

rials, packaging matenial, etc.
Decline in Budgetary support
Frequent power failure/interruptions
mainly at Rishikesh and Muzaffarpur
units affecting the production ad-

versely.

Lack of adequate institutional orders.

APRIL 21,1993
(e) Thecompany has prepared arevival
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planandhas submitted atto the Gov-
emmentandtothe BoardforIndustrial
and Financial Reconstruction. The
revival plan envisages higher produc-
tion, sales, and profitability and
assitanve- from various agenciesin-
cludingthe Bankers, the Central Gov-
ernment, the State Government and
others.
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Increasein Area of Cantonment Boards

6327.SHRIN.J. RATHVA: Willthe PRIME
MINISTER be pleasedtostate:

(a) whether there is any proposal to in-
crease the area of Cantonment Boards for civil-
ianpeople;

(b)if so, the details thereof;

(c) whether the Government propose to
hand over Cantonment Boards to the State
Governments:

(d)if so. the details thereot: and
(e)thereasonstherefor?

THE MINSTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(a)and (b). Thereis no proposalto generally
increase Civil Areas in all Cantonments. How-
ever, the Cantonment Board. Nasirabad has
proposed extension of limits of the existing civil
areabyapprox.216 acres.

(c)to(e). Thereis noproposalto hand over
Cantonment Boards to State Governments.

NBCC Projects Inspected by Technical
andFinance Departments

6328 SHRISURESHANAND SWAMI: Will
the Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) the number of projects costing more
than Rs.5 crores undertaken by the National
Buildings Construction Corporation during the
lasttenyears:

(b) the number of projects in respect to
which Technicaland Finance Department has
conducted inspectionin regardto the Utilisation
ofmaterials; and
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(c) the details of Technical reports which
have been completedsofar?

THEMINISTERGF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) 65.

(b) The Technical Department has con-
ducted inspection of 72 projects and Finance
Department has conducted inspection of 47
projects.

(c) Details are as under:-

Technical reports completed so far - 66
Nos.

Technical reports under process - 6 Nos.
[English]
Production/Demand of Cement
6329.

SHRIANNA JOSH!:
SHRIPRAKASH V. PATIL:

Willthe PRIME MINISTER be pleasedto
state:

(a)the production, demand and supply of
cement during 1992-93 and 1993-94 vis-a-vis
itsdemand/productionin 1991-92and 1990-91;

(b)whetherthereis any proposalfor setting
up new plants or expansion of existingcement
plants in Madhya Pradesh. Gujarat and
Maharashtra; and

(c)ifso, the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY (SHRIMATI
KRISHNASAHI): (a) The Cement Industry has
beenmeetingthe entire demand ofthe country.
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The year-wise productionfigures are asunder:-
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(b) and (c). Government has delicenCed
the cementindustry with effect from 25th July,

Year Production (Million tones) 1991. Under thisliberalised policy entrepre-
neurs are required to file only an Industrial
1990-91 49.00 Entrepreneurs’ Memorandum (IEM) with the
90190 5401 Department of Industrial Development. The
1991 ’ details of the Memoranda filed for the period
1990-93 5414 irom1.8.1991't031A1‘1993|nrespectofMadhya
Pradesh, Gujaratand Maharashtraare asun-
1993-94 60.00 (targetted) der-
S.No. Name ofthe State No. of Proposed Annual
IEMs Installed capacity
filed (Lakhtonnes)
1. Madhya Pradesh 6 392.41
2 Gujarat 15 75.92
3 Maharashtra o7 19.38.
Automobile Industry [Translation)
6330. SHRIGEORGE FERNANDES: Will Antrix Corporation Limited

the PRIME MINISTER be pleasedto state:

(a) whetherthe Japanese companies are
showinginterestand enteringinto India’s auto-
mobile industry;

(b) if so, the details thereof; and

(c) the reaction of the Government
thereto?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (c). Thereis already a
significant association of the Japanese compa-
nies inthe Indian automobile industry. With the
recent liberalisation of ourindustnal Policy, this
association is expectedtogrowfurther.

6331. SHRIRAJENDRAAGNIHOTRI:
SHRIV.S.VIJAYARAGHAVAN:

Willthe PRIME MINISTERbe pleasedto
state:

" (a) whether the Indian Space Research
Organisation has set up a company named
‘Anthrix Corporation Limited’ for the interna-
tional marketing of its technical knowhow;

(b)if so,the details thereof and its turnout
during 1992-93;

(c) whetherthis Cooperation has gotany
contract for designing a satellite system for

INMARAST Origination of London;

(d)if so. the details thereof;
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(e) the profit eamedby the corporation as
aresultthereof; and

(f) the details of the exports made by it
during 1992-93?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVNESH CHATURVEDI): (a) Yes, Sir.
Antrix Corporation Limitedis set up by Govern-
mentof Indiaunderthe administrative control of
Deprtment of Space for international/national
marketing of space products andserices from
India. itwas registered as afully owned Govem-
ment Company in September 1992.

(b) The Company is registered under In-
dian Companies Act 1956 on September 28,
1992 andis wholly ownedby the Govemmentof
India. The Secretary, Department of Space and
Chairman, ISRO is that Chairman of the com-
pany andthe Board of Directors include senior
officials from ISRO/DOS and leading industri-
alists, Shri Rattan Tata, ShriJamshyd godrej
and Shri P. Ravindra Reddy.

The accounts forthe year 1992-93 (Sept.
1992toMarch31, 1993) are beingfinalised. The
exactfigures related to turnover, profit will be
available after audit.

(c)and(d). No, Sir. The Company did not
get any contract designing a satellite for
INMARSAT, London.The Company however
secured the following two Study Contracts re-
latedto Low Earth Orbit Satellite Systems:-

1. Study Definition of Space Segment Sys-
tems and Assessment of Associated Technolo-
gies of Leo Constellation for Hand Held
(INMARSAT-P) Services, and

2. Designimplementation and Evaluation
ofa Small Umnidirectional L/'S/UHF Antenna for
the INMARSAT-P Hand Held Phone.

(e) The Study Contracts are valuedatS $
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120, 000 and US $37, 000 receptively and th
workis inprogress. The studies are expectedto
be completedin 3 months when final reports will
be presented and profits determined.

(f) Antrix Corporation ltd., since its incorpo-
ration six months ago, has made exports worth
Rs. 36.00 lakhs (in Foreign Exchange) which
includes supply of a small quantity of propeliant
material, training services, etc.

Industrially Backward Districts in
Maharashtra

6332. SHRI BAPU HARI CHAURE: Will
the PRIME MINISTER be pleasedto state:

(a) the details of he industrially backward
districts in Maharashtra; and

(b) the progress made in respect of
industrialisation of these distnicts during the last
twoyears?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
INDUSTRIAL DEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTR (SHRIMATI
KRISHNA SAHI): (a) The industnally backward
districts of Maharashtra identified by the Central
Govemmentare: Aurangabad, Bhandara, Bihar,
Buldhana, Chandirapur, Colaba, Dhulia, Jalgaon,
Nanded, Canmanabad, Parbhani, Ratnagiri,
Yeotmal and Gadohiloi.

(b) Industnalisation of a district area is
primarily the responsibility of the concerned
State Governments. The central Government
supplementtheir efforts wherever possible. For
creation of infrastructure tacilities and dispersal
ofindustries, Government have announced a
Growth Centre Scheme under which
Maharashtra has been allotted 5 growthcenters.
Three cfthese growth centers are in the back-
ward district of Nanded, Ratnagiri and

Chandrapur.



431 - Wirtten Answers
Surplus Defence Land

6333. SHRIVILASRAONAGNATHRAO .

GUNDEWAR: Willthe PRIME MINISTER be
pleasedtostate: .

(a) the total area of surplius Defence land
identified, State-wise:

(b)whether any decision has beentaken
regarding sale orcommercial use of this land;

(c)if so, the details thereof; and

(d) the details of he norms being adopted by
the Governmentin this regard?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF DEFENCE (SHRIMALLIKARJUN):
(a)to(d). There hasbeen acontinuingpolicy that
lands rendered permanently surplusto Defence
requirements will be disposed of by sale on
realisation of market value to various agencies
inthe following order of preference:-
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(i) Other Ministries of Central Government

(i) State Governments
(iii) Local bodies
(iv) Educational and Charitable Institutions -

(v) Ex-Servicemen (individual plots only
forresidential purposes).

In case none of the above agencies re-
spondstothe offer, the sumplus Defence landare
to be putto sale by public auction.

In order to meet the overall shorttall in
allocations for Defence an exercise as been
initituted fo identify Defence lands whichmay be
permanently surpussto Defence requirements.

Centainisolated pockets of Defencelands,
Campinggrounds andabandoned airfields have
sofarbeenidentifiedincertain States and Union
Territories for disposal on a tentative basis.
Statewise details are givenin the statements.

STATEMENT
S!.No. Name of the State/ Area (inacres)
Union Territory
1. UttarPradesh 3238.327
2 Orissa 149.12
3 . Assam 45907
4. Maharashtra 596.491
5. Himachal Pradesh 18.64
6. Jammu and Kashmir 5718
7. Punjab 27792
8. Haryana 397977
9. MadhyaPradesh 921.925
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S!. No. Name ofthe State/ Area(inacres)
Union Territory
10. WestBengal 4260,435
1. k Bihar 2957.595
12, Kamataka 182.59
13. AndhraPradesh 501.60
14. TamilNadu 21263
15. Manipur 89.22
16. Delhi 791.372
Plan Outlay for Madhya Pradesh [English)

6334 SHRIMAHENDRA KUMAR SINGH
THAKUR: Willthe Minister of PLANNING AND
PROGRAMME be pleasedtostate:

(a) the amount sought by the Madhya
Pradesh Government for plan-outlay for the
year 1993-94:

(b) the total amount sanctioned by the
Union Governmentinthis regard:

(c)whetheranydemandhas been madeby
the Governmentof Madhya Pradeshtoincrease
thisamount; and

(d) if so. the reaction of the Government
thereto?

THE MINISTER OF STATE OF THE MIN-
ISTRY OF PLANNING AND PROGRAMME
IMPLEMENTATION (SHRI GIRIDHAR
GOWANGOQ): (a) and (b). Anoutlay of Rs.2400
crores has been agreed tor the Annual Plan
1993-94 of Madhya Pradesh

(c) No, Sir.

(d)yDoesnotarise

Budgetary Supportto Khadiand Village
Industry Commission

6335. SHRISUSHIL CHANDRA VARMA:
Willthe PRIME MINISTER be pleasedtostate:

{a)the budgetary support providedtothe
Khadiand village Industry Commission during
the lastthree years:

(b) the targets of employment generation
fixedduringeach ofthleastthree years and the
actual achievements made: and

(c)thetargetted andthe actual production
of Khadiduringeach of the lastthree years?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OF
SMALLSCALEINDUSTRIESANDAGROAND
RURAL INDUSTRIES) (SHRI M.
ARUNACHALAM): (a) Central Government
releasedthe followingamounts of funds to Khadi
and Village Industries Commission (KVIC)
under planduringthe years 1989-90. 1990-91
and 1991-92:
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Year Funds released
(Rs.in Crores)

1989-90 175.00 .

1990-91 186.00

1991-92 193.00

(b) The targets and achievements in re-
spectofemploymentgenerationduringtheyears
1989-90. 1990-91 and 1991-92 are asunder:-

Year Employment generated
(lakhs persons)
Target Achievement
1989-90 47.39 46.26
1990-91 45.89 4857
1991-92 50.01 50.16
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(b) the method used by then in predicting
the monsoon’sbehavior; and

(c) theirlong range monsoon forecast?

THE MINISTER OF STATE IN THE
PRIME MINISTER’'S OFFICE (SHRI
BHUVNESHCHATURVEDI): (a)to(c). India
Meteorological Department uses Power Re-
gression Modeltoforcacast thetotal quantumof
monsoontrintall overthe country as awhole for
the entire South-West Monsoon seasons (June
to September). The Model uses observational
data of asetof 16 regionalandgloballandocean
atmospheric parametes. These parameters are
physically relatedtothe India summermonsoon
rainfalland some observational datauptothe
end of May is requered of making the forcast.

Legal Aid Schemein Goa

6337.SHRIHARISHNARAYAN PRABHU
ZANTYE: Will the PRIME MINISTER be

(c) Thetargettedandthe actual production
of Khadiduring he years 1989-90, 1990-91 and
1991-92 are as follows:-

Year Khadi Production
(Rs. inCrores)
Target Achievement
1989-90 29224 257.87
1990-91 275.00 28595
1991-92 310.00 328.64
Forecast of Monsoon

6336 SHRI SANAT KUMAR MANDAL:
Willthe PRIME MINISTERbe pleasedtostate:

(a) whetker the meteorologists have by
now been able toforacastabout he nature of this
year's South-West monsoon:

pleasedtostate:

(a) whetherthe Legal Aid Scheme for poor
hasbeenintroducedin Goa;

(b)if so, the details thereof andif not, the
reasons therefor;

(c) the steps taken to create awareness
among poor people to availthemselves of free
legal assistance underthe aforesaid Schemein
the State; and

(d) the achievements if any made by the
Government of Goaduringthe lastthree years
andthe number of poorpeople assistedtogether
with the total amount spent thereon?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRIH.R.BHARDWAJ): (a) Yes,
Sir.

(b) Free Legal Aid & Advice Board has
beenconstitutedinthe year 1981 with State Law
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Ministeras Chairman, Law Secretary, 2MLAs
and 3 non-officials as Members and one Mem-
ber-Secretary.

(c) Freelegal Aidbanners andliteraturhas
been displayed in all the offices of the
Mamiatadars/Block Development Officers. 2,
262 cases weretaken upbythe 19 Lok adalats
organised inthe State, outofwhich 1,514 cases
were settled. CompensationamountingtoRs. 5,
73,60, 701—hasbeenawarded. TwoFreelLegal
AidMeals were heldfor otherbackwardclasses.

(d) 148 people have been provided free
legal aid fromthe year March, 1990to March.
1993, for whichanamount of Rs. 4, 600/- has
been paidtothe Advocates.

Wind/Solar Plantsin Kerala

6339. SHRI MULLAPPALLY
RAMACHANDRAN: will the PRIME MINIS-
TERbe pleasedto state:

i (a)the number of Wind Mills setup by the
Govemmentalongthe cost of Kerala, location-
wise:

(b)the number of plants to generate solar
energy setupin Kerala; and

(c) the number of gobargas plants function-
inginKerala as atpresent?

THE MINISTEROF STATE INTHE MIN-
ISTRY OF NON-CONVENSIONAL ENERGY
SOURCES AND MINISTER OF STATE IN
THEMINISTRY OF AGRICULTURE (SHRIS.
KRISHNA KUMARY): (a) and (b). The number of
WindMills and solarenergy devices installedin
Keralaincludinginthe coastal areasis givenin
the attachedstatement.

(c)Atotal of over34, 000family type biogas
plants have been setupinthe State underthe
national Project for Biogas Development. Two
institutional biogas plants have alsobeensetup
in Kerala. About 85% of the plants are reported
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tobe functional.
STATEMENT
(a) Wind Mills
S.No. District Number
wind Pumps
1. Thiruvananthapuram 4
2. Thrissur 3
3 Emakulam 2
4. Palakkad 15
5. Malappuram 4
6. Kozhikoda 3
7. Kasaragod 8
Wind Electric Generator
1. Palakkad 1(100KW)
(b) Solarenergy devices
S. No. Names of Devices Numbers
1. Solarwaterheaters 110
2 Solarairheaters 2
3. Solardistillation units 10
4. Solarcookers 17
5. Solarstreetlightingsystems 309
6. Solardomestic lights 77
7. Solarwaterpumping systems 4
8 Solarcommunity lighting/
TV systems

9. Photovoitaicpowerplant 1 (1 KW)

10. Otherphotovoltaic systems 3
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Investment Plan by Asea Brown Bovari

6340. SHRI MANORANJAN BHAKTA:
Willthe PRIME MINISTERbe pleasedtostate:

(a) whetherthe Asea Brown Boveri (ABB)
has chalked out any investment plan in the
country as reported in the Economic Times
dated February 22, 1993:

(b) if so. the details of the plans of he
company; \

(c)the proposedinvestmentinthe various
power projects by the company; and

(d)the details of the joint ventures likely to
be setup by Asea Brown Boveri?

THEMINISTEROF STATE INTHEMIN-
ISTRY OF INDUSTRY (DEPARTMENT OIF
INDUSTRIALDEVELOPMENT ANDDEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a)to (d). Government have
on 5thJanuary. 1993 approved a proposal for
manufacture of power generating equipment.
Thetotal costofthe projectis approximately Rs.
200crores out of which foreign equity would be
approx. Rs. 40crores. No other proposal ot M/
s. ABBforpower generatingequipmentis pend-
ingbeforethe Government.

Encroachment on Public Land

6341 SHRIANNA JOSHI: Willthe Minister
of URBANDEVELOPMENT bepleasedtostate:

(a) whether the Government have taken
any steps to remove the encroachments on
public and community lands in Delhi during
1992-93;

(b)ifso, the details thereof; and
(c) the steps taken to identify the

encorachments andthe details of plans , if any
for 1993-94?
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THEMINISTEROF STATEINTHEMIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATEINTHEMINISTRY OF
WATER RESOURCES (SHRI P.K.
THUNGON): (a) and (b). During 1992-93 the
followingremoval action were taken by the Delhi
Development Authority, Municipal Corporation
of Delhi, New Delhi Municipal committee and
Land and Development Office:-

D.D.A. 4058 structures were removedin
249 clearance operations andin the perches
284.04 acres ofland was reclaimed.

M.C.D. 42937 encroachments were re-
moved

N.D.M.C. 232 jhuggis were removed

Land and Development Office 155 squat-
ters were removed.

(c) Government of nationai Capital Terri-
tory of Delhi have set up Special Vigilance
Teams headedby Additional District Magistrate
and DDA, MCD and Police are also represented
inthese Teams. The local agencies have di-
rected its enforcement's field staff to keep a
watchontheir areas andidentify the encroach-
ments. During 1993-94, DD also proposes to
reclaim 250 acreas of its land which is under
encroachment. Eligible familiesin J.J. clusters
on identified priority sites and which were in
existence inJanuary, 1990 are tobe taken for
relation to alternate sites on the request of land
owning agencies according to the approved
guidelines. Jhuggis which have been comingon
public land after this date are removed by the
land owning agencies as and when they are
detected.

Setting up of New Fertilizers Units

6342. SHRIGEORGE FERNANDES: will
the PRIMEMINISTER be pleasedto state:

(a) whetherthe Government have taken
any steps to arrange concessional loans to
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fertilizer companies for setting up of new units
andrenovatingth®existingones; and

(b) if so, the details thereof?

THEMINISTEROFSTATE IN THE MIN-
ISTRYOF CHEMICALS AND FERTILIZERS
(SHRIEDUARDOFALEIRO): (a)and(b). The
govemmenthave sanctionedaschemeforpro-
vidingamaximum concessionof 3%intherate
ofinterest, payable onthelongtermloansraised
from the financial institutions or from the Gov-
ernment, for setting up new fertiliser plants as
alsoexpansionandrevamp ofthe existingplants.
This concessionwouldbe payable only afterthe
plant has gone into production and would be
applicable in respect of interest payments fall-
ingdue onorafter 1.9. 1992. Thiswouldbefurther
subjectto certain conditions. the mainamong
thembeing asfollows:

(i) the plant should have been commis-
sionedonorafteristJanuary, 1991;

(i) th netinterest rate after adjusting this
concessionwillnotbe lessthan 12%

(i) this concession would be available in
respect of new/expansion plants the capital cost
of which is Rs. 100 crores or above. and in
respect of revamp projects with capital cost of
Rs. 15crores orabove:

(iv) this concession would be paid by the
Govemmentto the concemed financial institu-
tions orthe Govermment, as the case, may be;

(v) this concession would be payable after
formal application fromthe concerned units to
the Governmentand final approvalinindividual
cases;

(vi) this concession would be payable after
the plant has gone into production and will be
applicable only in respect of the interest pay-
mentsfallingdue onorafter 1.9.1992;

(vii) this concession would be payable
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subjecttothe concernedunits paying netinter-
est on due dates after setting off the interest
concession payable by the Government; and

(viii) this scheme will remain valid for five
years or until further orders, whicheveris ear-
lier.

Nuclear Technology Capabilities

6343 SHRIMANORANJAN BHAKTA: will
the PRIME MINISTER be pleasedto state:

(a)whethernon-signing ofthe nuclearNon-
Proliferation Treaty (NPT) by India s likely to
effort our nucleartechnology capabilities;

(b) if so, the details thereof;

(c)the target fixed for generating nuclear
power by the turn of the country; and

(d) the steps takenin thisregardand the
resources made available forthe purpose?

THE MINISTER OF STATE IN THE
PRIME MINISTER'S OFFICE (SHRI
BHUVESH CHATURVEDI): (a)and(b). Itafact
thatfree flow of equipmentandtechnology from
the wstermn countries has notbeentakingplace
onaccountof India’s stand onthe Nuclear Non-
Proliferation Treatry, However. this has also
speeded up developmentof indigenoustechnol-
ogy. Presently indigenons capability covering
the entire nuclearfuelcycle has beendeveloped
inthe country.

(c) Atargetof 5700MWe ofinstalled capac-
ity of nuclear power by the year 2002 A.D. is
envisaged, subject to availability of funds.

(d) Work s in full swing in respect of five
new reactors which willadd to the generating
capacity. Resources are being provided by the
Governmenttothe Nuclear Power Corporation
by way of equity every year. The Corporationis
alsobeingpemmittedtoraise resources through
tax-free andtaxable bonds from the market.
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Work. Orders of C.P.W.D.

6344 SHRIRAUNATHSONKARSHASTRI:
Willthe Minister of URBAN DEVELOPMENT
be pleasedtostate:

(a) the number of works got done by the
C.P.W.D.workorderduringeachofthe lastthree
years;, -~

(b) the details and reasons thereof;

(c)thnumber of complaints received about
mapractice in orderingthe work onwork order,
and

(d) the number of complaints received
against the contractors

for poor quality of work done in Govern-
ment buildings and the actiontaken thereon?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHR! P.K.
THUNGON): (a) to (d). The informationis being
collected and will be laid on the Table of the
Sabha.

Muzaffarpur Unit of IDPL

6345. SRI GURUDAS KAMAT: Will the
PRIME MINISTER be pleasedto state:

(a) whether the Government have tumed
down the revival plans for the Muzaffarpur Unit
ofthe Indian Drugs and Pharmaceuticals Ltd.,
and

(b)ifso, the reasons therefor?

THE MINISTER OF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRIEDUARDO FALEIRO): (a) No, Sir.

(b) Does notarise.
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Urban Land Ceiling and Regulation Act,
1976

6346 SHRIMATISURYAKANTAPATIL:
Willthe Minister of URBAN DEVELOPMENT
be pleasedto state:

(a) whether a Commission was set up to
study the drawbacks of the Urban Land Ceiling
andRegulation Act, 1976;

(b) it so, whether the Commission has
since submitted its report; and

(c) the details of the recommendations
made by the Commission and the time by which
the Govermment propose to implement these
recommendations?

THEMINISTER OF STATE IN THE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHR!I P.K.
THUNGON]): (a) No Commission was setupto
study the drawbacks of the Urban Land Ceiling
andRegulation Act, 1976. However, the National
Commission on Urbanisation was set up to
examine the State of urbanssation in the country
with reference to present demographic. eco-
nomic infrastructural environmental., Physical,
shetter, energy, communicaton, Land, poverty,
aesthetic and cultural aspects.

({b) and (c). The National Commission on
Urbanisation made vanous recommendations
includingfor effective implementation of Urban
Land Ceiling Act and these are given in state-’
ment. The National Commission on Urbanisation
submitted its final report in August, 1988. In
order to implement the recommendations of
national Commission on Urbanisation, various
amendment proposal have been formulated but
no time frame can be given since anumber of
steps are involvedin amendingthe UrbanLand
(Ceiling and Regulation) Act, 1976:-

(1) Approvalotﬂteamendmerﬂp;oposalsby
the Cabinet.
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(i) Approval of the amendment proposals by the
legislatures of those States which initially
passed a Resolution for havinga Central
Act, in terms of Article 252 (1) of the
Constitution of India.

(iii) Dratfting of the draft Amendment Bill and
introduction of the amendment Biilin the
Parliament.

STATEMENT

Recommendations of the National Com-
rmusston on Urbanisation Recording Effective
Implementation of the Urban Land (Ceilingand
Regulation)Act, 1976

(@) the discretionary exemgtions permitted
under sections 20 and 21 of the Act should be
eliminated;

(b) Allexemptions should be brought within
the ambit of Section 19, if necessary, by expend-
ingits scope. Inother words, whatis exemptis
mandatory and whatis not exempt cannotbe
exempted by any authority

(c) Prowvisions should be made to remove
difficulties correct anamalies and to deal with
specific cases where use of land declared sur-
plusis eithernot viable, feasible to develop oris
incompatible withthe existing use;

(d) Alllands which are vacantand surplus
must be developedfor constituting housingunits
of upto 80sg. mtrs. plinth areas each duringthe
prescribed five-years period or transferred by
negotaions to the State, a State undertaking.
statutory corporation or authority dealin with
housing and urban development or acoopera-
tive organisation dealing with housing;

(e) Aliproperty developed contrary tothe
permissible norms should be liable to confisca-
tion land should by without in the State in pay-
ment of any compensation whatsoever

(f)On expiry of the period of of moratorium
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undeveloped land shouid west automatically in
the State onpayamentofthe presecribedamount;

(g) Duringthe period when fand in excess
ofthe ceillingis kept vcanta cess ortax. ranging
fromRs.3persq. metreto Rs. 50 persq. metre.
dependingonthetownsise, location. etc, should
be chargedwiththe proceeds beingdepositedin
aShelter Fundto be constituted for each urban
centretowhichthe actapples. Inotherwords, no
one in the notifed towns and cities would be
allowedto hold excess vacanland development
as perthe prescribed norms. This would very
quickly ensure thatsurpius land are portly utiised
andwould substantially add to land availabihty.

Awarding of Repair works to Con-
tractors by CPWD

6347 SHRIJEEWAN SHARMA: Willthe
Minister of URBAN DEVELOPMENT be
pleasedtostate:

(a) whetherthe repair works carned outby
contractors engaged by CPWD are generalty of
substandardnature;

(b)the reasons for notchecking theirworks:
and

(c) the reasons for awarding the repair
works tothe contractors and not get the same
done through own staft?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF URBAN DEVELOPMENT AND
MINISTEROF STATE INTHEMINISTRY OF
WATER RESOURCES (SHRI P.K
THUNGON): (a) No. Sir. The repairwork are
beingcarnedout stnctly as per CPWD's speci-
fications.

(b) Thworks are being checked at every

stage.

(c) Theday-to-day maintenance and repair
works are carned out through Departmental
staff. The work of periodical nature like white
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washing. paenting etc. and works of compli-

catedandspecialisednature are gotdone through
contractors.

Closure of Fertilizer Plant at Kandla

6348. SHRIGURUDASKAMAT:
SHRIMOHAN RAWALE:

Willthe PRIME MINISTER be pleasedto
state:

(a) whetherthe Indian Farmers Fertilizer
Co-operative Limited (IFFCO) has decidedto
shutdowniits fertilizer plant at Kandla;

(b)ifso, the reasons therefor:

(c)whetherthe workers ofthe Unit are likely
tobe adjusted in other units; and

(d) if so, the details thereof?

THEMINISTEROF STATE IN THE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIROQ): (a) No, Sir.
However, the plantwas shut down temporarily
for nine days in March-April, 1993 forcommer-
cialreasons.

(b)to (d). Donotarise.

[ Translation)

Foreign Exchange Spenton Purchase of
Capital Goods by PSUs

6349. SHRISHIVRAJ SINGH CHAUHAN:
Willthe PRIMEMINISTER be pleasedtostate:

(ajthe amountofforeignexchange spenton
purchase of capitalgoods in 1991-92 by Public
SectorUndertakings (PUSs);

(b) whether more amount of foreign ex-
change has beenspentin 1990-91 ascompared
t0 1991-92;
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(c) if so,the details thereof: and

(d)the names of those Public Sector Un-
dertakings which have spentforeign exchange
of more than Rs. 10 crore in import of capital
goodsin 1991-92?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF INDUSTRY (DEPARTMENT OIF
INDUSTRIALDEVELOPMENT AND DEPART-
MENT OF HEAVY INDUSTRY) (SHRIMATI
KRISHNA SAHI): (a) to (d). the enterprises-
wise foreign exchange Utilisation on production,
maintennce operation & purchase of capital
goods duringthe years 1991-92 and 1990-91
have been indicated in Statement No. 25 of
voiume-| of Piit,lic Enterprises Spurvey 1991-
92placedbeforethe Parliamenton 26th Febru-
ary, 1992.

[English)
Import of Rifampicin

6350 SHRIRAJESHKUMAR:
SHRIMATISHEELAGAUTAM:

Willthe PRIME MINISTER be pleasedto
state:

(a)whether Rifampicin has been permitted
tobe importedfromchins, Bulgariaand Poland.;

(b) whetherthere is sharp differencinthe
prices ofimported Rifampicinfrom these coun-
tries;

(c) whetherthereis any proposaltorefitthe
price of Rifampicin: and

(d) if sc. the details thereof?

THEMINISTEROF STATE INTHE MIN-
ISTRY OF CHEMICALS AND FERTILIZERS
(SHRI EDUARDO FALEIRO): (a) and (b).
Thereisnoimport of bulk drug Rifampicininthe
consumption country fordomisestic

(c) Thereisnoproposal torevisethe prices
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oftheisbulkdrugforthe present.

(d) Doesnotarise
[ Translation)

SHRI MOHAN SINGH (Deoria) Mr.
Speaker, Sir. | rise to express my concerned
andregretoverthe spread of terrorismin the
easternpartofthe country.

Aseastern Indiais taraway from Delhi, its
echo is heard here very late. Our attention is
focused onmany things. Today’'s newspaper
reports speak of a series of such eventtaking
place there for long. A tribal Kuki village in
Manipurwas setablazed by Nagaterrorists. 41
houses were set afire and seven children were
burntalive. Itis saidthat Bodo terrorists have
kidnappedthe son of the first Chief Minister of
Assam, whowas workingas a Seniorexecutive
insometeacompany. Now these terrorists are
demandingaransomofRs. 15crore.

Terrorist organisations are establishing
theirroots firmly in the whole of eastern India
whichis asensitive area fromthe strategic point
of view. They operate from the borders of our
neighboringcountries. They are receiving as-
sistance from across the border, Unemployed
youthindulge interrorists activities over petty
issues. | do not find any will or long terms
scheme orany strategy of Government of India
foreliminatingterrorism fromthe eastem part of
the country.

| would like to make a demand trom the
Government of India to prepare some definite
strategy and action plan to solve the problems
of youth andfor eliminatatingterrorismfromthe
eastern part of the country. | would like to de-
mandthat a statement shouldbe made inthe
House inthisregard.

SHRI RAM VILAS PASWAN (Rosera):
Mr. Speaker, Sir, | have no question to ask but
would like to have information. | would like to
draw your attention towards the assurances
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given by the Chairandthe Governmentinre-
sponsetoquestions raisedby the hon. Member
inthese House.

It is not dood for the House or for the
Government thatthe same questionis raised
here severaltimes. | have figures with me that
till today we have raised questions on four
subjectsinthe currentsession andithas been
said fromthe Government's side, that a state-
mentwouldbemade...

MR. SPEAKER: What are you talking
about?

SHRIR£MVILAS PASWAN: Day before
yesterday. the question regarding the Aligarh
incidentwas raised. From Govemment's side it
has been saidthatareply wouldbe. This matter
has become very tense. A dharna has been
staged infrontof Government office, Students
are agitatingall overthe country, Students were
beatenthere. Itis notknownwhetherthe Govemn-
mentis goingto respond or not. This incident
took piace the day before yesterday.

Anil Kumar Garg, who was a leader of our
party was murdered. Yousaidthatthe Govem-
mentwould made a statement onitbuttill date
the Government has not made the statement.
Thisis yourrulingof 29.3.93. You cansee the
proceedings.

Three Harridans were murdered at
Badnvaell in Mysore over their entry into a
temple. The Government said that it would
made a statement. lthas notsotarbeenmade.
The House expressed its concern overikling of
Delitsin Kanpurar:iMathura. The Govermment
saidthatit would make a statementonit. but it
has not made any statementtill date.

Iwouldliketoask thatif we do notreceive
any statement even afteramonth ofthe incident
and even after assurance given by the
Government's side or by the Parliamentary
Aftairs Minister or by any other Minister, what
shouldwe do? wouldlike tohave your rulingin
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this regard.

[English]

SHRISOMNATH CHATTERJEE (Bolpur):
Sir, the Aligarh Muslim University matterwas
very serious. Duringthe President's rule, the
trigger-happy police have killed the studentsin
high-handedmannerandthe Govemmentis not
responding. This matterhadalready beenreised
inthis House and now the situationis very tense
there. So, we wantto know what s the postion.

THE MINISTER OF WATER RE-
SOURCES AND THE MINISTER(SF PARLIA-
MENTARY AFFAIRS(SHRIVID AACHARAN
SHUKLA): Thestatements thathavebeenprom-
ised willbe made. The Home Ministeris going
to make a statement today Bombay. About
algiarhincident also, he willmake a statement.

[ Translation]

SHRIRAM VILAS PASWAN: One month
haselapsed.

[English)

SHRIVIDYACHARAN SHUKLA: We will
certainly make the statements thathave been
promised. | do not think that they have been
delayed somuch, but we will try and hurry it up.

[ Transiation)

SHRIRAM VILAS PASWAN: Isthere any
rule for making statements or not. The Aligarh
Muslim University issue hasbecome: very tense
andastatementtothis effect7.2s not sofarbeen
made..

(Interruptions)
MR. SPEAKER: Paswanji, youmayplease
sitdown. Youhave raisedthe questionina very
good way and its reply has also come.

{Interruptions)
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SHRI BASUDEB ACHARIA (Bankura):
Where has the reply been given, what is the

[English]

MR.SPEAKER: Mr. Acharya, pleasetake
your seatnow. This is not correct.

[Translation)

| have asked them. They said that they
would make a statement atthe earliest.

[Engfish]

* Ihaveexplainedit. Youraiseditandyougot
apositive reply. What do you expect metodo
now?

(Interruptions)
[Translation]

SHRIRAMVILAS PASWAN: You please
askthemtomake the statementtomorrow.

MR. SPEAKER: Not like this..
{Interruptions)

. SHRIMOHAMMAD ALIASHRAF FATMI
(Darbhanga): Mr. Speaker, Sir, statement re-
garding Aligarhis notcoming. Yesterday, nine
Member of Parliament met the President of
India over this incident. These students are
being harassed in Delhi. But no statement in
Aligarhis coming..(/nterruptions) :

MR. SPEAKER: You are interested in
putting questions only and not in other work.

- Please donotcreate such asituation.

(Interruptions)

SHRIMOHAMMAD ALIASHRAF FATMI:
Sir, anassurance was givenonthe Algarhissue
butno statement has so far been made. Nine.
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Members of Pariamentmetthe President. You
pleasefixatime imitforit. Students Aligarh are
sittinghere, soplease letthe statementbemade
inthree-fourdays.. (Interruptions)

[Engtish]

SHRI HARADHAN ROY (Asansol): Mr.
Speaker, Sir, the Joint Bipartite Committee for
Coal Industry has signed a settlement for a
pension scheme for seven lakh coal miners
providing contribution of two per cent of the total
wages per month by the workers and the man-
agement. Accordingly, two percentofthe wages
ofthe workers weredeductedfrom Ist April, 1989
alloverthe country. The non-implementation of
the Pension Scheme workedoutby the JBClhas
evoked strongreactioninthe coal industry.

itshouldbe noted here thatby astatement
in Parliament of the former Coal Minister the
Pension Scheme was announced. Despite that,
this non-implementation has created aserious
situationin coalindustry.

Now, the annoucemet by Union labour
Minister that Pension Scheme would be imple-
mentedbythe Govemment from st April, 1993
will create serious misgivingsin the coalindus-
try.

Istrongly appealtothe Govemmentofindia
thatthe Pension Scheme finalisedby the JBCCI
shouldbe fullyimplementedfrom st April, 1989.
if the Govemment fails to do so, | apprehend a
serious outbreak of industrialunrestin the coal
industry which many have serious repercus-
sions onthe national economy. | therefore hope
the govemment would issue immediate direc-
tive toimplément the Pension Scheme jointly
finalised by the JBCCI.

[ Transiation)

SHRI ANNA JOSHI (Pune): Mr. Speaker
Sir, throughyou, | would like ta draw the attention
ofthe august House towards agrave andserious
incident. Theissue of iliustrated Weekly dated
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16th April carries an atricle by ShrimatiNancy
Adajaniya on chhoapati Stuajniaand Maharani
Laxmibaiwhich is country to history, facts and
isbiased . it has consed anguish to people all
overthe cduntry. Notonly the Indian writers but
thecontenpoary as well later historians alsowho
wrote about these universelly tacclaimed na-
tional leaders have praised them, but this article
has been writtento mailingthem. | would like to
tellyouthat.. (Interruptions)

MR. SPEAKER: Nonoplease Anna, please
listen to mefirst. If any newspaperor magazine
has written anything, so we have its remedy
here, inthe Press Council orinthe court.

(Interruptions)

SHRIANNA JOSHI: Mr. Speaker, Sir, we
favourfreedom of Press, but it does notmean
that.. (Interruptions)

MR. SPEAKER: Where s its remedy?
(Interruptions)
SHRIANNA JOSHI: As regards the rem-

edy, inthe Maharashtra legislative Assembly..
(Interruptions)

MR. SPEAKER; How ? Underwhich rule?
(Interruptions)

MR. SPEAKER: How and under what
Rules, youpleasese the Rule Book .

(Interruptions)

MR. SPEAKER: | have great respect for
Chhatrapati Shivaji..

(Interruptions)

MR. SPEAKER: You should raise this
matter atthe properform . (Interruptions)

SHRI ANNA JOHS!: In this regard the
Govemment.. (Interruptions) Please let me
compilete.. (Interruptions)
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MR.SPEAKER: Youmayplease gotothe
Press Council..

(Interruptions)
MR. SPEAKER: May | give you the Book.

(Interruptions)
MR.SPEAKER: May | give you the Book.

(Interruptions)

SHRI ANNA JOSHI: No, no, Sir, | would
like todraw your attentionin ZeroHour.. (Inter-
ruptions) How they are disgracing a national
leader and apologizinglater. The publisher has
also apologized forthe article. InMaharashtra
legislative Assembly the Government has given
an assurance to take every possible actionin
this regard and the Speaker has said that the
‘Nlustrated Weekly' published a very substan-
dard article on Maharani Laxmibai and
Chhatrapati Shivaji..(Interruptions) TheSpeaker
ofthe Maharashtralegislative Assembly has
saidthat this matter shouldbe discussedin Lok
Sabhafortakingaction againstthe issue of the
magazine which has been circulated in the
whole country and outside the country. also
(Interruptions)

MR.SPEAKER: Look, Highcourt rulingis
not applicable to Supreme Court.

(Interruptions)

SHRIANNA JOSHI; He has made a sug-
gestion.. (Interruptions)

MR. SPEAKER: ltis notlike that. We have
respectforyou and forhim also.

(Interruptions)

SHRIANNA JOSHI: Youdo notallowme
tospeak.

(Interruptions)

MR. SPEAKER: Itis not so, please do not
indulgeinirrelevanttalks.
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(Interruptions) *

SHRIANNA JOSH!: I would like to tellyou
that the hon. Speaker said that the Central
Government shouldtake actioninthis regard..
(Interruptions)

[English]

MR. SPEAKER: You cannot quote the
Assembly Speaker, here, like this.

[Transfation]

What do you mean by saying that their
Speakerhas directedtodothisordothat. °

(Interruptions)

SHRI ANNA JOSHI: Sir, through you, |
would like to request th Cental Govemnmentto
banthischeap article. lwould alsoliketo appeal
that action should be taken against him.

[English]

Through you | appeal to the Govermment
(Interruptions)

[ Translation)
SHRI GEORGE FERNNADES

(Muzaftarpur): Mr. Speaker, Sir, lam ona point
of order. (Interruptions) | have a point of order

-because the work of the financial Committees
‘has come to stand still. The Parliamentary

Standing Committees constituted by you, are
notfunctioningatall. Day before yesterday there
was a meeting of our Committee... (Interrup-
tions) Ourcommittee is going to meettomorrow
again. (/Interruptions)

SHRI RAM NAIK (Bombay North): We
want reply from the Government
(Interruptions)This article can create distur-
bance all over the country. Maharashtra Gov-
ernment has imposed aban on the llilustrated
Weekly'. By the lilustrated Weekly' have
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cirucaltion not only in Indiabutin foreign coun-
tries also. So there is a need to withdraw the
issues sentoutof Maharashtra. Central Govern-
mentis capable of taking such steps. Another
importantissueis also connected withit, and
thisissué is of RaniJhansi (/nterruptions) This
thing is spreading in Uttar Pradesh. Anditis
definite thatsuch statements against Chhatrapti
Shivajiand Rain Jhansi will Create resentment
amongthe people. The Govemmentshouldtake
immediate and prompt action in this regard
before there worsening of situation. The Speaker
of Maharashtra Legislative Assembly has also
requested the Central Governmentto take ac-
tionin this regard. We also demand the same
otherwise the incidents of violence willcontinue
to take place throughoutthe country. (Interrup-
tions)

SHRIRAJENDRA AGNIHOTRI (Jhansi):
Mr.Spekaer, Sri, | wouldlike to draw your atten-
tiontowards the comments, made against Rani
laxmibai and Chhatrapati Shivajiin this article.
I have been Raniinthe history of Indiaand the
people of indiahave great respectand regardfor
her. People rake inspiration from.....**._.her.
(Interruptions)

MR. SPEAKER: No, no you please sit
down.

SHRI CHANDRA JEET YADAV
(Azamgarh): Mr. Speaker, Sir, this should not
go onrecord. If some newspaper has reported
some thing, willyou also repeathatinthe House
Will you make the same mistake which has
beencommitted by some newspaper? (Inter-
ruptions)

SHRI ANNA JOSHI: You object when
something objectionable is said against
Arungabedorbabar, buteveryoneisfreetosay
anything about Maharani Laxhmibai or Shivaiji
(Interruptions)

MR. SPEAKER: Youpleasesitdown. The
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whole country respects Chhatrapati Shivajiand
Maharani Laximbai. | will not permit anyone to
repeatthe objectionable thing said by someone
outside the House.

(Interruptions)

SHRI RAM NAIK (Bombay North): Mr.
Speaker, Sir, Maharashtra legislative Assem-
bly has discusseditandthe State Government
has written on it. | demand from the Central
Government that the Minister of Home Affairs
should give statement on it, as Maharashtra
legislative Assembly hascommented onit.

MR.SPEAKR: Whatare yousaying.
[English]

MR.SPEAKER: Allithetime you arerefer-
ring to Maharashtra legislative Assembly.

[Translation)

SHRI RAM NAIK: The Minister of Home
Affairs should make a statementin this regard.
People have afeelingof acrimony and anguish
overit. Therefore, the Govermmentshouldletus
knowthe action being taken inthis regard. What
actionis beingtakgn to withdraw the copies of
this magazine. The Minister of Home Affairs
should assure us that all the copies will be
withdrawn and action will be taken against the
Editorandthe author.

SHRI GEORGE FERNANDES: Mr.
Speaker, Sir,lamona pointof order.

SHRIANN A JOSHI: Mr. Speaker, Sri, first
Iwould like to know the reaction of the Govern-
mentinthis regard. (/nterruptions)

MR.SPEAKER: Pleaselistentome. When
Iwishto speakinyour suppor, you allspeakin
between and interrupt me but when | speak
loudly youbecomessilent.

**Enpunged as ordred by the Chair.
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[English]

Itis not helpingme.
[ Transiation]

Look, thisis a sentimental issue for us so
we shouldactinaresponsible way Govemment
1s also thinking as to what measures can be
takeninthis regard. lamnotaskingthe Govem-
mentto make astatementonthis, butasthisis
asentimental issue itcan also create law and
order problem, so you should think about the
limitations of the Governmentin regard totaking
action. .

SHRI GEORGE FERNADES: Mr.
Speaker, Sir, you should give your rulingonly
pointoforder.

[English)

MR. SPEAKER: | will, | thank you for
raising it.

[Translation]

SHRIGEORGE FERNANDES: The work-
ing of Standing Parliamentary Committee is
quite tough especially the wotking of the Com-
mittee on Finance of whichlam also amember.
We metday before yesterday and apoint of order
was raisedin that meeting. it was inevitable to
be raised. The Rule 331-G, which had been
passedby the House afew days back provides
that these Committee will hold their meetings
after the decision on budget is held and the
Houseis adjounedforthe propose. The discus-
sionhas notyetended. it started yesterday and
is likely to continue for two-three days more, |
think the House will be adjoumed on 14th May
so some method should be evolved for smooth
functioing of Committees. Youplease suspend
the Rule 331-G, by exercisingyour powers, so
that we can continue discussion on Budget
otherwise you please give us opportunity for
smooth functioing of Committees by adjourmning
the House for the purpose.
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[English]

SHRI NIRMAL KANTI CHATTERJEE:
(Dum Dum): Day before yesterday | referredthe
mattertoyou.

MR. SPEAKER: amgoingtorefertoit. |
was already sittinginthe House. | wil refertoiit.

SHRI NIRMAL KANTI CHATTERJEE:
Afterthat, we have takenthatup inthe Finance
Committee. Thereis away out.

[ Translation)

MR.SPEAKER: | would like to thank Shri
Nirmalkantiji, George jiandthe otherhonorable
member who has raisedthe matter, Iwasinmy
Chamber..

(Interruptions)

SHRIHAIRKISHORE SINGH: (Sheohar):
Ihadraisedit.

MR. SPEAKER: Perhaps you had raised
it. | thank you. Thisis a right question and we wil
have to think over it. The Rule says that the
House willbe adjourned for some days after the
general budget and thenthese committees will
function and give their reports. Theninthe light
of these reports discussion on budget will be
held ondemands for grants. Thisis thefirstyear
of the Committee system adopted by us. So
there may come some difficulties. We had
adjourned the House for the functioning of the
Committee and IPU Conference. During this
penod we organised |PU Conference success-
fully but the Committees could nottransact their
business as we could not discuss the budget. It
has therefore become compulsory to evoive
some methodin this regard. Yesterday, also|
had said in this House that we will solve this
problem with the permission if he House. Ac-
cording to the procedure discussion on the
generalbudget willcontinue for two three days
more. We are notgoingon holidays sothe House
willcontinue to function.



461  MotionRe. Suspension VAISAKHA 1, 1915 (SAKA)

Iwouidliketosaythatsome Chairmenand
other honorable members have started func-
tioning from 8.30 AMor9A.M. | had requested
thatthe papers which are required to be circu-
lated shouldbe senttothe Members andtothe
House also. If you want to discuss you should
prepare the report. Under the present circum-
stance we will have to work hard and we will not
be ableto goonleavefortenorfifteendays. We
would like to appreciate and praise the work
which is being done by Chairman and hon.
Members. Theinitial job of circulation of papers,
preliminary discussion should be done only
aftergeneraldiscussion onbudgetandthe report
shouldbe preparedafter properly enaminingall
the aspects. Yesterday also | had submitted that
we wouldwork accordingto the wil of House. At
thattime also we had gota general consent. |
think today also we would be able to performin
the same way. Whatever has been submittedby
youis correctbutitis againstthe rules. Yester-
day alsowe hadtnedtocorrectit, today alsowe
are doing the same. Ifthis matter had notbeen
raised, we could have committed a mistake. We
would pay attention to the matters raised by Shri
Nirmalji Sn Harikishoreji and we would try to
find outsome way. | think that this house should
allow the committees towork.

12.251/2hrs.

MOTION RE. SUSPENSION OF RULES
CITEDUNDERS33IG

[ Translation)

SHRIJASWANT SINGH(Chittorgarh); The
ruling given by you as Speakeris correct. The
solutionto the problems raised by ShriGeorge
Sahib is only this that approval of the House
should be sought. | would request the House to
accordits approvaltoit. (Interruptions)

[English}]

SHR! NIRMAL KANTI CHATTERJEE
(Dum Dum): There is one altemative that every-
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.dayweadjournat5 O'clock.

SHRIJASWANT SINGH: If you permit, |
move,

“Thatforthe currentyear, forthe effective

functioning of the Subject Committees, the

rules cited under 331G be suspended.”

MR. SPEAKER: Okay. | think that is the
wish of the house.

The questionis:

“Thatforthe currentyearfor the effective
functioning of the Subject Committed. the
rules cied under 331G be suspended:.”

The motions was adopted.

SHRI BOLLA BULLI RAMAIAH (Eluru):
Mr. Speaker. Sri, the Andhra Pradesh Tobacco
growers are facing difficulties inthe State due
to the absence of buyers from Russia. Sir, the
Chief Minister of Andhra Pradesh had discus-
sion with the Union Commerce Ministry in which
itwas feltthat there Isimmediate needto evolve
asuitable mechanismtolift the backlogcf about
10000 tonnes of tobacco and also provide ad-
equate supportforthe fresh crop.

Even afterthe meetings by Chief Minister
with various Union Gevernment representa-
tives and also the Commerce Minister the
problems, difficulties taced by the Tobacco
growers have notbeen settled. The Commerce
Ministry has stated that Department of Eco-
nomic Ministry has stated that Department of
Economic Affairs was expectedto relapsetech-
nical credit of 15 million dollars to enable the
Rusions to preaches tobacco.

[MR.DEPUTY-SPEAKER Inthe Chai
12.27hrs

According to the Ministry this amount will
allow Russianstopurchase about6, 400tonnes
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while the remaining 3, 600tonnes would haveto
the purchasedthroughotherroutes. This has
also nottaken place sofar. (/nterruptions)

MR. DEPUTY-SPEAKER: Ramaiaji,
pleastelithe gist. '

SHRIBOLLABULLIRAMAIAH: Inview of

the above postionthetobaccogrowersinAndhra:

Pradesharefacinggreatcrists.The growers are
atthe verge of starvation deaths, Therefore, |
appealtothe Union Governmenttotake urgent
stepsto helpthe tobacco growers in the State of
Andhra Pradesh.

MR.DEPUTY-SPEAKER: Nowmay Ire-
questthatthere arenamesbeforeme. Shalll call
themone afterthe other?

SHRI NIRMAL KANTI CHATTERJEE:
(Dum Dum): | gave a notice yesterday . My
misfortune wasthat | hadthree items andwhen
| mentioned the first item, the entire house
prickedthatup. Therefore, | could notmovetothe
seconditem,. As you will appreciate, theimpor-
tance ofthe seconditem. As you will appreciate,
the importance of the seconditemis such that
forthe firsttime a Government Minister states
inthe House thathe has actedillegally. Vialating
the Air Corporations Act, our Minister for Civil
Aviation has stated that yes, they are acting
illegally. | have give a notice for he privilege
motionthat Government have by-passedthe
Parliament andthey have notconsidered the
authority of the Parliament which has passedthe
Act. lwantyourresponseonit.

MR. DEPUTY-SPEAKER: Nirmalji, you
have given a notice of privilege motion. The
noticeis withthe Speaker. itis under consider-
ation.

(Interruptions)

MR. DEPUTY-SPEAKER: There are
nameswithme. Theyarelistedhere. Shalll call
them onebyone?

SHRISOMNATHCHATTERJEE (Bolpur);
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Those names should be called one by one
because the Members have takenthetrouble of
givingtheirsubject. Those whohascomeinthe
ballot, they should be giventhe opportunity first
and then Members like Shri Normal
CHATTERJEE shouldbe giventime. (Interrup-
tions)

SHRINIRMAL KANTI CHATTERJEE: |
have given my name yesterday itself.

MR.DEPUTY SPEAKER: The House has
agreedthat|shouldgoaccordingtothelistwhich
isbeforeme. Now, | call ShriTejNarayan Singh:

[Translation)

SHRITEJNARAYAN SINGH (Buxar): Mr.
Deputy Speaker, Sir, all the industries run by
electricity have closed downinmy constituency
of Buxar due to shortage of power supply. Elec-
tricity operated pumps have stopped working.
Agriculture ins ruined which has stopped the
development ofindustries. Atthough hundreds
of thousands of rupees have been spent on
electricity generation projects, ithas been no
increase in electicity generation. The sugges-
tions of setting up mini power plants for electric-
ity production are praise worthy. If such electric-
ity generation units are set up in Buxar, the
shortage of powerwould be removedandregular
power supply wouldbe available.

Mr.. Deputy speaker, Sir, | demand that
mini power plants shouldbe setup notonly in
Buxarbutalsoin other ports of Bihar. It should
have been betterifthe amounts earmarked for
ruralelectrificationhadbeen spentonthese mini
plants andthe Government of India should pro-
vide additionalfunds as and when required.

[English]

MR. DEPUTY SPEAKER requesttothe
hon. Members is to kindly take one minute only
sothat otherhon. Members can also participate
dousingthe ZeroHour.
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[ Translation]

SHRIRAMTHALCHOUDHARY (Ranchi):
Throughyou | wouldlike to draw thE attention of
the Governmenttowards the conditionsin Ranchi
and Chota Nagpurareas. Atpresentthe power-
cutinthat Stateis forfilletedto twpemntuy hours
which has caused problems of water supply.
Shortage of power-supply has causedclosure of
factories. People are migrating of other places.
I would like to urge the Central Governmentto
check the rise in incidents of kidnappings,
DAcoity. murders andlooting.

Therefore, | would like to demand that
Govemmentshouldtake approprate measures
foravoidingthe damages caused dueto short-
age of power supply. Governmentshould urge
the Chief Minister of Bihar to stop this misman-
agement.

[English)

SHRI  SYED SHAHABUDDIN
(Kishenganj): Mr. Deputy Speaker, Sir, thein-
ternational community has adopted the goal of
education for all the UNICEF and UNESCO
have together asked the nine most populous
countries in the world, that is India, China,
Pakistan. Bangladesh. Indonesia, Mexico,
Nigerie, Egypt and Brazil, which account for
overtwo-thirds. of the school age group children
of 6-15 years. and about 75 per cent of the
illiterate population ot the world. thatthese coun-
tnes should hold a SummitMeetingin affirmation
of their common commitment.. in order to el-
. evateeducationtothe nationalagendaandgive
it political support.. selectthe right strategy and
to encourage the donor countriesistocomein
with adequate heip in ordertolete the interna-
tional community achieve this intemational goal

Sir. we are very gladthat the first Summit
Meeting of theseinane Govemments s goingto
take place in our country.in November 1993.
The purpose of my mentioning this now is to
requestthe Governmentthat this international
conference- this none national Summiton uni-
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versal educationforthe entireilliterate popula-
tion of the world- should be preceded by a
national conference sothat our own experience
andoyrown experience and orourown require-
ments come into focus and serve as the basis
for working out the national and international
strategy.

MR. DEPUTY SPEAKER: There was a
railway accidentandthe hon. Minister wants to
make a statement. After the statementis over,
once again, we will continue the Zero Hour.

12.34hrs
STATEMENT BY MINISTER

1 Derailment of R.L. mixedtrain onthe
Ranchi-Lohardaga section of South
Eastern Railway on 20.4.1993

[English)

THEMINISTEROF STATE INTHE MIN-
ISTRY OF RAILWAYS SHRIK.C. LENKA): It
iswithdeep anguishthat| appraise the House of
the unfortunate accidentinvolving Train No. 1
R.L.Ranchi-Lohardaga Mixed Train at about
11.48hrs. on20.4.93 onthe Ranchi-Lohardaga
narrow gauge single line non-electrified section
onthe Adra Division of South Eastern Railway.
While this train with two goods wagons and give
coaches wasonrunbetween TangierBansliand
Nagjuastations, thetrainengine. the twvowagons
and four coaches derailed at Km. 452/14 of
which 2 coaches capsized. As aresult of this
derailment. 15 persons losttheirlivesand 15
sustained injuries.

Immediately on receipt of information about
the accident. medical relief van from Ran chi
with doctors and officers were rushed to the
accident site. The General Manager. South
Eastem Railway proceeded from Bhubaneshwar
by airtothe site of accidentto supervise rescuc
andrelief operations Divisional Railway Man-
ager. alongwith atcamof officers. also rushed
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to the site from Adra. Local Civil and Police

officers also attended the accidentsite.

Theinjuredwere admittedto the Holy Fam-
ily Hospital near Tanger Bansliand Raiendera
medical hospital at Ran chi. | and Member Staff,
Railway Board also rushedto the accident site
by a special Air Force Plan to oversee relief

operations.

The Commissioner of Railway Safety,
South Eastem Circle will be holding a statutory
inquiry into this accident.

Although the case of this accident wilbe
established only after the enquiry, as per the
available evidence and priorevents onthe sec-
tion, the possibility of sabotage cannotbe ruled
out

Ex-gratia payment to the next of kin of the
deadandtotheinjuredhasbeenarranged. This
willbe in addition to the compensation payable
to the next of the deceased and to the injured
under the Railway Accidents Compensation
Rules, 1930. The amount of compensation pay-
able in the case of death and injuries which
deprive aperson of all capacity to do any work
is Rs. 2 lakhs. For other injuries, the amount
varies from Rs. 16, 000/-to Rs. 1, 80, 000/-.

On behalf of Minister for Railways, all
Raillery workers and | extend our heart-felt
condolences to the relatives of the persons who
losttheir lives in this tragic accident and sincere
sympathies tothe injured.

I trust the House will join me in extending
heartielt condolences to the bereavedfamilies.

SHRIRAM VILAS PASWAN (Rosera): By
which machinery is this enquiry being con-
ducted? .

SHRI K.C. LENAKA: By the Commis-
sioner of Railway Safety, South Eastern Circle
(irdesmuptions)

MR. DEPUTY SPEAKER: No clarifica-
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(Interrupfons)

SHRI P.C. THOMAS (Muvattupuzha): We
join the Ministerin expressing our condolences.
(Interruptions)

MR. DEPUTY SPEAKER: As you have
nghtly agreed, you have given a directiontocall
as perthe listbefore me. You kindly bear with
me. Shriam Prasad Singh.

[Transiation)

SHRI RAM PRASAD SINGH
(Bikaramaganj): mr. Deputy Speaker, Sir,
throughyou | amraisinga very importantissue
inthe House. Delmia Nagaris abigbusiness
Centre in Rohtas district of Bihar State. Itisbusy
business centre and Grand Cord railway line
passes through it. It crosses at tihan road in
Vikaramaganj and there is a railway cab in
(Gumit) atthat road where traffic remains jammed
foralongtime. The condition is so critical that
people have to wait for hours and sometimes
very tragic accident occurs there. Some people
have also died in those accidents occurs there.
Some peopie have also died in those accidents.
Bihar Government has sent a proposaltocon-
struct a Overbridge there. | had raised this
question lasttime also and Governmentof india
had conducted a survey in this regard but no
emmentshould constructa Overbndge therein
public interest to provide relief to the public.
Thankyou.

MAJ. GEN. (RETIRED) BHUWAN
CHANDRA KHANDURI (GARHWAL): Mr.
Deputy Speaker, Sir, people are facing great
herding due to shortage of supply of LPG Gas
cylinders in the hilly areas of Uttar Pradesh.

People have to depend on the forest-wood
forworking food in hilly districts of Uttar Pradesh,
specially in Pauriand Chamoli dueto scarcity
ol gas andkerosene oil. But due tothe provisions
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ofthe Forest Actandthe ban onfelling of trees,
people havetofacegreathardshiptogetthatface
woodalso. People of this area are continuously
demanding new cookinggas connectionsforthe
solution of their problems, since this is thonly
alternative in the absence of fuel-wood. Kero-
sene andcoalarealsonotavailableinthatarea.

The Minister of Petroleum had given a
written assurance thatthose people how live in
the areas whichare above 4500feetfromthesea
level and have registered themselves for the
connection of LPG would be given gas connec-
tions immediately. Butis amatterof deep regret
that even after passingif six month, no progress
has been made inthis regard.

Therefore, | request the Central Govern-
menttoimmediately take the following steps in
the Pauriand Timely districts;-

1. More gas connections should be given
as perthe assurance give by the Minister.

2.Gas Agencies should be openedat Block
levelandtillithis arrangement is made extension
points may be openedthere. Thank you.

DR. LAXMINARAYAN PANDEYA
(Mandsaur): Hon. Deputy Speaker, Sir, Narmada
Sagar Projectis avery ambitious plan of Madhya
Pradesh. Accordingto adecision takenbythe
Govemment of India no assistance will be sought
for itfrom the Worid bank. ButMadhya Pradesh
itself does not have that much financial re-
sources thatit couldcomplete this projectonits
own.

Inthis situationitis imperative onthe part
of the union Government to provide adequate
funds for that. Through you | would also like to
seek a clarification from the Government re-
gardingthe statement made by a Union Minister
recently which has adversely affected the pro-
cess of evacuation. | wouldlike the hon. Minister
toclarity itin the House whetherthe heightof the
damisreallyto be reduced ornot. Atthe same
time. what steps the Government is taking to
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provide adequate funds forthe Narmada Sagar
Projectsothat Madhya Pradesh may not only
become seli-reliantin power generationbut also
enhance its potential of irrigation.  would fike to
requestthe hon. Minister to clarify the position
onthese questonsand makeastatementonthe
floor of the House that the interests of Madhya
Pradesh will be safeguarded.

SHRIBHUBNESWARPRASADMEHTA
(Hazribagh): Mr. Deputy Speaker, Sir, certain
areas of Biharare facing severe drought. Star-
vation situation has arisen in Garhwal and
Daetonganj distorts since December itself.
Hundreds of person have already died. Now the
reports of starvation are also pouring in from
Chatra, some areas of Hazaribagh distrct and
Giridih. Neither the Central Govermmentnorthe
State Government of Bihar is taking any con-
crete step tocombat the drought situation. it the
Central Government conducts a survey inthe
Daltonganjareaof Bihar, it wouldcometo know
that hundreds of persons and animals have
already died there. The situation wouldgofrom
badtoworse if the Central Government did not
take effective steps within 15-20 days. The
Govemmentof Biharis already facing crunch of
funds duetowhichitis notina position toprovide
any reliefin the affected areas. Through you |
would like to request the Govemmentthatif relief
works were not started on war-footing within one

- month, the situation would be so bad thatthou-

sands of people would die of starvation. sofaras
the question of drinking wageris concemed, the
water table has gone considerably down in
thousands of villages and wells have dried up.
The people of several towns like Raigarh and
Chapter have to walk two-three kilorheters to
fetchdrinkingwater.

Through you | would like to submittothe
Central Govemment that effective relief mea-
sures for the drought affected districts of Bihar
should be taken within 10-15 days and the
Government should also make arrangements
for providing drinking water. Atthe same time.
animals have begunto die for want of fodder. |
demandthat the Govemment shouid alsomake
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necessary arrangements forfodderforanimals.

SHRI RAM NIHOR RAI (Robertsganj):
Mr. Deputy Speaker, Sir, through you | would
like to draw the attention of the Government to
eastern districts of Uttar Pradesh, namely,
Sonbhadra and Mirzapur. Thisis a quite back-
wardareasituatedinthe Vindhyarangesknown
as Tamerhill. These areas are largely populated
by people belonging to Scheduled Castes,
Scheduled Tribes and the backward classes.

Sir, there is acute airand water pollution
inthis area because bigthermal power projects
are located there andcoal mines are alsothere.
Consequently, the people of the area are dying
of huggerandthirst. People are dyingforwant of
drinkingwater.

As our colleague has saidthatthe condi-
tionin Garhwa s quite miserable. Sonbhadra
and Mirzapur are closely adjascentto Gahwa
these are hilly areas. Sir, Thermal Power
Projects and coal mines inthe area are causing
large-scale pollution with the result the water of
panch Sagar, Renuand Sonerivers hasbecome
polluted. Since men, animas, birds and fish
drinkcontaminated water, they continue todie.
These villages are largely populated by the
people belonging to the Scheduled Castes,
Scheduled Tribes andthe Backward Classes.
The situation is so bad that people of the area
have to walk 20 kilometers to bring water. Sir,
there is atpresent President’s rule there. lwould,
therefore, like to submit that the Government
should immediately make necessary arrange-
ments to install hand pumps inthese areas so
thatthe people of theareamaybe preventedfrom
migrating. No attention has been paidtotheis
'serious problemso far. People are migrating.
Throughyou | would also love to bring itto the
notice of the Governmentthat due to non-avail-
ability of food stuff, people are forced to ear
grass, rise husk and mahuwamen andanimals
arefallingilland dying due to drinking contami-
nated water would like to submitto the Govern-
mentthatthe areais the biggestcentre of power
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generation inthe country, yetitisfacingstarva-
tion. Relief measures be startedimmediatelyin
the areato provide foodgrains kerosene and
otheressentialcommodities. All sorts of recov-

erybesuspended.

" Sir, in this context, | would also like to
submitthatthe Govemmentshould opentempo-
rary shops of essential commodities on two
days in aweek when village markets come up
so that lives of villagers may be saved. Mr.
Deputy Speaker, Sir, without goingin further
deliberation, |would like to submittothe Govem-
ment, through you, that in order to solve the
problemsbeingfacedby the people of Sonbhadra
and Mirzapur districts permanently, the Gov-
emmentshouldimmediately provide adequate
fundsandalsochalk outaplan.

DR. P.R. GANGWAR (Pilibhit): Mr.
Deputy Speaker, Sir, in Uttar Pradesh, specially
inthe Terairegion of the State, thefarmers have
tosufferalot due to attitude of the Government,
administration a also due tothe natural calami-
ties. The Basmati Pusa No.1 rice, that was
produced lastyear, was notpurchasedwhereas
the yearbefore lastyearrice was purchased for
Rs. 1400 and Rs. 1500 per quintal. Rice was
grownonlarge scaleforthatconsideration only.
Nowthere price of rice has come down to Rs. 300
to Rs. 275 per quintal. And itis not being pur-
chasedevenatthatprice.

One of ourcolleagues was just revealing
tothe places where people are forced eatgross
duetofoodshortage. Thereis, however, enough
paddy available in the Triai region. Moreover,
the farmers hadto sufferalot due to downpour
of hailstorm. Centres to purchase wheathave
notyetbeenopened. Afew suchcentsthatare
workingtherebelongtoF.C.I. Since the person-
nelof F.C.|. godowns take two rupees perbag
the, men at other centers charge 5 rupees per
bagfromfarmers. Iwouldlike to submitthatthe
Govemmentshouldmakearrangements sothat
thefarmers may be abletoselltheir produce and
reap benefits.
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SHRIG.M.C.BALAYOGN (Amalapuram):
Sir, the recent outburst of oil and gas due to
ONGC drilling operations at KG Project at
Komarada drilling site No. 1 in Kadalivillage of
Razole Mandal of my parliamentary constitu-
ency, Amalapuram East Godavari district in
Andhra Pradesh on 20.3.93 at about 5 PM
caused considerable damage. The oil get
sprinked onnearby houses, crops, wells, drain-
age andimigationcanals. The revenue officials
of East Godavaridistrict estimated the damage
tocrops asRs. 50lakhs, i.e., paddy andcoconut
.Aboutfifty acres of land covering paddy and
nearly 2000 coconuttree have beendamaged.
About 1500 people have been rendered hope-
less and another2000fishermen have lost their
fishing rights due to oil spill into drains and
irrigation canals. Two relief camps have been
conductedaccommodating about 2000 people
butnomedical assistance has been providedso
far to the affected people of the surrounding
areas. People in the neighboring areas are
panic-stricken due to oil and gas leakage andat
last, after abouta month, the spill was stopped
on 16.493. The people in the areacomplained
thatthe entire airwas poliuted andthat they were
suffering from a peculiar disease. besides the
above mentionedlosses sufteredby the people
of my constituency, prawn culture owners suf-
fered heavy lessees as the oil get spilledintothe
ponds andthuscausedirreparable less to their
business.

Irequestthe hon. Minister of petroleum and
Natural Gas, through you, to provide financial
assiétanceto the affected people by giving at
leas Rs. 1 crores asarelief amountimmediately
Further pucca houses be built fort hose who
havelosttheirhouses. With aviewtorevive ther
respectiveprofessions, financial assistance may
be given to the farmers, fishermen and the
people engagedin the prawn culture business.
Proper medical care may be provided to the
peopie of my constituency to get cured of the

. pecufiar disease to which they are expected.
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MR.DEPUTY SPEAKER: Mr. Balayogi,
youknow thatyou can readfrom your notes only
whenyouwishto raise amatterunder Rule 377.
During Zero Hour the time at your disposal is
onlyone- ang-a-half minute. Anyhow, you have
completed your speech.

. SHRICHITTA BASU (Barasat): With your
kind permission | would like to draw the attention
ofthe Govemmentto a very piquant situationin
Assamarisingout of the latest directive given by
the Election Commission with regardto revision
of the electoral rollin Assam

Sir, the Election Commission has recently
issuedanotherdirective. On24thmarchlast, the
chief Minister of Assamin the State Legislative
Assembly announcedthatno name of any per-
son, whose name appears in the 1990 rolls,
would be deleted. That was the specific an-
nouncement made by the govemment of Assam
onthefloor of the Legislative Assembly. Butthe
Election commission now has announcedthat
is not the poction acceptable to the Election
Commission. Notonly thatitis unacceptable by
the Commission, the Commission has also
threatenedpenal and othersuitable action against
any officer, including the chief Secretary of
Assam Government, who do not accept and
work on the basis of the directive given by the
Election Commission. The election commis-
sionhasalso saidthatthe names canbe deleted
fromthe 1990 electoralrells.

A piquant situation has arisen because
thereis a due process for the deletion of names,
thatcanbe doneonlyunderthe IMDT Act. Iwant
astatement from the Govemment of India ex-
plainingwhatwould be the actual procedure in
orderto implementthe directives of the Election
Commission with regardto revision of electoral
roll in Assam because if specific instructions
are notissued, religious minorities or linguistic
minorities will be putto harassmentin Assam.

[Translation}

SHRICHHEDIPASWAN (Sasaram): Mr.
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Deputy Speaker, Sir, the Controller of Examina-
tions was himself responsible forleakingoutthe
question papers of some subjects for the pre-
liminarytest of. Civil Services Examination at
Allahabad Examination Centre and the candi-
dates who were taking examination hadcaught
him redhanded with question papers. The Con-
troller of Examinations was subsequently dis-
missed. There was aC.B.|.inquiringinto this
caseandnowtheissueis pendingwith Supreme
Count. Reports of leaking out of the question
papers of the Civil ServicesExamination are
heardevery year andthenthe examinations are
eithercancelled orthe talexter students haveto
sufferforit. Canceilation of examinations pre-
ventthosetalextedstudents fromreappearingat
the examinations who become overaged.

Throughthis House | would therefore liketo
submit go to the Government that all those
candidates who are now overagedbutwho had
appeared at the preliminary test of Civil Ser-
vices Examination 1992, which was latercan-
celled, shouldbe allowedtoreappear atthe next
Examiantion. in 1990 also whenthe question
paperleaked out, the candidates were givena
chanceto reappear at the next Examination.

Mr. Deputy Speaker, Sir, the faulthasbeen
committedby the Controller of Examination, but
the talested students have beenmadeto suffer
forthat, the hon. Minister of parliamentary Af-
fairs is sitting here, so | would like to submit to
him thatthe Government should given special
attentiontothisissue.

[English)

PROF. SUSANTA CHAKRABORTY
(Howrh): Sir, with your kind permission | would

.. iketodrawthe attention ofthe Govemmenttothe

plightofthe NJMcs in general andthatofthe Unit
Nationalin particular. The Unit Nationalis the
biggest of all the seven NJMC units. it employ
almost 10, 000 workers. Now, itis underthreat
of closures. Forthe Lastsix months, workers
are notgettingtheirwages intime. Statutory and

otherdues, such as Provident Fund, ESI, Taxes
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etc. amounting to Rs. 15 crore remain unpaid.
Duetopaucity of funds, the operation of Cash
Credit Account with the State Bank of India had
beenstopped at the instance of the Sales Tax
authorites. Nogranthas been releasedsofarfor
the purchase of spareaparts overhauling and
repairing of machines.

Lastly, thereis anirregular supply of raw
jute. We metthe Minister during the third week
ofMarch, afterwhichthe JCI resumedsupply of
raw jutetothe unit National. Between April 3and
April 30, only 8500 tonnes hadbeen suppliedto
the mills in place of stipulated 10, 000 tonnes.

Now, on April 13, the JClhad intiamtedthe
Ministry that they would stop supply of raw jute
tothe mill. As atall out, national jute mills, with
araw jute stock of less thantwo days is inclined
ftowards closure and the fate of 10,000 employ-
eeswillbe uncentain.

So, | would urge upon the Ministertosee
thatthere isimmediate release of raw jute and
immediate release of at least Rs. 6 crore to-
wards purchase of raw jute and purchase of
spaceports.

SHRI DATTATRAYA BANDARU
(Secunderabad): The Tobacco growers in
Andhra Pradesh are in total distress, particu-
and East Godavari districts. The farmers are
suffering with severe problems of unremunative

_ pricesinthe market. The authorised growing of

tobacco, as advised by the Tobacco Boardis
103 miflion kgs, but the production has in-
creased to 125.5 million kgs in the month of
February.The farmers have nofacility to store
the same. They don’t have individual godowns
ormarketing godowns. Duetopassage ofthese
three months, the color and flavor of tabacco
leaves are fading away. Because of this, F-1
grading has gone downto F-4 grading, So, the
farmerislosing very heavily. inevery grade, the
farmer is losing Rs. 10perkg.

Thetobaccocompanies are notpurchas-
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ingtobaccobecause, the exportorders are not
received due tofailure of Russian purchasing
capacity. Lastyear also, more than 10 million
tonnes of export was cancelled by Russia and
the Tobacco Board was notin a position to do
anything. The market yards, in a number of
districts are lying with loads of tobaccobundles.
Neitherthe Agriculture Minister northe Com-
merce ministerhad come forwardto rescuethe
farmers. | appeattothe hon. Prime Minister to
advise the Commerce Ministrytocomeintothe
marketfor purchasing tobacco from the farm-
ers, byforminga Tobacco Trade Corporation. |
also appealtothe Prime Minister tosanction Rs.
100crore as seed money to the corporation.

SHRI P.G. NARAYANAN
(Gobichettiopualyam): Mr. Deputy-Speaker, Sri,

Iwantto raise a very important matter.

Sir, yesterday, atabout9.50p.m. theMa-
dras Doordarshanpeople with TV Camera, along
with one congress Leader triedto getentry into
the Assembly premises. Sir, without seeking
the permission of the Speaker..

MR.DEPUTY-SPEAKER: Mr. Naryanan,
anything thathappensin the State Legislature
shouldnotbe referredhere.

SHRIP.G. NAYAYANA: | am notreferring
totheincident.

SHRIMR.KADAMBURJANARTHANAN
(Tirunnelveli): Doordrahanis under the control
ofthe Central Government.

SHRIP.G.NARARAYAN: lamreferringto
incidentthathappened outside the Assembty.

13.00hrs

MR.DEPUTY SPEAKER: lf anythinghas
‘happened inside the Tamilnadu Assembly or
outside, anitraisedhere?

SHRIP.G.NARAYANA; | amnotrefening
tothe incident outside the Assembly. The Ma-

of South Eastemn Railway on 20.4.1993

dras Doordarshan people yesterdaytriedto get
an entry into the premises of the Tamilnadu
Assembly. Itis illegal entry. Without seeking
permission of the Assembly. (Interruptions)

MR.DEPUTY SPEAKER: ifanymanwants
tohaveanentryintothe premises of the Assem-
bly, with per mission of the Speaker, hecanenter
intothe premises of the Assembly. It he enters
intothe premises withoutthe permission of the
Speaker, thenthe Legislature isthere totalcum
suitable action against him. Thenhowcanyou
raise this question on the floor of this House?

SHRI P.G. NARAYANA: They want to
coverthedrama cfthe Congress MLAs. (Inter-

nyptions)

MR.DEPUTY SPEAKER: Thisis notthe
forumwherethatproblemcanbetackled. (/nter-

ryptions)

SHRI ANBARASU ERA (Madras Cen-
tral): Allthe MLAs were arrested. Thousands of
workers were arested (/nterruptions)

SHRINAIK (Bombay North): They should
be allowed o raise it. (Interruptions)

SHRI P.G. NARAYANAN: it is a very
important matter. Yesterday's incidentistobe
condemned. | suspect somebody fromthe Gov-
emmentofindiamusthave beeninstructedtodo
thatillegal action. MLAs were notinterestedfor
discussion.

THE MINISTER OF WATER RE--
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHR!I VIDYACHARAN
SHUKLA): As yousave rightly observed, with-
outthe permission of the presiding officerthe
Assembly, no action an be taken inside the
House. if the Presiding officer of the Tamilnadu
Assembly was not allowing the Doordarshan
peopletogetan Gentryinto the Assembly, they
shouldnotgoin. Evenitthere was some kind
ot mismanagement, itis notthe responsibility of
the Govemnment or this House. This cannotbe
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raised here. Itis amaterwhich pertainstothe
Tamilnadu Assembly anditshould notbe raised
there in this manner under the cover of the
Doordarshan coverage. Doordarshancoverage
isnotmaterial thing; thematerial thingis whether
the speaker allowingitornot. Your rulingis right.
(Interruptions)

SHRIMRKADAMBURJANARTHANAN:
Afterthe House adjoincanwe continuetositin
the House? (Interruptions)

MR.DEPUTY SPEAKER: ifanythingisto
true place inthe Assembly, itis the Speakerwho
issupreme. If there is any violation of the rule,
the speaker definitely takes action against the
personwho has committed amistake; itcomes
within the purview of the Speaker. (/nterrup-
tions)

SHR!I ANBARASU ERA: They had
switched off the lights. They were sittinginthe
darkness. (Interruptions)

SHRIP GNARAYANAN: The Tamilnadu
MLAs, the Congress MLAs were not for dis-
cussingthe problems ofthe people; they werefor
a demonstration and destabilization. They
wantedtofindawayouttocreate anatmosphere
of law and orderinside and outside the Assem-
bly to apply Article 356 of the constitution.

(Interruptions)

MR.DEPUTY SPEAKER: Thankyou. You
have made your point very clearly.

- Now itis one O’ clock. The Zero Hour is
overwe shall goto the nextitem- papers tobe
laid.

(Interruptions).
MR.DEPUTY SPEAKER: ShriP.C. Tho-
mas.

(Intenuptions)

MR. DEPUTY SPEAKER: Not it is one
o’clock. Zero Houris over. Now | shalltake up
the regular business. Now, igoto paperstobe
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laidon the Table.
(Intenruptions)

13.051/2hrs.
PAPERS LAIDONTHE TABLE

Detailed Demands for Grants of the Minis-
try of Chemicals and Fertilizers for ‘1993-94,
Review ontheworking of and annualreportofthe
Paradeep Phosphates Limited, Bhubneshwar
for 1991-92 and Statement for Delay in Laying
These PapersEtc.

[English]

THEMINISTEROF STATEIN THEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI MUKUL WASNIK): On behalf of
SHRIEDUARDOFALEIRO,

Ibegtolayonthetable-

(1) A copy of the Detailed Demands for
Grants (Hindi and English Versions)
of the Ministry of chemicals and Fer-
tilizers forthe year 1993-94.

[PlacedinLibrary, SeeNo. LT .-3833[1993)

(2) Acopyofthe followingpapers (Hindiand
English versions) under sub-section
(1) of section 619A of the Companies
ACT, 1956-:

(i) Review by the Government onthe work-
ing ofthe Paradeep phosphatesLim-
ited, Bhubaneswar, forthe year 1991-
® .

(i) Annual Report of the Paradeed phos-
phates Limited, Bhubaneswar, forthe
year 1991-92 alongwith Audited Ac-
counts and comments of the Comp-
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(3) A statement (Hindi and English ver-
sions) showing reasons for delay in
|a¥ing the papers mentioned at (2)
above.

[Placedin Library. SeeNo. LT.-3834/93

Notification Under Essential Commodi-
ties ACT, 1955 and Statements for Delayin
Layingthese Papersetc.

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIR (SHRIMUKULWASNIK): ON BEHALF
OF SHRIMATIKRISHNA SAHI,

Ibegto lay onthe Table-

(1) Acopy each of the following notification
(Hindi and English versions) under
sub-section (6) of section 3 of the
Essential Commodities ACT, 1955:-

(i) SO. 361(E) publishedin Gazette of India
datedthe 27thMay, 1992 specifying
the Nagoan paper Mills, Morigaon
and the Cachar Paper Mills,
Hailakandi, units of the Hindustan
paper Corporation Limited, as Mills
producing newsprintforthe purposes
ofclause 2(e) of the Newsprintcontrol
order, 1992.

(i) The Newsprint Control (Amendment)
order, 1992 publishedin notification
No.S.0.577(E)in Gazette of India
datedthe 1stJuly, 1992.

(iii) S.0. 143(E) published in Gazette of
Indiadatedthe 2ndMarch, 1993 no-
tifying the Aurangabad paper Mills
Limited, Aurangabad, as a mill pro-
ducing newsprint.
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(2) Two statements (Hindiand English ver-
sions) showing reasons for delay in
layingthe papers mentionedatitems
(i) and (ii) of (i) above.

[Placedin Library SeeNo. LT-3835/93]

(3) A copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section 619A of the
Companies Act, 1956:-

(i) Statement retarding review by the Gov-
emmentonthe working of the Scoot-
ers India Limited, Lucknow, forthe
year1991-92.

(i) Annual Report of the Scooters India,
Limited, Lucknow, forthe Year 1991-
92, alongwith Audited Accounts and
Comments of the Comptroller and
Auditor Generalthereon.

(4) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (3)
above.

[Placedin Library SeeNo L T-3836/93]

Annual Accounts ofthe National Capital
Region Planning Board, New Dethifor 1991-
92 Ete.

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): ONBEHALF
OF SHRI P.K. THUNGON, | begto lay onthe
table acopy of the annual Accounts (Hindi and
English version) of the national Capital Region
planningBoard, New Delhi, fortheyear 1991-92
togetherwith Audit Reportthereonundersection
26 ofthe National Capital Regionplaning Board
Act, 1985.

[Placedin Library See No. LT-3837/93]
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Parliamentary Detailed Demands for
Grants of the Ministry of Affairs
for 1993-94.

THEMINISTEROF STATEINTHE MIN-

ISTRY OF HUMAN RESOURCE DEVELOP- -

MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKULWASNIK): Ibegtolayon
the Table a copy of the Detailed Demands for
Grants (Hindi and English versions) of the Min-
istry of parliamentary Affairs forthe year 1993-
=)

[Placedin Library SeeNo. L T-3838/93].

Annual Reportand Reviewonthe Work-
ings of the Electronics Researchand Devel-
opment Centre, S. A. S. Nagar for 1991-92
and Statement for Delay in Laying these
Papers Etc.

THEMINISTEROF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): On behalf of
ShriRANGARAJAN Kumaramangalam, |beg
tolayonthe Table-

(1) (i) Acopy of the Annual Report (Hindiand
English versions) of the Electronics
Research and Developmentcentre,
S.A.S. Nagar, forthe year 1991-92,
alongwith audited accounts.

(ii) A statement (Hindi and English versions)
regarding Review by the Govemment
on the working of the Electronics
Research and Developmentcentre,
S.A.S.Nagar, fortheyear 19991-92.

(2) A statement (Hindi and English versions)
showingreasonsfordelayinlayingin
laying the papers mentioned at (1)
above.
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. (3)(i)Acopyofthe Annual Report (Hindiand

English versions) of the Electronics
Research and Developmentcentre,
Pune.fortheyear 1991-92, alongwnh
Audited Accounts.

(i) Astatement (Hindi and English versions)
regarding review bythe Govemment
on the working of the Electronics
Research and Developmentcentre,
Punefortheyear 1991-92.

(4) Astatement (Hindi and English version)
showing reasons for delay in laying
thepapers mentioned at (3) above.

[Ptacedin Library See No. LT-3840/93]

(5) (i) Acopy of the Annual Report (Hindi and
English versions) of the centre for
Electronics design and Technology,
Gorakhpur, for the year 1991-62.
alongwith Audited Accounts.

(i) Astatement (Hindi and English versions)
regarding Review by the Govemment
on the working of the centre for Elec-
tronics Design and Technology,
Gorakhpurfortheyear 1991-92.

[Placedin Library see No. LT -3840193)

(6) Astatement (Hindiand English versions)
showing reasons for delay in laying
the papers mentioned at (5) above.

[PlacedinLibrary SeeNoLT-3841/33)

(7)(i) Acopy of the Annual Report (Hindiaand
English versions). ofthe Centre for
Materials for Electronics Technol-
ogy, New Delhi, fortheyear 1991-92,
alongwith Audited Accounts.

(ii) Astatement (Hindi and English versions)
regarding Review by the Govemment
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onthe working of the Centre for Ma-
terials for Electronics Technology
New Delhi, for the year 1991-92.

(8) Astatement (Hindiand Engflish versions)
showing reasons for delay in laying
the papers mentioned at(7) above.

[PlacedinLibrary SeeNo. L T.-3842/93]

{9) (1) A copy of the Annual Report (Hindiand
English versions) of the centre for
Electronics Designand Technology.
Calicut, for the Year 1991-92,
alongwith Audited Accounts.

(i) A statement (Hindi and English versions)
regarding Review by the Govemment
onthe working of the centrefor Elec-
tronics Design and Technology, or
theyear 1991-92.

(10) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentionsd at (9)
above.

[Placedin Library SeeNo. LT.-3843/93]

(11)(i)Acopyofthe Annual Report (Hindiand
English versions of the Centre for
Electronics Design and Technology,
Aurangabad, for the year 1991-92,
alongwith. Audited Accounts.

(ii) A statement (Hindi and English versions)
regarding review by the Govemment
of the working of the centre for Elec-
tronics Design and Technology,
Aurangabad, forthe year 1991-32.

(12) A statement (Hindi and English ver-

sions) showing reasons for delayin -

layingthe papers mentioned at(11)
above.

[Placedin Library SeeNo. LT .- 3844/93]
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English versions) of the Electronics
Researchand Developmentcentre

Thiruvanthapuram, forthe Year 1991
92, alongwith Audited Accounts.

(i) A statement (Hindi and English version)
- regarding Review by the Goverment

on the working of the Electranics
Research and Developmentcentre,
Thiruvanthapuram, forthe year 1991-
L “

(14) A statement (Hindi and English ver-
sions) showing reasons for delay in
laying the papers mentioned at (13)
above. -

[Placedin Library SeeNo. LT 3845/93]

(15) A copy of the Detailed Demands for
Grants (Hindi and English versions)
ofthe Department of Electronics for
theyear 1993-94.

[PlacedinLibrary SeeNo. LT-3846/93)

(16) A Copy each of the following papers
(Hindi and English versions) under
sub-section (1) of section619A of the
Companies Act, 1956:- '

(i) Statement regarding Review by the
Govermnment on the working of the
CMC Limited, secunderabad, forthe
year1991-92.

[PlacedinLibrary SeeNo.LT-3847/33]

{(ii) Annual Report of the CMC Limited,
Secunderabad, fortheyear 1991-92
alongwith Audited Accountsandcom-
ments of the Comptrollerand Auditor
Generalthereon.

(17) A statement (Hindi and English ver-
sions) showing reasons fordelay in
layingthe papers mentioned at(16)
above.

[Placedin Library See No. LT-3848/93]
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istry of Rural Development for 1993-94

THEMINISTEROF STATE INTHEMIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK: On behalf of
SHRIRAMESHWAR THAKUR,

| beg to lay on the Table a copy of the
Detailed Demands for grants (Hindiand English
versions) of the Ministry of Rural Development
forthe year 1993-94.

[PlacedinLibrary SeeNo. LT-3849/93]
(Interruptions)

SHRIM.R. KADAMBURJANARTHANAN
(Tirunnelveli): We would like to walk out in

protest. (Interruptions)
1307 ws.

At This Stage, ShriM.R. Kadambur
Janarathanan and Some Other Hon. Memn-
- bers Came and StoodNearthe Table.

MR.DEPUTY-SPEAKER: Pleasegoback
to your seats. now the zero Houris over.

+  (Interruptions)

MR. DEPUTY-SPEAKER: Shri Mukut
Wasnik, please consult Shri Vidyacharan
Shukla, Minister of Parliamentary Affairs.

(Interruptions)

" MR.DEPUTY SPEAKER: Eventhe ques-
tion which you people heave raised is not a
subject to be discussed on the floor of this
House. | have made it absolutely clear. for
anythingwhichhappens withinthe House, orthe
Assembly, the Speaker is the supreme author-
ity todecide. He hastodecideit.
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(Interruptions)

SHRISRIBALLAV PANIGAH (Deogarh):
Itis over. Please go backto your seats.

SHRI ANBARASU ERA (Madras Cen-
tral): Thereis no freedom of expression in the
Assembly (Interruptions)

MR.DEPUTY-SPEAKER: Whatever Shri
Narayanan attemptedtosay, Ihave allowed. it
ispertainingtothebusinessoftheHouse andthe
supreme authority is the Speakerandhe hasto
take action against those who were violatingthe
law.

(Interruptions)

SHRI ANBARASU ERA: Inside the As-
sembly they were beaten. it was inside the
Assembly , thatthey were beaten.

DR. (SHRIMATI) K.S.
SOUNDARAM(Tiruchengode): They were ar-
restedtoday.

MR. DEPUTY-SPEAKER: Do one thing
then. Youcan give a notice for tomorrow.

(Interruptions)

MR. DEPUTY-SPEAKER: | Called Shri
Narayanan. | have not called anybody also.

(Interruptions)
13.10hrs
At This Stage, ShriM.R. Kadambur

Janarthanan and Some Other Hon Members
Went Back to Their Seats.

(Interruptions)

MR. DEPUTY-SPEAKER: ShriShukiaje,
would you like to say something?

THE MINISTER OF WATER RE-
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Government Assurances
SOURCES ANDMINISTEROF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): Sironwhat?

MR. DEPUTY-SPEAKER: The Congress
Members are agitated thatthe AIADMK people
were given an opportunity andthey have made
an allegation against them and they want a
chancetorebutit.

SHRI VIDYACHARAN SHUKLA : Sir,*

ShriK. Ramamurthee shouldbeallowedtorebut
the allegation that has been made. (/nterrup-
tions)

MR. DEPUTY-SPEAKER: Okay. It should
notbe treated as precedent. We will justcom-
plete withintwo orthree minutes then agenda
items and then we will be take up this subject.

13.111/4hrs -

COMMITTEE ONPRIVATE MEM-
BERS'BILLS AND RESOLUTIONS

Nineteenth Report
[English]
SHRISIVAJIPATNAIK (Bhubaneshwar):
Sir, Ibegtopresentthe Nineteenth report (Hindi
and English versions of the Committee on Pri-
vate Members' Bills and Resolutions.

13.111/2hrs

COMMITTEE ON GOVERNMENT
ASSURANCES

Tenth and Eleventh Reports.
[Translation)
DR. LAXMINARAYAN PANDEYA
(Mandsaur): Sir, Ibegtopresentthe Tenthand

Eleventh Reports (Hindiand English Versions)
ofthe Committee on Government Assurances.
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COPYRIGHT (SECOND AMEND-
MENT)BILL

Extension of Time for Presentation of
the Report of the Joint Committee.

[English}

SHRI SHARAD DIGHE (Bombay North
Central): Sir, | begjotmove the following:

“That this House do further ex-
tend uptothe lastday of the Monsoon
Session, 1993, thetime forpresenta-
tion of the report of the Joint Commit-
tee on Copyright (Second Amend-
ment) Bill, 1992 furtherto amendthe
CopyrightAct, 1957.”

Mr. Deputy-Speaker: The questionis

“That this House do further ex-
tend upto the last day of the Monsoon
Session 1993, the time forpresenta-
tion of the report of the Joint Commit-
tee on Copyright (Second Amend-
ment) Bill, 1992 furtherto amendthe

CopyrightAct, 1957.,"
The motion was adopted
13.12 hrs
BUSINESS ADVISORY COMMITTEE
TWENTY-SEVENTHREPORT

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir, Ibegto
move the following

“That this House do agree with
the Twenty-seventh Report of the
Business Advisory Committee pre-
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sented the House on the 20th April,
1993"

MR.DEPUTY-SPEAKER:
Motion moved:

“Thatthis House do agree with
thetwenty-seventh Reportofthe Busi-
ness Advisory Committee presented
tothe House onthe 20th April, 1993."

SHRI GEORGE FERNANDES
(Muzaffarpur): Onthe Business Advisory Com-
mittee report, | have given anamendment.

[ Translation]

- Mr. Deputy Speaker, Sirl had given notice
of amendmentin the morming.

{English)

Sir, | wish to move the following amend-
ment to the Motion on the BAC report Listedin
iem 11 ofthe Agendatoday. Theamendmentis:

“Thatthe reportbe referedback
tothe Committee withthe recommen-

dation that the committee consider

including the following item for dis-
cussion. inthe nextweek's Agenda.

The charge thatthe Indian Gov-
emmentbribedthe Russians Govemn-
ment officials 30 million dollars to
secure crude oil from Russia atless

(Trarsiaton]

Mr. Deputy Speaker, Sirthis amendment
has become significantin the ight of the worid
wide discussion on this matter during the last 3-
4days. Yesterday this issue was raisedin this
housebutthe Governmentdidnotreacttoit. One
hon. Member even mentioned that he had al-
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}eaﬁy givenanotice tothe Minister concemed
inthisregard, although, | do notthinkthat there
isaneed of giving notice to the Minister on this

‘matter. Itis also not required under the rules

even then the Minister did not bother to make
himself presentinthe House andevervafterthis
issue was raisedin the House by several Mem-
bers neither any discussion was held nor any
clarification came forward from the
Govemment's side.

Mr. Deputy Speaker, Sir, the news from
Russia raises many questions, which we want
the house to discuss in a serious manner.
Although, thisissue was alsoraisedthereinthe
House and the president of that country has
made an announcementforinvestigatingthe
matter and probably he has also constituted a
committee inthis regard.

The people there have taken bribe and
those who have given bribe are sittinghereinthe
House..(Interruptions)

[Enghish]

THE MINISTER OF WATER RE-
SOURCES ANDMINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI VIDYACHARAN
SHUKLA): Do not gointo the merits of it.

[Transtation]

SHRIGEORGE FERNANDES: lam not
goinginto merits, | just wantto say thatitraises
certainquestions. Firstquestion is whetherwith
a view to make some officials of Russia agree
to supply Curde Oilto India atless than prevail-
ing market prices Government of India.

[English]

SHRIVIDYACHARAN SHUKLA: Hehasa
right to move this Motion of amendmentto the
Report of the Business Advisory Commuter.
particularamendment that the hon. Member has
suggestshouldbe acceptedor not. You canput
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the Motion to the House. We do not have to
discuss thewhole thingand gointothisbecause
inthis V\;ayifwestan discussion, thereisnoend
andthere is no notice to the Minister orto the
Govemment. Wewillnotbe able to come up with
any réply inthis matter. So, my requesttoyou,
Siris that his Motior: may be putto the House and
thenifthe house so agrees, the Business Advi-
sory Committee will Consider his motionas to
whether his amendmentwillbe considered or
not. But, he connot go to substantive matter of
this particular motion.

SHRIGEORGE FERNANDES: The hon.
minister is not aware of the rules.

SHRI VIDAYACHARAN SHUKLA: We
cannot go into details of this matter. The least
pointraised by the hon. Memberis that, accord-
ing to his Motion, the Business Advisory Com-
mittee Report be amended and that can be
decidedby the House.

[ Translation)

SHRIGEORGE FERNANDES: Mr. Deputy
Speaker, Sir, probably the hon . Ministeris not
will versed withthe rules. Rule 295 clearty states
that one has a right to make a half an hour
discussion onitand Members can speak on it.

[English]

SHRIVIDYACHARAN SHUKLA:NOTAT
THISSTAGE.

SHRIGEORGE FERNANDES: ltisthere,
providedfurtherthat notmore thanhalf-an -hour
shall be allotted for discussion to the motion.

(Interruptions). | have Motion of amend-
ment.

SHRIVIDYACHARAN SHUKLA: Thehon.

Member is not discussing the Motion. He is .

discussing the substance of the Motion. The
Hon. Member can discuss his Motion. Thatis alt
right. We cannot object to that and we will not
objectto that. We willtake up the matterinthe
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Business Advisory Committee. But, if he goes
into the substance of the Motion, which is the
subject matter of the discussion, that is not -
possible, thatis not allowed. (Interruptions)

SHRI SRIKANTA JENA (Cuttack): We
mustknow whatis thefact. Unless we know this,
how canwe apply ourmind? setthe hon. Mem-
ber be allowed to speak on his amendment.
(Interruptions).

SHRI VIDYACHARAN SHUKLA: That |
particular matter whichwas raised Yesterday
andday before, that particular matter shouldbe
included in the Business of the House and
House should be allowedtodiscuss that. The
House very well understands the matterwhich
hasbeenraised.(Interruption)

We cannotgointothe merits of the question
which soughttobe included inthe Business of
the House. (Interruptions) The rules suggest that
the amendment in this manner canbe moved.
Butthe subjectmatter of theamendmentandthe
merits of the case cannotbe discussed under
thiskind of cover.

SHRI GEORGE FERNANDES: Rule 295 i
very clearonthis. lamsomry the hon. Minister
istryingto confuse the House. (Interruptions).

[ Transiation]

SHRIBHOGENDRA JHA (Madhubani):
Mr. Deputy Speaker, Sir, hon. Ministercansave
the time of the House by making an announce-
ment that there will be discussion on itbefore
24th and the Government should make a state-
mentclarifying the position. Mr Deputy Speaker
itis a serious matter, if the hon. Minister agrees
for a discussion on itthen all of us will agree that
this subject should be included .

SHR! VIDYACHARAN SHUKLA: This
matter relates to very friendly country and our-
selves. ltis asensitive matter. The matterhas
beenraised. The Governmentis seized of the
matter and whatever reaction we have, we witt
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like the hon speaker to know about this matter
and then we can proceed with the matter. But,
this has been raised. | will request the hon.
Member notto press this matterfurther.

SHRIGEORGE FERNANDES: The Rule
isclearonthis. This isnotthefirsttimethatan
amendmentis beingmovedtothe Reportofthe
Business Advisory Committee. Youcanreferto
the rules. The hon. Minister can refer to any
authorities that are normally cited here. There
had been umpteen occasions, when amend-
ments had been movedandtherehadbeen half
anhour discussions. Thereafter, the Motionhad
beenputtovote.

[ Translation)

Youcan have half an hour discussionof 15
minutes discussion and decade aboutthe num-
berofspeakers andput a restrictionthat | should
finish within five minutes buti do have arightto
speak which cannot be done away with.

SHRIVIDYACHARAN SHUKLA: Youcan
speak on your motion and cannot speak onthe
Issue.

SHRIGEORGE FERNANDES: lamspeak-
ing on my amendment. | have reward out my
amendment...(Interruptions)

[Enghish)

MR.DEPUTY SPEAKER: Mr. George, we
shalldo one thing, we shall draw a viamediafor
this. we shalltake up this subject after lunch.

[Translation]

Ifthe Governmentagrees toitthenits all
right. (Interruption)

[Enghish]

MR. DEPUTY SPEAKER: Now, Mr.
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Narayan has raised anissue
(Interruptions)

SHRI AEORGE FERNANDES: So, Sir
this motionis held in abeyancet till after lunch.

MR.DEPUTY SPEAKER: Yes.

SHRIGEORGE FERNANDES: Thank You
Sir.

MR. DEPUTY SPEAKER: Now Mr.
Narayananhadraisedanissuepertainingtothe
television and our fnends probanly protestedto
it. They are under the impression that Mr.
Narayanan was given an opp 2rtunity but our
friends on this side could not be given an oppor-
tunityto rebutit. Isitthe desire ofthe House that
ourfriends also should be given an opportunity.

SOME HON.MEMBERS: Yes.
SOME HON. MEMBERS: No.

(Iterruptions)
1

SHRIM.R.KADAMBURJANARTHANAN
(Tirunnelveli): Sir, the Speaker can give the
ruling of his own. Itis a Tamil Nadu Assembly
matter andthe Members cannot raise that mat-
ter here. thatis the privilege of the Tamil Nadu
Assembly. Totake the opinion ofthe houseis not
fair sirbecause we are only aminority party here
with only eleven members (Interruptions).

SHRI ANBARSU ERA (Madras central) It
isthe rightand privilege of aMember. There is
no question of minority or
majority...(Interruption).

DR. (Shrimati) K. S. SOUNDARAM
TINDIVANAM: the:y are very much particularin

discussing the assembly
proceedings(inte rruptions)
SHRI M. R. KADAMBARI

JANARTHANANA: There are somany items
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which are discussed. How can you reopen
them?... (Interruptions)... No, Sir... (Interrup-
tions).

13.12hrs.

A This Stage, ShriM.R. Kadambur
Janarthanan and Some Other Hon. Members
Cameand Satonthe Floor Nearthe Table.

SHRI.K.RAMAMURTHEE TINDIVANAM
(Tindivanam): Sir, | have given proper notice
beforeten o’clo\ck. My name is listed but i was
notcalled... (Inthruption).

SHRI ANBARASU ERA : Sir You have
calledMr Naraya\pan only onthe basis that his
name hasbeen Iisited‘..(lntermptions),

MR.DEPUTY,SPEAKER: Nowthe House
stands adjournedto meet2.20p.m.

13.23 hrs.

The Lok Sabha ThenAdjourned For
Lunch Till Twenty Minutes Past Fourteen of
the Clock.

The Lok Sabha Re-Assembled After
Lunch at Twenty-Six Minutes Past Fourteen
ofthe Clock.

[MR.DEPUTY SPEAKER-IN THE CHAIR]

[Englhish]

SHRIK. RAMAMURTHEE TINDIVANAM
(Tindivanam): Mr. Deputy Speaker, Sir, | want
to make a submission. | will not mention any-
thingas towhathadhappenedinthe TamilNadu
Assembly.(/nterruptions)

SHRIMR. DADAMBRUJANARTHANAN
(Tirunelveli): Sir, ifkitis anything pertaining to
Tamil Nadu, then we should also be given a
chance toexplain.(Interruptions)

SHRIK. RAMAMURTHEE TINDIVANAM:
Sir, today in Tamil Nadu allthe MLAS belonging
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tothe opposition parties have been arrested. It
is notonly the Congress MLAS who have been
arrestedbut allthe Opposition MLAS have been
arrested.(Interruptions)

SHRIMR. KADAMBUR JANARTHANAN:
Sircanthe MLAS sitinthe House afterthe House
had adjourned? Can we sit here inthe House
after the House has adjourned? Is it allowed
under the rules? ((Interruption) Let the Parlia-
mentary affairs Minister explain the Positionon
this point. (Interruptions)

SHRIK. RAMAMURTHEE TINDIVANAM:
Allthese arreststook place outside the Assem-
bly and notinside the Assembly.(Interruptions)

THE MINISTER OF WATER RE-
SOURCES AND THEMINISTER OF PARLIA-
MENTARY AFFAIRS (SHRIVIDYACHARAN
SHUKLA): Mr. Deputy Speaker. Sir, according
to the list of Members who wanted to make
submissions during Zero Hour. Shri P.G.
Narayanan was allowed to make a submission
aboutthe unauthorised entry of Doordarshan
personneliside the Tamil Nadu Assembly. Un-
der item No.24 a matter was admitted to be
raised by shn K. Ramamurthee Tindivanam
aboutthe breakdown of Constitutional machin-
eryin Tamil Nadu. Thisisthe regularly admitted
subjectwhich hasbeencirculatedtoall of us. So,
onthis basis, the Memberis tryingto say how
the constitutional machinery has brokendownin
Taminadu. Hes not making any allegation, he
1snotmaking any insinuation. he is only trying
totellhis version of whathad happened. So. once
we have heard ShriP.G. Narayanan, we shouid
hear the version of Shri K. Ramamurthee
Tindivanamalso. He should be allowed to make
his submission. In two minutes he will explain
the whole thing and it will be over. There is
nothingirregular thatis beingdone. (Interrup-
tons)

SHRIMR. KADABUR JANARTHANAN:
You are the Parliamentary Attairs Minister.
Please do nottake a partisan attitude. You are
notthe spokesmanforthe Congress Party hare.
(Interruptions)
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MR.DEPUTY SPEAKER: He is notmak-
ing any allegation againstany Governmentor
against any individual. He is not making any

allegation againstanybody.
(interruptions)
[Translation)

SHRIMOHAN SINGH (Deoria): MrDeputy
Speaker, Sir, | want to raise a point of order.
Thereis aconventionto raise suchmattersinthe
Hcuse duringzero hour. Now the house is going
tohavediscussion onthe general Budget. There
willbe Zero-hourtomorrowalso. Soyouplease
ask hjmto raise this mattertomorrow duringthe
zerohour. He should give aproper notice for this
andthen raise ittomorrow. He should notwaste
the time of the House like this.

(English]

SHRIA. ASOKARAJ(Peramur): itwould
beabad precedent. lf you allow thistoday. then
everyday yourhavetoallow Dr. (Shrimati)K.S.
Soundaram (Tiruchengode): Every personwill
discuss the state Assembly proceedings here.

SHRIK. RAMAMURTHEE TINDIVANAM:
They do notknowwhatiamraisinghere. Alithe
MLA’S have already been namedandthey have
goneout. |amnotsayingthat. | am saying about
what has happened outside the Assembly. (/In-
terruption)

MR. DEPUTY-SPEAKER: My sugges-
tionis, youcanraiseittomorrow.

SHRIK. RAMAMURTHEE TINDIVANAM:
INTAMILNADU, ALL THE CONGRESS, PMK,
DMK, CPI(M), MGR-ADMK and all the opposi-
tion MLA’s have been arrestedtoday. A large
number of party functionaries important func-
tionaries all over the State have been arrested.

SHRIA. ASOKARAJ: lfitis allowed today,
itis a bad precedent (Interruptions.)
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MRDEPUTY-SPEAKER: NO. PLEASE
GOTOYOURSEAT.

SHRIK. RAMAMURTHEE TINDIVANAM:
Already the by-eletion schedules are started
today and nominations are beingfiled. By elec-
tions are taking place in Dindigul Anna District
and Ranipet Assembly constituency in North
Arcotdistrict. Thousands of workersand Con-
gress leaders have been arrested. the opposi-
tion party people are being arrested. In such
circumstances, the elections will notbefairin
thesedistricts. (Interruptions.) She has nomoral
authority to continue. That Govemment should
be dismissed. (Interruptions.) Democracy has
cometoanendin TamilNadu.

SHRI A. ASOKARAJ: Has it gone on
record? We would like to know whetherithas

gone onrecord. (Interruptions.)

MR.DEPUTY-SPEAKER: Pleaseresume
your seat. Mr. George Fernandes

SHRIP.G. NARAYANAN: | wantto reply.
Ihavetoanswer him.

SHRIK. RAMAMURTHEE TINDIVANAM:

-Thisis notquestion-answer session

SHRIMR. KADAMBURJANARTHANAN:
Do you want us to create a scene like their
MLA'S have created there?

MR. DEPUTY-SPEAKER: Do notcreate
any scene. pleaseto goto youyrseat. please
resume your seat.

SHRIP.G.NARAYANAN: iwanttoreply.

MR.DEPUTY-SPEAKER: The question
of giving reply does not arise. (/nterruption.)

MR. DEPUTY-SPEAKER: If it is
unparliamentary, if it is against the rules, it will
be removed fromthe record. (Interruption)

SHRIMR. KADAMBURJANARTHANAN:
Rhtisthe self. respectof ourparty and of the tamil
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Nadu Government. You rllon ourleaderalsoto

speak -

MR.DEPUTY SPEAKER: I he has made
anyinsinuation againstyouoryourgovemment,
that will be definitely looked into.

SHRIM. R.DADAMBURJANARTHANAN:
Ourleaderdid notcomplete his speech. democ-
racy isdead herein Parliament.

14.36 hrs.

Atthis stage, ShriM. R. Kadambur
Janarthanan
Came andsaton the floor near the Table

MR.DEPUTY SPEAKER: We have gota
Budget discussion. lf there is any insinuation,
any allegation, or ant bad remarks levelled
againstthe Govemnment, we will definitely look
into.

14.37hrs.

ATTHISSTAYE, SHRIMR. KADAMBUR
JANARTHANAWENT BACKTOHIS SEAT.

SHRI P.G. NARAYANAN (Gobi
chettipalayam): Itis afalse allegation. |have a
rightto reply.(/nterruptions)

MR. DEPUTY SPEAKER: Anyhow, you
ventilated your grievance. You have made suf-
ficientprotest. You have tried to establish your-
self there is nothing to worry. If there are any
insinuations. of badwords, they willbe removed.
Kindly co-operate. (Interruptions)

MR. DEPUTY SPEAKER: Please donot
usethenames.

(Interruptions)

SHRI VIDYACHARAN SHUKLA: Justa
minute. | amtryingto suggestto the hon. Deputy
speakerthat Shri P. G. Narayanan shouldbe
asked to submit a regular motion for your
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consideration anditthe Hon. Speakeris pleased
to acceptit, the Matter can be discussedtomor-
row. (Interruptions)You haveto actaccordingto
certain rules. The motion canbe made andifthe
Hon speaker finds the position acceptable. He
can acceptit. He can allow a discussion on this
matter. Both sides can participate in this matter.
Butinthis maunerwe will reach nowhere. Both
sides have their say and now today we are taking
up the time which is allotted for the discussion
of General Budget. This matter has been dis-
cussed for alongtime. Letamotion be moved
and Speaker willtry and we will sit down andfind
outwhatis to be doneinthe matter. please ask
him to give a regular motion so that we can
discussit. (Interruption)

SHRI. MR. KADAMBUR
JANARTHANAN: You have to allow usto reply.

M.DEPUTY SPEAKER: Thiscannotbe a
reguiar debate. When our fnendspoke. ithe has
made any insinuation, bad remarks, or any
allegations, all those words willbe removed.,
ShriP.G. Narayanan, you also wantedto speak
what you really desired and you ventilated your
gnievance. Now the doors open for cooperation.

(Interruption)

MR.DEPUTY -SPEAKER: Couldthisbe
tumedinto adebate. Letus notdoit. Thetimeis

very precious. You are all experienced Mem-
bers.

(interruptions)

SHRIMR. KADAMBURJANARTHANAN:
The pomtis that today they have gone on record.
We must also today itself. You have to allow us
to goonrecord. today itself. Our party has got
the rightto reply.

MR.DEPUTY-SPEAKER: Kindly resume
your seat. Kindly permit meto go to the nextitem.

SHRIMR.KADAMBUR JANARTHANAN:
youmust allow us. Whatis this? We have gotthe
rightto reply.



503 Business Advisory

MR. DEPUTY-SPEAKER: The time is
veryshort.. .

(Interruptions)

SHRISRIKANTAJENA(CUTTACK): Mr.
Deputy-Speaker. Sir, you have already allowed
the cougress Member on the request of the
parliamentary Affairs Minister (Interruptions).
Please listen to me. (Interruptions) After the
Zero Hour was completed, you allowed the
Congress member. When you took up Matters
under Rule 377, atthatcomment youwentback
andaskedthe hon. Memberfromcongress party
to speak on the request of the parliamentary
Affairs Minister. Thatis why this kind of problem
again cropped up. Whenthe Congress Member
has been allowedto speak, naturally they too
have arighttospeak.

MR.DEPUTY-SPEAKER: When our mis-
take is committed., it should not followed by
anothermistake.

(Interruptions)

SHRIVIDYACHARAN: Youhave notseen
thislist. They were already there. Thisisthe list.
(Interruptions)

SHRI SRIKANTA JENA: Another in
precended thing has been done our parliamen-
tary Affairs Minister. That is about the notice
givenby theMembersbefore 100ofthe clockand
that is within your jurisdiction.

SHRIMR.KADAMBURJANARTHANAN:
Without a notice, you have allowed them.

MR.DEPUTY-SPEAKER:Kindly resume
yourseats.

SHRIMR. KADAMBURJANARTHANAN:
Youmustallow us.

(Interruptions)

“SHRI SRIKANTA JENA: if any Member
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gives notice before 10 of the clock, thatis within
your prerogative. Itis not generally circulated
among the Ministers. ltis yourpre pogative shop
to allow and whom notto allow.

SHRIVEDYACHARAN SHUKLA: thave
gotthe list.

SHRISRIKANTAJENA: Howcanhehave
it? (Interruption)

MR. DEPUTY-SPEAKER: Mr.
Janarthanan, you can brings a substantive to-
morrow. Youcan

You can discuss it at length. Let us nct
waste the precious time ofthe House. Youcan
move ittomorrow.

(Interruptions)

SHRIMR. KADAMBURJANARTHANAN:
You are meeting out injustice to us We wantto
be giventherightto reply. (Interruptions)

SHRISRIKANTA JENA: Sirl am point of
order.

MR.DEPUTY-SPEAKER. Whatisit?

SHRISRIKANTA JENA: The parliamen-
tary Affairs Minister was just showing a list
which has been admitted by you. TheZero Hour
matters are notgenerally admitted by the hon.
Speaker and circulated to the parliamentary
Affairs Minister or any otherMinister. Howis the
pariiamentary Affairs minister showingthat? He
should notdo that. This is an unprecedented
thing.

MR. DEPUTY-SPEAKER: My sugges-
tionittoyouis if you feel thatinjustice has been
donetoyou, if you are aggrieved, todayis notthe
lastday of the sitting of the House. Youcanmove
amotion

SHRI P.G. NARAYANAN

(gobichettipalayam): | have arightto give a reply
why have you allowed them? | have to give a
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reply now. ’

SHRIMR. MADAMBUR JANARTHANAN:
Theywentonrecordon 21st April. We alsowant
to goon record on 21st April itself.

&

MR. DEPUTY-SPEAKER: 21st April is

followed by 22nd April.

(intérruptions)

SHR1 P.G. NARAYANAN: Please allow
me to reply. itis very unfair. You are settinga
wrong precedent. You are curtailing my nghts.

MR.DEPUTY-SPEAKER: Justto oblige
the hon. Member | took a decision which is
against thje precedent, againstthe principle of
the House. Thatliberty is being misused.

(Interruption)

SHRI MR. KADAMBUR
JANARATHANAN: What is the harmin allow-
ingus?

SHRIP.H. NARAYANAN: in the moming.
| have spoken on a different subject.

MR. DEPUTY-SPEAKER: Kindly resume
Your seatnow. You have protestedenough.

SHRIMR. KADAMBRUJANARTHANAN:
We will pleadwith youto allow us. We would like
to go on record today itself. We have got to
answer our people. As the elected representa-
tives, we plead you to allow us. (Interruptions)

SHRIMR.KADAMBURJANARTHANAN:
Then, youarrange toliftus.

1444.hrs.
At This Stage, Shri M.R. Kadambur

Janarthanan and Some Other hon. Members
Come and Satonthe floor Nearthe Table.
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(Interruptions)”
MR. DEPUTY-SPEAKER: Nothing willgo

onrecord. The House is notin order. Nothing will
goonrecord.

« (Interruptions)

MR. DEPUTY-SPEAKER: The House
stands adjourned to meet at 3 0’ clock.

1445. hrs.

The Lok Sabha then Adjourmned to Meet
atfifteen of The Clock.

The Lok Sabha Re-Assembled at Three
Minutes Past Fifteen of the Clock.

[MR.SPEAKER inthe chair}

[English)

MR. SPEAKER: All our goodfriends have
agreedtocooperate.

SHRI P.G. NARAYANAN
(Gobchettipalayam): Sir, | wantto say some-
thing.

MR.SPEAKER: Whatis itthat youwantto
say?

SHRIP.G.NARAYANAN: He made cer-
tain allegétions. I havetoreply tothat.

MR.SPEAKER: Nono. Now, if youdo not
agree with him, for the records sake, say, that |

donotagree.
(Interruptions)

MR. SPEAKER: Please stdown. Thereis
norightof reply. There is no rule of that kind.

SHRI P.G. NARAYANAN: | daiy all the

“Note recorded.
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[SH. P.G.Narayanan]

allegations levelled by .Mr. ramamurthy. (Inter-
ruptions) Every opportunity is given to Con-
gress MLA'S inthe Tamilnadu Assembly. They
aremisusingit. They do not stick tothe Rules of
Procedure ofthe Assembly. (Interruptions) They
are creating a lot of trouble daily in the Tamil
nadu Assembly. (Interruptions) Thereis a politi-

_calmotive. They have created an atmosphere
of law and order problem. (Interruptions)

MR. SPEAKER: Please take your seat.
(Interruptions)

MR. SPEAKER: We can understand your
feelings for your State. But then, you have to
consider the nationalissues also. Please coop-
erate. This big budget is before youfor discus-
sionon.

(Interruptions)
MR. SPEAKER: Please cooperate. What-
everyouhavetosay, youhavesaid. ltisamatter
of record. Not only that, but you have demon-

strated your feelings properly. Now let us not
continue.

(Interruptions)
MR. SPEAKER: Request nottocontinue.

* SHRIP.G. NARAYANAN: Severalallega-
tions regardinglaw anderder....

MR. SPEAKER: You have denieditnow.
(Interruptions)
SHRIP.G.NARAYANAN: Since you are
denying me an opportunity to speak, we are
walkingout. (Interruptions)
15.05hrs.

Atthis Stage, P.G. Narayanan and Some
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Other Hon. Members Left The House.
[Translation]

SHRIC.K. KUPPUSWAMY (Coimbatore)
Sir, incidents of this kind have nevertaken place
in Tamil Nadu during the period of any of the
erstwhile chief Ministers. We feel very sorry.
We feel very sorry. We are ashamed of the

presenthappenings. (Interruptions)

“SOME HON. MEMBERS : Vankkam,
Vankkam, Poyittu Vanga.

(Interruptions)
[English] '

SHRI A. ASOKARAJ (Perambur): Sir,
some peoplearesaying‘getout’ (Interruptions)

[Translations]

*SHRI C.K. KUPPUSWAMY: We have
beenputih aprecanous position now. wecannot
proudly call ourselves as Tamil these days.
They have put us to such a great shame. We
havetohaveourheadsinshame. Because ofthe
present Tamil Nadu Government, tamil have
lost the honour and respectwhich they used to
commentwherever they go . Neverbefore the
honour of Tamils have been hurt so much in
Tamil Nadu. (Interruptions)

[English)

SHRIA. ASOKARUJ: Sis, when ourleader
was sayingthat we are walking out, some hon.
Memberwas saying ‘getout’. Whatdoesitmean
tamsorrytopointoutthis, Sir... (interruptions)...

ANHON.MEMBER: There are Yourimagi-
narywords. (Interruptions)

MR. SPEAKER: Pleasetake your seat.

SHRIA. ASOKARAJ: Are you accepting
thatthe meanings of ‘walk outand‘ getout’ are

*Translation of the speech origanaly deliveredin Tamil
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thesame?|amsorrytosaythis, sir.... (Interrup-
tion... Does it mean that you are imitating the

word?

MR: SPEAKER: Mr. Nitish Kumar, why
areyouprolongingit?..

(Interruptions)

MR. SPEAKER: Please be little serious.
- Thisis notthe way in which we should conduct
ourselves. If they have walked out, they have
helpedthe House to conduct the business and
weshouldrespectthem.

SHRIA. ASOKARAJ: Butlwould liketo
know on this point, Sir.

Mr. SPEAKER: There s nothingthatyou
would liketo know. When | have said this much,

this should be more than sufficient for you.

SHRIA. ASOKARAJ: Are ‘walk out’ and
‘getout’the same?

MR.SPEAKER: Itis wrong.
1506 hrs.

At This Stage, Shri A. Asokaraj Left the
House.

SHRIMATI GEETA MUKHERJEE
(Panskura): The Opposition MLAS of tamil
Nadu have been put under arrest. | have re-
ceived this message just now. (Interruptions)

BUSINESS ADVISORY COMMITTEE
Twenty-Seventh Report- Contd.
[Translation} .
SHRI GEORGE FERNANDES
(Mgzﬂarpur): Mr. speaker, Sir, |lhave given an

amendmentwhich was beingdiscussédinthe
moming session.
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MR. SPEAKER: | was listening to that. |
think he was askingtocollectall relevant nfor-
mationinthis regards and then it will be taken up
in Business Advisory Committee....

(Interruptions)
SHRIGEORGE FERNANDES: The hon.
Minister of parliamentary Affairs has given me

assurance thatitcouldbe consideredinthe next
week.

(Interruptions)
[English]
MR. SPEAKER: The questionis:
“That this House do agree with the
Twenty-seventh report of the Busi-

ness Advisory Committee presented
tothe House onthe 20th April, 1993.”

15.08 hrs.

The motionwas adopted.
MATTERS UNDERRULE 377
[English]

(i) Need to set up electronic telephone
exchanges atwani and Rajur,

SHRI UTTAMRAO DEORAO PATIL
(Yovatmal): Rajur Taluk Wani District Yavatmal
is abusiness centre having more than 30 lime
factories, coal mines and lime stone mines
alongwith other business activities. The tele-
phone users atRajurarefacing difficulties as the
telephone exchange remains defective most of
thetime. Trunk and STD services are also not
satisfactory atwaniand Rajur.

|, theretore, requestthat an electronic Tele-
phone exchange may be set up at Wani and

Rajur.
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(i) Need to setup fair price yamn depots

for powerloom weavers in Jabalpur region,
Madhya Pradesh. ’

SHRI SHRAVAN KUMAR PATEL
(Jabalpur):- linvite attention of the Government
to the pathetic condition of the weavers, both
handloom and powerlooms in the country in
generalandinjabalpur regioninparticular. The
weavers are facing grave situationin the face of
erratic supplies of yarn, its high costs and
formidable challenge by way of competitionin
the market fromthe textile mills. Alarge number
of weavers have been thrown out of job, their
looms havingbeen closeddown.

Inmy constituency Jabalpur, where there
usedtobe atatleast 10,000 powerlooms, hardly
around 2500 (only about 25%) are now left, and
these too are findingit difficultto sustain. Weav-
eis halfbeen onthe Verge of starvation andthe
situation warrants urgent governimentaid.

|would urge uponthe Govemmenttosetup
fair price yarn depots for the powerloom weav-
ers, within reasonable accessible distance, in
differentareas. particularly inthe Jabalpur re-
gion. Easy creditfacilities may be made avail-
able to powerloom weavers oncomparatively
softerterms. Government should alsoprovide
them with market facilities by reserving various
public sector and government areas of cloth
consumption, for the power loom products.
Government agencies should purchase their
requirements direct from the weavers and dis-
tributedto users deptis. Throughacentral depot.

(iii) Need to check erosion caused by
Ghaghrariverindistrict Bahraich and ad-
joining areas in Uttar Pradesh and to give
helptothe farmers affected by the erosion

[ Transiation]

SHRILAKSHMINARAINMANITRIPATHI
(Kaiserganj: Mr. speaker, sir, underrule 377

wouldlike to draw the attention of the Houseto -

animportantmatter.
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The Government has constructed adam
for safety from floodin the river and adjoining
areas of Baharaich, Gonda and Barabank dis-
tricts of Uttar Pradesh. Lakhs of farmers have
beenresidingforcenturiesinthe areaalongthe
banks of Ghaghara river and lakhs of acres of
landbelongingtothose farmersfallsinthatarea.
Therearethousands of villagesinthatareaand
more than 80 per cent of population comprise
harijans and backwards.

Forthelastmany years Ghagharariverhas
been causing heavy land erosionin bagraich
districtand other adjoining areas like Nanpara,
Kaiserganj, Ram Nagar, Ram Sanehi Ghat,
Rudoulietc. andtillnowlacs of acres of land has
beenwashed off and hundreds of udleges have
beenwashed away by theriver. Villagers are
living alongthe embankmentandroadsides in
small huts and every yearthey have toface the
fury offlood. This natural calamity is all because
ofthe embankment and reservers which have
been constructed forthe canals.

Therefore, | would like to request the
Central Government that in view of the large
scale erosion caused by this river asurvey of
this area should immediately be conducted by
the experts and schemes forcheckingthe ero-
sion of cultivable land should be formulated or
awaterfooting. financial assistance should be
giventogovemment of Uttar Pradesh for provia-
ingcompensation and speedy rehabilitation of
the affectedfarmers. Effective steps should also
be taken to provide actual possession of land
allottedto the landless persons in this area.

(Iv) Need to ensure that the office of
central Ordinance depot at Allahabad, Uttar
Pradeshis notwound up

. SHRIMATISAROJDUBEY (Allahabad):
Mr. Speaker, Sir, underrule 377 lwould ke to
draw the attention of the House to the following

¢ important matter.

COD, Chhivake. is functioning in Naini.
Allahabadin my parliamentary Constituency It
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is underthe ordnance corps of the Ministry for
Defence which supply weapons, vehicles and
other army equipments to the military units.
COD Chhivaki,wassetupin 1943and 151020
thousandcivilian staff are workinginthis depot.
During Indo-Pakwar, COD Chhivakihadplayed
animportantrole for which an appreciation lefter
wasalsogiyentoit.

Icome toknow thatthe Armmy headquarters
hasissued an order for winding up this depotby
the year 2000. The staff workingin this depot
would either be transterredto other depots their
services would be terminated. The storestothe
tune of crores of rupees are lyingin COD Chhivaki,
and that will also be auctioned. Therefore, |
would like to reguest the
Central Governmentthatthis depot should not
be closeddownin ~Allahabad and order should
be 1ssued for retaining COD, Chhivaki, at
Allahabadsothat the employees workingthere
may continue to performtheir duty without any
kind of uncertainty.

(v) Need for early conversion of
Samastipur Darbhangarrail line into broad

gauge

SHRIBHOGENDRA JHA (Madhubani):

Mr. speaker, Sir rail facilities have been in-
creased all over India to great extent but the
entire area of Darabhanga, Madhubani,
Sitamarhi, Saharsa are still deprived of the
directlink from patna, Begusarai, Muzaffarpur
etc. The distance between Nirmali Bhatiya to
Saharsa via Soulis about 300 kms. Whereas it
will be just 20-30 kms if a bridge is constructed
over Kos river. For this purpose it was decided
in 1974 to convert Samastipur-Darbahangarad
line intobroad gauge line. Severaltimesitwas
formally inaugurated andfor this purpose provi-
. sions were made in annual Budget but till now
this rail line could not be convertedinto broads
gauge line. During the last 20 years, allocation
forthe conversionwork hasbeenmadeinatieast
ten Budgets and it was formafly inaugurated
thrice by the Railway Ministers. this Samastipur-
Darbhgangarailline, which also connects four
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important points orrthe Indo-Nepal Border, is
just a 37 kms long stretch but its conversion
workis stillon paper.

lamhappythatthe Govemmenthasrealised
thefactandaclearcutassurance was givenon
march4, buttill now the work onthis line has not
started.

Therefore, | wouldlike to request the Gov-
emmentthatthe conversion work of Samastipur-
Darbhangarail line should be completedinthe
are 1993-94 itself.

(vi)Needtownsureintothe causeresuit-
inginsuspensien of drilling operations for
oilexplorationat certain places in Himachal
Pradesh

PROF. PREM DHUMAL (Hamirpur): Mr.
Speakersir, there was possibility of finding oil
reserves at about seven places in Himachal
Pradesh and after conducting a survey some
places were selectedfordrilling operation. The
operation continued for several years
Jwalamukhi. Drilling operation was also started
ataplace called Changartalai on the border of
Hamirpur and Bilaspur districts of Himachal
Pradesh andthe contract was awardedfordrill-
ingupto 6000 meters depthbutallofasuddenthe
drilling operation was abandoned afterdrilling
upto4970 metre depth.

Simitarty, it is learntthat inferior quality of
pipe was used in the drilling operation near
Nurpur which could not sustain the pressure of
the gas and got burst as a result of which oil
exploration workwas disrupted. Theretore. |
would like to know ¥om the Government:

1) the reasons for suspending drilling op-
eraonbefore reachinga space depthatChangar
Talai and Jawalaji A CBI inquiry should be
conductedintoit.

2) the persons responsibie for usinginfe-
rior quality of pipe drilling operation at Nurpur.
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3)Modem sophisticated machir:es should
be used for drilling operation on Shivalik hills if
there is possibility of oil reserve.

4) Enquiry should be conducted whether
the private companies which were entrusted
with the work of drilling operation had read
modem machines and equipment or defective
machines and equipmentfor this purpose.

5) enquiry should alsobe conductedinto
whether vestedinterests or foreignpowers were
notinvolvedin the disruption for oil exploration
work in Himachal Pradesh.

(vii) need to ensure that Rain and Moist
Deciduous forest Research Institute at
Jarihat, Assam is not shifted out of the state

[English]

SHRI BIJOY KRISHNA HANDIQUE
(Jorhat): Five valuable Years have passedsince
Govemmentof Indiadecidedin April, 1987 toset
up Rain and Moist Desiduous Forests Research
Institute at Jorhat, Assam. Itis leamt thatthere
is amoveto shiftthe institute outside the State.
Jorhatwas selectedbecause ofits proximity to
the ever green forests of the region, communi-
cations facilities and existence of laboratories of
ICAR, CSIR and particularly Assam Agricul-
tural University. Allofasudden, allthese factors
which justified the Government decision earier,
havebeenignored.

The move to shift the institute from Jorhat
in Assam has created resentment in Assm.
After along spell of uncertainty and instability
causedby terrorist activities, a climate of nor-
malcy and peace has retumedtothe state. The
people of assam have realisedthatthey haveto
beinthe national mainstream and appreciate the
deep concem expressedby the Union Govern-
ment for the rapid development of the state.
Steps like shifting of institutes, will not only
adversely affectthe normalcy andpeace of the
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State but will be misunderstood against
Govermment's Commitmenttothe development
ofthe State.

|, therefore, requestthe Central Govern-
mentto lookintoit.

15.20hrs.

GENERAL BUDGET 1993-94 GEN-
ERALDISCUSSIONCONTD.

[English]

MR. SPEAKER: Now, Shridebi Prassad
Pal

The position is very complicated. We have
tomake a Reportalso. Yesterday as youwere
allowed to speak on this point, you will be
allowedto speaktoday, but you willbe doingin

. suchamanner thatyourspeechwill not create

asortof obstacle.
[Translation)

SHRI GEORGE FERNANDES
(Muzaffarpur): Mr. Speaker. sir,lamaMember
ofthatcommittee of which you are the Chairman.
Chairman will apprise the House of the unani-
mous viewpoint of all the 45 members of they
Committee Consisting of 30 Members of this
Houseand 15Members ofthe other House. It will
beimproperto stop the chairmanto express his
own views in this House. The Chairman will
never present his personal viewpointbut of the
Committee. The Chairman also mustbe given
the nghtto have personal opinion on any issue
like other Members of the House. His right
cannotbecurbed. forexample | wouldlike tosay
one thingthatthere are committees like PAC,
Estimates or Public Undertakings Committee.
Iwould like to know that whetherany Chairman
orMember ofthose Committees cannotraise or
speak onany suchissueinthe Housewhichhas
beendiscussed inthe meeting, of the Commit-
tee? Does nothe hasthe righttoseparate onthat
matter justbecause heisthe Chairman of that
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Committee? Why he can not express his per-
sonal views onthatmatter? Willthatbe demand
thatitis the viewpoint of all the members of the
Committee? it Checks are puton himthenthese
will be extended automatically to all of us be-
cause these committees pertainto the Depart-
mentofFinance. Mr. Speaker, Sir, please donot
exercise any checks. on him. Tomorrow, | too
mightbe subjectedtothese checks.

MR. SPEAKER: You are absolutely right.
Generally, the Members of the Committee, ap-
pointedforany purpose, do notparticipateinthe
discussiononthe report after its presentationin
the House. However, Things are totally different
here. Discussionistobe held evenbefore the

presentation ofthe report. Therefore, yesterday
| permitted himto speak. | had stated....

SHRI GEORGE FERNANDES: Mr.
Speaker, sir, please excuse me for interrupting
you. | wantto speak with your permission only.
Under rule’ 331G’ first discussion will be held
here inthe House then only committee will hold
its sitting....

MR.SPEAKER: Yes. |amalso sayingthe
samething.

SHRIGEORGE FERNANDES: Therefore.

| have got equal rights to present my viewpoint
and will speak in detail before the committee.

MR.SPEAKER: That's why | did not say
anything Yesterday.

SHR!IGEORGE FERNANDES: Ct.zcks
cannotbe exercised eventoday onhim.....

MR. SPEAKER: Nofirstlistentome....
SHRI.NITISHKUMAR (Barh): Shrigeorge

Femandes should be allowed to speak within
the rules.

MR. SPEAKER: You are not listening to
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whatalll amsaying? | didnotstop himyesterday
nor | am stopping him today. When he ap-
proached me today | allowed him to speak.
However, since this situation has devetoped so
| asked himto give considered opinion asfinal
consideration of opinion is not slated fortoday.
Whatallyou havetosay speaklateron. |amnot
objectingtothat. Thereis another aspectof ittoo.
The chairmen exercise their discretionto de-
cidetheissuestobeexamined, documentstobe
called for and the procedure to be followed.
Responsibilities and jurisdiction increase after
becoming Chairman. | am not creating bottle-
necks. | am notgiving final decision onittoday.
We will take a decision on it letter after the
completion of the discussion. When he con-
tacted me today inthe morning | allowed himto
tocontinue. Sinceitis anow system, therefore,
itis not proper for me to say anything. We can
ponderover its other aspects.

SHRINITISH KUMAR: Everythingabout
this new committee system should be clear.
rules for the committees may be framed after
deep consideration.

MR. SPEAKER: | have done the same
thing.

SHRINITISH KUMAR: Shri Femandes
has made a submissionforfinalising the things.
Itis upto you now.

SHRIGEORGE FERNANDES: lhave only
to submit that we wil not allow curbing of rights
of any Member of this House.

[English)

MR. SPEAKER: Thatis basically the prin-

ciple we accept.

[ Translation)

SHRIGEORGE FERNANDES: Ifthis prin-
cipleis acceptable....
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MR. SPEAKER: How to do it, we will
consider it '

[ Translation]

Please do not come to any final decision

rightnow. We willthink overit coofly. lfchairmen -

cannotbe allowedthenitis also an aspectthat
othermembers should be allowed ornot. You
will say for this and if others are having some
other opinionthen we willhave to consider that
aspectalso. we willdiscuss thattoo.

[English]

DR.DEB! PRSAD PAL (Calcutta North
West): Mr. Speaker , Sir yesterday when |
initiated the discussion for supporting the Bud-
getplacedby the hon. Finace Minister, Itold the
House that althoughitis the third year's budget,

thefirsttwoyears, 1991-92and 1992-93werethe

two years when we were to seek measures for
tiding overthe impendingeconomic crisis. That
crisis is now behind us.

The present Budget s one for fiscal con-
solidation so that once the economy has tided
over the critical corner, once the balance of
payments position has come to favorable situ-
ation once the rate of inflation which rose up to
17 percenthas now been reducedto 6.5 percent,
the Government has to consider how acimate
canbe created, where there willbe proper scope
forindustrial development and also for agricul-
tural growth.

The objectives will be how toremove the -

social and economic disparities by proper fiscal
measures so that social justice also can be
promoted and achieved.

1527hrs
(MR.DEPUTY-SPEAKER in the Chair)

.

In other words, the economy has tomove
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onits own process of self-reliance and at the
same time hasto develop a growthprocess both
inindustry andin agricufture factets of oursocio-
economic fife. ltis because ofthis reasonthatin
various spheres the Finance Minister hasintro-

, duced measures toboost up the economy and
to consolidate the fiscal position at which we
havenotanivedat. ltistrue thatthereis noroom
for complacency andtherefore we havetocon-
siderin whichway the economy canbe boosted.

|have already pointed outbefore thisHouse.
Inagriculture some measures havebeentaken
for agricuftural growth and development. Agri-
culturalfinance is one of the major factors for
developmgeour agricutural growth anddevelop-
ment. Agricultural finance is one of the major
instrumentfordeveloping our agricultural growth.
NABARD has been given powers for the refi-
nancing of the loans in the agricultural sector.

Inthe financial sector the Finance Minister
has taken adequate measures. The banking
systemwas revealed weaknesses andinfirmi-
ties which the Narasimham Committee has
pointedout. The Finance Minister has accepted
those recommendations and has also intro-
duced certainmeasures like the internationalty
accepted accounting system, transparency of
the transactions which the banks might enter
into. He has also introduced certain measures
by which the banks will be able to make a
provision for bad and doubtful doubts and that
means they have to write off Rs. 10,000 crore if
this measureis to be accepted andthe realistic
financial position of the banking systemcanbe
restored.

Rtis because of this reasonthatthe Finance
Minister had made provisions for giving an
accommodationof Rs. 5,500croretothebanks.
The credit tacilities have been increased by
reducing the liquidity ratio from 3610 25 percent.
Bank rate has been reduced from 1810 17 per
cent

f .

Intaxationmeasures it has been the policy

fohave amoderate rate ol taxationwith abroad-
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base andalsotoinsist on rigid compliance with
the provisions of the taxation laws. Customs
duties and have been reducedfor capital costs.

The excise duties have been reducedon
various important articles including those for
commonman's consumption. So, inthisways
there has been a loss of more than Rs.3981
crore. But at the same time, in spite of sucha
loss, by reducing the customs duty , and the
central excise duty, the Finance Ministerhas
been abletohave abudget deficit reducedfrom
Rs.7202 croreto Rs 4374 crore and the rate of
deficit will be near about 4.5 percent. From8.5
percent, which we have withessedin 1991, he
hasreduceditto4.5percentofg.d.

I want to point out before the house that
these are the measures for the growth of the
economy. The Budgetis growth-oriented Bud-
get and growth-oriented measures have been
taken. The finance Minister, by the present
budget has given a definite direction for the
economytogrow. The budget has undoubtedly
introduced definite direction a bold picture so
thatthe economy can revive from the freezing
point of economic gloom, despair and frustra-
tion, whichwe have witnessedin theyear 1991,
whenthe Govemmenttookoverthe positionin
June 1991.

The Budget, therefore, in my submission,
Mr. Deputy Speaker, Sir, is a growth-oriented
Budget; from a fiscal crisis which we have left
behind, it envisages a fiscal consolidation and
the economy can grow inthese spheres . Even
the Finance Minister, in order to improve the
intemational trade and to bring the economy in
open competition consistent with the policy of
globalisation, has introduced free convertibilty.
By introducing free convertibility, it will boostup
exports because by this free convertibifity, the
exporters will get tull benefit of exports. Andin
this way our balance of payment position also
willbe improved.

Inthe New Industrial Policy, i we have to
pursue a policy of liberaliation of the economy
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emancipating economy from the cobwebs of
bureaucratic control, from the de licensing
system, then necessarily the economy hasto
make some rapid strides. For encouragingin-
vestmént, foreign capital is necessary.| may
remainedyou, Sir, thateven in China, therehave
beentorty times the investment of foreign capital
thanthatis investedin our contry. And thatis
why, they would make the economic progress
by having the growth 6120 percent annually. But
now, in our ceuntry if we have to develop our
industry, not only our intemal resources haveto
be hareness but also foreign capital must be
given proper inducementtocome. Andthatis
way,/instead of having money borrowed from
the outside world, it you can invite the foreign
capitalto flow into this country, our debt service
obligations willbe reduced. Andthatis way, the
foreign investors can now hold upto 51 percent
of the equities capital in the country and the
foreigninvestors also have been given encour-
agement so thattax onthe investmentincome
will be at 20 per cent and the long term capital
gainwil beonly at 10percentandthe shortterm
capital gain has beenreducedto 30 percent.

We give greatimpetus to the foreigners to
invest their capital and aiso for bringing foreign

Asaresult of the new industrial policy the
Govemment has taken measures tointroduce
national renewal fund, whichis treated as safety
netforthe workers. inthe case of modemisation
inevery country labour has to be re deployed.
Even in China, they used to have a life long
employment and that has been replaced now.
Thessickindustries have been closed andinthis
process, China had made rapidprogress. Butat
the same time, ourworkers willnot have to bear
the brunt of this policy of liberalisation. The
renewalfund has been created so that the cost
of re-deploying themin the new industrial setup
will be bome by the Govemment.

The 1993-94 Budget is a Budget which
strikes anote of confidence. tpresents a picture
of self-reliance and aclimate has been created
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inwhichindustrial growth and agricuftural growth
canbe made, socialand economic disparities
canbe removed and Indiacanbebroughtinthe
map of the international world with adeveloped
andprogressive economy. A climate of confi-
dence can be created in which industrial and
agricultural growth can be fostered, socialand
economic disparities can be removed. But, all
depends upon how we respondto this Budget.

Thatis why,{commendthis Budgetforthe
acceptance of the House and | support this
Budgetbecauseitis really agrowth oriented. a
dynamic deget by which the country may now
make rapidstrides inits developmentand solve
theproblems. The country hasbeennow eman-
cipated from the treezing point of economic
gloom, despairand frustration.

I support this Budget.
[Translation)

SHRIMOHAN SINGH (Deoria): Mr. Deputy
Speaker, Sir. | rise to oppose this budget. The
third of the hon. Minister of Finance, Dr.
Manmohan Singh, is simpoly the third edition of
thefirstbudgetpresentedby him. Thereisnoray
of hope evidentinthe budget regarding all round
development of the country, removal of unem-
ployment. to prevent India from becoming the
centre of exploitation, tobring down foreign debt
level of India andthree s also no mention of new
approach for developmentof the country.

I would like to submit that Dr. Manmohan
Singhforthe last 3years has openedthe country
to the forces of subjugation’s by the aggshent
nations.e.. new colonialism, since the change
inscenariointhe worldi.e. staring of new arms
arms race and after the evolution of new meth-
ods to attack other nations. Therefore, | would
like to strongly condemn this budget.

This budgethas openedthe countryforthe
exploitation of the country by capitalist nations.
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Dr.Manmohan Singh atthe time of presenting
the firstbudget has stated that the Balance of
payment position of the country isbad and they
have inherited empty coffers. However, toim-
prove the BOP positionthe country had withina
week two times devalued the rupee andas a
resultof it the foreign debt of India swelled from
Rs.91,000crorestoRs. 1,41,000crores.

The country hadto mortgage 40tonnes of
gold outside India to borrow money inthe light of
reduced credit worthiness. Sir, at the time of
presentingthe second budgetthe hon. Minister
mentionedthatbudgetis beingwelcomedasis
evident from the boom in the stock market.
However, the reasonforthe boomturnedoutto
be the looting of the banks operating in the
country. Andinthis budgetaprovisionof Rs.5.stat
600 crores is to be made for making good the
losses incurred by the banks, of the money
deposited by the public.

Inwas mentionedthatthe budgetis being
widely welcome as is evident frominthe stock-
market. If this is the yardstick of judging the
acceptance of the budget than ! would like to
submitthat what s the stock market response
this year? If share marketboomis the index of
the acceptance and effectiveness of the budget
then loot of the bank and decliningshare prices
are an index of the ineffectiveness and non
acceptance ofthisyear'sbudget. Therefore, this
isnotagoodbudget and willfurther weakenthe
country.,

Secondly, | would like to submitthat while
presentingthefirstbudget Dr. Manmohan Singh
had mentioned that effect on inflation will be
visible within 3 months, but after 3 months
inflation rate increased upto 14 percent. Weekly,
one and a half week and biweekly in rate stood
at6-7 percent. Prices of whole of the year could
notbe compared. As perthe Economic Survey
of last Yearrate of inflation was definitely in two
digits. With your permission | would like to
present afew statistics. Forwhole of the year
1992 rate of inflation was 13.7 per cent despite
the claim of the Government regarding record
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agricultural production. Eventhis yearthe Gov-
ernment says that there will be record agricul-
tural production and the sugar production is
already more thanthatof rest of the world. Sugar
productionstands at 1,35,00,000tonnes. lfthe
foodgrains stocks are highandthereis noneed
forimports and on the other hand exportis the
need of the hour then why are prices rising at
such afastrate. The hon. Minister of Finance
must explain all this.

The result of the financial mismanage-
ment, absence of Government central on mar-
ket andthe policy beingimplementedforthe last
three yearsto allow Indians to operate in market
isthatinflation has increasingin the country and
the prices of allcommodities have been going
up constantly despite good production. The
presentGovernment has no policy.

The Government claims that they have
broughtdownthe fiscal deficitas perthe param-
eters ofthe world Bank, and now Budget deficit
has come downtonearly Rs.4400crores. Dr.
Manmohan Singh has stated that they would
bring down the fiscal deficitto Spercent G.D.P.
I wouldchallenge this claim made by him. Any
fiscal deficit may be reduced by diminishing
capital investment but it ulimately leads to
increase ininflation. Itis desirable for the Gov-
ernment or for any competent Minister of Fi-
nance toreduce the unproductive expenditure to
reduce Budget deficit. However, this Budget
conveys nomassage orindication to this effect.
The expenditure on Government machinery,
.personal security has beenincreasing continu-
ously. Now, thefigures being received, indicate
that our foreign trade deficit would increase
further

The hon. Minister of Finance has reduced
the customs duty onthe importeditemsinthe
Budget he has presented. andinthis mannerhe
hasincreased surcharge of about Rs.5200crore
inthe Budget. We earnabout Rs. 5200 crore in
the from of customs duty but due to reductionin
customs duty onluxuryitems etc., we wouldnot
only be deprived of this amount but our indig-

General Discussion 526

enous technotogy and industries, which are still
intheirearly stage, and which are not sofinished
and specialisedas comparedtoimportedgoods,
would not be able to complete with othercoun-
tries of the world which possess the technologi-
calheritage of about 400.500 and 700 years old.
Instead of competing with the items of other
countries, ifthe Government open their doors for
theimport of foreign goods, itwould certainly laid
to unemployment, reductioninthe capital gen-
eration, rendering our industries almoston the
verge of closure, and encouraging deficit
economy. Therefore, the Govemment has given
rise to a complicated situation by reducing
customs duty inthis direction.

Secondly, we have been facing a continu-
ous trade deficit and as per the figures of the
currentyear, ourcountry is likely to suffer deficit
inforeigntradetothetune of Rs. 3500 crore. In
April-December 1992. this deficitrose to amount
350crore dollar whereas duringthe same period
lastyear, it was of the order of 60 crore doliar.
Accordingtothe Governor of the Reserve Bank
of India. theimportdunngthis periodincreased
to 16..5percentwhere as exportincreasedonly
to 3.4 percent. Whenthe exportof acountry s
less and the rate of import is higher. it is but
natural thatthe deficitin foreign trade would go
up continuously. Atthe time of Motion of Thanks
onthe President's address inthis august House.
the hon. Prime Minister was praisingfor the fact
that we have got a big market of Russiaas a
resuftof which our exports would go up we would
be able to augment our foreign exchange re-
serves. Butcontrary to the claimthe hon. Pnme
Minister had made. the report published by the
Reserve Bank of India states thatthe exports to
the countnes which was made in Indian rupee
have just come downto 2.2 percent. This deficit
iscontinuing. Such exports have come downto
68.4 percent. The country, whichwe considered
as abigmarketforindian exports andthrough
which we could earn adequate foreign ex-
change.1sina shamblestoday andisnotina
positiontoimprove its own economy. The infla-
tionhas gone up in Russia alone to 2500 per cent.
We canwellimagine the import capacity ot such
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acountry. lfailtounderstand as to how does our
hon. Prime Ministertrytofindoutamarketina
country whichitselfis pasingthroughan acute
economiccrisis, andhowdoes hemakeitabase
of ourforeign exchange reserves. My submis-
sionisthatitis afalse notion, we connote raise
ourforeign exchange reserves by exporting our
products to such country while ourtrade deficit
isincreasing.

Similarly, the foreign debt is going up.
Foreign debt has risento 78 billion dollar by the
currentyear. our country has received foreign
debttothetune of Rs. 2 lakh 15 thousand crore
duringthe lasttwo anda half years as aresultof
the policies adopted by Dr. Manmohan Singh. |
have gotfigures for the month of January with
me, according to which, we are indebted to
foreign countries for dollar two lakh twenty five
thousand. How can we raise our foreign ex-
change reserves under such circumstances?
ourtrade deficitandforeigndebt are goingup and
new avenues are being explerredtoincrease
that debt further. Our import bill is creasing
continuously. Our expenditure on import nf

Petroleum productsiis likely toincrease from-

the lastyear's billof Rs. 7600crore to to Rs. 3000
crore this year. On the cne hand,, our bill of
petroleum productsis increasing while onthe
otherhand, Dr. Manmohansinghas reducedthe
excise duty on luxury tems like cars andlicense
has been made free. Our country is already
finding it difficult tobearthe burden of such things
ascars are making the environment more pol-
luted. As aresult of new policy, more and more
them available at comparatively cheaperrates
and atlarger scale. Dr. Manmohan Singh has
statedin his speech that since this industry is on
the verge of closure, that is why facilities have
beenextendedto i. itwould certainly cause loss
inrevenue and also increase our petroleumbifl
because these cars would needpetrol or diesel
to run and nothing etse. The hon. Minister has
made it possible to this effects inthe Budget. All
this wouldleadto increase intherate of inflation
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nthe country fourways havebeenopenedinthis
Budget. Foreign debt is increasing, the foreign
trade deficitis increasing, the foreigtrade defucit
is increasing and similarly petroleum bill is
incrfeasing increasing incessantly. These
things, besides opening new industries and
Government's failure to take masures toin-
crease theinglation and alsoincrease foreign
debt onourcountry. The Government of India
have not made any efforts to generate more
intemal

Besides, | would like to suggest that strict
ban should be imposedonforeigninvestment,
andthe area should be specifiedin which foreign
investment can be made. The Government
should adopt aclearpolicy inthis regard, par-
ticularly when some countries are involvedin
givingrise toterrorismin developing countries.
Inthese circumstances, multinational compa-
nies should not be allowed to make investment
inthe sensitive areas of the country. Today these
things havebeenmade easyintheborderareas
and the doortoterrorism has been openedby
means of foreigninvestment. Recently, abig
muttinational company, Cargill, has been given
permissionto prepare salt near Kandlaportin
Guijarat. Dowe lack the technical know-how of
preparing even saltin the country? Do we not
have capitalto open small scale industries to
prepare salt? Gandhiji had started amovement
against the British Government onthe issue of
consumer goods like salt ‘Name Satyagrah’
played ar eminent role in the freedom struggle
ofthe country. Whatcan be more condembables
thatan American muttinational acompany has
beenpermittedto makesaltinthe same country.

Sir, there fore, | insist that an express
opinion shouldbe elicited in the House with the
consent of parties as to in which areas foreign
investment willbe made.

Sir, fourthly, | would like to subment thata
policy should be adoptedto ensure thatloan from
foreign countries can be takento a particular
mit so that self-reliance canbe achieved. The
Constitution of India guarantees tothe Govemn-
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mentthe rightto trade with othercountries under
Articles 301 and302. A Bill should be introduced
inthe House underthe same Articleto applya
ceilingonforeign loan which apoor country like
India can take. | Failing which every Govern-
mentinthe country would continue to getforeign
loanto avoidtacingthe problems of the country,
and, Sirwhatis the position of that debt , has just
been referred to by me in a question in this
House.

Indiantook aloan of Rs.38,000 crore from
the world Bank and the International Monetary
Fundforlaunchingvarious schemeinthe States.
Butin mostotthe cases the funds are unutilised.
The Government sought loans from Foreign
agencies ontheircondition alities and allocated
ittothe state Govemments. Theloanis allocated
to certain departments of the Government of
India also but the work on schemes and
programmes is still pending and the burden of
loan goes onincreasingandthe interestthereon
1s paidunnecessarily. Therefore, we should fix
upon ourselves the maximum limit of loan that
we can take and we should not allow our country
to be pressurised by the World Bank and the
International Monetary Fund under any circum-
stances.

Sir, my suggestionis that nocut shouldbe
made onthe subsidy givento agriculturein an
agricultural country like India where the whole
economy revolves around agriculture. The
Governmenthas responded in Rajya Sabja to
those countriesinthe Worldwhichexhortup to
abolish subsidy on agricuiture. I have visited
many European countries and thisissue has
created adisastrous situationthere. The Gov-
ernmentwas toppledin italy on this very issue
otthe subsidy onagriculture. Itwas proposedto
abolish subsidy on agriculture which resulted in
revolt againstthe Government. In an agricul-
tural country like japan the subsidy on agricul-
tural investmentis 48 per cent. In European

~ countries which are as prosperous as Japan,
this subsidyis 48 percentin European Common
M:irket. Thirsubsidy is 41 percentin Canada.
3" percentin America whereasiitis only 6 per
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centin India. Whenthe Govemmentraised the
prices if fertilizers by 28 per cent, | raised this
issue inthe Parliament. | said thatthe invest-
mentotfertilizers alonein agricultural sector
in a year is 30 per cent and the Government
repliedthatduetoincreasein prices offertilizers
its consumption has gone down by 37 percent.

16.00hrs

{ the farmers consumption of fertilizers
reduces. the economy will be in doldrums and
itwill adversely aftect agriculture.

Since you are ringing the bell again and
again, }wouldlike to conclude by expressing my
concernthatthe Government shouldlaunchan
intensive drive to eradicate povertyinthe coun-
try and present such abudget that we maybe
self-dependent and mobiies capitalandenable
the unemployed to seek gain ful employment.
With this appeal | conclude.

[English]

SHRIAMAL DATTA(Diamond Harbour): 1
rise to oppose this Budget. The Budget, as usual
has the serice which has been statred by the
present Finance Ministerin 1991 and itis the
third of the senies which treads the same way
much farther and it takes us nearerto the eco-
nomic morass which we are afraid the Govem-
ment s leading the countryinto by its absolutety
misconceived policies. It cannot be said that
these Policies have been devised m order pre-
sumably to fight against thg rising inflation and
the falling value of the rupee. both inthe domestic
as well asthe foreign market and, devaluation
which has become alitoo apparentby 1991.

60.02hrs

(SHRIMATIMALINIBHATTACHARYA
iri the Chair)

We have neverbeentoidthe reasonbythe
finance Minister in any of the three Budget
speeches. why the Indian economy hadfound

\
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itselfinsucha positionthatwe had to completely
change the direction of our economy andtry to
embrace a type of policy which we had fore-
stalledlongago.

We had given up the policies which were
chalked out by those who had fought in the
independence movementand whichwere later
on enshrinedbothin our Constitution andin our
successive Five Year Plans.

All these policies have been given up in
favour of a policy which we all believe has been
dictatedto us by the lending agencies like the
IMF and the World Bankin order ostensibly to
integrate the Indian economy with the global
economyi.e.. the Westem world’s economy so
that, accordingto us, Indiaand other developing
countries which follow this kind of policy will for
ever remain a kind of colony for those rich
nations in the world to exploit us,

The Budgetis one which is meanttor only
asmalipercentage of peopie of thiscountry. The
Finance Minister and the people inthe Govem-
mentwould have us believe that itis meantfor
25percentto 30 percentof the people. The IMF
andthe westem countries believe thatin India
they will find a market for about 25 to 30 million

peopie. But,indeed, that possiblyis notthe case.

Inindiawe have a very minircule percentage of
rich people, peopie whocan realty buy the goods
whichthe westem countries aretryingtoselius.
Nevertheless, they wouldhave us gofor this kind
of new economic policies. The new economic
policy is very blatantly meant to be a Budget for
the ruling elite. This ruling elite consists in India,
according top the economists whom we trust,
only about 3to 5per cent of the people.

This year's budget sets out. in line and
consistently with the Budgets of the last two
years, very soft options forthese people. The
income-taxes are down andremaindown atthat
level; the other like the customs duties etc. have
beentakendown. excise duties havebeentaken
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downsothatthe goods whichthese people would
liketo getfromabroad can get; alitheywouldlike
topatronise at hone and wouldbecome cheaper.

Alongwithithas come all the other things
likethe cutting down of subsidies to the weaker
sections of the people, cuttingdown of subsidies
for fertilizers, cutting down the subsidies and
help meant for the unemployed. This has all
come. Thisis a part of the new deal, the new
economic policy. | am afraid that this re-struc-
turingofthe economy, the economic perestroika
of ShriManmohan Singis goingto lead us into
the same kind of chaos inthermos of econom-
ics, in terms of the economy as the previous
generator of perestroikain the USSR had that
country into. | hope notbut perhaps this is the
beginning of the end of whatwe knowtoday as
India.

The Budget starts with some deceitful in-
formation givento us because everybody would
like to take credit for his policies. The Finance
Minister has given us arate of growth forthe year
1992-93, the second year of this Budget which
whichis not and cannotbe correcteven when
comparedwiththe other Government statistics.
Hesaysthe growthrate rateforthatyearis 4 per
cent, forthe lastyearthatis 1992-93 andthat4
percentfigure has been achieved by putting
down, by downgrading the growth rate forthe
priviesyear, 1991-92 andinthe Budget of 1992,
hehassaidthatthe 1991-92 growthratewas2.5
percentwhich was takendown. Thisyearhe
says thatthoughtit was not2.5 percent, subse-
quently we have foundthatitwas 1.2 percent,
less than half of the growth rate that he had
announced in the Budgetof 1892. Thisis very
strange. ltdoes nothappen.

Itrarely happens, if ataltand the reasonfor
doingthatis to showthatthe growth for 1992-93
inabetterlight; to appropriate some ofthe results
ofthe earlier years to be followingyearsoasto
putitinahigherlight.

Therefore, he expects a higher growthrate
forthis year. But we will be told later thateven
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the four per cent growth rate was a higher
estimate andit willbe again downgraded and
next yearwe willbe told thatthathas gonedown
andthe 1993-94 growth rate has gone up. This
isthe way of engineering higher growth rate by
statistical manipulations This has been resorted
to. Moreover, we are nottold andwefind thatthe
growthrate is dependent mostly onthetertiary
sector which accupies today 50 per cent of the
economy because agriculture and manufactur-
ing has gone down. That is the state of the
economy. Thatbeing so, five percent growth
rate which has been estimated by the tertiary
sector seems to be on a very high side. And
according to mosteconomists who are opposed
to this Government's policy, the growth rate of
|lastyearcannot be more thantwo percentand
if you do not take this service sector, itis a
negative growthrate. Thatis the fact which has
now become visible of ShriManmohan Sing.’s
€economics.

The reasons forthis low growthrate, nega-
tive growth rate inthe agriculturaland manufac-
turing sectors, that is, today all sectors apart
fromthe derive sectoris becausetherehasbeen
very low investmentinthe Government sector.
Thereis as deliberate policy ofthe Govemment
notto make any furtherinvestmentin the Gov-
emmentsector. There hasbeen lowinvestment
in the private sector also because the
Government’s encouragementor atleastcon-
senthadcreatedascam, abankscamwhichwe
allknow, by which the Moines, the capitalmar-
ket generatedwas divertedto speculative activi-
ties and they did not flow into investment in
manufacturingor other types of economic activ-
ity which is constructive incharacter. Andthat
is why this demand generatedwas lower andthe
economy did not move fast. then the demand
dust were due to recession, recessioninterms
of that and to some extent was caused by
Govemment's policy, restrictive policy of lim-
iting all kinds of economic activity to please the
bossesin Washingtonsothat rupee value does
not go done accordingtotheir formula.

There has been increase in the import
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intensity thatis to say, import content either of
exportor of domestically used goods has also
gone upduetoliberalimportpolicy andcustoms
duty cutby the Governmentinthe lastyear'sand
previous Year's Budget and this year, the simi-
lar thing has again happend. Therefore, this
year, we may expectthatthe same recessionary
trendwillgo onbecause of thosethat | Have just
now enumerated, the continuing policy of the
Govermmentandthe effect of this, the previous
two years of this year will recess the economy
tremendously.

The Governmenthas also seento itthat
eventhe working capital of industries which are
operating, it will not require a new capital
invesment So, eveninthatsense, the produc-
tion has gone down and economic activity has
suffered. One of the ways inwhich the Govern-
mentdoesitis this. To give practical example,
one of our pride public sector industries is the
Bharat Heavy Electnicals Limited. that is the
industry which supplies power generation equip-
ment amongst other things. Now by denying
credit for suppliers’ creditto BHEL or purchas-
ers’credittothe vanous purchasers of the BHEL
equipment like the State Electricity Boards for
the NTPC, the governmenthas seentoitthat
because of suppliers credit alithese they have
no money. They do not get money from the
financial institutions, they do not get suppliers’
credithere. Sothey have to look for suppliers’
creditabroadandthey are goingwith the demand
abroadtorthe power generation equipment like
the BHEL's own order book is very very short.

I have been corrected by my friend, Shri
Basudeb Acharia, that BHEL s order bookis nil
now-that may be recorded-because of the
Government's effort to see that such public
sector undentakings which have been doing
well,should no longer do well. We have been
doingallthisto ensure thatforeigninvestors will
come here. the hon. Ministerwhois taking down
the notes in lie of the finance Minister, the
architect of these policies, he may also note that
we want to know how much foreigninvestment
actually has comeinsince July 1991, whenthe
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first Budget by ShriManmohan sing was pre-
sented in this House. Since then, 22 months
have passed. We wouldlike to know how much
foreigninvestment has been committd, how
much has been promised andhow muchhas
beensanctioned. we wouldlike toknow allthese
things-the figures-to be able to assess the real
impactof this IMF and the World Bank oriented
policy, which is already playing havoc with our
economy, intwo Years time.

Anassertionhasbeenmade thatthe rate of
inflation has gone down. The way in whichthe
prices are increasing -the price increase has
beenadmit-the rate of increase has gone down.
According to the Budget it is below seven per-
cent. There are many ways of coming to this
conclusion. It depends on with what you are
comparing. Butthis is not somethingwhich s
going to last long. Even if you take what the

Budgetclaimsthatthe inflation ratehas gone .

down to seven per cent, incidentally, itis not
admitted by most people outside the Govern-
mentsector andthey say that the inflation rate
is notless than nine per cent. which is very near
towhatwas prevailing even lastyear. Inspite of
the cuts in fiscal deficit, the prices have not gone
down. Why hasitnotgone down? itwasbecause
of devaiuation. The devaluation has beencon-
tinuous. in 1991, there has been actual devalu-
ationwhich, of course, was notadmittedas a
devaluation but was put forth as a currency
adjustment. Since then, we have semi-convert-
ibiiity andfuli convertibility and continuously the
value oif the rupee hasfalien. Thatis one thing.

Andthe second things thattghe adminis-
trative price nse which the Government has
resorted to -/l the ime. Now. where is the
Government's >olicy of the market economy
whenthey are adi-‘nisteringaprce nse. What
13 goingto happento *heseindustres and what
isgoingtohappentothe _~neralpncelevel? The
Govemment has always - .een saying that to
containinflation, to hefp anc '~ have amarket
economy withahusmanface whic~willbe seen
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through the PDS system will be revamped,
strengthened andexpanded. wouldlikethe hon.
Ministertotellusin his reply astowhathas been
the expansion, revamption and strengthening of
the PDS system. | do not think anything much
has happened. If anythinghas happened, thatis
.the PDS system has become worse than be-
fore. Nothing that the people wantis available.
Whatthe people donotwantonlythosethings are
seeninthe ration shops whichthe peopie even
cannoteat. Nothingis fitfor human consump-
tion. There is a speculation and rise in these
commodity markets with inflationary expecta-
tions sothatwhateverthe Governmentwhichis
trying to have a market oriented economy is
seenas an institution whichis infactencourag-
ing inflation. encouraging speculagion, encour-
aginginflationary expectations torise higher
andhigher.

Therefore there is really no way in the
presentpolicy of the Government as presented
factors; these are a part of the policy of the
Govemmentto dothat. And why not? Because
itis notthatthe inflation hurts everybody. As the
inflation hurts a majonty of the people, the poor
people, the inflation benefits quit a sizable num-
ber of people, quite a sizable section of the
peopleandare the people whomthe government
wantstobenefit. So, itis not the political will of
this Governmentto contain the inflation which
will really hurt the supporters of the Govern-
ment, whomthey wantto benefit.

Apartfrom getting the foreigninvestors we
wantedto see thatthe foreign exchange comes
flowinginto our country. whatis the growth of our
export? The Govemment'stargethasbeena 13
percentincrease of the growth of export. Alittle
bitof increase inexporthas taker please; but it
1s very very littie. Our current account deficitis
still 7 billion dollars. Between import and éxport
the gap is 7 billion dollars. This is beaus the
Governmenthas tailedto act incertaincrucial
sectors toc contain the demandthatthe imports
have risen. Iimports have risen more thanthe
exports have risen Imports have nsen more
thanthe exports Therefore thegapbetweenthe



537 GeneralBudget 1993-94 VAISAKHA 1, 1915 (SAKA)

imports have gore up. The government couic
have contained the demand and reduced the
increase in import. That could have actually
brought theimports down if they wanted to; but
they never wantedtodothat. .

Fore instance amajor commodity of import
of this country is the petroleum and its allied
products; petrol, kerosene, diesel and afl that.
The Government has not taken any positive
policy for conservation of petroleum and its
products or for seeing thatthe mode oftransport
wherethe petroleumconsumptionis the highest
is changed, so that the goods traffic by road
which uses up the highest quantity of foreign
exchange, that freighttraffic is diverted to rail-
ways, and electrification for which the raw ma-
terialis coal and whichis notbased onimported
products like petroleum, is done not think of
doing it; there is no mention of it. There is no
mention whatsoever in the Budget that the Gov-
ernmentwill have sucha policy.

The same thing goes for urban and semi-
urban passenger transport. One of the main
consumers of diesel is tractors and the pump
sets used by peopleinthe villages. lfthere was
sufficient electricity distribution in the villages
tion of this item would have come down. Onecan
give achain of measures which the Government
could have taken to see that imports are cut
down. They have done nothinggothe sort.

Willthe Government is trying to squeeze
the domestic exporters into reducing the price or
squeezingthe rupee, devaluing the rupee time
and again so that the value of our commodities
in foreign markets willbe low, they donotrealise
thatwhatever lowis the figure, uttimately the cut
inthe traders is so much-the gap between the
pnice at which Indian goods exportedto USA or
imported by an US importer and the price which
an Us consumer pays is so much-that our
reduction of price can be very very small com-
paredtothat.

| will give you an example. a pair of Indian
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shoes whichis exportedto America is imported
there at a price of Rs.200. after that, when it
reaches the US consumer, itis sold for nothing
lessthanRs. 1,500. How much can you reduce
the price of Rs.200? You can reduceby Rs. 10
orRs.20.Isit goingto make any difference. Do
you nothave any marketstrategy? Othercoun-
tnes, who have increased theirexportstothese
countries-America, Germany and Japan-have
tried to penetrate the marketso astobe able tc
reachthe consumer. Youare sellingthe goods
atthefirstpoint.

The difference betweenthe firstpointand
the lastpointis much. Have youtriedtofindit out
What were you doing? Without knowing the
facts, whatare youtryingto achieve?

| have come across exporters who are
exporting Basmati rice. if they export to an
importerinthatcountry their export price, letus
say, is$ 100. They find a cooperative society. |
have spoken in my capacity as a Member of
APEDA. They findacooperative society having
2,000 shops for all the industrial workers in
France. they have been able to sell the same
Basmatirice at 50 percent higher price. Sothat
is the market strategy. It you do not know if you
do not try to understand what should be the
market strategy, you would always be squeez-
ingthe domestic exporter, squeezingthe rupee,
devaluing the rupee again and again an still not
finding that our exports have increasedbecause
you do notknow how to market the products and
where you should marketthem.

1 will not continue more. | will not try to
impose myself. The Government has failed to
make any mark except paying lip-service. that
is the field of primary production in agriculture.
The Govemment's main duty should have been
to make proper creditavailable to agriculturists
not agriculturists of the Haryana and Punjab
vanety who | amtold, are ich and infiuentialand
they can getbank credit. | am talking about the
restof the country where there hasbeennogreen
revolutionbecause., of course, | believe. itis the
deliberate poiicy of the Govemment notto have
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green revolution in the rain-fed areas which
somehow are anti-establishment andtheyhave
gonetothe areas whereirrigationis available or
irrigation fed agriculture is possible. Only thatis
possible, nothing else. there smallfarmerand
marginal farmers as they are in west Bengal.
Nowwhathappensisthatafarmerwants credit.
Where will he get the credit from except the
village mahajan? He cannotenterthe portals of
the nationalisedbank.

| wished Mr. Manmohan Singh was here. |
do not know what is he doing when budget is
beingdiscussed. I think, thisis the firsttime lam
speakingonabudgetwhenthe Finance Minister
1s notthere. He has got somebody whois very
new. Heis avery goodman.

AnHon. Member: IMF People have come.

Shri Amal Datta: Oh IMF! | see, very good.
there cheers toMr.Manmohan Singh. So, the
Houseis lessimportantthanthe if. Please note.

whatis happeninginthat agricultural credit
sector? They have increased the quantity of
rural agricultural credit. Itis Rs. 16,500 crore
whichcomes roughly to Rs. 200forevery Indian.
Thatis the extent of creditavailable. Buttowhom
isit available? Who gets thatcreditcredit? lhave
visited the rural branches of certain banks. |
havefoundthatthe allocationis sollittle thateven
the bank has adeposit of Rs. 100 crore. They will
allocate noteven one crore. They will collocate
only Rs. 50 lakhforagriculture. Thisis evolution
of RBI rules, whatever rules they have made.

Butnobody istheretocheckorseeto itthat
they follow the RBI rules. The marginal farmer
and not the big farmer is allowed to enter the
bank, see the manager, make an applicationfor
aloan and see that it is properly considered.
Nobody is there to look after this. | as an MP,
havetositinthe bank and call meetings. Then,
Ultimately afew people show result. When|say
that they are not giving loans, in one month’s
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time to show tHe result they say that 50 people
have gotloans earlieranbdthe figure becomes
200people. Theycoulddoitinonemonth’stime
which they could not do earlier for years. So,
whatyoupeople are doinginthe Govemment?
whois going to see to such things? you have
nationalised the banks inthe name of the poor
people but how many of these poor people are
gettingloans? Allthe money have beenwasted
inthe loan melas. These are things whichthe
Govemment could ensureto see thatourcoun-
try need not follow that policy which has been
dictatedto us by the IMF andWorid Bank. Many
things couled have been done using our natural
resources. Our natural resources are sogreat
thatpeople abroad say that they are surprised
that India is such a poorcountry. People say that
with the Indo-Gangetic Valley, we canfeedthe
entire world, ifitis properly cultivated. whatis the
productivity of rice here? Itis only 1600 kilo-
grams per hectare. Withmuchworse soil, Korea
isproducing seventonnes, Japanis producing

" tentonnes and such a big country like chinais

producing 5.5 tonnes. Are you notashamed of
this? with such large natural resources, India is
still poor because of the mismanagement that
you have done for the last forty years and still
goinginapath which is tangential differentand
which willtake us touches and destructiononin
averyshorttime. You will seethe resultlike what
Mr. Gorbachev unachievedin five yearstime
will be achieved by you inthree to four years.
With these words, | thank youfor givingme an
opportunity tospeak.

16.32hrs.
STATEMENT BY MINISTER - CONTD.
Bomb blastin Bombay
(English)
THE MINISTER OF HOME AFFAIRS
(SHRIS.B. CHAVAN): Theinvestigation by the
Bombay Police in regard to bomb explosionsin

Bombay onMarch 12, 1993, has revealedthe
following:
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(i)

(i)

(iii)

{iv)

Aconspiracy appearstohavebeen
hatched by Pakistan inconjunction
with Dawood lbrahim, a Bombay
underworlddonbasedin Dubai, and
the Memon family of Bombay, molar
particularly Ibrahim Abdul Razak
Memon “@ Tiger @ Must. a key
lieutenantof Dawned.

Ibrahim Abdul RazakMemon, along
with other members of house family,
has emierged as the pivotal figure
behindthe blasts. He visited Dubai
thrice inthe recent past. apparently
totie up arrangements with Dawood
Ibrahim and Pakistan

A huge consignment of arms and
explosives was landed surrepti-
tiously in district Raigad,
Maharashtra, on February2/3, 1993.
The consignment, which was landed

. betweenmaslaandSnvardhan,was

received by Mustag himself, with the
assistasnce of his trusted landing
agent, Sharif Abdul Ghafoor “
Dadabhai. Daud Mod phanse and
Rehim Laundrywalla. all of whom
have since been arrested. '

As part of the planned operation, the
arrival ofthe arms andexplosives on
the Westem coastwas preceded by
the visit of on of the landing agent,
DaudMohammad Phanse, to Dubai
onJanuary 19-22, 1993 atthe invita-
tion of Mustaq, who arrangedfor his
stayatHotel Delhi Darbar, Dubai. On
January 20. 1993 hewastakentoa
bungalow to meet Dawood Ibrahim.
As per Phane’s disclosure. Dawood
indicated his intention of sendinga
consignment of ‘chemicals’ acode
name for explosives to india asked
Phanse to arrange forits safe land-
ing. The consignment which arrived
in district Raigad on February 2/3,
1993 was carried in a speed boat
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(v)

(vi}

(vii)

(viii)
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which has ownership links with
Dawood Ibrahim.

‘Tiger’ Memon also playeda promi-
neptrole inrecruitingand motivating
the trainees for carrying out the
blasts. While the explosives, arms
and

operators at Dubai, both before their
departure for Islamabad and after
their return.

20 such operators left Bombay for
Dubaiondifferentdatesin February,
1993. They left Dubaiinthree groups
by PlAflights on February9,13and
20, 1993; they were received at
IslamabadAirportanddrivenoffin a
covered vehicle without going
through the Immigration locatedin
an isolated area about two hours
drive fromthe Islamabad Airport.

The training comprised physical
exercises, use of IEDs, handling of
grenades andfiringfrom Kalashnikov
rifles. The operators were briefed
specially totarget shoppingcentres,
bridges, carparking areas, crowded
localities and temples.

The departure from Islamabad to
Dubai, onIstMarch, 1993was again
arranged without observingany Im-
migration formalities. While the
group leaders had soughtto destroy
the Passports of thetrainees, anum-
ber of Passports survived this pre-
caution. The recovered Passports
bearan Entry stamp dated February
18,1993 and an exit stamp dasted
February 20, 1993 ofthe Immigration
authorities at Dubai. Further, thereis
an Entry stamp dated Ist March,
1993 at Dubai Airport and an exit
stamp dated 2nd March. 1993 for
Bombay. The significantabsence of
Arrival and Departure stampings of
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(1x)

{x)

(xi)

the Pakistan Immigration authori-
ties, between 20th February and st
March, 1993 are eloquenttestimony
of Pakistan’s involvement.

The Pak compilicity is further cor-
roborated by atraveldatainputwhich
showsthat6 members ofthe memon
family left Dubaifor Karachi by flight
PK-214onMarch 17,1993.

Evidenceis available aboutthe com-
plicity of the Memonbrothers inthe
Bombayblasts. A Marutivan aban-
daned by some of the conspirators
afterthe bombblasts was locatedin
Worliarea onMarch 12 evening. It
contained AK-56 rifles andhand gre-
nades. Ownership of the Marutive-
hicle has been traced to Yakub
Memon'’s wife. The search of the
Memon'’s house has ledtothe recov-
ery, amongothers, ofthe ignitionkey
of scooter. This key was ofone ofthe
three unexplorded scooterwhichwas
detectedin Saigon area of Dadar.
Empty cartons of explosives were
alsorecovered duringthe searches.
While aneffortappearstohavebeen
madeto obliterate the inscriptions on
these cartons, aclose examination
shows Lahore markings. The recov-
ered grenades bear the markings
‘ARGES'. These aresimilartothose
exploded by members of the group
elsewhere in Bombay onMarch 12.
A large number f suct grenades
have beenrecove edduringthein-
vestigations. The markin jsonthese
grenades are those of aregistered
Trade Mark of an Austrianfirm. Fur-
therequerries are ongoing.

Alithe members of the Memon fam-
ily left Bombay for Dubai between
10th-12thMarch, 1993, moming. The
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lastonetoleave was Mustagq'1iger
Thefinaltouchestothe groundleve!
arrangements were eni: .~:>d by
Mustagqto his trusted lieutenants in-
cluding Ashgar Mugadam (Man-
ager). Yalkub, Javed Daud Patel @
‘Chikna’ and Anwar Haji Theba. A
number of personswere thenusedtc
plantthe various cars and scooters
as well as susitacas bombs in thir-
teenchosenlocalities. Three of tribe
bombs inthirteen chosenlocalities
of unexplored 31 empty cardboard
cartons, suspectedtohavecontained
the explosives, have since beenre-
covered from the Al-Hussain build-
ing, inBombay. While the stampings
onthese cartons have beendeliber-
ately erased, two of the recovered
cardboardboxes stillbearthe stamp-
ingof city in Pakistan.
(xii) The Bombay Police has so far ar-
rested 80 persons who are accom-
plices inthe conspiracy, of whom 10
weretrainedin Pakistan.

The Government of India had promptly
informed the Pakistani authorities of the Memon
tamily's involvement in the bomb blasts in
Bombay as well as about the details of their
travels and of their collaborators between india
andPakistan through Dubai.

The reaction of the Pakistani authorities to
theinformation givento them sofarindicates
that Pakistan will the all possible measures to
ensure against the exposure of any information
relating to Pakistan training the conspiratorsin
theircountry. This does not surprise the Govemn-
mentof indiabecause Pakistanis under obser-
vation by important members of the interna-
tional community about its involvement with
state-sponsored terrorism. It is our assess-
ment, therefore, thatinstead of cooperationinthe
apprehension of the Bombay blasts accused,
Pakistan would try to safeguard against any
revelationoftheirinvolvementinthe explosions
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while the investigations are continuing, the
results of the inquiries so far clearly indicate
23kistan's organised support andinvolvement
inthe planning and execution of the series of
bomb blasts which took place in Bombayon 12
March, 1993, leadingto alarge number ofinno-
-entpersons beingkilled and injured, besides
2normous loss to property.

' Translation)
(Interruptions)

SHRI NITISH KUMAR(BARH): Madam
Zhairman, he has not stater whether C.B.I.
anquiry willbe held or not. wher thisissue was
raised inthe House the hon. Minister of Parkia-
mentary Affairs had assuredthe House thatthe
hon. Minister of Home Affairs will give a state-

(Interruptions).... Madam, Chairperson,
‘festerday this issue was raised astowhy the
C.B.l.enquiry isnotbeing conducted The hon.
Minister Aftairs will make a statement in this
regard

(Interruptions)

SHRI MADAN LAL KHURANA(South
Delhi): Madam, he has not uttered any thing
aboutthe C.B.1 enquiry into the matter. He has
also not said astowhen Pakistan was informed
aboutthe matter. The hon. Minister of external
affairs stated yesterday that he did not know
whether Pakistan was directly involvedinit. |
wouldlike toknow whetherthe hon. Ministerhas
informed the Minister of external Affairs about
1.......(Interruptions)

SHRINITISHKUMAR: Yesterday the hon.
Minister of Parliamentary Affairs had assured
the House inthe issue of the C.B.l enquiry.

Mr. Chairman: There can be no
clarificartiononthe statement made by the Min-
ister.

SHRINITISHKUMAR: | am not seeking
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any clarification. | am merely pointing out the
hon. Minister of Parkamentary Affairs had as-
sured us thatthe hon. Minister of Home Affairs
would make a statementioon theissue of hold-
ingthe C.B.1.'enquiry. through you, | would like
toknow whether he will make a separate state-
mentorhe willtell us justnow whetherthe C B.i
enquiry willbe held or not.

ShriBhogendra Jha (Madhubani): Madam
aclarificationonisneededhere. Ithas appeared
in the newspapers that the Chif Minister of
Maharashtrais againstthe movetoholdaC.B.1.
enquiry into the ma‘ter, | would like toknow as
towhatarethe facts. | would like to know whether
the Maharashtra police is capable of holding
enquiryinto the bomb blastincidents in Bombay
for which conspiracy was hatched in foreign
countries. Would the enquiry be handed overto
theC.B.I.?

[English]

Mr. Chairman: Mr.I. Anna Joshi has just
now informedthat he has certain informationto
be giventothe House. So, I wilibe allowing him.

{ Transtation]

Shn Anna Joshi(Puna): Madam Chairper-
son, | rise to submit with deep sorrow that just
now a news has been flashed that a bomb
exploded at pune railway station in my constitu-
ency around 2 p.m. Fourpersons were killedon
the sport and several others received injuries.
Thebuildings around this site were also dam-
aged. This is a preliminary news a details will
follow. Throughyou, | would like to urge the hon.
Minister of Home Affairs that He should make a
statementtomorrow onthis issuealso (\nterrup-
tions)

SOME HON.MEMBERS: Right now.
SHRI ANNA JOSHI: He should make a

Statement just now. This is my humble
request....(Interruptions)
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SHRINITISHKUMAR: He should make a
statement onthis incident just now and atthe
same time he mustalso assay something about
holdinga C.B.l enquiry into the Bombay bomb
blasts. .

[English]

SHRI S.B. CHAVAN: Madam about the
enquiry to be entrustyedto be entrustedto the
CBI, | would like say that unless the state
Governmentwere to request forthe same, we
cannoton ourownentrustittothem.

SHRIMATI GEETA MUKHERJEE
(Panskura): ltis aninternational conspiracy.

[ Translation]

SHRI NITISH KUMAR: | would like to
kumarwhetherthe Governmentof Maharashtra
has opposedit......(Interruptions)

SHRI MADAN LAL KHURANA: Is the
government of Maharashtra opposingit?: Yes-
terday, we were informed that a CBI enquiry
would bordered.(Interruptions) itwas statedin
this august House that a C.B.1. inquiry willbe
heldintoit......(Interruption)

[English]

MR. CHAIRMAN: You have communi-
cated your sentiments. Now you please sit
down.

[ Translation)

SHRI NITISH KUMAR: This issue has
national andinternational dimensions. Thisis-
sue was raised in the House
yesterday.....(Interruption) Had itbeen aniso-
lated problem of as State, we would not have
discusseditinthe house. Butithas nationaland
international dimensions. Theaugusthouse has
discussed itand it has discussed it seriously.
therefore, to say thatthe Governmentthere has
not made any request, is not suﬂiciept. What
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diesthe Central Governmentcontemplate over
it? does it suo-motu proposetoholda C. B. 1.
inquiry or not? soon afterthe incident, the Gov-
ernmenthad sentateamthread(Interruptions)
Today the hon. Minister of Home Affairs has
statedin his statement that there is Pakistan’s
organisedinvolvementinit. In suchasituation,
whatwill be the jurisdiction of the State police?
Whatdoes the Govemmentthinkinsuchacase
which hasinternational dimensions? Does it-
mootproposetoholdaC. B. 1. enquiry ornot? It
seemsthatthe Government has nointentionto
apprehendthe culprits and it want to pass the
buck onthe Chief Minister...(/nterruption)

[English]

MR,CHAIRMAN: You havecommunicated
your sentiments. Now you please sitdown.

SHRI S B CHAVAN: | refute the allega-
tions/insinuations made by the hon. Members
againstthe ChietMinisterofMaharashtra. lhave
nearly stated even at this stage if the hon.
Members so strongly feel, | don'tthink we can
impose ourselves on any of the State Govern-
ments Againsttheirwill. if allthe hon. Members
were to agree, certainly, | have no objection.
(Interruptions) Evenin Calcutta also, they are
notaskingforout enquiry fromthe Government
of India. So, letus understand the implications
of whatthe hon. Members are saying. If you so
feelthatthe Govemmentof India shouldtake the
initiative in the matter, the Acthas tobe amended;
andthereafter, whateverthe consequences are,
we willcertanly lookintothem. (Interruptions)

['Translation]
SHRIMADHAN LAL KHURANA: Thereis
Pakistans handinit.

[English]

MR.CHAIRMAN: Youhave communicated
yourfeelings tothe House.
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[ Translation)
Now you please sitdown (Interruptions)

SHRI ANNA JOSHI: Does the Govern-
mentwantto make a statement on bomb blast
inPune?

(English]

SHRI S.B.CHAVAN: ltis a fact thatin a
passengerstrainbetween PuneandManmad, |
believe, the last compartment did have some
kind of an explosion. We do not have the details
so far. | will make an enquiry; and then, if
necessary, informthe house.

(Translation]

SHRIMADANLAL KHURANA: Youhave
statedin yourstatementthat there is Pakistan’s
and init. If there is Pakistan’s hand, why the
C.B.l.....(Interruptions) it mustbe replied....(In-
terruption)

[English]

MR. CHAIRMAN: There as no scope for
clarifications in this House.

[Transiation]

SHRIMADAN LAL KHURANA: Thisis not
anisolatedissue of Maharashtra...(Interruptions)
Hehas statedthat if the House wanteda C.B.I.
enquiry it willbe held. It may be noted that this
adjust Hours has demanded a CBI enquiry
earlieralso. Since there is a Pakistan’shandin
it, and the House also wants to hoid a CBI
enquiry, the Government should make an an-
nouncement about C.B.l. inquiry into

it...(Interruptions)
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16.50hrs

GENERAL BUDGET 1993-94 GENERAL
DISCUSSJON- CONTD

" [English]
MR.CHAIRMAN: Shn Peter G Marbaniang.
(Interruptions)
MR. CHAIRMAN: Please sit down.
Kt Interruptions)
MR. CHAIRMAN: Willyou pleasesﬂdm?
(Interruptions)*

MR. CHAIRMAN: This is not going on
record.

SHR!I PETER G. MARBANIANG
(Shillong): Madam Chairperson, | rise to sup-
portthe Budgetforthe year 1993-94. The speech
of our Finance Minister, shriManmohan Singh
on 27th February, 1993, while presentingthe
Budgetfor1993-94........ (Interruptions)

MR. CHAIRMAN: Please sit down.
(Interruptions)

SHRI BASUDEB ACHARIA(Bankura):
What about Aligarhincidents?

SHRIS.B. CHAVAN: | am goingto make
astatementon Aligarhincidents tomorrow.

SHRIHARIKISHORE SINGH (Sheohar):
The Dubai Governmenthave saidthatthey had
gottheinformationaftertwodays. Then, aftertwo
days, the Pakistan government said thatthey
gotthe information. Whatwas the Govemment
of Indiadoing.

*Notrecorded.
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MR. CHAIRMAN: It has already been said
that you cannot seek clarification in the Lok
Sabha on a statement made by a Minister.
Please sitdown.

(Interruptions)
[ Transtation)

SHRIANNA JOSHI (Pune): The hon. Min-
ister of Home Affairs had assured the House
during the discussion on the Bombay bomb
blastthatinformation willbe givento the House
regarding the Calcuttabombblastandastate-
mentwill alsobe made onit. We, therefore, are
reminding the hon. Minister of Home Aftairs and
would also like to know as to when a statement
will be made regardingthe Calcuttabombblast.

PROF. RASA SINGH RAWAT (Ajmer):
Mr. Chairman, Sir, it was assured on behalf of
the Govemment that complete information will
be givento this august House, butnothinghas so
farbeensaid aboutthe Caicuttabomb-blast......
(Interruptions)

(English]

SHRISAIFUDDINCHOUDHURY (Katwa):
When the explosion at Calcutta took place, at
thattime, the Ministerfor Intemal Securitymade
a statement about what happened there. He

*clarified many things. | do notknow whatis new
inthatand onwhatwill hebe makinga statement.

KUMARIMAMATA BANERJEE (Caicutta
South): The situation in Calcuttais serious.

MR. CHAIRMAN: You should address the
Chair.

SHRISOMNATH CHATTERJEE (Bolpwr):
We will neverbe satisfied. Youmake whatever
statement you like, we do not mind. (Interrup-
tions)

MR.CHAIRMAN: Noting will go on record.
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[ Translation)

(Interruptions)

SHRIMADAN LAL KHURANA: We are out
satesfeed with that at the Hom Minister, has
strted, wetherefore, soage walk out (Inferrup-
tions)

16.56hrs

SHRI MADAN Lal Khuraba and some
other members then left the House.

(Interruptions)
[Englshi

SHRI SOMNATHA CHATTERJEE
(Bolpur): Madam, some people have no sense
of shame or guilt. They have destroyed the
Mosque at Ayodhya. Now theyhave the temerity
to speak here(interruptions)

MR. CHAIRMAN: Shri Peter G.
Marbaniang.

SHRI PETER G.MARBANIANG
(Shillong): Madam Chairperson, the speech of
our Finance Minister, ShriManmohan Singh, on
27thFebruary 1993 while representingthe Cen-
tral Government Budget for 1993-94 was well
received by all sections of people and by all our
nasional andregional press. Aimost allthe news-
papers hadpraisedthere differentaspects of the
Budget in their news coverage on Sunday the
28t February 1993. The Sunday Times of 28th
February had dont pages the item as, growth
Budget floats rupee freely, and had called the
Budget as ‘Reform with human face'.

I, toocongratulate the Finance Minister for
thebold steps he had taken to boost economic
growthandemploymentandtoreduce the fiscal
andforeignexchange deficits andtocurbinfla-
tion. He has, further, erased doubts aboutthe
further reforms by liberatingimports and mak-
ing the rupee fully convertible on the trade
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accounts,. The Union Budgetfor 1993-94 has
also been hailed as ‘growth-oriented’ and ‘in-
vestment friendly’ (substantial increase of 32
percentin planinvestment) asthe Budgethas
met most ofthe demands of trade andindustry.
Themain..

MR. CHAIRMAN: ShriMarbaniang, please
~aitforaminute.

THEMINISTEROF STATEINTHEMIN-
'STRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS)ANDMINISTEROF STATEIN
THE MINISTRY OF PARLIAMENTARY
AFFAIRS(SHRI MUKUL WASNIK): Madam
Chairperson, we have already lost lot of time on
discussingotherissues. SeveralMembers want
to participate inthe discussion on the General
Budget. iwouldrequestthe cooperation of alithe
Members here. Because of the importance and
the interest of the Members to participate in this
discussion, we may continue to sit beyond 6
P.M.oday.

| Translation]

(English)

SHRI SRIKANTA JENA(cutack): How
longthe discussion will coutinue Monday may
plase befixed as lastday(/nterruptions)

SHRIMUKAL WASNIK: This discussion
will continue till Friday. If possible, the hon.
Finance Minister may reply on Friday. Or. as
decidedin yesterday’s BAC, the Finance Min-
1stermay reply onMonday. Therefore. we have
tocomplete the discussioninany circumstances
by Friday. Thediscussion has to be completed
by Friday and the Minister may reply on Mon-
day.

SHRIPETER G. MARBANIANG: Themain
highlights of the Budget are a big boost to
development expenditure, a step up in social

sector outlay, a reduction inbudgetary deficit, a

unified exchange rate. areduction incustomand
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excise duties, areforms in banking sector and
capitalmarkets, areductionininterestrates, a
measure to stimulate exports as every dolor
eamedwill yield more rupees, a special atten-
tionto ravitalise the agricultural credit system.
The Budget has also taken into account that
economic growth alone will not be enough to
bringrefiettothe poorwho have beenhithard by
inflation and recession inthe last tvto years of
1991 and 1992 and as such the Budget has
provided a big pushto rural development and
employmentgeneration programmes and also
to social sectors like health and education. The
adjustment programme can no longer be
criticised on the groundthat itdoesnothave a
humanface.

17.00hrs

|welcome para 56 of the Finance Minister's
speechatpage 19where he recommendstogive
a stimulus to new investmentinthese States in
which allthe Districts are industrially backward.
|congratutate the proposalto give afive yeartax
holiday commencing from the year of produc-
tionfornew industrial undertakings located in all
the North eastem states and other States men-
tionedtherein.

Madam, these are few basic assumptions
for industrial growth viz normal law and other
situation, presence of basic communication
services, presence of capital finance market to
mobiles large funds forinvestment presence of
industrial cutture and foresight, presence of
technology, presense of electric power and a
strong science andtechnologybase. Theseare
few essentials pre-requisites fora modem pro-
gressive economy. However, alithese prereqg-
uisites are not available in the North Eastem
Region. We do not have normat law and order
situation. We donot have power supplyto alithe
villages. We have very bad communication. We
do nothave raitways andwaterways except for
Assam Alithe North Eastem States are land-
locked. Thatis why. the financial marketis also
very shy and atsothe bank depositinthe North
Eastermn Statesis very small. (Interruptions). it
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is ashamethatsince Independence, the rail-
ways of broad gauge meter has been able to
comeonly upto Guwahati, andbeyond Giiwahati,
we do not have broadgaige lines. Most of the
roadsthat exist are fair wheatherroads. There-
fore, we cannotcompare North Eastern states
withthe restof the India.

The substantial public sector investment
hasnevercometothe North EastemRegion. We
are yettoglearnaboutthe culture ofindustry. We
are mostly farmers; tarm orientedin our North
Eastern States. | will give youonexample. The
Digboi Refineryisthe oldest refineryin Indiaand
itis still operatingis the oldestand mustexpen-
sive productive unit. The Guwahati Refinery
produces 8 lakhtonnes of oil annually anditis
alsothe mostexpensive productive unitwhereas
the Mathura Oil Refinery produces only 90 lakh
tonnes of oil annually with latest technology in
oil. We have arefinery with 8lakhs annually. No
substantial publicinvestmenthastakenplacein
the North Eastern States. We are also apart of
this greatnation of ours. As such, t would request
thatthe policy of liberahsation does notmean
that everything will have to depend on private
investment in the North Eastem Region.We
shallnokmtbe ableto comeforward, we shallnot
be able to grow along withtghe rest of India.

Road communications are yettobe devel-
opedinmanyareas of the North-Eastem region.
Youknow that we have struck oilin Meghalaya
inthe Mawsynram Develop-ment Block area.
Buttilltoday, thereis only afair weatherroadto
go to areawhere oil is struck.

Then, Sir, as you know, uraniumdeposits
have beenfound inthe western sector of khasi
hillsinMeghalaya. There again, unfortunately,
we have only a fair weather road which goes
there. How shall we develop, how shall we
generate resources and how shall we invest
then? We are lackingthe infrastructure. There-
fore, the extension of afive-yeartax holiday in.
the North Eastern region does not and will not
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bring extensive andimmediate investmentin
the North-Eastern region. Take Arunachal
Pradesh, take Assam, take Tripura, take
Mizoram, take any State, you willfindthatthey
are alllackinginthe essential infrastructure.

We have inthe North-Eastern region what
is know as the North-Eastern council where
common projects of Biginvestmentare being
takenup, beitinroads, beitinpower supply, be
itinotherthings of lite. Unfortunately, inthe 1993-
94 Budget of the North-Eastern council, the
GovemmentofIndiahave cutaway about Rs.800
crores andthey haveallowedonly Rs.600crores
as plan budget. As such, many ot the roads
which are now under construction, cannotbe
completed and many of the power projects also
cannotbe completed. We need a special atten-
tion. Most of the States, except Assam, are
Special Category States where special atten-
tion should be paid by the Governmentin india,
If we goinonly forprivatisation, | am afraid, that
we will have no investment, no growth, and
nothingfromthe budget willbe flowinginto the
States of the North-Eastern region.

The North-eastemregiondeservestohave
asubstantial expansion of public investment
andwe canforesee thatprivate sector'sinvolve-
mentand participationis onlyadrminthatarea.
However, there is a crying need of the local
people ofthe North-Eastern region to getbank
loanssothatthey can starttheirown smallscale
private investment The bank- depositratiointhe
North-Easternregionis verylow and as such,
many ofthe commercial banks are not willingto
finance private investment. Dynamic, enter-
prisingyoung men andwomen are running from
pillar to post of the commercial banks to get
finance, but without any success. The bank-
depositrationis very small.

Then, we ccmeto one very important as-
pectwherethe North-Eastcanbe openedup, and
thatis tourism. Many of the governments have
includedtourism as anindustry. Buthere again,
though we have scenic beauty, we have water-
falls, we have hot water springs and many other
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things, we have the Damocles’ sword of re-
stricted area permit where by only four and
above foreigntourists can gotoMeghalayaand
Assam.

Itisvery unfortunate. We needthetourists.
But like beggars we have tosee thatonly 4 and
above cangoatatime. Whynot allow one ortwo
orthreepersons?

Please allow them please remove the
Restricted Area Permitfor M.E. Region. Right
from 19891 have been pleadingforthis. Youdo
away withit. If youwant ustobeinthe national
mainstream, do not try to segregate us. If you
segregate us, we wilibe like animals putina zoo
andwe do notknow howtorespectoneanother.
Many of the terrorist activities have sprung up
fromthis.

The Ministry of Food Processing has a
great scope to develop small scale canningand
food processing industries in the North East
region. Wefindthatthe farmers producingcash
crops, like ginger, tamarind,cotton,black pep-
peretc. and othercrops, have to dependonthe
whims of the unscrupul ous traders to buy their
crops as athrow-away price. Butif the Govern-
ment of India, through this Ministry of tood
processing can go andstart smalland marginal
industrial units, | am sure, this will help very
muchtothe farmers of thatareasothattheycan
preserve their products, refine their products
and make them processedfood.

InMeghalaya, inthe years 1987,1988 and
1989, the monsoon has beén very unkindto the
farmers.

* Manycrops were either destroyed by late
arrival of monsoon or too early arrival of mon-
soonorbadmansoon. The farmers have taken
bank loans and could not repay their loans.
Appeals were madetothe Central Government
to waive dfttheirloans on the specific ground of
the destruction by the monsoon. However, till
today, neitherthe State Governmenthas done
anything's to waive off the loans northe Central
Government of the Janata Dal in 1989 which
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promised waiving of the loans of Rs. 10,000 has
done anythinginthis regard. Ourtarmers cannot
getany more agriculturalloans fromthe banks.
The North East States require adequate avail-
ability, of Bank credit at reasonable rates of
interesttostartindustnial foragricultural growth.

The Central Governmentwill havetomake
concessions inthe statutory liquidity ratio. The
lending rate of 17 per centis toc highto attract
private investment.

The progressive work of NABARD is not
knowntothe North East States. |am happy to
notethatthroughinthe Budgetthe rate of NABARD
re-financing of agricultural bank loansis being
increasedto90percent, inthe case of North East
States proper monitoring must be undertaken
immediately to selthatthe benefitsaccruetothe
people ofthese areas.

Ilwouldalsolike todraw right attention of the
Union Governmentto the mostimportant shil-
lingbye-pass and Jowai bye-pass in Nationai
Highway number44. The State Govemmenthas
requestedthe Centre toaliotfunds sothatthose
two bye-passes can be taken up and the work
can state. However, tilitoday notinghas been
done. TheNational Highway Number44isavery
heavy highway withthousands of trucks coming
from Tripura, Mizoram, Assam, Manipuri etc.
which plytocometo Assamandto Bengal. The
State Government of Meghalaya have got a
timing restriction. The vehicles cannot ply
through the shillongcity from sixinthe morning
till six in the evening.

Thousands of trucks from a queue because
they cannot go. For the two bye-passes road.
gardly Rs.50crores have been givenandforthe
somany years noting has beendone.

Madam, before | sit down | would like to
drink to the notice of the hon. Ministerthatin the
last Plan allocation Meghalaya has beengiven
Rs. 284 crores. Outofthis, about Rs..94 crores
hadto be raised by the Meghalaya Government
through public subscriptionsi.e. Rs. 50crores
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throughbanks and otheragencies and aboutRs.
44 crores throughforeigninvestment. Now, if
foreigners are notallowedtocometoMeghalaya,
which foreign country will come and invest
there? Now, Meghalaya being a special cat-
egory State, | would request that the Central
Govemment should again reallocate the Plan
allotmenttor Meghalayadoingawaywith Rs. 94
crores meant only to be raised through public
contribution and foreign nvestment.

So, with these few words | support the
Budget.

[Transtation]

SHRI BHOGENDRA JHA(Madhubani):
Madam, | rise to oppose the Budget presented
by the hon. Finance Ministerin the House. The
aim of the Budgetis to boostimports, as stated
by the hon. Finance minister on page 2 of the
Budget. Imports have to be boosted to boost
exports. The main pointis-importforexportand
exportforimport. tmeans we wiltboost exports
tomake good the deficit offoreign exchange and
then we will import. R means we would have
already spentforeign exchange onimports just
to eamforeign exchnge by boosting exports.
Thatis why, the main purpose of the Budgetthat
it will prove helpful in raising the standard of
lvingof the peopile inthe country and raising the
production, has beendefeated.

Iwill come to the pointof capitalinvestment
tater. You are opening the doorsfor foreigners.
Anyone can establishindustry here. Willitdo
anygoodtothecountry? we were under the rule
of Britisher’s for 2000 years, had they done and
industrifisation in India? Atthattime none was
thereto stopthem. Even nowwhenwehave set
upindustriesinthe country after Independence,
wehavedone sowith the collaboration ofthe then
U.S.S.R. There is not even a single heavy
ndustryin the country for whichwe mighthave
notgonetoU.S.S.R. withoutgetting disappointed
inthe world, whetherinthe U.S.A orinthe U K.
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| am taling of all the industries whether it is
Bhilai or Hatia or Bokaro or Bhopal or Haridwar.
Theretcre, these who are having false notion
today h 1ve got greatly disappointed. Madam,
the fals:: notion that any heavy industry orbasic
industr s which had been called the capital of
industres sy Jawahar (alji...( Interruptions) Do
you hope that any multinational company will
establish big industries in our country?

Madam, newspapers in our country have
made much publicity aboutit. Recently when |
visited China, | wantedto know seriously whether
there was any basic industry in China, estab-
lished with foreign capital? One branch of bank,
industries of some luxurious goods, and
delctronics industries have been established by
non-resident Chinese only. Hong Kongis going
to be unified with China sooner or later. This
Budget relies upon afalse notion thatindustrialty
develc red countries will establish heaving the
probiei of market. The number of unemploved
has gone upinthe U.S A. They need market.
WhenthefarmerU.S. president Bush had gone
toJapanto explore market and when he did not
getasetisfactory reply, he fainted atthe dining
table. L :ter, the American voters made him fully
uncons: ious. Thisis the problem of market for
them. Tl atis why they need market like that of
India an ¥ Russia so thatcan market their prod-
ucts. Th sis anew type of investment compe-
tition. A - through this Budget the Finance
Minister : i1s opened there door for their free
entryintc “his country. So, we shouldnothave
in our country and thus make us seit reliant.
Rather, it vill prove more dangerous and our
indigenous industries wiltbe paratysed.

1724 hrs.
(SHRIPETER G. MARBANIANG inthe Chair)

Mr. Chairman Sir, we can make progress
further by providingprotection to our industries,
which are quite competent and which are al-
ready making exports. The new arrangement
will hit these industries hard. It wilt stop our
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industrial development. This danger hias been
overiooked in this Budget.

Thisisthe third Budget of this Gor emment
andthe third Budget of the hon. Finance Minister.
He is hoping, not claiming, anincreasein the
industrial production. Agricultural pro.duction
has increased due togood monsoan.. A sartfrom
that, the Govemment has given figur: ‘s about
many parts of the country. Some St tes like
Biharand Orissa aretacng droughtthis searbut
onthewhole, good rams have mcreasec yoduc-
tion. If we take creditof suchgoodprod ctionin
tghe Budget. thenitis agreatiolly. Ourf inance
Minister has been silent over the rol - of the
Budgetinlasttwo years andits roleinthe surent
year. Hets not showing anty hope aboutir srease
in production.

Kitis being hoped that our industr: s will
compcte with outside mdustries. The G: vem-
mentis going against our establisheding: strial
pohcy. They are sassing that they are foll: wing
that policy .but, infact, they aregoingaga 1stit.
Our policy is to set set up heavy indus ry in
publicsector. The mediumindustries st ould
meetthe mqeraments of the country and s nai-
scale indusstrws should be developed by - sing
electnicaly aperated machines. Only ther sast
country like ours can make progress inprc: fuc-
tion . But alithe three coysenative Budgetst ave
frustrated the basic concept of our indus ‘nal
policy.

Inthe name of public sector, industnies ire
beingmade sick. Our colleague Amttamal L ate
was justmaking a reterence to Bhopal. Th- tis
the biggestheavy nadustryin Asia. Heavyinc. is-
try at Hetia and Ranchi have also been m:-Jde
sick. These mdustries are not getting orders ‘or
expansion of units. in the country. If Hati. is
closed down, do you think any other establi.- -
mentcan bebuilt-up here withforeigncapit: -. |
would like to ask this country willprogress wi> 'n
we are creating dangers forourown industra 3.
Circumstances arebeingcreatedtoclosedo ‘n
hatiabhopal. Haridwar. f theindustnes, thatz e
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heavy electrical industries, are closed
down: then what would happen. if Hatia,
which 1> capable of giving out production in a
year eque. to the production of one Bokarro,
iscloseddowr. . how will the nationmake
progress. So, | think " 1s a heavy blow to the
roots of our industriai development.
lfthispolicy and Govemmentw:i continue
further, the country has to frez a bg
danger. So | would like to emphasize that
basic policy itself [ wrong,
forexamnple youcar. see.

Only one paragraph has been devoted
to agriculture, saying that it is important.
Who will not say that agriculture is not
important for country like India. But what is
the basic concept of agrculture.
ltisthattheremustbeproducton. The land
must selougto the one who toils in the field.
The enter Budgetissilentoverit. There is a
national policy on land reforms but there is
no indication about it in the Budget. land
ceiling laws should be implemented in ali
the States and land excess to that ceiling
should be ac-quired and distnbuted. if such
provisions are made in the Budget,
we can give some means to fam labowsers to
do famming. lfmoreand more
people dofaming with modem emplements and
make the courttry self-
reiantandproducegoods for exports, then
thenaboncan make progress but they do
not understand it. The Finance Minister
does not have any regard for land reforms.
Ifthis Govemment allows the tillersor  farm
labourers to implement these land cedng
laws in their ownway, { think,. it will notdo so,
Rather, it will oppose suchmove. Wehadmade
some progress in implementing these laws
but the Govemment ismakingallouteftorts
togive up their implementation through these
policies . Through this Budget land reforths
have been totally ignored. The Govemment
has taken a dangerous step by keeping
silence over this issue, will India follow the
footprits of Amerca or France? (
interruptions) | know, many land
lordcolleagues of
mine sittingthis side and that side are
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This Budget andthe Government policy
may prove helpfulindistributing surplus land
among landdess andthus prove helpfulin put-
ting to an end to the social injustice and eco-
nomic exploitation. Ifthis is notdoneforboosting
production and making available there imple-
ments forthe needy. there willbe dangers of
communal violence. caste violence, economic
backwardness of the country and investment of
foreign capitalinthe country. Tne bigcountry
like India cannot make progress in the wake of
such a dangerous policy. as itis not a small
country like Taiwan, Singapore or Hongkong. so
I would like to submit that agriculture does not
meanthat only biglandlords. who have grabbed
land of others. are part of agriculture.

The Finance Minister has statedto reduce
the rate of commercial interestfrom 18to 17 per
centandtherate of bankinterestfrom 12to 11
percent. Butillegal usury has assumedserious
dimensionsinthe country. Inevery state ofthe
Country, thereis aceilingonrate of interest. But
itisbeingviolated openly. Therate of intereston
loantaken frommoney lenderis 15 percentbut
therate as highas 150percent 200percent, 400
percentpreven 600 percentischarged. So,a
bigpart of whatthe labourers get, goes towards
interest. Do ourbanks have anyroleinit?

Does our present economic system play
any role in stopping the practice of illegal money-
lending. We have to see why people borrow
money illegally and waste a major part of their
hardeamedincome. This Budgethas. however.
not at all dealt with these things. The only
coucem of the Budget is to make a richman still
ncher.

The Govemment has therefore, made the
provisionthatit will not ask the scurce of income
if some one brings goldto Indiafrom abroad. The
Government will not have any objection for
whatsoeverway goldis broughtin. The Govern-
mentis not bothered about the account of black
money or about the money earned through
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smuggling is not merely an economic Office the
hon. Minister of Home affairs has just mentioned
about the cases of smuggling committed by
Daud Ibrahim and Memon Brothers. These
cases ridicule our national security under policy,
one has the liberty to use his blackmoney to
purchasefold. There will naturally be price like
and the value of wealth will go on increasing
where there willbe noincrease inthe naticnal
wealth. You can bring money from abrcad to
spoilthe prospects of industries in yourcountry
and vetyoucangooneamingmoney. Therefore,
the president of ChinaMao Tse Tunghad once
said...( lmen't."ptions)

The hon. Minister of Finance has adopted
the policy of encouraging un productive capital-
ism. This is revealedallthrough the three Bud-
getspresented by him. Those Budgets provide
foryou to make Monday and to become rich
eventhoughthere willbe noincrease of money
in the country. Inthis regard. | would like to say
openly that eaming of money by raising produc-
tion willalone accountforpatriotism. You willbe
servingthe interestof the country ityouearn
money by setting up your ownindustries Earn-
ing of money without producingitis gratis. the
glaringexamples thereof are bank seandelas

Two Budgets have already been presented
andthe thirdisbeingpassed. The Rural Banks
areonthe verge of bankruptcy, Theres hardly
any rural Bank which is in a position to grant
productive loan n villages. The situation is
deplorable. The Governmentis not makingits
policy clear. there was asuggestionthatallthe
Rural Banks should be merged into one. But
eventhat suggestionis working. Those Banks
have their unions andthey are beingmerged
with other Banks. lwouldlike to request that the
Government should not release their crore
outstandingamountof RS. 250-3000 crore due
to be paidtothem as ordered by the Supreme
Courtandthe Tribunal. Thatwillincrease infla-
tion. the govemment should keep the money in
savings accounts againsttheirnames sothat
the account holders may getthe money later. It
will help check inflation.



565  GeneralBudget 1993-94 VAISAKHA 1,1915 (SAKA)

Regardingprices, lwouldliketosay, through
you thatthe Government should directly an-
nouncethatthe farmers would getremunerative
prices before the time of harvesting. Officials
should alsobe kept ready to make purchasesin
thevillages. Otherwise, the farmers havetosell
their graihs totradersindistress whichis other-
wise known ass distress sale. The officials of
the food Corporation of India collude with them.
Theactualfarmers who produce grains are not
benefited andthe consumers have alsoto pay
more prices, there should be anational pricing
policy forthe farmers so that the actual produc-
ers of foodgrains may get remunerative price.
The difference of price betweenthe one thatis
giventotarmers andthe otherthatistakenfrom
the consumers should be fixed at 20to 25 per
cent. The prices will notincreasedthose limits
andit.should be executed through distribution
system The pricing policy will not succeed
withoutthis.

I would also like to submit that the banks
should be involved in ushering in systematic
productive industnes inthe country. lamputting
strees onthe word ‘productive’.  askif thereis
even a single millionire inthe country who has
set up his business without taking loan from
banks. Industries are run with our money i.e.
withthe money of the people taken throughthe
nationalised banks. It is said that Public sector
is a failure. | say itis not a failure. There are
people whograb the money of the country, . They
are flourishing and blaming the country.

Mr. Chairman Sir. our country is also
experiencing power-cruises. the whole of the
Himalayas is the reservoir of electricity. The
whole ofthe Himalayas is the reservoir of elec-
tricity. The work on Tehri Dam runs at a low
pace. Nepalis ourneighbor country andtheterai
region of Nepalis reelingunder drought, though
is the reservoir of water. Himalayas have the
highest mountain peak in the word. | would like
tosubmitthat our Govemment shouid holdtalks
withthe Government of Nepal as soon as pos-
sible. If some development in this regard is
made in the terairegion of Nepal, there willbe
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noneedtoburncoal. Beit TehriDamKosiDam
ordamson rivers Kamala and Bagmati efforts
shouldshouldbe madetoimplementthe agree-
mentreachedbetween Indiaand Nepal. ltis only
after doing so, we can meet the scarcity of
power. Productioncannotbe maderapid, unless
we meet the scarcity of power. Itis most needed
whetheritis the public Sector, Private Sectoror
Smaliscale sector. Thatiswhy. I would like the
Govemmenttoproceedwith the policy eamestly.

Iwouldliketo addthatthe Government has
made the policy for the eastern states of the

.country that any one who will setindustries and

invest money for five years will be exempted
from taxation. Unfortunately. our state is also
backward. Biharis also industrially backward.
Excepttheareasurrounding Calcutta. Bengalis
also industrially backward. Entire Madhya
Pradesh eccept afew pockets is backward. At
the same barring a tew big Industries Orissais
also backward. | would like to requetshat tax
exemption must be giveninthe backward areas
andbackwarddistricts. sothatapersonwilling
tosetup anindustry in the private Sector orin
any othersectormay setitup. Inthiswaythose
areas will also prosper with newindustnes. The
Governmentshould notclose the industries.
The Government should notclose the industries
with Public sector that are sick. There shouldbe
aschemeto reviwe them so thatproductionmay
increase. Cooperation of labourers should also
betaken.

The Government has already had a policy
forthe labourers. I repeat here once again that
labourers should be given chance to run their
mills in profit. Mills should be allowed to beun
collectively. There should be one unioninone
unitand elecion of union should be conducted
by secretballetsystemsothatclashes among
differentunions could be checked. there should
be participation of labourefs in production. They
should also have a say in framing production.
Theyshouldalso have a say in framingproduc-
tion policy and more over, they should have
participation in management so that they may
feelthatthey are alsocontnbutingin the progress
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ofthe country

Sir, I conclude by opposing the Budget
since it 1s contrary to aspirations mentioned
above

{Enghlish]

SHRI LOKANATH
CHOUDHURY (Jagatsinghpur) Mr Charman,
Swr Ywantto make asubmission whichpertains
tothe proceduraimatter

MR CHAIRMAN Have we notfollowedthe
procedure? )

SHRI LOKANATH CHOUDHURY The
procedure shouldbe ke this

MR CHAIRMAN Have we not followed
the procedure” Pleasestdown Have wegone
aut ofthe proceduralway?

SHRILOKANATH CHOUDHURY | am
drawing our attention to the fact that we are
speaking about Meghalaya and many other
problems when the General Budget s dis-
cussed generally mostof the Minusters should
be present here Other wise, why should we
speak Wespoke onmanythingswhich belong
todifferentministnies

MR CHAIRMAN Wehave asenior Cabi-
net Mmister here

SHRILOKANATH CHOUDHURY One
semor Cabinet Minister cannotkeep inmind of
what allthe members are saying

MR CHAIRMAN Pleasedonotwaste the
time of the House

SHRILOKANATH CHOUDHURY Inthe
House, theMinisters  *(Interruptions)
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MR CHAIRMAN Nothingwillgoonrecord

Ihave an announcementto be made
ARREST OF MEMBER
17.44hrs
[Enghsh]

MR CHAIRMAN 1have to inform the
House thatthe hon Speaker has receivedthe
followingtelex message dated21st Apnl, 1993
fromthe Collector of South Arcot, Cuddalore,
TamiNadu -

Dr P VallalPeruman, Member of Par-
hament has beentakenintocustody at
11 45hourson21 4 93at Neyvell Rail-
way Station Undersection151Cr P C
when he come to Neyuelll Railway Sta-
tion with a view to obstruct the train
carryingwatertoMadras

17.45hrs

GENERALBUDGET 1993-94, GENERAL
DISCUSSION—CONTD

(Translation)

SHRI MADAN LAL KHURANA(south
Delhi) Mr charman Sir, this Budget s anls-
people ant-middle class, anti-employment
and anti-development 1will prove itthrough
statisticaldetails Nutbeforeldothatiwoulditke
toremindof atragedy Eversincethe firstLok
Sabhacameinto existence in 1952, thisisthe
42nd Budgetbeing presented now Budgets
usedtobe presentedevenearliertothattmein
the constituent Assembly All Mirusters of Fi-
nancewhoassumed office duringthelast 45
years in the country said that the Budgets
presentedbythem were progressive, develop-
mentonented and dynamic andso on andso
forth there usedtobe an outpour ofeuphonc
expressions

*Not recorded
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Sir even after45yearsof ndependence of
the country there are incidents of sale of children
forRs 20inBolangirdistrictof Orissa as had
appearedinindia Todayandinseveral other
Newspapers Childrenaresoldthehon Mem
bers of Onssahadalsoraisedthewr voice inthis
regardn thisHouse

Ateamofthe B J P leaders had visited
many districts of Bihar and it found that more
than 150 people haddiedof starvation (Interrup
tion)

Why areyoulookingsomuchwomed?{.am
notspeakingaboutyour state butlampres¢ nt
ingthe picture otthe countrythatistheirafter 4 »
years of independence

The wife of Shri Vijaypallavi in Palamu
district block Vishrampur Village Bhukhaln
couldnot se herthe dying of starvationso she
killedthem and then jJumped into the welland
died Thisis the picture of the country after 45
years of independence Onthe countryithas
beensaidaganwhilepresentingthe budgetthat
the country is making progress | would like to
say thatthis budgettoo has been preparedfor
the benefit of these people whobelieve in the
conceptofindiaandnotin Bharat Duringthe
45 years of independence two concepts about
the country have emerged One s of indiain
whichl A S Otticers and rich people believe
andthe otheris that of Bharatinwhich general
public believe Sothis budget has also been
prepared forthose peoplewhobelieve thecon-
cept of India

Mi Chairman sir when the country be
came frce in 1947 we were rich in terms of
sterlingbalance Buttoday alter45years of
independence domesticandforeignloans have
goneuptoRs 5lakh27 thousandcrore Outof
itRs 2lakhand 76thousandcroreisforeignloan
and Rs 2 lakh and 51 thousand crore 1s
demesticloan Inthis way every individual in
Indiaowes adebtof Rs 6056 earlieritwassaid
thatan Indiar:armer through out his life hves in
riebtanddies indebt The samethingnowcan
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besaidabouteachandevery citizenof India

In Economic Surveyol 1992 93 GD P
Growth Rate has been shown asfour percent
Inthe same way the Governmentexports had
fixed2 5percentgrowthratein 1991 92 Butin
realty itdechnedto 1 2 percentl have appre
hensionthatit may happen this time also

Regardinginflation thasbeensaidthatthe
rate of iny trion has now come downto 5 6 per
cent Aboutit shn Advani gave an example
yesterday Hesaidwhentemperatureitissaid
thattempersture has nsen by from degree but
whengoes uplo 102 degree from 98 degree it
increases to 103degree thenitissaidthatnow
ithasincreasedby only 1degree Duringthelast
21/2 3 years since when you have come to
power mflation hasincreasedby 35 percent
During the last year 13 percentincrease in
inflation was registered in whole sale prices
Statistics are given here on the basis of whole
sale prices Butwhen da person goestomarket
to purchase essential commodities he finds
that the price of essential commodities have
increasedby 25 percentto 100 percent within
on year Icangive figures The sameistruein
the case of medicines |wouldliketoemphasise
that the prices of life saving drugs have n-
creased 100 per centto400per centdurningthe
lastone year There s no properdrugpolicy of
the Government The multinationalcompanies
arencreasingtheprice of life savingdrugs and
essential commodities in counvince with the
industrialists of the country

The Government shouldponderovertt it
hasbeenclaimed just nowthatGovernmenthas
reduced the custom duty and exice duty Big
industnalists have between givencoueession
in customs duty to the tune of Rs 3273 crores
andinexuise dutyof As 2280crores Theprices
of luxunous goods e g motorcars air cond
tioners colour TV washingmachine etc have
beenreduced The prices of cars have been
reduced Hastheprices ofbicyclebeerescued?
The Government says that the price of those
commodities have been reduced whces are
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producedby multi-national companies. Has the
prices of detergents been reduced? They have
gone up. the prices of goods of daily consump-
tion have been raised(Interruptions) Ithas been
saidthatthe Govemmenthasincreasedbudget
allocation by 30 percentas comparedto thatof
lastyear. Butitis all illusory. At page 7 of the
Budget speechfor 1392-93, ithas beenshown
that Rs. 49719 crosswise were allocated last
year. while this year allocation has been in-
creased to to Rs.63936 crore. So there is a
increase of 30 per cent But public sector under-
takings have beenincludedtherein. The last
year's total plan expenditure was Rs. 36973
crore. Now ithasbeenincreasedto Rs. 43251
crore. The Governmentis claiming 36 percent
increase by including public sector. Actually,
plan expenditure has beenincreasedby only 8
percent. thirty percentincrease has been made
inthe plan outlay andinflation has increased by
13percent....(Interruptions)

Last time, the by elections to New Delhi
Constituency was held.

Duringelectioneering. the Congresscan-
didate had made a promise that the income tax
exemption limit would be raisedto Rs.60.000, if
he elected. Inthe same election meeting, Shri
Manmohan Singh was present and the had
assured to fulfill the assurance givernbythe
candidate of his party. The Government has
made the promise with the people of the country
andthe people of Delhi. But this time, Exemption
of notevenasingle paisehasbeengiven. We are
headingtowardsinsolveney. The Govemment
will gettotaltax revenue of Rs.84209 crore. We
willhave topay Rs.38000crores as intereston
foreignloan. we aretaking new loan of Rs.32000
crore this year just to make payment of interest
Thatis why, the country is heading towards debt
trap andbankruptcy.

Mr. Chairman, Sir, iwouldliketomake one
more point. Small industries have been ne-
glectedin this Budget. The sulti-national com-
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panies will bring their mettgrial, staft andbrand-
names inthe country. The small scale indus-
tries will not be able to compete with these
companies. It willincrease unemploymentin
the country. 1200 items which were earlier
reservedfor Smalll scale industries andcottage
industries have npwbeenunreserved. itmeans
that the production of coars cloth, dhoties, etc
being made by small industries would notbe
made by multi-national

companies..(Interruption)

SHRI  NITISH KUMAR(Barh):
Mr.Chairman, Sir Shri Khuranaji, is speaking
onthe Budget. We areinterestedinlisteninghim
because he willkeep the portfolio of Finance with
himwhen he wouldbe the ChiefMinister of Dethi.

[English)

MR. CHAIRMAN: Mr. Nitish Kumar, you
belongtothe panel of Chairman, youshouldbe
more of gentleman. (Interruption)

[ Translatior]

SHRIKALKADAS (Karol Bagh): Mr. Chair-
man, Sir the time equalto that taken by these
people shouldbe givento him.

SHRIMADAN LAL KHURANA: Mr. Chair-
man, Sir, | have not spoken on the Budget of
Delhibecause no discussion on the Budget of
Delhihastakenplaceinthe House. Whereasthe *
Budget of Jammu and Kashmir has been dis-
cussedhereinthe House. Regarding 1200items
Dr.Manmohan Singhhas saidinparagraph 118
ofhis speechthatthe Govemment offices which
usedto procure goods produced by smaliscale
industries are now free topurchase from any-
where. Dr. Manmohan Singh wants thatthere
should be acompetitionbetween the smallscale
andcottage industries and multi-nationalcom-
panies. | wouldliketo ask the Minister of Finance
asto how the small scale and cottage industries
would survive in this competition? Thatis why,
Iterm this Budget as anti-small scale and anti-
coftage industries.
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Dr. Chairman, Sir, our Father of the Nation
Shri mahatma Gandhi had dreamt of
decentralisation of the economy to promote
. smallandcottage industries. Butthis Govemn-
mentis bentupon shattering his dream. Today,
this govemmentis benefiting the bigpeople with
the help of multi-national companies and by
having a nexus with capitalists inthe country.
Therefore, this Budgetis againstthe small scale
industries. It will ruin smallindustries. When-
ever smallindustries would try tocome inthe
forefront, the multinational companies willbring
machinery andtechnology from abroad. It will
create more problems in the country. Thuy
labour-orientedindustries should be encour-
agedinthe country. lfitis notdone, the unem-
ployment will increase. | want to submit this
thingonly.

18.00hrs

Mr.Chairman, Sir. there is anotherissue of
greatconcemfor the country. Thisis relatedto
public enterprises. You are the Member of the
Committee on Public Undertakings. |am also
theMember ofthatcommittee. | woodliketo say
onthebasis of may pastexpernence of twoyears
that the Government up to 31.3.92 in the
country.(Interruptions)

SHRINITISHKUMAR: Thetimeis up. He
may continue ittomorrow.

[English]

MR. CHAIRMAN: the time of the House will
be extended. Business Advisory Committee
has recommendedtosit late.

THEMINISTEROF STATE IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
ANDSPORTS)ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): We willhave
tositlaterotherwise we willbe very shortoftime.

. JTranslation)

SHRINITISH KUMAR: Nottoday, we may
sitanotherday.
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SHRIMUKUL WASNIK: Nitish, ifthe House
is notextendedtoday

we will be having very short time and on
Friday alsowe havetositlate. If we start sitting
late from today, we would be able to do some-

thing.

SHRI SRIKANTA JENA (CUTTACK):
Today, we are not mentally prepared. Do it
tomorrow.

SHRIMUKUL WASNIK: It would be better
if you make yourself mentally prepared for
today.

SHRINITISH KUMAR: Mr. Chairman, Sir
three minutes extra have been taken.

[English]

SHRIMUKUL WASNIK: Sir, | would still
liketo make arequestthatwe shouldextendthe
sitting of the House today itseff because it willbe
very difficultto accommodate the Memberswho .
wantto participate inthis debate (Interruptions)

MR. CHAIRMAN: Are we not be abide by
the decision of BAC?

SHRISOMNATHCHATTERJEE (Bolpur):
Sir, we do not mind sitting late provided two
Members from our party are allowed to speak.

MR.CHAIRMAN: Yes. Mr. Khurana, you
may continue.

[ Translation)

SHRIMADAN LAL KHURANA: Mr. Chair-
man, Sir. | will conclude within five minutes. |
have said just now that there are 246 public
undertakings in the country. there is aninvest-
mentot Rs. 1,75.871 crore inthese undertak-
ings. 102 public undertakings are running in
loss. Thelossistothetune of Rs. 13.674crore.
Lack of foresight onthe partof the Govermment
1s primanly responsibie for it. ff the Government
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rectifies its policies, everything will be all right.
Iwouldlike to cite three-four examples without
taking muchtime. As youknow bunglingin the
S.T.C.andD.T.C. are highlightted but nothing
has been said about the Maruti Udyog. [ have
specific evidence of it. There is large scale
bungling there.  would like to cite an example.
More than 2000 boxes of imported spare parts
are lying closed for the last 8-10 years. The
Governmenthave invested Rs. 60-65crore but
nobody bothers. | don'tlike to go into details of
missing cars. Maruti Udyuon is involved in a
land scandal alsoin Gurgaon.

Mr. Chairman, Sir, the Maruti Udyog de-
cided to acquire one hundred acre of land in
Bonds. Gurgaon between FebruaryandJune.
11989. for construction house forits employees.
There was no advertise. ment, notenderandno
consulationwas made with HUDA. Cooperative
Group Housing Society was alsonotmade as
was done earlier. Shri Anil Bhalla. an agentin
Delhiwas engsaged for this purpose. He pur-
chasedthe land from farmers atthe rate of Rs.
60.000toRs. 1,00,000 peracre andsoldtheland
worth Rs. 80-90 lakh tothe Maruti Udyog after 8-
10days. for Rs.3 crore 80lakh. maruti Udyog
pujrchased the land for Rs. 3 crore 80 lakh.
where as only Rs.80-90 lakh was givento the
farmers.

Mr. Chairman. Sir. | am not saying this
atrandom. Aninquiry was conductedinto the
matteerandconsequentlythe D.C. and Tehsildar
were suspended. The action was taken by the
Government of Haryana against the guilty
offivcials and cases registered under section
417 418 (relatedtoconspiracy). 420. 120-Bin
Gurgaon. Action was taken againstthe |.A.S.
Officer but the Chairman.of maruti Udyog was
rewarded with anew post.

|wantto cite there examples to emphasize
how public fundis beingmisappropnatedthrough
these scandals. The Chairman of these Public
sector Undertakings treat themselves to be
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monarchs andthey are lootingthe country, and
vitiating the ecoriomy of the country. If this
misuse of money is checked there would be no
needtoimpore new taxes by the Government.
This is my'submission.

| would conclude withintwo minutes. Re-
garding the Plan of Delhi Rs. 920 crore was
allocatedto Delhifor 1991-92. The sameamount
was alsoallocatedtoitfor 1992-93. Itmeansthat
there was onincreaseinthe budget. This year
some amount has been increasedbutithas not
beenreleasedsofar. Why itis happeninglike
that. Itis because there is no elected body in
Delhi. The lureaucrtats prepare the budget of
Delhi. They do not know anything about the
expectations and priorities of the People of
Delhi. | will conclude after citing one-two ex-
amples. The estimated expenditureforBrawna
Gas Turbine Projectis Rs. 1495 crore. Butfor
the projectonly atokenamountof Rs. 1 crorehas
been providedinthe currentbudget. Nodecision
hasbeentakensofarbythe Govemmentwhether
itwantstohandoverthe projecttoaprivateparty. .
The decision has been pending for the three
years. Similarly, we do not know anything about
the National Capital Region Plan and Rapid
Mass Transport system. There are numerous
problems which canbe placed before you. Re-
gardingthe problems of Delhithereis only one
solution andi.e. holding of elections iImmedi-
ately sothat the people of Delhi may prepare
their budget and solve their problems them-
selves. | conclude by saying that my party
opposes the Generalbudget presentedinthe
House.

[English]

SHRI M.V.V.S. MURTHY
(Visakhapatnam): Mr. Chairperson, | rise to
oppose this this Budget of 1993-94 because of
somany anomalies. The present Budgethas
totally neglected the agricultural sectorandthe
commonman. Fertilizer prices are beyond the
reach of farmers and atthe some time procure-
mentprices of the farmers’ products became
static ordecliningin some of the products. I this
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Agricultural Policy is continued, lam sure the

productivity will sufferinthe nearfuture. Unless

a positive attitude towards removal of these

anomalies is thought of and provided for, the

farmers arein avery distressed moodand many

notbe abletoproduce tothe needs ofthe country.
N

Inmy own State of Andhra Pradesh, the
plight of farmersis deplorable. The commercial
crops of tobacco and cotton are in deplorable
state because of the attitude of the agricultural
policy and of the marketing.

Ononeside, thefertiliserprices are on the
steeprise, onthe otherside, thereis no market
for this tobacco and the cotton they produce.

lamsure that this Budgetis only aimed at

the rich. Black-money. instead of checking its

preading. is being regularised throughthe gold

onds, etc. Therecentincrease inthe prices of

old is an example of this gold bond policy
resently.

The entry of the multinationals into the
ountry is being acceptedrecklessly; and it will
ause ehmination of Indian industry and Ulti-
1ately our economic sovereignty will be at
take. With this policy of the multinationals entry
ecklessly into the country, the designed em-
Loyment of millions of youths will also be

copardised with the present industnial policy
timately leadingtoachaos.

Our policy of exportandimport, uniess we
nk of equalisingboth atthe earliestmoment,
furtherwe will have to pay apriceforit. The
n. Finance Minister may be patting on his
ck for the rupee convertibility. Unless

vernment's expenditure is curtailed, the oil
| will be a great burden and certainly it will
ak the back.

The customs duty rationalisationis notto
full extent to give the desired results. Our
ntry should not become a dumpingyard for
elopedcountries ‘finished goods. The policy
uld be towards self reliance. But. unfortu-

-

General Discussion 578

nately, noconcrete proposals are formulated. In
myconstituency, thatis Visakhapatnam, alarge
number of public sector undertaings are trailing
behind for want of policy decision. The
Visakhapatnam ateel Plantandthe Hindu Stan
Shipyard, for example two strategic industries;
aretacingfinancial problems ultimately leading
to hampering of productivity. If this present
policy is continued, they are bound to work
unsatisfactorily leadingto closure.

The Report of the Chellaiah Committee
should have beenimplementedintotoinstead of
accepting it bits by bits. To boost up export.
unless soft creditis made available. | amsure.
ourexports may notbe ableto deliverthe goods.
Unless productivity is increased on the front of
the export, we cannotsucceedasanationinthe
globalmarketin the nearfuture.

May of the major projects are of non-start
because of the various policies of stagnation at
the State Government level and due tothese
delays, many of the Hydel projects are on paper
only today. Onone side, the countryis facing
acute shortage of energy andif these projects
are being grounded. we willbe having surplus
Hydel power atno cost; and unfortunately we not
abletotake advantage of what the nature has
bestowedonus.

The present Budgethasgivenafilliptothe
production and distribution of luxury goods.
which arebeing givena priority instead of giving
athrusttothe manutacture of essentials which
are required by the millions of the poor of this
country. Ourcountry con note affordtoadoptthe
policies of the developed countries without cre-
ating the necessary climate in the country;
otherwise, inthe process we willbe losing our
economic sovereign.y.

Forevery thing, rightfrom purifiedsalttoa
host of smallthings we have to depend onthe
mutti-national companiesin future, if this policy
is pursued vigorously.

We usedtobe inforefronttechnologically.
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We were inthe secondorthird position; now we
are atthe With position as ondate.
EENY

The present policy being pursued in re-
spect of human resource developmentis not
suitable to the country. |am sure that the Gov-
ernment will take care of this and see thatthe
countryis putbackinthe positionwhichwe used
to occupy in the past. Unless we lacers on
humanresource developmentandinsmallscale
industries we may notbeabletoproceedjobsto
the millions and millions of young people who
areinthe queue foremployment.

lamsure thatthe hon. Minister willtakeinto
consideration all these aspects while making
his final proposalsto this House. lam sure that
hisinterests and ourinterests arethe same and
are commonforthe development ofthe country.

with these worldithank you for givingme
this opportunity.

SHRIPRITHVIRAJD. CHAVAN(Karad):
Mr.Chairman, Sirl rise to supportthe Budgetfor
1993-94. this historic third Budget of Shri
Manmohan Singhhas has pleasantly surprised
everyone and silence the critics. it is a great
achievement that onthe one handhe has man-
agedto increase the central planby 32percent.
raisedthe outlay for rural development by 62 per
cent, increased spendingin all social secures
andon the otherhand, he cuttaxes allaround,
reduced fiscal deficit and also taken the major
risk of goingfor a unified and market determined
floatingexchangerate.

The Budget has many firsts. Itis the first
tax-free Budget after along time. For the first
time the gross primary deficit which is fiscal
deficit minus the interest as turned positive.
Also, forthe fittime actually there was abudget-
ary surplus of Rs.4500 crores, before applying
thetax cuts. this isaresult of apragmatic policy.
alongterm view of the economy inthe context
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of anew world order and a firm commitmentto
the fiscal discipline ushered in by the Govern-
ment.

The impressive list of achievement in-
cludes and five-fold increase in the foreign
exchange reserves, reduction inthe inflation
rate from a high level of 17 to seven percent,
reduction offiscal deficitfrom 8.4to 5.3 percent
and with the promise tocutdownto 4.8 percent
iR 1993-94.

It has the lowest fiscal deficitto GDP ratio
thatwe have had inthe whole decade.

Sir. he has also gone to a realistic and
marketdriven exchangerate. He rescuedthe
economy fromstagnationandfromthe negative
industrial growth rate. The mostimportantthing
isthat he has changed the direction of our tax
structure by reducing indirecttaxation. He has
adopted a more open trade policy. removed
physical restrictions toimport and has lowered
customs duties substantially.

The policies of the government have also
curbed smugglingto alarge extent and almost
vanishedthe Hawala operators. Inshort. itisa
growth oriented Budget with the firm comimuit-
mentto fiscal discxpllne,

Letus nowexamine howthus waspossible.
Ifyoulook atthe magnitude of thefiscal correc-
tion. this year we are anticipatinga Gross Do-
mestic Productof about 7 lakh crore. Ifthe fiscai.
deficithas remainedatthelevel of 8.4 percent.
aswasin 1990-91.instead of 4. 9 percentwhich
we have budgeted this year. itis a massive |
reductionin fiscal deficitin GDP ratioof 3.5per,
cent. Sir. if youtranslate itinterms of rupees. it
amounts to nearly Rs. 25.000 crore. If #t had
remained atthe high level of the non-Congress
Govemmentof 8.4 percentratio. we wouldhave
afiscal deficit. whichwould have been higherhy
Rs. 25.000 crore or than we have. So. it &
because of thus management of the ecconomy
the macro economic management of the
economy
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Dr. Manmohan Singh has been able to
present suchBudgetthis year.

Sir, the most dramatic teature of this Bud-
get, determined afthough it was half expected,
was moving to unified market determined
excamgerate concept, full convertibility on the
trade accountas somecallit.

. Sir.theprocess of realistic exchange rate
regimebeganinJuly 1991 withtwo devaluation’s
atvery shortintervals. Laterin February 1992,
we wenttoaduelexchange rate scheme. which
was called martial convertibility, andin effect it
was a devaluation of 60 per cent of ourexport
earings. Sir, the exchange rate atthattime was
freed from administrative controls and now in
this Budget were have further liberalised the
remaining 40 per centandtaken a unified ex-
change rate untilnowfully marketed. Thesefour
effective devalyatuions in a period of twenty
months have made rupee go up from about
Rs.20 adollarinJune 1991 to about Rs.32 a
dollartoday, whichamounts to achange of about
80 per cent in the value of rupee. The rate
recpects the true strength of the rupee to day,
which is determinedby our balance of trade. by
ourforeign exchange leakage’s throughillegal
channels, flow of invisible. Inshort, it depends
onthe demand and supply of foreign currency.

Sir, fears were expressed thatthere would
be aruninthe rupee andit would slip to about
Rs.35toRs.40. Ithas nothappened. The rupee
has remained very stable and very firm. Infact,
|was surprisedwhen the Opposition leader the
hon. ShriJaswant Singhmentionedthat RBlhad
tointerveneto supportthe rupee. Actually itwas
the otherway round. The rupee was getting very
strong thatthe RBI did intervene notto support
the rupee but to support the dollar. They have
mopped up about 300 million dollars and in-
creasedtheir foreign exchange reserves. Now,
the rupee Why was itso? why was nottherea
runinthe rupeeisstronger. Why wasitso? Why
was not there a run in the rupee? It was only
becausetherewasaproperandampleprepara-
tionforthis sep. Sir. firstly we generated healthy
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foreign exchanget reserves of about 5.5t0 6
billion dollars. We then took steps to plug the
loopholes such as hawala rackets, gold and
silver smuggling, smuggling of electronic white
goods..(Interruptions) )

L
SHRIRUPCHAND PAL(HOOGHLY): Sir
.wouldthe han. Member say whatis the situation
of the rupee vis-a-vis Devtche markand yenin
the lastfew weeks?

MR.CHAIRMAN: Youdonothavetoreply.
You are notaMinister. please do notintervene
likethat, Mr. Pal. You ask the Minister, not him.

SHRI PRITHVIRAJ D. CHAVAN: Sir,
againstthe dollar, rupee haws remained very
firm. It is a fact that petroleum and oil, and
defence imports would become more expen-
sive as aresult of unification of the exchange
rate. Butfortunately, international oil prices are
low and we need not worry onthat account atthe
moment. With the steps already taken, there will
alsobe more remittances from abroad through
legal channels and in spite of a deficitin mer-
chandise trade, rupee will remain firm.

One the BOP front, we have a healthy
foreignexchange reserve. The steps announced
inthe Budget, including unification of the rupee,
willboostup the exports. there are also stepsto
expandexportcreditand alsotomakeitcheaper.
Allthese steps have been taken to boost our
exports. But still export growth is unbolt very
encouraging and mocker needs tobe done on
making export-oriented units to international
level because if oil prices go up, we may again
havethe problem. Today we have a Trade deficit
of aboutsix billion dollars and may be a current
accountdeficit of sevenbilliondollars. We have
togoinforexports as we have predicted.

There isalsoaworry about mounting debts
andthe high debt-service ratio of about 29 per
cent. This is one problem which the Finance
Minister will now have to address very seriously
andwillhaveto concentrate on. There wili have
tobelong-termplanandif required, we should
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not hesitate to ask for re-scheduling of our
foreign debts overalongerperiod oftime.

On the taxation front. | congratulate the
-ance Minister forreducingthe dependence o
Yirecttaxationandtruingtochangethe ratio
- uirecttoindirecttaxesin adirectionwhich we
allagreeitshouldgoin. Thisis one pointwhere
boththe Left Frontand IMF areagreedon. They
want to reduce the indirect taxes which the
Finance Minister has done. the entire iIndirect
taxes whichthe Finance Ministerhasdone. The
entire indirecttaxe which the Finance Minister
hasdone. the entire in diresdtax structure has
beenreduced. He has reduced customs duty
andexcise duty to the tune of Rs.4.500crores.
The customs duty and reduction has ‘been
criticised. Many fnends inthe Opposition have
expRESSED{earthatit will fod the country with
" impartedgoods. | wouldlike totellthemthatthey
should remember thatthe cutin duties comes
after an almost 80 per cent devaluation of the
rupee whichwas effected since June-91. Inspite
of reducingthe customs duty. the landed cost ot
imports today, in rupee termwouldstillbe higher
thanitwasinJune, 1991.

Onethe excise side, excise concessions
have been aimed to boost up the industry which
hasbeenfacingrecessioninthe recenttimes,
and alsotoprotect jobs. They will alsohave a
downward effect on inflation. There is a
rationalisationwhichis very welcome. The num-
ber of slabs have beenreduced. Onthe directtax
front, there are some minor concessions. But
the Fiancee Minister has decided to deferac-
cepting the recommendations of the Chellaiah
Committee foroneyear.

Now | come to the banking sector. The
Budget has made some significant reformsin
thebankingsectorwhich has beenbadly shaken
by the security scam. Under-capitalisation of
ourbanking systemis soughttobe correctedby
allowing nationalised banks to access of capital
market. However, the control of house banks will
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remainwith the Government. As youknow the
State bank group has always had private
shareholdingandstillit was a nationalisedbank.
The Finance Minister has alsoboldly addressed
the problems of accumulated, bad and doubttul
debts which are estimated by some accountto
be about Rs. 20,000 crores. Nowincome recog-
nition norms which, if accepted they are being
accepted will almost wipe away their capital.

1831.hrs
[MR.DEPUTY SPEAKER inthe Chair

We are committed to follow the Basle
committee norms on capital adequacy. There-
fore, access in capital market, inmy view, isa
welcome step. We need nothave unnecessary
worry about privatisation etc. But, atthe same
time, he has also addressed anotherproblemby
providing Rs. 10,000 crores - provisioningintwo
years and he provided Rs. 5, 700 crores this
year. This facility should not be looked at as
bounty forrecalcitrantprivate sectorindustrial-
istswhohave defraudedthe banks and have not-
paidbacktheirloans. We mustfollow the recom-
mendation about constitution of Asset Recon-
struction fund so that all these bad debts could
betaken overbythe independent assetrecon-
struction organisation andthe securties . should
be liquidated and should be convertedinto hard
cash. Onthis bad debt write-off there is a prob-
lem, thereis adout-whether this bad debt willbe
allowedto be deducted from the gross profits of
the banks before computing taxable income.
Unless this is done, there will be little profit left
forthe banking system. This needs to be clari-
fied. As is the international practice, banks
shouidbe allowed to deductthe bad and doubtful
debts before computing gross profits andthen
taxshould apply . ’

Next, | would liketo draw the attention of the
Finance Minister to the problem of foreign banks.
Ifyoureterto the Economic Survey, thereis a
table which indicters what were the results of
scheduledcommercial banks, onpage 58. For-
eignbanks have made exceedingly high profits
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when compared to State Bank group or the
nationalised banks. They made as muchas 8
times’ profit whenthe orifice are computed with
gross working funds. The ratio of profits to
working funds for State Bank group of compa-
niesis 0.21 andfor nationalised banksitis 0.27
while forforgignbanksitis 1.97. Itisalmost8to
10times that of the figure of nationalisedbanks.
we shouldfind outwhy thisis soand whetherthe
security scam has somethingtodo with this. It
shouldbeinvestigated.

Ihave some suggestions. On the issue of
the public sector dis-investmentthere are seri-
ous doubts about the way it was concducted.
whether we got the right price for our public
sector units etc. | feelthatthatmoney whichis
being providedinthe Budget - Rs. 3, 500 crores
- should notbe used for consumption expendi-
ture and should actually be usedfor restructur-
ingthese public sector enterprises. Eventhis
money can be allocated towards National Re-
newal Fund. We all know that public sector
enterprises, particularly loss-making ones. have
to be restructured. At the same time we are
talking of national Renewal Fund. There is no
money forit. This money whichis coming from
public sector disinvestment should entirety be
earmarked for reconstruction of public sector
units and notbe adjustedtowards the consump-
tion expenditure for reducing the revenue and
fiseal deficits.

The secondsuggestion | wouldliketomake
is about th possibility of dumping. Our country
does not have strong anti-dumping legislation
as the western countries have. The time has
come now furusto have a statutory body, some
sortof anintemational trade authority or interna-
tional trade commission with complete statu-
tory and parliamentary backing which can auto-
matically impose anti-dumping duties if any
industry/association complains. We need to
seriously consider this. The Finance Minister
has givenmany incentives to the power sector,
so much so that the Budget has been called
power-friendly. The private sector is beingin-
duced to come to the filed of power. Many
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concessions have been givenincluding sover-
eignguaranteed profitof 16 percent. Whenthe
private sectorcomes in, we have worries about
the tariff structure. The Finance Minister in his
first Budget speech had promisedto setup Tariff
Commissiop. Itis about 20 months now but still
there is no word about the Tariff Commission.
We mustforma Tariff Commission as soon as
possible. itwilltake a few years to function. But
we must make abeginingas son as possible.

Even though this is not a debate on the
Finance bill since mention and reterence has
been made about personalincome-tax and di-
recttax. lwill jutmake a brief mention . | strongly
oppose the demand forincreasing the limit of
exemption forand standard deductions onthe
personalincome-tax. If youlook atthe statistics
of C. &A.G., there are only 50 lakh people who
paidpersonaltaxin 1991-92 whichworks outto
lessthan 0.6 percent of the population. Dowe
want to reduce this number further? If these 50
lakh peuple orjust 0.6 percent of the population
are notrich people thenwhat are they? feelthat
we must, infact. work towards broadeningthe
tax net of the direct tax rather than following ad
hocmethod of giving standard deduction and
raising the exemption limit. We should index
this to inflation and population coverage. This
‘has been done in many countries particularly
Chile. We can alsoindex it to per capitaincome
and it should automatically cover inflation and

populationcoverage.

Next point on direct taxation is, giving
permanent account number to the income-ax
assesses. theincome-tax people are very le-
thargic about giving permanent account num-
ber. We havetomakeitautomatic. we have also
gotto computerise the centesincome-tax sys-
tem so that cross-checking becomes more
easy.

On the indirect tax side. | have only one
suggestion. The Finance minister has taken
very effective steps aboutexcise duty and cus-
toms duty. My suggestion deals with elimiating
special exemptions in excise duty andcustoms
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educational isntitutions. By givjng these (gobichettipalayam): Mr. Deputy Speaker, the

exmptions, we are makiang abook entry. Butis
creates adifferntial regime oftaxation. Itcreates
alot of paper work. Particularly in the case of
customs duty . itis adisicnentive forindigenous
production. Anybody who has ot choose be-
tween imports versus indigenous product. would
go forimportif he does not have to pay some
import duty . This should be seriously consid-
ered.

About the expenditure on education, we
have done enough of investmentinthe industrial
field. agriculturalfield. on the development of
backward areas andon all sorts of development.
But certainly we have really made very little
investmentinthe mostimpontantfield. thatisthe
field of development of human capital. Our
oxpenditure on educationis still very low. We
' avetogotosomethinglike 6 percentof GDP.

* has been accepted that the investment in
primary education is the most productive in-
vestr ntofall.

Finally in conclusion . | will again repeat
this Budget has been supportedby awide cross-
section of the population. people with different
political views. | willjust give an example of how
the craties are confused when they are com-
mentingon the Budget. Mr. Laloo Prasad Yadav
whenhe commented on the Budgetsaid. “The
Budget was prepared under pressure frombig
capitalists and the World Bank”. Thatwas his
reaction.

Onthe otherhand. the former Commerce
Minister Shri Subramaniam Swamysaid that it
was a relapse to socialism a reversal of eco-
nomic reforms and abject surrenderto socialist
critics.

The Finance Minister has presented avery
dynamic and growth-oriented Budget with hu-
manface.

Budget presented by the hon. Finance Minister
literally hits below the belt of the poor and
middie-class people in various aspects of their
life. The people of the country expectedfromhim
arevolutionary Budget. Butunfortunately hehas
disappointedthe peopleby his Budget. ltisclear
that he has presented the Budget more as a
leader of the Congress Partythanasaneminent
economist. |. therefore, rise to oppose the Bud-
getpresented by the hon. Finance Minister.

Onthe eve of the Budgetin 1993-94, the
Govemmentannouncedincrease inthe admin-
istered prices of sugar, steel and coal thereby
reviving the undemocratic practice to mop up
large revenues outside the frame-work of the
Budgetonthe eve ofits presentation.

Inthe pastfewweeks, ithasincreasedthe
procurementprice of wheatby afull 20 percent,
sugar bought by the Govemnmentcomputsority
fromthe sugarmills also by 20 per cent and of
coalby 12to 13percent.

inJanuary this year. it has increased the
prce atwhichthe essential items would be sold
through the ration shops to offset pastincreases
in procurement prices. and thus reduce the
burden of subsidies. The increase in procure-
ment prices may benefit the farmers, butthe
resulting increase in foodgrains prices in the
ration shops will definitely hurt the urban poor
and the workingclasses.

The commitment of the Congress Party
thatthe soaring praise lise will be containedin
100days. hasbecome aflopinthelastyear's
andinthisyear's Budget. The Railway freightas
well as the fiares that were hiked in the Railway
Budgetwillaisoincrease the cost of transporting
commodities as well. This will certainly refliect
on the price line which will be an additional.
burdenonthe commonman.
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The Government while effectingthe price
rise of essential commodities also expects the
State Governments toimplement the dissec-
tions of the Union Government. So, the state
Governmenthastobearthe bruntofangerof the
peopleduetothefrequentriseintheprice of rice,
sugér coal and other essential commodities.
The Chief Minister of Tamil nadu already made
itclearinthe National Development Councilthat
he Central Government should not effect the

- price rise of essential commodities without
consuttingthe State Govemment. butthis seems
tohave beentotallylostonthe Finance Minister.

The Finance Minister has taken credit for
controllinginflation and reducing fiscal deficitto
the World Bank, IMF prescribedlimits of 6.5 per
centand 5.01 per cent. He has also claimed
improvementin the balance of payments posi-
tion substantially. However, adeeperanalysis
shows thatthe manner of achievingthese re-
sults has created further complications.

Priortothe presentation of 1993-94 Budget.
it was widely proclaimed that partial convertibil-
ity of rupee would be transformed into fuli con-
vertibility. However, in the face of continuing
fiscal imbaiances like inflation. trade deficit.
large external debts etc.. full convertibility. of
rupeeintrade and capital sectors was meaning-
less. In his Budget speech. the Finance Minister
may paint arosy picture of the economy. Buthe
cannotdenythefacthatthe Govemment'sfinan-
cial credibility has suffered immensely as a
result of the Bank-Scam and later on due to
mishandiing of the Ramjanmabhoomi-Babn
Masyjid problem. Thisreality i1s brought outby the
declimngresponse of Non-Resident indians and
institutions to depositin Indian Banks.

Allowingtull conversion of rupee intc dollar
- under tull converhibility scheme - would mean
exporters andotherforeignexchange eamersto
getthe dollar value of exportable goods at the
market rat terms of rupees. This is possible
because of introduction of unifiedexchange rate
mechanism in the 1992-93 Budget. This me-
chanics may perhaps lead to cascading eftect

General Discussion 590
an higherexport, higher production, higher for-
eign exchange eamings, higher employment
opportunities within the country and above all
increasedprosperity andwell-beingtothe people
ofthe country.

»

Butwhat aboutthe effectonimport side?
Withthe implementation of New industnial Policy
introducedin July. 1991, Liberalisation Policy.
Structural Reforms. Exit Policy. Globaliosation
Policy and what not, the Government has re-
moved restrictions onimport of serveralitems
of capital goods, consumer goods etc. thus
increasing the imports andincreasing the pay-
menttotheforeign exportersinterms of foreign
exchange withthefull convertibility mechanism
forbulkimports. fthe partial conversionof rupee
inthe previous year could notimprove the export
situation, how will the full convertibility of rupee
dobetter?

Tosaythat this year's Budgetis growth-
oriented. populist Budget. consumers are happy
andsoon.istobebudgetondifferentangles. it
youseethe previous year's Budgets. you would
findwhenever there were exemptions.c: nces-
sions andtaxcusts, hardly were they passedon
tothe consumers. Butatthe sametime inthose
previous Budgets evenasmallincrease inthe
tax on items of goods were immediately passed
ontotheconsumers. This vears. these exemp-
tions andconcessions andtax cuts are believed
to be passed ontothe consumers notbecause
ofthe businessemen wantingto show benevo-
lencetothe consumers butbecause of the fact
that the country has been facing an acute
recesston for the last tow years and so and,
thetetore. they could not swap or swallow those
exemptions. concessions andtaxcuts andin-
crease their abnormal profits. Itis because of
constrained Budget deticits and constrained
money supplies coupled with Government's
stnicter monetary measures thatthe business-
men are willingto pass onthose concessions
andtaxcuts tothe consumers.

Again, Sir. youwillbe pleasedtofindinthe
Budget that the reduction in excise duties on
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items like tee, coffee, Vanaspati, soaps,.
watches, footwear, etc.. consumedby poorand
common people is. however, very very mar-
ginal while the concessions onitems like cars,
refrigerators, air-conditioners. TVs and other
capital goods are substantialandthese items
aregenerally purchased by the uppermiddle
classandrichpeople. The Govemmenthasthus
shown favourto the elitist group.

Iwould like to ask the hon. Finance Minis-
ter. what will be the worth of rupee by the end of
this year? Willthe presentreducedvalue of 8.5
paise as compered to its value in 1960 be
appreciated atthe end of this financial year? Itis
amillion dollar question. ’

What will happen tothe price of petroleum
products andthe capitalgoods which aretobe
ncessarlityimported? The Government should
spell out its interest liability totaling approxi-
matelyto Rs. 38, 000 cores would be metand
extricate itself from the debt trap. The
Govermment's decision to create dual price in
LPG andkerosene by allowingimports andsale
oftheseitems atmarket rates would encourage
black marketing of these items.

The public sector banks had beenflouting
the regulations imposedby the RBI which had
landedtheminbaddebtof Rs. 10000crores. To
prevent recurrence of such kind of heavy bad
debt by the public sector banks and to make

them more effective. the Government andthe

politicians belongingto the ruling party should
- stopinterferinginthe process of appointingbank
chairmanandgive up theirrightstointerfere as
majority shareholders.

Govemment hasto come out with astate-
mentas to how andtowhatextentthe Govern-
mentwifl be able to effectively controlthe risein
orices. The cascading effect of the increasein
‘he prices of consumer goods will inevistably
‘eadtoincrease inprices of daily consumption.
" ‘tisawell-knownfactthat Indian agricultureis
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mainly dependent on favorable monsoon. If
there is unfavourable monsoon inthe coming
years, it will affect the agricultural production
and the economy is bound to sufferin spite of
exemptions. concession given in the excise
duty. ltistobe seenwhetherthe Budgetpropos-
als would boostthe purchasing powerofthe rural
masses as a result of higherinvestments and
incentives offeredtothe agricuttural sector. If the
Government's planned expenditure underthe
Five Year Plans have been takenintoaccount,
morethan 65 percentofthe totalexpenditure has
been spenton agriculture andirrigation andin
thisalion’s share has been spentinthe Northem
States. A very meager percentage of amount
has been allocated for agriculture andirrigation
to States like Tamil Nadu.

Solongasthe present Govemmentcontin-
uestomaintainandinvestinthe public sector
undertakings which are incurringheavy losses
year afteryear. itcannot expect desiredlevelof
grothinthe economy. The Govemmentwillnot
be in a position to reduce inflation rate in the
comingyears solong as it continues the policy
of administered price increase andfailsto gen-
erate employment potential. The unified ex-
change rate. risingimports. etc., will lead the
Govermnmenttofurther devaluation of the rupee
and also raise debt service ratio.

Sir. the Finance Minister went beyond
the expectations by announcing 100 per cent
rupee convertibility and surprised the common
man by abalishing or sleeting the excise on
many of the consumeritems, his budgettumed
outtobe amajordisappointmenttomany as it
belied alihopes of anincrease inthe personal
income-tax limit. Many people were left con-
fused has to how he ad managedto restrictthe
deficit as also whether the benefit of various
concessions would ultimately be passedonthe
people ‘

Anincrease in the standard deceptionwas
not something they had viewedfor. The fixed
income group was definitely expecting abetter
deal and a higher exemption limit especially as
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they expected that one of the poll-promises
made by the Congress () party would be re-
deemed to some extent. The Minister should
have giventhe salaried class much more relief.
particularly in view.ofthe baék-bteaking infla-
tionapdincrease inthe administereddeprives
of various essential commodities severaltimes
inayear.

Thenegativesinthe Budgetare thatthere
is almost nothing on savings. It has failed to
achieve any substantial reductionin the public
debtofthe Government.. Another disappoint-
mentisthe absence of any stringent measures
toimprove income-tax collections.

Thereis agreatdisappointmentto all ofus
about the failure to announce thelevy oncon-
signmenttaxwhich was urgedby allthe States.
While lowering of customs duties is part of the
prices of integration with the global economy. it
wouldhave tobe carefully watchedin operation
sothatindianindustryis not affected. I. therefore,
urge uponthe Centertoimmediately reintroduce
a set of special incentives for small savings
collections. The collections had dropped appre-
ciably and the State Government., especially
Tamil nadu. confronted with a serious shortfall
in resources financing of the approved plan
outlay.

As for as my State. thatis. Tamil nadu is
concend. our Chief ministerhas launched sev-
eralgrowth oriented schemes andis takingkeen
interestin setting up industries in remote areas
with the main intention of the State to secure
rapid soeico-economic overallgrowthandto
create employment opportunities tothe poorer
and weaker sections of society in Tamil Nadu.
But we are constrained to note that there are
various projectproposals submitted tothe Union
Governmentforcentral assistance andthey are
pendingforthe lastso manyyears. | urge upon
the hon. Prime Minister and the Minister of
UrbanDevelopmentto give serious thoughtto

these projects and release the required assis-

tance on priority basis.

General Discussion 594

Iwould like breifly totoach upon extending
financial assistance forrehabilitation measures
forthe refuges. The State Government of Tamil
Naduhadtobearthe brunt ofaccommodatinga
largé refugee population arising from the station
inSriLanka. Further. due tothe recentcommu-
nal violence in Bombay. more han one lakh
people are driven out from Bombay and they
came+to Tamil Nadu. Now the stage has come
whenthe Govemmentshould see thatthe people
who have come from Bombay could eke outtheir
livelihoodinsome placesin TamilNadu. Unless
sufficientfinancial assistance orcompensation
is grantedfor the purpose. the Government of
Tamil Nadu will be facing serious repercus-
sions onthe State’s economy. lwould urge upon
the hon. Finance Ministertolookinto this aspect
also.

Betore | conclude, | would humbly submit
to the hon. Finance Minister that today our
country is passing through a very critical socio-
economic juncture and atsuch atime we have
very high hopes from him.

19.00hrs

But stillif the gap between the rich and the
pooris to be abridged. then some special mea-
sures mustbe takento restructure and rebuild
oureconomy. Today. we are reeling underthq
weight of enormous foreign debt. So. we will
havetothink seriouslyinterms of rebuilding ouf
economy andtumitintoastrongone.

I, therefore, with due respect to the hon.
Finance Minister at the personal level oppose
these exercises that come in the name of the
budgetforthe year 1993-94

MR.DEPUTY SPEAKER: SHRIRAJESH
KUMAR. (Interruptions) There are many people
who wanttoparticipate. Tomorrow. itwillbe very
difficult. (Interruptions) Itis better that we should
sitforalongtime andgive an opponunity tothose
who are very much interested so that we com-
pleteit. '
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[ Translation)

SHRI DAU DAVAL JOSHI (Kota): Mr.
Deputy Speaker. Sir,nowitis 7p.m. The House
was tositonly upto 7 p.m. today. PleaseJo not
extenditfurther. (Interruptions)

[English]

THEMINISTER OF STATE INTHE MIN-
ISTRY OF HUMAN RESOURCE DEVELOP-
MENT (DEPARTMENT OF YOUTHAFFAIRS
AND SPORTS(ANDMINISTEROFSTATEIN
THE MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRIMUKUL WASNIK): Sir. | did not
saythatwe will situpto 7 O'clock . I saidthatas
many Members as would like to participate
. because hardly we will be having any time.

(Interruptions)
[ Translation;

SHRI DEVENDRA PRASAD YADAV
(Jhanjharpur): Mr. Deputy Speaker. Sir, aswe
had decided earher the house wastositupto 7
p.m.only. But! would urge that the House may
be extended till Shri Rajesh Kumar
concludes.(Interruptions)

[English}

MR. DEPUTY SPEAKER: Let us see.
There are somany people.

[ Translation)

SHRIRAJESHKUAMR (Gaya): mr. Deputy
Speaker. Sir. | rise to oppose the Budget pre-
sentedbythe hon. Minister of Finance because
this Budget has been prepared at the behest of
the |.M.P.and World Bank. No reliet has been
providedinthe budget tothe people belongingto
poorand middle class. Therets no provision for
these classes inthe Budget. Thereis no relief
providedto agricultural workers. no provision
has been made in the Budget for lakhs of
Handlooms weavers. It is gress injustice to
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them.

Mr. Deputy Speaker, Sir, this Budget has
beendraftedcleverly. itappears fromthe Budget
thatthe entire country willbe benefitedby it. But
as amatterotfact. itis notso. Forexample, the
provisions made for Defence. Rural Develop-
ment, Education andHealth are not adequate.
Proper allocation has notbeen made andinthe
name of resource crunchcuts are beingmade
in the Budget. This Budget is anti-poor anti-
farmerand anti-socialistic. Therefore. toppose
it.

Mr. Deputy Speaker. Sir, this Budget s for
the rich. Priority has been given to import as
much as we want. There hasbeen anincrease
of 22 per centinit. Which class of people will
import goods fromforeign countries? Certainly
notthe farmer or the agricultural workers. Only
rich and capitalists will import luxurious goods
e.g.T.V..V.C.R.andV.C.P.thatiswhythese
have been exempted. Nobody worries aboutthe
cause of the poor. Export has been reducedto
minimum. More attention has been given to
import and also attention has been given to
export. The Governmentdoes not take interest
inthe welfare ofthe people. Thatiswhy | oppose
this Budget. Extravagance by Government
shouldbe checkedandan effort shouldbe made
to contain deficit otherwise it will have serious
consequences. The Minister of Finance over-
looked this fact while presenting the Budget.
This Budget is anti-farmers. Oursis the country
where farmers constitute 80 percent of the total
population. In other words, farmers are the back-
bone of Indiaandwhen the backbone isweak. our
country willbe weak. The Government should
havetriedto bringdown the prices of fertilisers
and seeds for the farmers, but no such provi-
sions have been made inthe present Budget.
Theprices otfertilisers andseeds have gone up.
The prices oftoois used by the farmers are also
gradually increasing Moreover. | have foundfor
the firsttime in the Parliamentary history thatthe
prices of coal and sugarhave beenincreased
evenbeforethe Budget was introduced. Thisis
acrime against the society and the country. It
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would not be exaggrationto callitbarbarism.

Therehasbeenexpemptionsinthe present
Budgetonthe luxuryitems. Prices of fridge and
Maruti car have been reduced, who buys a
Maruti Car. The farmers do not purchas Maruti
cars. Only the big persons having high source
ofincomeby Maruticars. The prices of items of
daily use of tarmers viz iron and steel are
increasingday by day. The prices ofthoseitems
thatare in daily use of the poor have beenraised
inthe present Budget. |. therefore, oppose the
Present Budget.

This Budgetwillincrease unemployment.
Thereis ahint of closingfactories andindustries
ofthe country inthe Present Budget which will
render crores of people unemployed Whenfac-
tornies willbe closed, the labourers willbecome
unemployed. The hon. Minister of Finance has
very cleverly said that the sick units will be
closed. This will surely create unemployment.
Efforts have beenmade to gravitate the problem
of unemploymentthrough the provisions of this
Budget. They willlead the country to adversity.
As | have mentioned. the rise in prices of coal.
sugar. seeds. fertilizer is only the result of
cleavertactics displayed by the hon. Finance
Minister. By aftecting the price-rise of all the
commodities even before the introduction of the
Budgetthe hon. Minister of Finance has cheated
the country andthe people. Itisaninjustice. The
Members ofthe reasurvy bench hold the opinion
thatthe Budgetis goodandbalanced, butthefact
remainsthat the Budgetwill serve the interest of
those who are already well -off and the poor will
become more poor. The farmers are notto get
any benefit. The plight of farm lablourers is
gradually worsening. The pressure of foreign
loan goes on mountaining on our country. The
Government goes on takingforeign loan and
provisions for those money are being made in
the Budgets. Theloanthatisbeingtakenfromthe
foreign courttries is being adjusted in our deficit
Budgets. The amount of foreign loan on our
country has gone upto Rs. 3lakh 75 thousand
crore. Forthat Rs. 3600 crore will be taken to
clearthe interestamount andservice charges.
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Onthe otherhand, thereis aplanningtofreeze
the D.A. of the employees and the workers. |
strongly opposethese steps ofthe Government.
Toopposethese stepsisinthe interest of the
country.

Yesterday. we were holding discussions
about P.D.S during the Question hour. 80 per-
cent of the people of the country live in villages
andcommodities are made available on cheap
ratetothose peoplethroughthe P.D.S. Buttates
oftheitemsthatare givento the people through
the P.D.Shavealsobeingincreased. | holdthat
this systemshouldcontinue andthe rates of the
items providedto the poorthroughthe P.D.S.
shouldnotbeincreased sothatthe poor maybe
gettingthose things oncheap rates.

Now I wouldlike to draw your attention to
Biharinthe context of the Budget. 1993. There
1s aterrible situation because of the droughtin
Bihar. Thereis nofodderforanimals. people are
not getting foodgrains. A report had already
come in September. 1992 thatBiharwere going
toface aterrible drought. | would hke to apprise
youthatthere are bradly two parts of Bihar. The
North Bihartaces fury of flood every yearwhere
as the South Biharis always hitby drought. Not
only in the south Bihar. but areas like Gaya.
Aurangabad. Nawda etc. thatfallunder Central
Bihar do also face drought. The South Biharis
completely hitby drought. The Budgethasbeen
presentedin February by the hon.. Minster of
Finance whereas the begining of drought was
made as early asin September. 1992. Yetno
provisions has been made in the Budget to
combat with the situations of the flood and the
drought. Itshouldhave beendone. | theretore.,
holdthat there has been a step-mollurly treat-
ment with the poor and with Bihar through this
Budget. Thereis no provision for Biharin the
Budgetas a resultof whichthe whole of Biharis
languishingbythetragedy ot drought. The situ-
ation in Palamau s going frombadto worse |
wouldlike to have your attentiondrawntothe
damage causedn Bihar. The hon. Minister of
Home Affairs had stated that he would divide
Biharandwouldcreate aJharkhandstate. Hence
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Iwouldlike to submitthat Bihar alone should not
be divided. Other States should alspbe divided
alongwith the Bihar. if there should be a
Jharkhand State, there should also be a
Uttrakhand, a Bodo Land, a GorkhaLand. Weare
heading towards restructuring of States and for
that a Commission shouldbe setup. ltwas a
wrong statement made by the hon. Minister of
Home Affairs that he was ready to Create a
searate jharkhand State. The resultis that, no
separate Jharkhaand State has come into exist-
ence, butthe socalled votaries of creating new
State have started disturbances in the State.
Railway tracks are being damaged., Power
generation has also beendisrupted and power
production has come down. Irrigation has aiso
effectedinthenameof reatnga Jharkahdn State.
Allthese hve caused agreatlosstoBihar. The
droughtin Bihar has caused aloss of millionis
rupees. Now the Central Government should
made good the loss caused to Bihar due to
Jharkhand -agitation, be ittoMica. Boxite, Grafite
or be it the loss caused by the damage of
property. The money providedto Bihar for con-
trollingthe situaion of drought s not adequate.
Thatisnotall. there are several other problems
facedby Bihar. There are problems of labours,
offood, of fodder, there are problems related to
industries. there is a problem of drinking water.
Thereisacrisis of all these things. Mica worth
millions of rupees was exportedeveryyear. The
reserve of Mica is now to be over. Mica was
exported from Giridih and Kodarma. Now the
exportof micais onthe verge of closure. Lakhs
of people are to be unemployedthere. Through
you. lwould therefore like to submitthatthe hon.
Minister of Finance should make some provi-
sionsin the Budget to ensure the development
of Bihar. The Government has not taken any
stepsinthis regard and as aresult of whichthere
is crisis of everything in Bihar. People are
_ penningforfood and drinkingwater.

Sir, Biharis the most backward state and
our state is the goldmini for the country. We
produce coal. Boxite. and Grafite in our State
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andeven after that we are notgetting adequate
royalty on these things. Royalty that is being
givennowisonthe oldfixedrate. Royalty should
be price based. Through you | would like to
submitto the hon. Minister of Finance thathe
should devise a system of giving royaity onthe
basis of praise of coal, Bauxite. Grafite etc.
Royatlty is not given on the basis of worth of
items. '

Mr. Deputy Speaker, Sir, Iwouldconclude
in 2-4 minutes. | would like to say to the hom.
Minister of State in the Ministry of Finance that
the Central Governmentis responsible forthe
situation that has emerged in Bihar. He has
made acutin the amount of money thatis given
to Bihar. He isto make out of Rs. 52 crore from
the amount of allocation given to our State. |
wonderwhythe Central Govemmentgivessuch
astepmothertestamentto Bihar. The Govern-
mentofBiharhasmade ademandforRs. 1254
croretocombatthe situationbome out of drought
inthe State. Thatamountshouldbeimmediately
made available to Biharso that nobody. diesin
the State. Arrangementshould be madeto pro-
vide fodder and water to animals and employ-
menttothelabourers. Sir, though you lwouldlike
to submit to the hon. Minister of State in the
Ministry of Finance to provide fundsto meetthe
situation of drought as earty as possiblein order
thatthe people of Bihar may live peacetully.

Sir. | would like to speak something about
my constituency that Bodh Gaya. a place of
intemationalfame provides millions of rupeesto
the Governmentfromtourism. Butwhathas he
providedinthe Budget? Thereis notany roadat
Bodh Gaya. Scarcity of poweris there. Water
isnotavailable. Consequently. thereis adeclin
intheinflow oftounsts. Whatis the reason? Take
the Patna-Gayarailway line. There is no provi-
sion inthe Budget for doubling of Patna-Gaya
line. Survey was conducted with the conclusion
thatalarge number ottourists from abroad visit
Rajgir and Bodh Gaya. They should be tinked
withrailway lines. Governmentis eaming mil-
lions offoreignexchange from Bich Gayaalone.
butnoprovision has beenmade inthe Budgetto
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spend a peny for the Development of Bodh-
Gaya.

Theyare getting crores of rupees fromitbut
they have notmade any provision inthe budget
for the development of tourism. Therefore, |
opposeitand demandfunds forthe development
of Bodh Gaya.

Sir, in Bihar, the Central Biharis aterrorist
stricken area. The only factory, Gaya Cotton
Millsis on the verge of closure and the Govermn-
mentsays thatitis goingto close down all such
sick factories. Sir, the machinery installed at
Gaya Cottonmillis the latest one butdueto non-
availability of materialitis facing closure which
will render hundreds of labourers unemployed.
sir, through you, | wantto make this requestthat
some funds may be provided to Gaya Cotton
Mills sothatthe material may be procured and
the machinery may be repaired. With this assis-
tance, the labourers would not be rendered

unemployed.

Will these words, | oppose this budget
which s Anti-poor, anti-farmers, anti-laborers
as well as anti-society.

SHRI RAM NAGAINA MISHRA
(Padrauna): Mr. Deputy Speaker, Sir, there are
notwoopinionsin this regard thateven aftermay
opposition the parties will directy orindirectly
helpin gettingthis bill passed.

Sir, Iwantto raise certain certainissues
which are quite different from the issues which
have been raised eartier. IL can say as per my
experience thatthe tradition of presentingbud-
getinthe month of Marchwhich has been going
onsincelong,. is wrong. As yousee, thatevery
year, the budget is presentedin the month of
Marchand funds are allocated. The officers are
given the directions to utilise the allotted funds
asearly as possible. As aresultof it, the funds

.cannot be utilizedin a proper manner and only
paper work is done in this regard. | want that
. intellectualsand specialists in the House should
give itathoughtthatifthe budgetis presentedin
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the month of January, then the funds can be
utilizedin aproper manner.

Mr. Deputy Speaker, Sir, asthereis pau-
city of time | will briefly express my views on
certainpdints. The presentsituationin the coun-
try is very critical. Our neighbors do not wantto
see us lending a peaceful life, the natibnisin .
danger. Inthe presentscientific erer, if you donot
possess sophisticated wagons thenyoucannot
be a proper match for your enemy. in your
neighbrhood, if Pakistan can manufacture an
bomb and othere nations can manufacture an
atombomb, thenwhy Indiacannotdoit. Wehave
vastborder. itis not an easy task to guard the
entire border of such a big nation. |, thereof,
would like to requestto allot more funds inthe
budget for the security of the country and our
forces should be equipped with the litistarms
and ammunitions, besides this, itis also very
important to manufacture atom bomb for the
security ofthe country. We should notbe care-
less in this regard otherwise we will have to
repentonitinfurther. If there is awhat enemy
wil be equipped with nuclear weapons andifwe
donot have the same matchingweaponsit may
have serious repercussions. Therefore, | sug-
gestthat funds should be allotted in this budget
formanutacturing nuclearweapons.

Sofarasthe question of rural development
isconcemed, ameager amounthas been aliot-
tedfor this purpose. The Governmentas wellas
the opposition are of the views that one should
think about the villages and work for the devel-
opmentof the rural areas butno developmental
work is taken up in the villages. Just now, my
colleagues remarkedthata rebates ontaxes and
excise has been given on luxury items butyou
have notgivenany rebate onthetyresusedinthe
bullock-carts inthe villages. How the villages
will develop when you have not granted any
rebate on seeds, pumpingsets and othertools
usedinthe agriculture. Youhave given some
rebate onsmalitype of tractors but noton other
tractors whereas, you have alioweda rebate on
cars. Thisway, youcannotmake any develop-
ment in the field of agriculture. Therefore, |
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requestthatthe Govermmentshouldtake steops
to reduce the prices of the appliances beingused
inthe agriculture.

_Mr. Deputy Speaker, Sir, the villagerstill
datefave noteventastedthefruits ofindepen-
denceinthe real sense. The womentfolk observe
‘Purdah’ and hardly come out during day time.
Fifty percent of the discusesinvillages are due
to non availability of toilets. Itis a very pitiable
situation. You kindly provide potable water and
publictoilets in villages andin this way you can
provide real facilties to the villagers. Generally,
people do not mention butthe women folk feel
shyasthereare very less forests, mencanease
themselves but women are harassed on this
account. Therefore, |l urge the Govemmentthat
notable water and public toilets shouldinvari-
ably be providedin villages. It will facilitate the
villagers upto some extent. Besides, | request
that the villages having a population of two
thousandshould atleastbe connected with main
roads. Sothatfarmers may carry their produce
vegetables, crops and otheritemstothe market.
You have promisedto connectbigvillagestothe
main roads. You have reduced the excise duty
and given subsidy on other items but you will
servethatthe rates of fertilizers have gone so
high thatits effect s falling on the production.
You should provide subsidy onfertilizers sothat

tarmers can increase there produce by using .

more fertilisers. Today, you provide loans though
banks to the farmers for purchasingfertilizers
and machines. Butin the olden day rulers and
jamindars usedtogive loanstothefarmers atthe
rate of 12 percent and when afarmer could not
retumthe money even after along period, then
they usedtowave of theinterest and they used
to recover only the principal amount. Your.
societies provide loans atthe rate of 18-19 per
centand banks atthe rate of 15 per net, dueto
whichfarmers incomeis spent on payinginter-
est. Therefore, | would request you kindly to
provide bank loans at cheaperinterest rates for
purchasingfertilizers andimplements. Ourstate
is suffering as no payment has yet been made
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forthe sugarcane suppliedtothe mills. Sugar-
cane is the chief crop of U.P. plight of the
sugarcane growers-there is miserable. Pay-
ment of rupees 300 crores is lyng pending.
Sugarvectors have beenworking forthe last six
month and most ofthem have made payments
upon31stJanaury. There sugarmills of Govern-
mentof India are in Deoria district, two mills out
ofthem are located in my constituency. These
are making payments for December only and
they have stillto make paymenttothetuneof 18

crore rupees.

|clearly rememberthatthere was firing at
Ramkola ontheissue of payment of sugarcane
price and alongwith top leaders of Congress, |
also visited the site. Atthattime | had praised
yourworkand assured you of our cooperation.
Butwhy do nto you ask the sugar mills working
under you at Padrauna and kathkuian to make
the payment. You willbe surprised to know that
sugar mills of Radrauna Kathuian, Gauriand
Anandnagerwere declaredsick by the Govem-
ment of India and later on we came to know hat
the bankis also not making any paymentwhich
is causing a great harassmenttothe farmers.
The Chief crop of that area is sugarcane and
people usedtomortgage their slips at5 percent
by nowtheyare notdoingiteven atthe half ofthe
price whichis causing an uproar there. if youdo
notmake any arrangement thenthe tarmers will
die of hunger.

“Bubhukshitam Kim Na Kariti Papam,
kashinam Jananil Nishkarauna Bhavanti”

A hungry man can do any sort of crime
whenthe Guru of Lord Ram Rishi Viswamitra
could not resist his hungerthen he, under com-
pulsion, had to steal mutton froma Chandal’s
house. Today, the farmeris dying and | doubt it
may repeat the Ramlkela incident. You might
remember that before this the Janata Dal Gov-
emmenthadannouncedto wave of aloanupto
rupees 10, 000. loans worth Rs. 1200 crores
werewaived off, butamangeramountof Rs. 250
crore has notbeen givento Uttar Pradesh. My
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submission is that when a poor farmer sells
sugarcane he mades a humble requeststothe
mill ownerto give him reasonable price of his
produce, butheis refused. As perthe prsisions
of sugarcane Act, if the sugarcan me grower
does not receive tghe payment of his produce
within the period of 15 days, he is entitled to
receive the amountwithinterest. Butwhattotalk
of interest dues worth he crores of rupees and
outstanding . The farmeris deprived of eventhe
reasonable price of his produce. Howthe sugar-
cane growers will survive?

Mr. Deputy Speaker, Sir, through you |
wouldliketosuggest thatthe slipissuedtothe
farmers should be treated like a cheque. Ar-
rangement should be made to make the pave-
mentto the sugarcane growers through banks
against the slips issued to them for supply of
sugarcane tothe Mills. Banks should adjustthat
amount withinterestas and whentheyreceive
payments formatthe Mills. This will serve both

the purposes.

Iwould also like to submit hatthe bank limit
that existed 8- 10 years ago continues evento
day. Ithas beenlongsince whenthe sugarcane
factories producing sugarworth Rs. 2 crore used
to getbankguarantee equaltothe 80 percent of
the value of their production and the mills used
to make paymentto farmers out of this amount.
However, this banklimit has notbeenincreased
so far. | have been told by the Government
officers thatunderthe prevailingcircumstances,
the bank guaranteefor sugarfactories shouldbe
increased, only then it will be possible for them
tomake the paymenttothe sugarcane growers,
otherwise not.

L]

Besides, the Government should set up
National Sugar Fund. Thesituationinthis regard
varies in Northem regions and Southem regions
of the country. The climate of North India is
differentand this work goes on there just for 5-
6 months whereas in South India, it continues for
7-8 months. The productionis alsoalmost 1 1/
2times morethere. if ourrecoveryis 10% their
receivery is 12% Our production is about 200-
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300quintal per acre whereas their productionis
500 quintals per acre. The cost of productionin
North Indiais also higherthanthatin South India.
Atthe same time they have factories equipped
with lategttechnology whereas we have facto-
ries as oldies 50-60 yeas only godcansaase the
factories with the capacity of about 800-1200-
1500tonnes. Thesefactories are runninginloss.
if these factories are closed, farmers would
sufferthe most. we do nothave any other crop
thansugarcane. Therefore, Sugar Development
Fund has beensetup. The Governmenthave
crores of rupees. The Sugar mills of Uttar
Pradesh have the production capacity of about
800-1200tonnes. Afund, in addition to Sugar
Development Fund, shouldbe created there,
andthis fundbe utilized toincrease the capacity
ofthose mills to 2500 tonnes. If this is not done
the farmers would be ruined.

Mr. Deputy Speaker, Sir, the price of
sugarcane was fixed at Rs. 46/- per quintalin
Uttar Pradesh which was below average. The
Govemment of India increased the prices of
sugar by Rs. 140/- per quintal. | would like to
bringto the notice of the country and the august
House that this action of the Govemment would
enable the millowners of the mills havingcapac-
ity of more than 2500 tonnes, to earm maximum
profit. The mills achieving the production target
of about two lakh quintal would automatically
eam profit of about Rs. 250 crores and the mills
inthe South India would automatically eam profit
of about Rs. fourcrore. Butwhat didthe farmers
get? InNorthindia, about 11 quintals of sugar-
caneis requiredto produce one-quintal of sugar.
The Govemmenthas given the increased profit
of about Rs. 140 to the mill owner for 10-11
quintals ot sugarcane. Butwhatwas giventothe
farmers? What can be more injustice than this
tothefarmers? The Govemmentincreasedthe
priceby Rs. 140 perbag. Thus the consumers
will have to pay more price, by the sugarcane
farmers is getting nothing. The moneyis going
directly to the pocket of the mills owners. The
Govemmentmay getitinquired through experts
asto how much profit did the sugar mils withthe
capacity of morethan?2., 500tonnes getand how
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much profitdidthe millsin South Indiaget. Sugar
mils owners will get the whole profitand the
farmers will getnothing, they will be deprived of
eventhe previous price. Itis a shearinjustice to
them. Inthe prevailingcircumstances, it would
bejustifiedthatfarmers also have ashareinthe
profit, if be price of sugaristothe increasedto
about Rs. 140perbag.

Sir, lwould take just two minutes more. |
would like to say a few words on education
system. One can see the children of primary
classes studyingunderthe shade oftree inth
villages every now-a-days. The numberofsuch
schoolsisinthousands. Evenfloormatsare not
available to the chidden inthose schooils. If the
chiddeninthose schools study underthe shade
of trees, how can we advocate democracy and
talk of bringing g equality in the country? The
wealthy people in the rural areas send their
childrenin good schools, butthe farmers have
to send their children in schools where even
sitting arrangementsare not proper lwould urge
upon the Govemmenttoprovide atleast proper
buildings and necessary fumniture in schools
which do not have these things. Secondly, |
would lie to submit thatthe number of universi-
ties in onthe increase. More and more people
have been doing Ph. D and Master's degree but
are unemployed and are wandering on
roads. Therefore, the education policy should be
reviewed and changed. Education shouldbe

“vaertion oriented. Voactionaltraining shouldbe
impartedtothe students. ifthis is notdone, lakhs
andcrores of he youthwould not getemployment
afterpassing their degree courses and itwould
become difficutt forthe Govermment tomaintain
law and order situation. Inthe prevailing circum-
stances the Government should reduce the
number of universities. They should also adopt
some goods thin of the westem countries if they
canfoliow the bad ones. Every individual should
be imparted education. suitingto one’s ability
and caliberbutthere must be some vocational
education. Whatis the present system of educa-
tion? ltis just like the farmer who is keeping a
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cow, and taking a geat care of it with the pre-
sumptionthatthe cow wouldgive milkandhave
acalf, butfinds no milk when he goes to milch
it. Allthe Members of this House are the people
from higher striata, they do not even go to
villages. A village farmer curtails his own re-
quirementsto equcate his childand expects him
tobecome abigofficer. Andif the child somehow
manages justto pass the degree course, buthe
willnotgetany job, sothefatherhas, toapproach
apolitical leader to get him a job. Allthe hon.

~ Members musthave been approachedin this
" regard. | would like to ask in what direction the

Governmentistakingthe country? Why atten-
tion has not been paid to bring aboutimprove-
ment in the education system in the county?
Some of the political leaders pointed outthatthe
BJP has brought about improvements in the
entire education system? Thethingwhichneeds
tobe seenisthatastowhatimprovementsithas
made whetherthey are rightorwrong. If aperson
calls Akbar agreatleader, thereis nothingwrong
it. But atthe same time if Maharana Pratap is
alsocalled agreatleader, thatis also correct.
There mustbe some basisto criticize a matter,
butthe basic fact cannotbe declined. Why does
the Government not want to face the factual
situation.

Today, we needsuchasystemof education
which may provide us livelihood, |knowthatthe
hon. minister would not pay attentiontoit.

y

lamawarethatthetimeis very short, |have
beengivenshorttime and Mr. Deputy Speak has
advised meto speakinbrief. Thatiswhy | have
spokeninbrief. Allfigures have been putbefore
you. | would repeatthatitthe country is to make
progress, tothings are required to be done- the
prices of allthose items required for the devel-
opmentof rural areas as also of those commodi-
ties which are required by thefarmers shouldbe
reduced. The country would not make progress
ifthe prices of television or cars are redcued.
Whatis the situation inthe country today ? The
hon. Members have also referred to Rinam
Kritwa ghritam pibet”. This is the saying as per
Indian culture, the westem culture says ‘Rins
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kritwa sura pribet’. Here the word ‘ghritwa’ has
beenreplacedbytheword ‘Sura’. Butthecoun-
tryisbeingburdenedwith the debt. |do agree that
loanis also required, but atthe some time that
should be utilized properly. But, how is that
moneybeingused, whatis the securities scam?
| do rememberthatitwasjustdietothe scanal
of Rs. 64 cores that Rajiv Gandhi Government
hadto go. Thereafter, the Vishwanath Pratap
Sigh Government gave big assurances, but
could notanything. Allthis is true. Butnow, the
matter concerns irrgularities of crores of ru-
pees. Itis said that Opposition parties are nto
interestedinit. Now, the only political objective
ofthe presentGovemmentistoremaininpower,
because they are surethatif elections are held,
they willnotcomeinto poweragain. Therefore,
they do notwantto hold elections

Inthe prevailingsituationitis necessary to
check corruption. | would also like the Govem-
mentto seek experts’ opinionwith regardtothe
suggestions. | have given. Withregardto the
Budget, | would liketo saythatitis presentedin
the month of March every year. The hon. minis-
termust have realised himself that the officers
just try tocomplete the formalities on paperonly
inthe lastmomentsinahurry. Inthisway neither
any concreted work is done nor the money is
properly utilized. Keeping this factin view, why
the Government does notsetup a new tradition
to present the Budget before the House inthe
month of January, andmake allocationto allthe
departments accordingly, sothatthe entire work
is done smoothly.

Withthese words, | hope thatthe Govem-
mentwould considermy suggestions andmake
provisionto this effect. The mostimportantthing
is thatwe may not be able to wipe out corruption
from this country butwe can perhaps checkitto
some extant because as long as the western
systemis in vogue, we cannotremove corrup-
tioncompletely. If Budgetis presentedintime
andfunds are allocated property, then perhaps
the money may be utilizedtothe best. | amnot
criticizing the Government. | do know thatthey
would mangetogetthe Budgetpassed. Butatthe
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same time | would like the Governmentto take
my suggestions intoconsideration and also pay
attentionto the condition of the sugarcane grow-
ers andtotheprevailingsituationin rural areas.
Thisis my suggestion.

[English]

SHRIB.AKBAR PASHA (Vellore): Hon.
Deputy Speaker, Sir, | amstanding before you
to supportthis Financial Bill. The Budget pro-
posed by Dr. Manmohan Singh is abalanced
Budget, aland-mark Budge*, a populist Budget
andapath-breaking Budget. Itis also a nation-
savioer Budget. | have very high appreciationfor
Dr.Manmohan Singh for the type of Budgethe
has produced inthis financial year. The Oppo-
sition leadrs and critics of the Governmentwere
hall =-bentto bombard the Govemment on the
Budgetissue. Butthe Finance Minister, with his
pragmatic andrealistic proposals, providedtre-
mendous relief and solace tothe common man.
The prices of allthe commodities like refrigera-
tors, air-conditioners, aircoolers, Vanaspati,
cosmetics, tea, coftee, fast food, motor cars
have come down. Normally before a Budgetthe
shbp-keepers, traders and merchants usedto
hoard articles expecting there is goingtobe a
riseinthe prices. But his year, | hope thatthey
wouldhave bumttheirfingers because the prices
of commodities have started coming down soon
afterthe Budget.

The Opposition hasbeenconstantlybrand-
ing Dr. Manmohan Singh as anagentof Intema-
tional Monetary Fund, World Bank and other
financial institutions. People believedthat Dr.
Manmohan Singh was least concemed about
the welfare ofthe commonman and the country
assuch. There was atime when he was consid-
ered as a liability to the Congress and the
Govemment.

Do, the same Dr. Manmohan Singh has
amply provedthatheis abigassettothe country.
The credibility of the Party and the country has
reached very big height. | was watchinga TV
interview and Dr. Manmohan Singhwastelling
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thathe didnothave amagic andto produce result
ovemight. But|believe heis amagiciananda
juggler. How come that he has been able to
produce such abalanced Budgetwhichis able
to help not only the poor, not only the middle
class but also the rich. The jugglery and the
clever manovering of the Finance Ministry has
puzziedthe people who are still wondering from
where the money has cometoswellthe revenue.
People here from the Opposition have been
talking because they have to talk. Butall over
there had been appreciationfromall quarters.
Whenwe readtghe newspapers there hasbeen
appreciation of the Budget. Even after givingso
many concession, reduction in the customs
duty, abolishing excise on anumber of consum-
able items etc., the deficit has come down,
despite incredible hike in Central Plan outlay by
32percentresultingin the revenue loss of Rs.
4522 crores. Stillhe managedto pagthe deficit
to Rs. 4314 crores whichis lessthan 5 percent
of GDP.

Thebold steps taken like devaluation ofthe
currency, liberalisation oftrade policy, opening
of the country to foreign investments have re-
sultedin shooting up offoreign exchange within
ashorttime. Otherwise we wouldhave beenin
afools’ paradise just as in Russia when they
used to feel that their money was officially
having certain value but in real term it was
thousand times lessthanwhatthey werefeeling.

Thetotal convertibility is a very bold step.
Surprisingly the rupee has become firmerto the
disappointment of exporters since they expected
thatthe value of dollarwouldgoupto Rs. 35 or
Rs. 40.Butitwas Rs. 33 andithascome down
toRs. 31.50. They expectedthatthey wouldreap
the advantage of full convertibility. But we are
proud thatour currency is firm.

Therates ofinteresthave been reducedby
onepercentbutsill,amy previous speakerwas
saying, itwas high. By andlarge, itwill alsobe
getting redcued.
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The exports have been encouragedtoin-
crease the production and are earningforeign
exchangefor our country. Withinayearand a
half, theinflation rate has slippeddownfrom 17
percentto61/2 percent. Thereis nodenyingit.
Peopleinthe Oppositionhave been sayingthat
itisnot6 1/2 percent. Itis9percent. Butanyway,
they admit the factthat ithas come down.

The prices of a number of items started
comingdown andthebenefitispercolatingtothe
common man ultimately. It was awizardwho
reducedthe indirecttaxes which has benefited
thecommon man.

The Budget proposals, as always, canbe
divided into directandindirecttaxes. This pat-
tern of direct taxes include raising standard
deduction fromexisting Rs. 12000/-to Rs. 15,
000/-andRs. 15,00/toRs. 18,000,/- forworkmen
withanincom, e of Rs.75, 000/- . The basic Gfit
taxhas been raisedfrom Rs. 20, 000/-to Rs. 30,
000/-. The wealth—tax expemptionin respect of
one house orpart of a house to anindividual or
aHindu undivided family has been provided.
The new power sector undertakingwill benefitin
thform of tax holiday for the firstfive years. Also
he has been considerate to provide this conces-
sion of five yearstax holiday after the production
startedin some of the very backward States like
Jammu & Kashmir, Himachal Pradesh, Sikkim,
Goa and the Union Territories of Andaman &
NicobarIslands, Dadar & Nagar Haveli, Daman
and Diuand Lakshadweep and Pondicherry.

Theseareallverythought provokingsothat
these backward States cancome up.

The Finance Minister has, insome cases,
completely eliminated excise duties onitems
like coffee, teaandinstanttea. Similarly excise
duty has been reduced in several items like
electric fans, foam rubber, motor cars, TV,
personal computers, typewriters and fax ma-
chines. These have become common nowa-
days and these are the necessities of today's
living. They cannot say this is only a luxury item.
This has become a necessity today.
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The charge hasbeenlevelled againstthe
Finance Minister thathe has done nothing to
increase the minimum expemption limit of IT
and left it at Rs. 28, 000/-. As my previous
speaker has rightly pointed out, he was rightin
having done it. ,Otherwise, how to go for rev-
enue?

After last year's Budget, | spoke in the
Parliament and has made a request to the
Finance Ministerto remove 10 percentdutyon
the export of finished leather and 10 percent of
duty onexportofroughgranite. These arethetwo
items which mainly are concentratedin South-
em part of the country fromwhere | come from.

|led a delegation of tanners consisting of
people from Madras, Bombay, Kanpur, and
Calcutta. He was kind enough to reduce the
export duty onfinished leatherto five percent.
He was also kind enough to reduce the export
duty onrough graniteby 3 percent.

Sir, ithappensthat|amthe president of the
Tanners AssociationinMadras. |lamalsoleather
technologist with post-graduate degree gotfrom
the Central Leather Research Institute, Madras.
| also happentoownatanneryfactoryandshoes
factory. | only export shoes and notleather, But
| know the difficulties the tanners are facing
today. Ours is atropical country andthe quality
of leather, the raw-material thatis available in
the country is very thin because ot the climatic
conditions anditis having alot of defects. They
arenotinapositiontoconvertthe wholethinginto
articles and exportas such. But, anyway, export
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ofthearticleis goingup. From22 percent, ithas
reached 78 percant. Inthe year 1990-91, the
exportwas only tothe extentof 22 percent. The
total exportofleatherand leather goods was to
the tune of Rs. 4000 crores. Actually leather
exportis coming down. In this year's Budget,
whenthe Finance Ministerwas kindenoughto
remove the 7 per cent duty on export of rough
granite, he has notconsidereditfitto remove the
5percentduty onfinishedleather. Thisis giving
thetanners a lot of problems. They have been
expressingtheir difficulties to me. Allthe leather
cannotbe converted because mostly we have
theliningleather and very little of upperleather.
We have to import a good quantify of good
qualitty uppéerleatherin orderto make articles
and exportsome of the bad quality abroad.

So, | requestthe Finance Ministerto con-
siderthisfactorand give arelief tothe tanners
justas he has done inthe case of rough grantso
thattheindustry canthrive.

Withthese words, |thank you very muchfor
having given me this opportunity to speak.

MR.DEPUTY-SPEAKER; Thankyouvery
much. The House stands adjourned to meet -
againtomorrow, Thursday, 22nd April, 1993 at
11.00AM. -

1957 hrs
The Lok Sabha then adjournedtill Eleven of

the Clock on Thursday, April 38, 1993/
Vaisakha2, 1915 (Saka)
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